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LOK SABHA DEBATES

"~

LOK SABHA

Monday, August 4, 1969/Sravana I3,
1891 Saka)

The Lok Subha mer ar Eleven of the
Clock

[MR. DEPUTY-SPLAKIR in the Chair)
PL-480 Transaclions

ORAL ANSWERS TO QUESTIONS

SITARAM KESRI @
FINANCE be

*301  SHRI
Wil the Minister  of
pleased 1o state @

(a) whether it i a faet that the Govern-
ment of Ladia has suggested to ULS, Govern-
ment to solten the terms of PL-430 trans-
actions during the next year;

(b il so, whether the U S, Government
has agreed to the request of the Government
of India; and

(€) if not, the reasons therefor ?
THE MINISTER OF STATE IN THI:

MINISTRY OF FINANCE (SHRI P.C.
SETHI) .a) N>, Sir,

(b) and (c). D> not arsse.

ot HYATOR FAQ 0 ITEAA S, o
uwme 480 ¥ weAA TH ETW H 1956 F
aqraa 1968 F 30 gA a% 2024 FOF To
¥ w7 F1 aArA war Az IAH WA
ag w7ar FAT ZA4T, IAH A FER AT 11
®Y w3ty =0 ACHIT FY (ST frn, 450
AT w197 Ur°z F w98 frar, 1666 F0T
AT 33 T gEE § oarar, dte nEe
480 ¥ w:7q, 158 £z war AT 56 ¥

FMmad 68 ¥ 30 g7 as AAfeFT oFAdy
F @9 74 ¥ fou 99F gra v faer,
ERIR AW F dfo Um0 480 F Fwia WM
garaar famdt & gAr) avaw & fan,
a7 3T =4 wvw @ AfeT 4fF  shaaq
FEAr # gaa ng wia fasar @ o e
39 3273 F34 F1 9 A0 ar @ J
f& anift 67 & FraT & @iz gm¥ W F
Fza &t ami F T3t 71 1f fF droumo
480 ¥ sratia "o arde T TAAT TUAT
®d frar, fagr ged@y 3 FFA & ¥
zfogra &3:41 & a1 wqar &< fRar—
at & smaar vz g fy o gFo 480 &
AT A TAT aTar @ g @At %
far st safewa gedd) & gra Y o
qq'. fq:q.l. arar % ...... (wqu) ------

| g®A 9T TYATT : NAAG FIET
wadr svar gfawr aw @ &, wafeg Dy
Aa s A aER aw Araa ¥
'“‘“(W“ﬁ}”““

ot fra qraw : wq s yfaer
aiax ¥ 3 qar ar § 7. (sqawm) .,

FI1 9§ TIHAFZ TAEY ANNAY & ? v
gRaY uiz adf ¢ ). (sgAwmA) .,

MR. DEPUTY SPEAKER : Please be
bricf in giving the backgrond and put your
question, Mr. Kesri,

s @arm #wd : Fq A greA A
Ft 2% My %7 feqr f& 2T AUIm &
a1 zrza fafrz &7 Hfaa SiET A9 i)
frar | & aga @) aa wzar afsT 4«
a@rq oY I 51 afus & abrs awg
fem } st 3@ fr @ %3 fAdsa fear
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a1 f5 feat st w7 & fou aag fagm
fear s—ifs zeon 21w § wafeg
EETRGES

A F o g7 weAY Al ¥ AHAr
argar 5 =7 &) arAl w1 2aF gn ofee.
#Zq FAE T amaa vw & R fwogmoAw
& qAg § FeSTT 21 gFar 2, gEfae
A9 FUI AT A TH AT AT FAAA
1 {6 za 98 Y agz 7 gardy anfus
FTEAT 9T, AT JLIXT AT FAT WA
qEAT §, TFEETA BT & AT AT gI E—
IF gEIT F FaTT A HIA AT FAZ
Farg AT 997 o qAE 77 saF @
T FT AT HFAA ATF T dro THo 480
w1 FAT WA AT Az F gy Iqfem
F 7

SHRI P. C. SETHI : Sir, the  hon,
Member has made various points duting
his question, The main thing is, out of the
total aceruings of PL-450 funds, which were
Rs. 1319.96 crores in the forms of loans and
Rs. 380,81 crores in the form ol grants,
Rs. 1300 crores and Rs, 347 crores have been
for expenditure In government projects, As
far as the balance that is there is concerped
that is all deposited  in the Reserve Bank,
But itis truec that part of it goes o the
American Embassy, Partly lfor their expen-
ses and partly  for  aid  to Nepal
and a portion for conversion into Jollars for
payment of freights cte. Therefore, the total
which accrues 1o the U, 8. Embassy out of
these Rs. 40 crores of last year is hardly
about Rs. 15 crores, Even for this they have
been submitting  the accounts  to us. Al-
though it is not very necessary lo go into
those details of the accounts, according to
my information the hon, Home Minister has
made a clarfiication in the House about the
amounts spent,

st daras Fadt 0 qege S, Yo
UFo 480 ¥ A Tod) domHo UFHAA
FITRAT FY 991 TF JF T2 A A
f& zq 2a <t fenr Y wnfr % FI¢ 39
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qy F) sarar oy afsT S1w oo § za
faare & afa wer fadia gar zafer ag
< gafa 2 0f sfEa a7 fee gak faa
& fao #ifen AfF safga arz §
I TA 757 F1 F3A1 2 ¥ T3 gonwo
URFTT TMITIF 71 franza fen avm, 99
FT ATTAZATA fFAT 0T 1 2R T2
#zr g f& o fagas 7 gmiy qar 3
arg At I I die mao 480 F
graeg ® T Al gert ar § sAar
TI?TT & dto mFo 480 T oArEeg o 3T
sy #1% oAy At 7§ &5 7ot gonme
oAIWT HFRAT A1 fravza frar @y
T 37 9% 71 fevsar & anfy g7 =@
APT—aaT T/ 77 A1 AT A gt g ?

aura |, faq g6, ag ofw a=9
agar raar /A (sftmAr ghane ad) ¢
A7, zardy ardl § a7 faqa fa=pa
ad 3 an ) afea gz a9 2, gad gAT
2 fra wrzd § fw w1 @sdma A
afss gaa) @ @ s a0 7
T AN 9 A1 2wt gn & fgg W oA
ZR1, TEAY ZH A ATF AHA TN

&t SHITAT qES 0 SrAAr angan
f ot g% fasEt feaar qar a0 ¢ 7
zadr @17 7z & gaaw F nemfd &
ara, Fat fx sad w21, o mFe 450 F
ey § AITET 1% qrFEg Aadl gf
#f6a aar gty uFgmAA A fa
AT AIEgGE  F HAI9F T TH AT S
qarg wig § faaq faard, aEi & fagat
AR FY ANATT AT TH IF1C AT AT A
ANAAIF §, ITH FIT TH A FT FFTA
21 awar & 7 afz vl w15 QA s
IAFT § A1 IF 99 FT IZT I AW AT
1 fwz g g &1 qgraar & fog
fam asar §—afz 3z 17 AW E A
FasT faacor 331 3 7
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o wo wo A : W AT To gTe
480 zq Tz HWE ¥ d97 F aT g,
sar § |argr 5w g 7 4949 77 4T 97
X T2Ez 155 Fg—232 AT & &7
%7 ¥\ 9z 9% 32N w71 05 anfesa
grat ar wafws eaifedls % g 91
Fradta 93 ¢ fe 39 F27 @1 foq =
¥ ITAT I, FAAT FIET T ATAFT
qgail ZrY e oz &t # w7 oafEfes-
wq % fom 39 %R § § 105 77 &y
faf 2 srargaa gf & ag i ag
gar @ f& d@1@ w0z w1ar wfzargac
#fzz wifzq wETivaq a1 A gak ¥ faar
|ATAAT | ZAT I 3% arg gAgifaz
@} A1 A 2 6 7a vig @ gzt
9% MAEHT 1R 9C @A fHar 517

=) SwuTET WS 0 4z F7 g3 &
aidt F fradveew sifx 8 gigarT g
F 31 @ A =wANT 7 Al @
QFATT & | WTAIT AT AIY ggA TG0
faars & 2 2T mT F ANy T o
q@r ¥ 7471 & 1A #3 g owm A
7T q¢ 2@ # 72 faar? @t anear a4 g8
g ar & Ay arzar g fe amr g oEr
QAT Mo mze 480 F omwEAAA AAF ¥
2 f 7a 9z a3 a9 a0 a% ?

o Ho Fo ABY : FIETE HIIIT, TZ
#3 agarar BF T =70 FAZ FOAU FFATAT
wAr 2 399 ¥ SETAT T THIEET-
& e gEfaaa ¥ wraf 9z &= frar

@R

SHRIS. R. DAMANI : Just now, the
hon. Minister said that Rs, 105 crores have
been agre:d fo- cl:ctifization, May I know
whether any detailed scheme has been drawn
and submitted for electrification in  different
parts of the country and, if so, the details
thereof. Syme time back, there was a report
that the  American Embassy  has asked
American tourists visiting our country 10
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exchange their dollar with the rupee and, If
that is so, may I know the amount that has
been so exchanged and the details thereof 7

SHRI P. C. SETHI : As far as the
details of Rs. 10 Scrores are concerned, they
will have to be worked out by us. This is
only a broad agreement  with the United
States Emdassy for spending this amount,

As far as the  exchange of dollars by
American tourists from this fund is con-
cerned, I have no ditatled foformation  with
regard to that. But according to be exchange
regulations, the forcign country is exchanged
with rupces.,

SHRIMATI INDIRA GANDHI : May
I just add one thing ? With regard to the
rural clectrification programme, this scheme
has no U. S. involvement in the management
or operation of it.

SHRI R, K. AMIN : The hon. Minister
knows it very well that any withdrawal from
the counterpart funds leads to inflatlonary
trend if there 1s no fresh budgetary support
received from the PL-480 imports, In  view
of part, as from now onwards we will have
ever-decreasing amount  of PL-480 tran-
sactions and if we at the same time continue
to withdraw  from  the counterpart  funds,
will it Tead o inflation in the country 7
May [ know what steps have you thought
of checking such inflationary pressure and
what steps have  you taken to  freeze the
counterpart funds by negatiating with USA,

SHRI P. C. SETHI : As far as PL-480
imports are concerned, they are gradually
decreasing, In the vear 1968-69, as compared
to 1947-68, there will be a decrease of the
order of Rs. 215 and odd crores. We hope,
by 1971, we shall be in a positlon when we
shall not take PL 480 imports.

As far as the implication on the mone-
tary position is concerned, as I hav: sald
most of the amount which is in balance is
held in Governmeznt securitics and  what
accrucs to the U. 5. Embassy, according to
the negotiations, w: are trying to spend for
schemes which are of proper use and the
money is spent for development programmes,

SHRI R, K. AMIN ;: When you draw
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‘money from the counterpart funds, it will be
inflationary. So, you must freceze the counter-
part funds.

SHRI P, C. SETHI : When it fs used
for developmental purpose, the impact would
pot be that much on inflationary side.

ot fwfa fas . goreqw wdag, 3
91, g3, 480 ¥ spadia aga @ 9l @
faw femr nar ¢ 3fFq Tway ot g
g 7 fa=r %1 gmear § A faas foq
fe argw, deF e amda afz Q-
amd ¥ @ E A adi A IW aAw w7
F1 g9 2 & faard & &9 § smsT a9
# Erara #1 312 7317 &1 9777 fwar
@1 aife dY. ow. 480 § g® W5g @ o%
fres W & "wa §, A9 A AT TAANIE
a7 GG #, 2O & FeET i, 91 &)
g 71 aFd ¥ ar § gam wA a-
ZqT § WiAA Tigar ¢ fF Aar ag annm
woit Y fand oYy afr ) seA@ FIH
FAA AN q47g M ? ag T w7 -
wr (e frar am @ fa 9@ w1 @
o &Y ®a #) 3eaq Mo s, 3= fam
@7 dr zT uF safsr afw oararfaas
& oY | aAar ¢ ag 7t zq faer
¥ yFTT @A T A { J1AAT AUIAT E
f& 371 TLFT W graeg A HA a1A K0T
f& 7z ot u=. 480 F siezT faqar st
a7 fa=ar & ag aqrw sO6TaA § sar
Frg AA FY FAfa FA A I F0T

Wt %o Wo ¥H : aWz ¥ FX WT ag
gawmar s ¢ fe ogw e § & frad)
Tufa grmee @R tHEeATs  qRAAT
% fou &2 g,

stfifafam: § sEar g fs ag
aam ¥ aww woar faarg o Ry A
smar g 1 2 ¥ 9@ fand &) aeAd
% W § 47 qav, e el AmmeA
Qraie gifz § SAF @ w3 A s
M AF g @ (A ¥ A &
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qEET FT G |

st 5o Wo VA : WA wIE A A
g fam & 3a o fa=re fFar s

oft fafa w3z gwe Ad @
afeq 7 aCFR & are w7 w@r ¢ oan
mET A A FA e Ay ? oaw
g & gfn fafe Zidz a3z g3z
air § T owg M waar ¥ ofy
favtarz fafaezs § & saar qrzan 2
FAT 1T TWT FA AT @ & 7

siwat gfaa it . AT g &
3F A Fgr ¢ FF 2 ¥ Armea w1 3000
& 4ZAT T2T AW qweAr & s
aifer & fr zax for faars 4 sew
sga+qr g14Y Sifgn 1 sar fx 94 v
q it 3=y froaz @ www oafae-
fedaa or #17 § @1z 38% foo awz &
¥y TEqr aar g oar wifzv @ ofaoaz
fa=rs ¥ #19 4 waz ;a0 zafsn =a
Tt FYAt 77 o) fagrr fer 3 220
sfT o =y 31 e ads 7 smar ag
Tad aga & 9 2

SHRI SWLLL : It would appear from
the reply of the Minister of State that the
total balance of P. L 480 funds with us
amounts to only Rs. 232 crores. Reports
from other sources say that the total accu-
mulation of PL 480 funds in this country
has risen to Rs. 2250 crores. I would like

the Government to confirm or to deny  these
reports.

I would like to know  whether the
Government has broadly reached an under-
standing with the Government of the United
States of America with regard to the utili-
sation of these funds, In particular, 1 would
like to know whether the question of the
Indo-U.S. Education Foundation in this
country has been revised. The Prime Minister
said that no question of Americation control
over the Rural Electrification Corporation
was involved, Now that we have the schemes
for setting up of two other Corporations,

the  Fertiliser  Credit Corporation,
and the Agriculiural Reflinance
Corperation, [ would like ta koow
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whether any definance decision has been
reached with regard to these two other Core.
porations and whether Amczrican control is
any way involved in these.

SHRI P. C. SETHI : 1 think, there is
some misunderstanding as for as the total
amount is concerned. [ have said that the
total amount which has accrued on account
PL 450 fund and other loans and grants from
the United States is Rs, 2,117.03 crores, The
hon. Member is right as far as this is con-
cerncd. What I have said is this. Out of this
amount, i major portion has heen spant on
government works, About Rs 232 23 crores
will be the total which will pass on to the
U.S. Embassy and out of this, 1 have indicat-
ed the Tigure of Rs. 105 crores which are 1o
be spent for rural clectrification through
the Corporation. As far as the Fertiliser
Credit Guarantee Corporation is concerned,
that is under negotiation for Rs. 20 crores
of expenditure and it is on similar lines as
the rural Electrification Corporation.

SHRI SWELL : I had also asked whether
the question of Indo-11, S, Education Fouda-
tion  had been revised. That is a  very im-
portant gucstion,

SHIRI P. C.SETHI : The Prime Minis-
ter has already said about it,

&t FTANT arEy ;I qEAT T4
w1 5O A AFT F UNZA F feeA ¥ faw
0 ZiF & I qAaeq w7 A A § fam
§ 3771 Fa1 2 {3 d). ua, 480 ¥ awaia
FRA-ARG 9T A1 WA ATHIT §1 GZ19a1
At 2 e & ¥ arf faA & amaw
gt ag ©rar 1500 715 & AT 2200
w0 & dra § g J@ar P g ag Al
az o wgrd fw ag azat g€ wH awda
Yt v 2|t @ @ awd & fag
fasar %1 frax a1 war § o zafan ag
TRE FIT ATE AFR{ IsT & 9L
fadig ®q & FaId Far agy § 7 AW
7z qig A7 w5 78 § fe v o @ A
¥ YT g\ aza 1 afafa ¥ & qg §F@
fear & fF 58 &a@ & THZsT @ A qaT-

SRAVANA 13, 1891 (S4AKA)
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enfa gt ! mrg AT gE FAE A
§6 T G H A Giar g fwoa
&7 & 317 gAIX W F g ox
9z a1 & AT when 5q s &1 AF A
TN F) g% o gAR W F) ad-sqaEar
9T U AT T T §F GEA § AHIT
347 FTA AT W § 7

o %o Wo A : w7l AF AFAF
1 §IETTF Al F@ F1 A &, ar
HqAT qTFTT ¥ 37 AT 9T facac qag
aag qT aral gt A A N W @
f& za To %) {67 9F1T A g foar Jr7
arfs gzrestfa 733

FA AT IW FAF I § 47
Farm fe g7 feadt wwa § 1 argan i
AT gAY arvEt FIAT @t ag Q9 40,
50 §1% w0 7T @7 & fma g
FET N

) qAANT arad - AT e 95T 9
ar f& W@ ¥ gadFr ¥ uwgT A gz
ag %21 ¢ & az a3fY gf w9 A
130 & fou fa=ar &1 fagg § a7 gafeg
F g F ¢ g wma gwe a
5 @I A T TE¥ § 1 gAQ
) ¥t ag fasifom 41§ fis gaar
qziedtfa 9T 497 9T @ § 1 I8 Fay
# gUEIT 47 27 IS AT G P

ot g0 %o AR : 2t aw T E
awdF & §W qr ang-gng 91 amaf gt
& AT and o 21 T &, AT ww ey
3% § fafagw 2Y xq @ 9T ghaT X
T aT I ArLAr o @Y AwAY 0 ey
At Far-F1 IEH FEA A 9% qI9
faqrg fafmaw g &1

wgi a6 qaERfa &1 qam g, 3z
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Tz frafiwaa 430 % svH
a9 g fagwr &7 faw fear, 2z 077
FUT %o 2, ag TAAHE G T ¥ ga-
Feez g AT I ¥ ¥ g W, 200 FAT
®o & F{ JAI2T @27 qeay § o)
2T Az AEITT H wFT yreenfa 1
F 3a% foo famiz g 5 frg
s#1T 9% fafrgs frar a7 @ifs s
U AL T 98 | HYT AT §7 Wl §T A0
a1 30-40 FT= aF &TAT 14 HTAT I,
50 FIT Fo T IF TAT EIAT AT A1
ag @ garemifa &Y 7 agim IATT EAA
|y gu 398 frar fafsze #37 gm oo
F1 @=i faar st

=t gFA T7T $HAT 747 T M7
480 %7 IqarT frar samr S@rEW o§
7Y TF 987 981 A% 2 fF a9 §,
qEFI 97 A1 agd af dent § AT A
go faarf 23 § &\ fazg & @ 97 39
FY @I E A AT F T TO0F U INT
AT 79 ¥ FFT AT & faaF Fww gawr
aga sfoaa gar azar &1 ag at Frar-
afg &t gf & sad) qwad F93 & fag
F4T TH GF F ITGT AHIT TAAT 7 AT
2 ¥ o qgT § 97 ST AT § 0F I3

& for @1f d@F FT AFAT T FET
sigar & ?
Pak Smugglers
*302. SHRI RAM CHARAN :
SHRI BANSH NARAIN
SINGH :
SHRI BHARAT SINGH
CHAUHAN ;

SHRI S. M. BANERIJEE :

Will the Minister of FINANCE be plea-
sed to state

it is a fact that seven

(a) whether
recently from

Pakistani smugglers escaped

AUGUST 4, 1069
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the police custody in Mandvi as reported in
the Sratesmean of the 18 May, 1969 ;

(b)) il so, the details thercof ;
(c) the action taken oagainst police
officials responsible for this ; and

(d)  whether those Pakistani smugelers
have been arrested and deported ?

THTE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C,
SETHI) & (a) to (d'. Seven Pukistani erew
members of M SV, Mai Makai who  were
found in the vessel when she was intercep ed
by the Indian Naval vessel in the Indian
territorial waters of Kutch Coast on 7-2.68
were procecded against for veilation  of the
provisions of the Forcigners” Registration
Act and the Passport regulations
convicted, On completion  of period of im-
priscament, they were under police  surveil-
lance pending deportation o Pakistan, The
seven persons  however managed  to escape
on 16-5-649, They have not been apprehended
so far, Six police constables and  one head
constable have been placed under suspension
for dereliction of duty,

and  were

sft v | - g FT AT arg a:
g, FET qv wifpegra, =09 67 A i
Ty exnfa 21 Tz #, &tz Amar g2
97 g1 wer &1 gfew emwas & fadr gl
g gy At S faFaT ¥ a3 # ar
qfrq 3aq1 freraie a3t @ dle 9 fRa
AALFIF GT AT ar § ;IR
QAT ;igar g e ariz & mifgram, N9
YT Aqre T A1 AT F WA Frar g ogA
art # argd a1l e2w far g @ify zw
SFTT A Al ATET 9T A AT FL 7

ot o ®o ¥ : AT aF exnfan w2
AFF F qredqs § A% grayg § 5
graarfgat &1 adt & 1 ITET §F AT 9T
T qFIAT TAT & AT v wAAGH HIT
aYz4 ufsaqiiza ifz a gfang a@d

af 21 Fwevd faw # WY ol gaea
fear mar 21z w9 ¥Es fad
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afes & 76X #) I & 1A A I
gg wifead @gs 372 9T A FQ
7% ¥ wAF gara agi-aeq 9T fey
F@ T fan it o gaiag g A
aH ¥ geay § #19) fafada @ @ma
F &g § AT rgd {1 g IaF
FH AT Ay 2|

st 1w =T W fas@eA gA 899 gAr
% fx mifreara & s eafar &Y 2 989
qifafza=z Sizd 1t g g HAMW
A8 Zar wz , Afwa gz M g 5
ga qifafzes died 38 wanfe & #73T
am7 gee 7, wna F #1 ifefzfaaa 2
aqifFeard & za A3z #1440 § faqwn w4-
eqr &7 qifgema # Fad aEr @A E
fafzre sizd gizqma 27 21 ad gl
azi ¥ QoEi, azamt §T AL T ANzIT
e @ F A E § qEAr I f&
fiF qa1 37 77 9w & aaw sedl f&
qifgeanaY eaama a1 gz $T faar @
a7 faaa frvome «f Fear sma & 39
1 aqrg T4 & 4IET 97 AT A,
dzs 97, fae?t § A m ?

SHRI P. C. SETHI : This allegation
the political leaders are invelved in this is a
very wild allegation and  does not deserve
attention from that point of view, unless  the
hon. Member muakes o specific charge. As

far the scizures on the Pakistan  borders are

concerned......
——

st WYst @S WA ¢ ATEE F Fiad
¥ FGT qepQ § 9F3 A7 §

MR. DI'PUTY-SPEAKER : The hon,
Minister nced not take notice of interrup-
tlons. Otherwise, there will be no end to it.

SHRI P. C. SETHI : I would certainly
like to emphasise that il any specific com-
plaint comes, or if the hon, Member comes
forward with any specific complaint, it
would certainly be gone into, and we would

SRAVANA 13, 1891 (SAKA)West
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not shield anybody whatsocver. As far as
the seizures on the Pakistan border are con-
cerned, the flgures are as follows :

Year 1967 Ycar 1961
Shillong side 1261 1397
West Bengal side 1504 1950
Punjub Rajasthan side 131 -] 140 ]
17 | 251 )

Therefore, all possible steps are being
taken (o stop sumegling on the border,

=t mTa fag atgra @ a1 FRFIC A
az g3 sAFrd 2 6 991 &1 fags §
ALATA 27 TH 1T 9T AT AT 47 AT
287 weaa 7T 37 gma fro @eadt
egafas & a1 #8331 729 3210 ¢ TA-
17 7Y ar3uT AT 97 qF@AE, A
AT g TA7A 2, T ¥ ¥ e T qae-
q@AT § Farfes wraer 0y g @ e a
AAFHA NFE4IT A0 A0 g7 e
T fagla stz spemrr w9 B0 @ e
q7a 8 axfzar 7 =7 a4 &1 aifs-
T A1 &7 399 & YT FEi § &
HIT 9+:7 JIAE WY 717 21 ar § AAar
[rgdr g fr amm avmir @ aasd g ?
WIT Al TAT AT AT 490 734 IZA
| iy 27

SHRI P. C. SETHI : The hon, Member
has referred to the seven Pakistanis who had
escaped from surveillance, in the main ques-
tion. So, if he wants to know about the Simla
conference, I would request him  to table a

separate  question when we  shall  give the
requircd information,

As Tar as the various communitics men=
tioned by the hon, Member are concerned,
It would not be desirable to say that  all the
persons belonging to a particular community
are involved in (his. Certainly, all those
who are involved in smuggling, whether
belonging to one community er another,
would be dealt, with, and any specilic com-
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plaints that we recclve against such persons
would certainly be looked into,

st ®o WMo FAWE : qg S wA
A & 1 U AT § AT &1 g § W%
=g qvg % aesT syrary gAY 3T F S0y
RE #iTagt & gwE Smar w@ri
RqT ZAN @71 ¢ 5 JT AW qEFT s
7@ & ag wifFam # fasam A4g &0 §
M2 ferg @l =2 waswm, a3 wrdang
FOAMC FTA T mAaT Tzan g fa
1 ag 4t ¢ 5 ewn=d #Y ar g fza
mar AT gfewas f 9w foqr war @
aar AT @€de 7 fraraar & ? Far ag
aér & % agi &1 gfem 1 s mu@ g
ad& 41 ? afz 0% 4 a1 F grEwm
faar mar & f& 37 9z faaAt waat ag?
agh @elt emafan &1 OFF FY A aE
gl § I fF zedias vaalE sl @mE
&) 221 8, T8t F WA q@T qrar & s
agi #1 A1 agi wiar ¢, afw o gfag
F W1 4% ezg 97 T FAE IAA)
faruAY #17 Fear g 7

Y go o AB : FT aF g7 sufewa)
W JEIF & AT A AGT X qFT q0 g
@ g F @17 SAFT I=A fem oaarn
arena at fear mar 3z widqd wfaeraa
tFz AT 9rEqIE e At aga fwar
T FIE F IAFY AT A | ;AT F gA-
art ¥ @1z ag @17 fgg ng . wAw |
2 ¥ wrg e gfew gdida saan aifs-
@ 1 feNfad A A W@ 98
qfeeaa &1 feorad & gyq aar g
Foife qifsearm g1f *faAc & Fgar
qear §  alt IgF Fi7 g wifeeam ¥
qgd & | TEN R FT AT |
qag ¥ |AGE ¥ & &7 fawt @ng a7
AT 4 |
QA ag fedr swiT fass ag zafen
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9fea § AHa A1 FardT & fasrs eri-
ar§ @t 1§ 21 39 T gEgE F AUA-
Wz faar war 31 53 St ¥ wana wpn
Tar g A Fg gar  ag 731 gubag
¢ affa s Y wrgeaF w39 IIT AW
T1fzd, ag ssg e € |

%t §o WYo &AL : 7z 17 WY ¢ fF
giw zawex fase a7 9% qiy gfeq aiF
o5z fog g fFT g Fgmag € v
agl 97 37 It 9T fqqudt #98 @7 qq7
saeg fear 7ar &1 9iT & 933 qiw ar
T I gAF TFAIT ALY §A1, 42 AT §,
FfeT g1 &t qv farust &7 &wear
g1

SHRI P. C, SETHI : 1T have said that
they were Pakistani nationals, and belore
deportation, they had to be  kept under
police surveillance, as regards  whasever vio-
lation of the Forcigners Registration Act
and the Pass port  Regulation  Act had been
committed by them, they hid already under-
gone imprisonment.  Then, they were to be
deported to Pakistan,

st Wa =z aat ;w4 A T agi
T wige fag & &t 37 wifseandr g
Ffamae & a1t ® 21 7 1 § saar qgar
g f5 3ar @t Ay &1 a7 @@ mgw §
f& fgrgeqia ) geafes azgai 9z &
qiffeaidl i@ F0 FTEF E IR
ol & afsears & AYqarm ssfaar ft
# ot g foat @ ol SwEr FEEar
fan & af £\ 377 @i wafian 1 e
agl foar sar afew agaraA & #17 &
for fergea St st} & 1 F@r s wE)-
zg aaar a5 (5 ey o= ae § faad
frwgnfar g€ § s azfedl Y mae
feadt 2 atr, 3 =efeal & ¥ feaal o
gFIN TV AT 7 HAT AFIH IWE A
A fradt sefeal &Y asr g8 Far 2w
fasfad # A+t Aglzg ag Wt sa=an fs
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7 wefear g7zz &Y 31w 7 914G, g
ot mefmar emvag & Qg & F17 % AT
£33 T aALE A A7 AT TZ A1 @
A WE, EF OH & fog awwT e
F AT E 7

SHRI P. C. SETHI : I have got the
total figure regarding the number of persons
involved, but [ do not have the break-up
b:tween males and females, But it isa well
known thing that females are being used as
carrizrs, epsccially for the smuggling of gold.
If the hon, M mber so desices, 1 would find
out the break-up batw:en miles and females
and place the Information on the Table of
the House.

SHRI SAMAR GUHA : The hon.
Minister has admitted that there has been a
large number of seizures on the wvarious
sectors of the border, 1500, 1900, 2109 and
so on. "It has al-o been admiued that of
these smuggled goods, China-made goods form
a large part. What are the main items of the
China-made goods that are being smuggled
from across the border and may I know
whether amoug these goods have bzen found
forged Indian currency motes 7 Recently
som: such  items have  bexn found  in
Krishnanagar and another place. Also, from
among the smuggled goods from  Pakistan,
15 there a large volume of Maoist  literature
and the Red book of Mao 7

SHRI P. C. SETHI 1+ The smuggled
goods are mostly  gold, silver, watches, syn-
thetic fabrics, yarn, ete. As for China-made
goods, we have information that certain
articles like fountain pens etc, are there, We
do not have details,

SHRI SAMAR GUHA : There is no
point in saying® ¢tc.® 1 asked many other
questions, also One was about forged Indian
currency notes.

SHRI P. C. SETHI : I do not have any
information about Chinese currency having
béen smuggled,

SRAVANA 13, 1891 (SAKA)

" SHRISAMAR GUHA : I asked about

forged Indian currency notes,

SHRI P, C. SETHI ¢ I do not have In-
formation about that.

u
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SHRI SAMAR GUHA : What about

Maoist litrature ?

of frg qreraw ;. # Jos @1E d
grar ¢+ faax srarg fafasze 3 waanz
FY a7F ¥ 74 Ay 9ar Ioar g fw s
¥ qar w7ar ¢ fF 3791 33 afas mgw
afi &, ¥fea afssw #gar &, FwT-d9
FgTI 2 frag D were, agel we
& arar wrzar @ fF srfar agAde
wexfa¥e fendtiz o wwar g ¥ wiq
wzdl § 5 awT et e ey fas
¥t orwaT § 394 gU &) w81 Iy
sz 2arars fF 3% 9gi ®dF A
gr agt | o wwaT &, afaedz Alge &,
udo o WYFZ £, A1 fF v a1 wiXqe
s A & 35 a0 ¥ fazdr mie
fasar &1 za%1 9% W & fo0 g F11
wriqrg &7 7

ol 9o do A3 : T AT TFEAUS
ariv &1 arcds &, figd @3 F 6
drad go § 9% Hiwg d @Ay Tgar
ERIZIAIE, 921 ¥\ J€2 dMF Far @
1966 § 3 @19 21 g9 &7 & AT
qFer mar, 1967 F 5 @ 81 gHiT way
%[ GIATT 9FEr AT AT 1968 § 24
wig 77 AT BT AT BIFIT 9FA
ar |

st fra Aroem ¢ A1 3T AHA A
wiw sy A fF g2feda feqiEdz o
FIX & | S1IXAAT FIT UM HIT T7 q4E
Femr TS & wd # faRet g
faeat § | Za®) A9 £ AF g7 ?

'SHRI P. C, SETHI : It would not be
proper to brand all ofTicers in onc categor ¥.
If a specific instance Is brought to our
notice, we shall look into It.
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Fertilizer Levy

-4
*303 SHRI RAGHUVIR

SINGH
SHASTRI ;
SHRI RAM SINGH AYAR-
WAL :

SHRI SHARDANAND :
SHRI J M. BISWAS :

SHRI YASWANT SINGH
KUSHWAH
Will the  Minister of FINANCE be

pleased to state @

(a) whether it is a fact that the Prime
Minister assure. the Congress Parliamentary
Party that Government  would  seriously
consider the question of lifting the fertilizer
levy imposed in the budger before Parlia-
ment re=assembles in autumn;

(b) if so, what action has been taken
by Government on it;

fc) the names of the States which  have
opposed this levy; and

(d) the time by which a final decision
will be taken by Government on this issue ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C,
SETHI) : (a} and (b) : No assurance as
such was given The Piime Minister had
agreed to consider some alternative sugges-
tions which the  Mumbers of  Parliament
belonging to the Congress Party had desired
to place before  her for  mobilisation  of
resources in lieu of the lertiliser levy. These
suggostions were  carcfully  considered,  but
withdrawal o the fertiliser levy was not
found feasible in view of the increasing need
of the Centre for resources (o finance the
Plan and other items obligatory outlays.

(¢} Formal representations  againtst the
levy were teceived from the State Govern-
ments of Andhra Pradesh and Uttar Predesh,

(d) Does not arisc.

sit wgaie fag et o ot AT
2aTE % 9 WA F 417 AT qO /A
e €ag faw At gewrs a3 F afe-
MIHEAET 3T H FF gg wom adr @ &
Y Wy sy ek faT ami 9 afeg €
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HYT At £ 7ia} & N7 A9 rAwE ¥
HIAT €qIF FE 3 QI 4 w17 37 winl F
IR A FIFT A Afg g7 ST T
W e zaaftfeafa & 3ar femr ag
srar 33 f6 fag g d91 &1 ueda-
X frar & A &6 saaifal & sgar
g fwar &, a@ et & are ®
oAt 37 Aify F1 azan qify femra ot
ax wAAfear Y AW@H  gwrA wAY ¥
qTATH 9T IAF! g7gA0T 3T & for 9@w
q§ !

THE PRIME MINISTER, MINISTER
OF FINANCE. MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI) : The
hon, Member has put this question in o very
unfair way, This decision was not of an in-
dividual ; it was the decision of the cntire
Cabinct.  Nobody, as Shri Morarjl himsell
said in the House, was happy  about having
this levy but the need for resources was so

great that we were forced to do o it...
(.. Interruptions.)

U% AIAAID AT frarai 1

UET e

sfiwa g gt © @ fram g
gl w7 Fgi 41 ¥ o Feafaa fow af,
AT A FIT KT HATITFAT 2 | AT
stgl & faafaq s faa o & ar zawr
aamq oz A8t @ % o fefag @ o=
Fq feq wio | fedifam &Y ssa &t aq
W g T gfe s st it fas asd &
ar g +fY snfgq

ot TgaiT fag ot 0 oY ST #
Frar maT & wig 9917 3% &) /i
& FruF guafafd arE o @11 I
3qafafa 7 T NAweT & At 37 9%-
fouk SEATT FER & ATAY W | FEdA
7g ogr 5 wfzeread T FT g2r ¢ agr
agi T am fear A A §ERL A9 §
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Gg1 o7 gFar § A fearEl 9T St Qar
930 §, IART FATAT AL AFAT & qZ AT
aarar 741 § w3 & A1 qEATT @A
@zif # zre ey ay =@ gfasr § @
i g &% f6 @ gt & gen wfaa)
¥ fa=i7 zx faqog @ fog s T 2@
fama & mer gfaal § asas & w@r
srom qifs $7 3 #7 gz At gar |7 &
Feg e H Ay § a0 @y § alozw
F4) % graeq § 3% fqmeaar § 7

st Wo o S : T2 AF TH AT
F AAT & W AT WA S A qdran
2 fs ot gagdfas diwar § 39% fe1Ed
feaifaa a1 aga mfas  srazasar 2
Fefpfgr wrzdfar #¢3 F qrg «t =oaw
2700 F3rz negr gq wifgr o A 53
MNarzs fFar 7ar 2 398 g7 T ghwa
F =77 as At wae wygr faqar o gafag
feaifag & wifamzyaa &t & | sqmEn
TAIZT § | HIANT §IET & AZ FIT NF
agl & fr g3 NS 71 @z #F = fzan
g wwAEA A A FAE F
YT o A FE T A g -
fag & MfazEsas & arag § A0
wq® § S FT HTIIARAT 1T | @rg &
19 3:31% g ot qarar § fF wfzargag
qT U T FATEN TGT & IJAFY HATLAFAT
§ #4ifF gqar a3 1 O W7 & #a 2,
IqFT T A4 fwan 1 G771 2 1

wft mizarasg @ gg adfafex @ &
78 FT #1 AT fram @ J3 71 27030
qar 3 ST IAT ¥ ZAFR F A A
¢ | g TaT Fudr @ fF (e samr
¥ a2 T4 gEAE §1 fFT gEd
a7 fFadl  FTT 47 48 A0 ETAY
& qurag Ifaa 2 7 WA AR F AR
g § aqr & fF gee s2m sk wie
) g A foe s var § feag <
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feamT aT 7 =mar i, 4T 9T
T AW AT | FAL G2 FAY T F +F
& T M @ ag 2w w1 Ay fager gar
ST T &1 AT HA WA TH FT Y
FMA TCE 3F g1 & a1 & wAAr Frgar
¢ f& 39T 927 #Y graT ) 2@ g, A7
F fearAY § sareq 7041 1 2|@d gm AT
¥y 937 & fag3va §1 2AF go Far 39
arg2af & @ ¥1 A gaw & faar
sroar 7

st 9o Fo AR : wizdg Ffama T
featz srdY s ar<y & 0 g7 2z 7Y 3AF
yit feaid 0 ==t Y 21 gr ez &y
B3 §YT IALY WIATTRATAT TN 34T g
®rgAT FlAga & s gwT T I 9
HIHIT HAT T FEAT

[ AT AT TTA N IAT ITANTH
FAl G &1 Texed F zwinr famgar s
gz g@iar ¢ fo @7 az 7 & Fiage
Wteat gvam A @i AT Ag gl g
afer ag agr &1

3qreqer 92174, A1 OF qgarT fRqr
war ar &t qar var av  fF geg gfaa)
& UG gHF T H Y oAy | § gasiar
Figar §  fr q7wir wnTERT 0w geq
wft o1 /¥ma garAr @@ ¢ Al d
ar /YT o1 FAE 957 1F 2 IA% AT H
3% g 91 FUN @A 0

ot anwa fag grag © F91 98 /9
2 fr @i ¥ ara 433 & fama & gearea
9T gU AT IIM, FATT W &fa® qgar
graar AT A wgard T sgraEr
T3t ? afs 3@ § AT 7 39T T4

& FEATIHAT &, T HFINT FIA g 34T
gEA T wk Tt 0 fer @ fasre s

w & w011 & gg Y SAn wigan g
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fF as793q &) q3F1T 7 17 FU N araew
® WILT GTHIT R 497 G &Y & ?

&t S0 Fo A 1 wfEATTT &) Aiwg
T A1H F qaFz N TAFr Ivav fAe-
T AF TG 1 1961-62 F Iz T I9-
AT 2.5 wr@ aT g1 qgl a7 1964-65 F
5.6 @r@ za gt 7arT T AT 1968-69 H
14 @r@ 2q % 9g= 741 & | ug 6T gav
aq f& wfzarza a1 alnag 46-47 wfama
@ 2 zafer emd gz avmr @ fF oy
WEd P UL IEF FE @@ AW
feamt 9T 78t agar &t wfeamzae 71
9T aFA0 1 FAG Ara-A19 F gg off
Fga1 Tgar g fw sara Y g3 sq
FAE FT R H A5 TURT ALY &
gt em® ag ¢ f& wfzara & segm
¥ famAt &1 &t wrgar gar @ 9d agy
NN @ wFy gw Ty I F Afw @y
Ay Y Fifgm FT @ E

&t gto Ate faa @ gw il 7z wa-
gg £31 § f& wna a1 faaw o
" & F) drazaFar 2, fead o am-
0 & w0, qfF Ad @ a5 Fg T ¥G
Y 72 & wrwi 1 937 & fF s au-
AT I A TG AT I FTEF g H
fer & | 39 3T &graar 91 fF a0 qI-
i Y wreziafza Mfae sw Weg @@
far g Y @ T &1 AT T faaw
soar 1 w1 aneexafes @ifgw s ¥y
gtez fag wv 9 3% qeasq # 377 faq
faar mar 17 afz fear aar @ Oy I§E
Far Adran faxwar ?

st Qo Wo §&Y 1 FY I A1 T AE
am A8 ¥ fr gAw wigAw fafy @
weqTa A frar | dfwa wgi aF gw9dT
W FY T F T 91 HT I AR
a1 f§ zay fealfos fash, saka #
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T WA U A A 4T H wawg
qr | 3l A gAY S ¥ e} o fray-
fea 33 a7 &) smazawar qv I frar g
L AATAT TH FT & A1 A AT =
? gmer wragr N fea@l 1 oafaw y
ufas fay, o) sam & T@r e

st glo AT faart : Figq Fadly
it &Y gz smzama faar war e fe
wicziafes Afaq snw 379 aar 7 g
arzH I F AW F & @ H A
fovar o gsar &1 o siewd@fia oifaw
AT AT ATT A 4 341 IF 9 faAC
foar war ar T Far Taer Y fgam
s aar a1 {6 378 Fraar snmzAY &Y
agdr g ?

ot Go Wo |3t : AT AR IT WAL
F) AT 9TATH F GFAT ¢ IAF AL H
greaa fafred & oz fFar aar ar o
feE & &1 7z ¥z war ar fF 137 feal-
faa fas arad, 3ad gay fasd & w-
qar g 9v 1 Sfea T i star wEr 2
a1t 91 g fao sigd wreeadfz
e 1% W F A H 347 0 =T
¥ 1| AOar YT AT W7 AR § S0
Tt wifaw A Are ) Izrga ¥ fag w20
a1 g fe zAsn &30 & AT F 3g &
qY IEFY T FIH NI TAFA 79 IS
g a%ar &, 3387 &1 U7 T Fafaw ¥
A1q | T q%E & T Y FAT WA 0T
faw ST aY I 9T AT AAS T FY
Fifry £ Aoy, 37 9 H257 =9 faar
stanr |

ot e qrdw : ag wgr A g fF
@1E ¢ T AR FT ST AT 971 W4
damdig avaar & fou gasr (eaifan #Y
wEIg qf | &g gk AW A A9 & "aw
faimemy ¥ AR @I & &



25  Oral Answers

oY 37 U 1 FT A IFT B WAAEC
FIH GLFIX T AGAY 1ATA q@r &Y £
Fa1 gq 7% afefeafy & @1z 93 & gured
FTA &1 gL famesen ?

ol So W @3 :  Fqg FT W A%
grgv § it agrar € fE S Ew
A A F IAX) AAWEAT E | qE A1
@ ag & FF 919 $3 g 91 g=1 8 %
W Tg FTH A9 T £ IES fgmw A
50 fawt afear #r afas geam &3 &
&Y §IA STIRT GV TAY fEEmA &)
FUq a1 dl &Y €77 &1 FTGET 17 | 3§
¥ ¥ fFam 1§97 90T 81 794Hz 6
EC L

it oaty fag : fgegeam & 50 wrad
adta frama vy &, faA & 09 oF oEw
¥ ot F7 90T § 91T 20 q7@z o fera
# fa9% 9@ uF 0T 7 N UFT FAlT
graifzr g v @t awzary fram feed
W gead  wEAraT Jg adz g
g1 wizarzwz Ay  wAg fagd g
a@i § gAY @Y af E—14 w7 QA J
29 =y A1 g 1§ 21 Y AT A9y T Y
Qg F 2, 377 IUF I a97 N
1 1 AT Fr2fRg) & ) ane & a7,
afeq fgrgrama & 75 & 80 FhadY fpama
oA A3 @07 "%y §1 @ fex
qararT &7 7EA | ¥ wrad FfE ¥ wew
fafsez miza & 9971 sgm g f&
fema o7 7Y & gre-fgz gu &, 7 ag
7% g 9T qarrr M FW F fou
§A g AT A aZ TW AN A gEA®
qAMS 9T T FUN | 3T a8 FESEIT
& gafasizy F73 9T @ oY wWwGA,
arfs 3w & 80 Wt femA surar
AT FESITET TAATS &IF  qUAT
IJ|IZT 3T AT gH AT AN A wewr
T BT 9 ¢
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ot qo Wo §S WAy wew €Y
a8 1T "d} § v sqrEEs feaE 1 s
gifeeswr § 1 dfww wzi a% 249 #1 ga1s
&, IWHT WTT I gT A IT T FY 9EAT
47 a3 fearat ¥ o efiifes 39 3,
IAE! sarar wraar Ay 3w § At and-
difezn §rrdt & A wiad 1 [r et
Wafew § 1 gwfen #u mgma & f
wfF ag iqn wedined fomAl & fea &
& wfer ol gwat ¥ gafaane
FA1 wfsa g, dar fa &% azd & azq
Y qamEr §

qIET o7 & guh
n

*304. st oftw sTor FgT
it qgFaz w0
5t Qo wilut ;
o) faafa o :
&t e Tt Aray
ot o W1
st fre <o mTEwT -
oY o Fo ATaE
»t Ty Ao
o wew fagrdt aradgy
ot gTa W
= aw qew we
st wreg T Al
s} Tty fag
ot Tro TR
o Fo Ho Wiy
st AT ;
ot wivsaT araw
To AT AT
st TrEEATT e
it qaT 1z
st go Ho FmT :
*t o Tro fagda:
S gHo URe Hum ;
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ol QHo Qo gow :
st TMo Fo firﬁ-ﬂ:

Far fag 99 71g ag@ &Y w0 LT
f& :

(F) T 7 gTF1D a7 ¥ IAM |
g% fHadt g5y ams 2 ;

(=) gwwrr Ay 4% g7 qv aff ad
Iad 7 fegar warwr 3 €1 geaEar
g

(@) ATwrdt 99 & O A1 ag da
awt & gu%, 798 faaar sfama g7
gaT 8 u

() 9TFTAATE A7A F IZ 4%
¥ Far AT 0T FT EE 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE SHRI P.C.

SETHI' :  (a) o (d) A statement is luid
on the Table of the House.
Statement

(a) At the end of 1967-68, the latest

year for which the annual audited  accounts
of all the Public Foterprises are available,
the total investment in the Central G wern-
ment industrial and commercial undertakings
amounted to Rs, 3.333 crores, of which the
Central Governments share  was Rs, 3,029
erores,  On this basis, the Central Govern-
ment funds, used as cffective capital employ-
ed in production, work out to Rs. 2416
crores.

(b} Interest oa the amount of Rs, 2416
crores at the Buink Rate of 6"/ per annum
in force in 1967-61 15 Rs. 145 crores.

(¢} The towal gross profit, as percens
tage of effcctive capital employel, warked
out to 3.4%, 2.8 and 229/ n 1965-66,
1966-67 and 1967-63 respectively. These
figures relate to the working results of the
enterprises other than [L.1C. and undertak-
ings under construction, after providing for
depreciation, but before interest and tax.

AUGUST 4, 1969
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The enterprises have provided a sum of Rs.
121 crores for depreciation, and had also paid
to the exchequer a sum of the order of Rs.
175 crores as excisc duty, during 1967-68.

In the case of L.I.C., the surplus as
determined by the latest valuation cover-
ing the period of two years from st April,
1965 to 31st Marck, 1967, amounted to Rs.
72.28 crores out of which Rs, 68.67 crores
was allotted to policy-holders and Rs, 3.61
crores to the Government of India.

The above gives only the over=all work-
ing results.  Individually, some enlerprises
have done well, while others mity rot  have
done so well,

(b)Y The working of all the Public Fnter-
prises is kept under constant review, with a
view 1o increasing their productivity and
profitability.  Steps to be taken both by the
Managements and Government in following
directions have been indicated in the docus
ment entitled *Public Sccror Enterprises— A
Memorandum™, circulated along with the
budee: documents on 28-2-1969 ; a copy of

which is laid on the Table of the House
[Placed in Library. Sec. No. LT-1492
/65].

/

(1) Fuller utilisation  of existing capa-
city especially in the steel and  engi-
neering industrics @ and

(iit Improvement in  managerial  and

operational efficiency.

ot sitm g eTiAt 0 IA gadgsq H
aarar am g f& afess geafaa §
gFER € FF 3,333 Az g A4 g
at &, faq 97 6 978z aifos d7-3 F
fgara & 145 §0g w90 1 2F FIFT
F1 fagar =wifgoe o @28z § ag
Fgr war g fs g =19 1965-66 # 3.4
gfaaa, 1966-67 # 2.8 gfama s
1967-68 % 2.2 sfaqa gar § | @8 9%z
grar & f& @ wzar w@ a1 W@y,
q7-g 77 nE @ am g & ey fraon
Tar g
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qifa® ar 2@y A qar soar ¢
1967-68 H 55 gfqeati & & 3! wfaezaf
#1 48.43 713 w17 &t grfa g w23
wfgesET &1 45.14 FqOg w90 ¥ gifa
g¢ 1 32gTmd 5 7 ¥ Ifeaw wragw §
A O IGLT H A2 F AIAA TAAT (AT
g ¥\ w1 #gzg § wAr agar g ofw
A H 347 qIEAT Y ¢

“Of the 55 running concerns in which
no fewer than Rs. 3,400 crores had
been invested 24 units suffered a loss
of Rs. 83 crores during 1967-68, Tak-
ing the 55 running units as a whole
the cumulative loss was Rs, 351
crores on March 1968 which must be
more today.”™

waiz i = feaon 2, #fer v gfa-
SSTAT 0 SWAIT 93T g1 W@ &1 ¥
TTHIT AT T AT 45 A AT T2, A
Fag! 200 Uz & &07 egra fa=arn )
# gqg sraqar @iz g f7 ag o afr @
TE &, TATD AW A AV gAFT AFA
& for gz q 3w 307 fFmr 210

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) ;
The hon. Mcember has asked the question
from a wvery narrow point of view what is
the purpose of these big projects?  The
objects is to provide the infra-structure, not
just to see that we get the maximum  profit.
With regard to losses, in 1967-68 as many
as 39 public sector projects made wvarying
profits while the number of projects which
incurred lossos was about 28. The total
profits amounted to Rs. 48 crores while the
total losses came to about Rs. 83 crores
which meaot that the net loss was Rs, 35
crores. But this loss includes a large amount
of less for Hindustan Sicel, which alone
accounted for a loss of Rs. 38 crores. This
looks like a wery big figure but, as I said
on a previous occasion, this project has had
very special problems. At the same time,
it has also played a very special part in- eur
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economy to provide the basic infra-structure,
Also, one rcason for the loss is that prices
have to be maintained at certain figures.
One cannot go entircly by the economy of
this particular project. It would be more
realistic to take tnto account the contribu«
tion which its output makes to our general
economic development. For example, in
1967-68, Hindustan Stecl carned Rs. 31
crores of foreign exchange out of the total
of Rs. 48 crores earned by the public sec-
tor production projects excluding trade and
service organisations like MMTC,

=t WA AW @ ITEET qENEA,

oot garA A A w27 g fr qfisF faex
1 a1 F fan earfoq a2f fwar aar &)

st gm =77 At 7z T F 2

&t TEIT AR : 77 Far 2 fr daw
a1 & fou warfaa 98 frar

»1 AW 9Ewm A GrigT AFET H
a1 3T eqifad & sady @ @1 w@r g,
afeq dto miz 8 ofiss d32t 7 wfa-
ST R B AT g T@r g | d gAY ag
FraqT |igar ¢ & avwre a ga game
1 fFad =or gergar & ®1 8 far & o
AR feadt fizd qzare 1 g9 19 aqt
7 fgsdt €&t &, feaqr s1ar auE a1 agf
faer & AT fwad et q waqr damer
fagr= @t gt 1w WL fear d 7

ot 9o o B T gmA F Iw H
gamar qar @ fF 28w &1 e 145
FUT 97 & F0a grar 91fzq | 1z s
FY w7 AaFT 7 fadt g1 A% 9 g
FAg:% 7 121 008 797 &1 Wafagqas
uRI3sz Sarge frar & 1 & aradtg azeg
w1 ag Y g A [izAT 8
OFRITY ¥ F AIT 9T IA FATAT §
ATER T 175 FUT 797 &1 917 gE §
sar f sg@ G0 S T aTgr 8, =
®Tg5 7 Lw-az3a awr fear g A
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IAEY ANE ¥ CIANE &1 A0 FIF N/
T gAT E

»Y A gFHTw a3 wATS @
fasg® wara Y faar nar 1 &3 qar @
f qewre a feaar ww faar 1 145
#FT ®77 @1 48 FH §, A1 T A-TC-
fma & ama 0 w1 Freqw & A
qar & fe awm7 3 f&3ar = ey #4-
e FY 790 ¥ w7 § frwr E, Feadr
®agr s3r 7L gur § A frady waast
I woar Qe fawms T g w7
w7 71T f7gqr &0

SHRI P. C SETHI : This question is
about the public sector,  1f the hon. Mem-
ber would like to bring in the question of
loans given to the private sector also, there
should be a separate question,

MR. DEPUTY-SPEAKER Question
Mo, 307 covers the same ground, IF the hon,
Minister is prepared to answer i, 1 would
like to it be taken up.

Enguiry into the AfMairs of Public Undertakings
_l.

SHR1 ABDUL GHANI DAR :
$HRI KARTIK ORAON

*107.

Will the Minister of FINANCE be plea-
sed to state :

(a) whether Government  propose 1o
appoint an expert committee of enquiry to
probz into all the Public Undertakings which
are running at losses persistently and show
no signs of improvemaznt ;

(h) if so, when and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1P, C,
SETHI) : (a) No, Sir.

(b) Does not arise,

(c) The working of all public under-
takings is kept under constant review by
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the Management of the Undertakings,
administrative Ministreis concerned and the
Burcau of Public Enterpriscs. The newly
constituted Audit Boards under the Comp-
troller and Auditor General will alsp be
making detailed performance appraisal of
public undertakings.

ot Fagm = W 0 AA AP
AR fF 39F ren Hag @ Af & f
T @ qg@ad Q-5+ £ 77 )70
vt § A faags fod w17 & 74 2

& IgH AT T1q7 NAAdE T Zarar ar

Ll B opas o Ny
edictogp

SOSNGU T g § S H5 0T
O A A TET
(-4t ~dtfims
ot %o Ho A : WAy AZER FaeA
Qg FHF F AAFQ A1q F7 F fan
98 ar & sAwd ¥ aFar g 9@ ag
It &1 217 & ag a1 7 39¢ 2 faar

g1
SHORT NOTICE QUESTION

Reduction in Price of Imported Crude Oil

SHRI CHINTAMANI PANI-
GRAHI :

SHRI DHIRESHWAR
KALITA :

SHRI A. SREEDHARAN :

SHRI K. LAKKAPPA :

SNQ 3.

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state ;

(a) whether all the foreign vil companics
operating In India have agreed to the re-
quest of Government for reducing their
present price of imported crude oil ; and

(b) if not, the steps taken by Governe
ment to elfect this reduction ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D R. CHAVAN): (a) No,
Sir ; upto now, only Burmah-shell have
agrecd to reduce the price, of Light Iranian
Crude by 4 cents a barrel, thus bringing it

down from $1.38 per barrel to £1.34 per parrel.

(b) The Government intend to pursue
with the forcign oil companics the question
of price reductions corresponding to the
current muirket price ol £1.28 per barrel for
Light Iranian Crude. In the mean time,
Government  have, with effect from  June
1969, reduced the monthly forcizn  exchange
allocations of the forcign oil companics by
74%7, which corresponds to the difference
between the price of 1/2 1.38 charged by the
foreign oil companizs upto may, 1969, and

s 1.28, now prevailing.

SHR1 CHINTAMANI PANIGRAHI ;
In wview of the fact that the crude import
bill constitutes the sccond largest foreign ex-
chiange drain on our resourcss=-it comes to
about Rs, 109 crores a year--and  also in
view of the fact  «hat the Covernment faiied
to persuade the private oil companics 1o re-
duce the price cven by 10 cents at a time
when the world muarket price for crude has
steeply fallen, will Government  consider re-
vising the existing agreement with the  pri-
vate oil companies or, alternatively, take up
sole ageney  for import of crude ?

SHRI D.R. CHAVAN 1 Revision of the
agreement  would  be a very difficult thing,
Regarding the government undertaking sole
agency for import of crude, it means that we
purchase crued from the suppliers and then
sell to private oil companies, Itis a wvery
difficult thing.

SHRI CHINTAMANI PANIGRAHI :
In view of the fact that the Government ad-
mit their helplessness in dealing with private
oil cartels in the international market, as an
alternative, will the Governm:nt at least
consider reducing the allotment of foreign
exchange 1o the private oil companies for
import of crude ?

D.R. CHAVAN : That has al-
?%% cut has bzen im-

SHRI
ready been done.
posed.
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MR. DEPUTY-SPEAKER :
Dhireswar Kalita.

Shri

SHRI DHIRESWAR KALITA  Sir, I
come from Assam and you come from
Maharashtra.

SHRI CHINTAMANI PANIGRAHI :
Sir, I asked a question whether we conld not
revise the existing agreement with the refine-
ries.  Arc we heipless 7

MR. DEPUTY-SPEAKER ;
answer was “"No™',

The

SHRI CHINTAMANI PANIGRAHI :
That was obout takc-over of imports. But
are they going to revise the agreement 7 Per-
haps they do not know what the agreement
is.

SHRI D. R. CHARAN : The agreements
have been concluded some time back, in the
year 1951, As 1 have stated in the beginning,
it would be a very difficult thing to revise
the agreements now,

SHRI CHINTAMANI PANIGRAHI 3
There s a specific provision in the Agree-
ment of 1951. Tt is 1969 now. Please help
us to get an answer from the Government,

MR. DYPUTY-SPEAKER : It is for
the Minister concerned to answer the guess
tion. I cannot compel him,

THE MINISTER OF PETROLEUM &
CHEMICALS AND MINES & METALS
(DR, TRIGUNA SEN) @ Agreements with
different concerns arc signed for a parti-
cular period, 15 years, 20 years and like
that.,  Unless the period lapses, how can we
revise it 7

SHRI J. M. BISWAS :  You can do it,
The Government has got the right to change
an Agrecement before it lapses.

SHRI CHINTAMANI PANIGRAHI :
Would you add 15 years to 1951 and see
which year it comes to 7 It is 1969 now,

DR TRIGUNA SEN : If I remember
right, the Agreement with Burmah Shell,
Caltex and others was made for 25 years anl
it will bz till about 1971 or 1974, We wild

have to wait till then.
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SHRI DHIRESWAR KALITA : Sir,
Assam is the worst hit in this respect. The
whole House knows that oil was lirst struck
in Assam soms: 60 years age and their first
refinery was the Digboi refinery. The crude
is found here; the crude is refined here and
we pay the highest rate throughout India.
Even for kerosene, petrol, everything, what-
ever is purchased in Assam, w: pay ths

highest rate. Why ? It is because the
Government of India entered into an
Agreement in 1961 which is called the
Supplemental  Agreement. According o

this Agreement with Burmah Shell Company
our crude oil is priced like this, as per the
persian Gulf theory that is, the crulde will
be priced at Abadan, whatever the Burmah
Shell Company fixes, and the crude oil will
come from Abadan to Bombay by sea, the
freight will be covered, the landing cost,
the royalty, the freight from Bombay to
Calcutta and frem Calcutta to Gauhati and
1o Dighoi.  These are all imaginary  things.
But this is the Agreem.nt. The vrude
found in Assam be priced as from
Abadan and all this cost will be added here,
This is the Agreement of 1961 with the
Burmah Shell Co. who have got a relinery
in Bombay, in your State, Sir.

will

What I want to ask, in this connection,

from the Government is,  whether they
are  going to  revise  the  Agreement
s00n or 1ol The Government
made the Agreement with these
Companies in 1951 and in 1953, that is,
Esso, Burmah Shell and Caliex. The pre-
sent  installed capacities of  these  three

refineries are as lollows :

Esso relinery 2.50 million tonnecs
Burmah Shell refinery 3.78 milljon tonnes
Caltex Refinery 1.02 million tonnes

These are the present installed capacitics
and the Government have licensed them.
Now, they are curtailing their production.
On what basis? It is because the Govern-
ment is demanding from these foreign com-
panies to agree to the world market crude oil
price. Our Government is purchasing at
1.28 dollars and these threc foreign com-
panics are demanding 1.36 dollars.  Accord-
ing to the Minisier’s statement, they have
only agreed to reduce it by 4 cents. Why
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not the Government compel them to agree
to the market rate of crude oil price ?

SHRI DHIRESWAR KALITA : My
second point Is...

MR. DEPUTY-SPEAKER : The ambit
of the Question is very limited and that is,
reduction in price of imported crude oil,

SHRI DHIRESWAR KALITA : Tt is
a very important one. Three or four
Ministers have already left...(Interruptions)
My second question is whether, in view of
this, Government will take sicps to make
the trade through the State Trading
Carporation...the crude oil to be supplied
to foreign refineries.

DR. TRIGUNA SIEN: The hon.
Member has asked two questions.,  The hon,
Member has mentioned that so for as Qi
India is concerned, the agreement was made
in 1961, with ESSO and others in 1951
with Caltex in 1953, This is correct. These
agreements were made  with some for 20
vears and with others for 15 yvears and there
is still time for the completion of that
perlod.  We have made several attempis
to amend these contracts, but we have not
vet been successful. We are still negotiating
to make the amendments suitable for present
situation.

and

His sccond question is why docs the
Government not compel them. My answer
is simple. We should understand that these
private oil companics helped us to develop
our economy in a crucial sector for some

time . . . (Interruption) Yes, we had then
no oil in India. I have told them, |
have requested them, to participate

in the further development of the economy
of the country, but I have pressed that thjs
participation should be an just and fajr
competition; this is what we are pressing
for. We have seen that one of the concerns
has reduced it from 1.38 Dollars to 1,34
Dollars, We are waiting and secing whay
happens in course. of time. We are obgar.
ving the situation,
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SHRI DHIRESWAR KALITA : Is
the Government prepared to  make this
trade through the STC ?

DR. TRIGUNA SEN: The hon.
Member comes from an oil-producing State,
but he does not know that big companics
control the whole production of oil in
the world. 8>, it is not very easy. For
the information of the hon. House I may
mention that the Cochin Refinery signed
a contract, with a forcign concern for
supply of crude oil at 1.2% dollars to
Cochin on a particular date, but later on
they backed out, They made  another
contract with another  international con-
cern—Government did  not  come in ; it
was a commercial  one—but  they also
backed out.  We should realise  the acutual
position.  The whole  oil  production is
controlled by certain big concerns.  You
cannot just go out in  the world and
purchase......

SHRI DHIRESWAR KALITA 1 Why
not ?
DR. TRIGUNA SEN: Why not!

We must be practical,  He can help us,
SHRI K. LAKKAPPAPPA : It isa

matter of shame and disgrace  that the

Government of India is always dancing to

the tune of these Torcign  oil companics
which are operating  in  India ;) they are
in the hands of Tforcign monopolists, 1

would like to know why the Government
of Indin has not changed these outmoded
agreements from 1951 onwards.  The entire
thinking is outmoded.

With regard to the question of crude
oil, the Government of India is incapable
of exploring crude oil in Cambay offshore
driling. Also he has given an  answer
that even Russia does not have any techni-
cal know-how. I would like to know as
to what is the dcposit in  India so far as
crude oil is concerned compared with the
world position. Further I would pose the
question that in view of the confusion and
also the forcigners’ domination in India
regarding this trade, why should not the
Government of India have dircct import
of crude so that the price is reduced
because the foreign  private oil company
is purchasing it at a cheaper price and
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selling it at a higher price ? Will the
Government of Indla take a decision to
reorganise the whole thing in this back-
ground ?

DR. TRIGUNA SEN : The private
oil companies were refining a total quantum
of 8 million tonnes of crude oil. During
the past scveral years, we had no crude
except in Assam, as mentioned by Mr.
Kalita. In the public sector and in the
joint ventures, now we refine 9.40 million
tonnes—i.¢. more crude than what the
private scctor has been  doing. It is a big
achicvement on the part of the ONGC to
have more crude output. So it is not
that we are sitting idle, We have been
trying to explore more, As I have already
said, we have taken steps for off-shore
drilling at Bombay and also on the land
itself to have more oil on the land and in
the sea as well. Our effort is not slackening.
We are convinced that we must produce
maore oil in the country,

The hon Member repeatedly asked the
question as to why we should not go to the
world to purchase crude. I explained to
you. It is not possible to purchase oil
from other sources. As a matter of fact
we are trving.. (fnterrptions) As a matter
of fact an Indian company agreed to supply
cheap crude —=several million tonnes, but,
as I explained, later on  they backed out,
Similarly, in respect of  two  agreements
which were made by the Cochin Refinery,
they have also backed out. Under the
circumstances, it is not possible for us to
go to the murket and purchase crude for us
at a cheaper price. It is only possible to
negotiate with these private concerns to
reduce the price, When we found that
they did not like to reduse the price, we
reduced the foreign exchange quantum by
7194, the difference between the price of
crude at 1 dollar 38 cents which they have
b:en charging, and the present price, for
which there is cnough proof, that is 1
dollar 28 cents.  They instead, reduced the
quantum by ‘f& par cent, W are observing
the situation and we hop= we will succeed.

SHRI R. BARUA : The agrecment
was for a longer period. Therefore, reduc-
tion was not possible. But so far as the

forcign refining units were concerned, they
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were first asked to refine a limited quantity
of oll. Subsequently, their capacity has been
increased. At the time of signing the
agreement first, the expanded quantity or
capacity was not visualised. Therefore, where
is the difficulty now to reduce the price of
crude that comes to fill up the expanded
capacity.

DR. DRIGUNA SEN:
the suppliers. How can we then reduce
the price? We can only reduce the
quantum of forcign  exchange allotment,
but we must sce the nced of petroieum
products in the country and we just cannot
cut it off and cut our throat.

We are not

MR. DEPUTY-SPEAKER 1 If I have
understood the question all  right, the
question is this. They have expanded their
capacity subsequently,  Keeping that in
view, would it not be possible 1o bring pre-
ssure on them to reduce the price.

SHRI R. BARUA :
quantity.

For the extra

DR. TRIGUNA SN :

to disclose the  methods  or  sieps we

propose to follow.  But as I have said,
we are observing the situation,

I do not like

ot ®aC W1® A ITEgA o, ;h
gfamr & %2 o= & Fmg 9z @ OE,
TIEHT FA A W § 1w weAT wdEm
7 w1 {5 oY qirifz gar € 99H 29 5
garea 39 #1 ffag FTE T 9l 3q
1 73 F Ffww FT @ F 1 Fw 92w
A= g g Fag w17 atg & AT ¥
fagd a9 golaa AT F1Ey & S
IHFT FT AT ATAF FETAIT F] TG §
Aar g !

Y gurar w1 A feear @z 2 &
af gW FT AT A FUT WO F KT
ara® ag wAaT § Ffa Ay wrwm
fefom &1 qer #fadz & ama fagy
N a® F 31 gur 3, wifenfasy
T AE AT H wan @ g
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foq sty gt a7 4@ s TFA A A
strar sigan g i g ¥sw famse @
A A AT &Y 797 2 WA @y gq
" F4 qF HAS0 £ 374 5 72 fra A1
famn st ofT @ar fpar «rd ? a1 @8 &
AT T3 WA

DR. TRIGUNA SLUN : As regards the
first question, we are trying (o reduce the
costof crude oil, Weare trying also to change
the agreement for that specific purpose § we
are trying to reduce the import price so as to
save our foreign exchange ; that is the limit-
ed point of view that we are taking now.

Regarding decp-shore drilling, we are
not sitting on it,  As a matler of act, we
had appointed one British consuliancy firm ;
they were here and within  this month they
will submit their report, and then we shall
decide what to do.  Woe hope that within
this December, we shall be able o come
to a Jecision.

SHRI BEDABRATA BARUA : Faced
with the Central Government's  refusal to
have any thing but a toy refinery in Assam,
we argued our vase, and a lot of arguments
were hurled at us,  One argument was that
the Gauhati refinery  was not as profitable
as other refineries clsewhere.  But I would
like to point out that so far as the Gauhati
refinery §s concerned, the question of profit-
ability has to be examined in relation to the
price at which it has to purchase crude oil.
1 would like to know whether this question
has been cxamined from this point of view,
Is it mot a fact that the Gauhati refinnry
has to purchase crude oil from the Indian
Qil Co. at much higher prices than other
refineries 2 Is it not also a fact that\be-
cause of the higer prices paid 1o the 10C,
50 per cent of whose profits go to a foreign
company, we would be siphoning off a lot
of our national income by way of profits to
the foreign companies 7 May I also know
what happencd to that committee set up to
the prices of crude oil etc. ? Has it sub-
mitted its report and if so, what is the pre-
sent position 7  What action Is being taken
on the same ?

DR, TRIGUNA SEN : To mect these
demands and to curtail further if necessary
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the supply of crude oil to thesc private refi-
neries, we have decided to  expand the
Gaubhati refinery, the Barauni refinery and
the Koyali refinery.  Just a few years back
we had also signed a contract to  have
another refirery at Haldia. It is not true
that we are not expanding Gauhati refinery.

About the rcport of the commitiee set
up to find out the possibility of a sccond
refinery in Assam, as the House is aware,
two months’ time hus been given to that
commitiee and by the 2nd of September, we
shall gt their report as to whether we can
have a refinery there or not. Butl can
assure my hon, fiicnd  from Assam that we
shall do somzthing so that the people of
Assam do not feel Jeft out,

MR. DLPUTY-SPCAKER : Now, call-
ing-attention-notice.

SHRI HEM BARUA : May 1 submit

I have to say painfully that you are
pot impartial 2 1 had been standing  seve-
ral times in order to put a supplementary
question on this, bul you have not called
me at all.

that

MR. DEPUTY-SPEAKER : The scope
of the question was very limited......

SHRI HEM BARUA : 1T wanted to put
a question relevant to the main question,

MR. DEPUTY-SPEAKER : I know,
The scope of the question was a very limit-
ed one. It was not a question of partiality
or otherwise, It is not fuir to say that.

SHRI 5. K. TAPURIAH ; We have the
some complaint from this side also,

SHRI §. KUNDU : We arc  reading
in the papers that you are going to be
elected as the Speaker, and il that is true,
you should not have such outlook. Right
from eleven o'clock, we have covered only
about three guestions today... ...

MR. DLPUTY-SPEAKER : The scope
of the question was very limited.
that in view, | had tried to accommedate
several Mcembers from Assam...

SHRI HIM BARUA : But you had
not called me.
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MR. DEPUTY-SPEAKER : I know,

SHR1 S§. KUNDU j Every time  you
looked at me but when it came to calling
Members, you called somebody else.  What
is this auitude ?  This is very unfair,

MR DFPUTY-SPEAKER : Now, Shri
Yashpal Singh. Calling-attention-notice,

WRITTEN ANSWERS TO QUESTIONS
Programme to Boost Mineral Production

#305. SHRI S. K. TAPURIAH :
SHRI BHOLA NATH
MASTER :
SHRI CHANDRA SHEKHAR
SINGH :

Will the Minister of PETROLEUM
AND CIHIFMICALS AND MINES AND
METALS be pleased to state @

{a) the total mineral production  during
the vear 1967-68 and 1968-69 in cach State
(except Mysore)

(b) how these figures compare with the
three preceding years ;

(c) whether there is any special pro=-
gramme under consideration of Government
to boost the mincral production in  the
country, particularly in the State of Rajas-
than and ;

(d il so, the details thereof ?

THI MINISTER OF STATE IN THE
MINISTRY OF PLETROLLUM AND
CHEMICALS AND MINES AND
METALS (SHR1 JAGANATH RAO) ; (a)
and (b). A statement showing the compa-
rative value of mineral production in each
State (except Mysore) during the calendar
years 1965 to 1968 is placed on the Table
of the House. ([Placed in Library. See
No. LT—1493/169]. The dua regarding
minor minerals for 1968 is not yer avail-
able.

(c) and (d). A statement showing the
schemes for mineral development in  the
country, including the Siate of Rajasihan,
included In the Draft Fourth Plan, is laid
on the Table of the House,
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Fertilizer Plant in Rajasthan

%306, SHRI D. N. PATODIA : Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that sufficient
raw material for fertilizers is available in
Rajasthan ;

(b) whether Government propose  to
set up a Public Sector plant in Rajasthan ;

(e) if not, the reasons therefor ; and

(dy whether Government  propose to
issue licence for the setting up of such a
plant in the Private Sector in Rajasthan ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D; R. CHAVAN) : (al to (c). A
Working Group, set up by the Government
has, on the basis of data so far available,
indicated the possibility of establishing a fer-
tilizer complex bascd on rock phosphate and
pyrite deposits in Rajasthan.  The establish-
ment of such a complex in the public sector
in Rajasthan will be considered afier com-
merciul exploitation of the deposits starts,

(d) The Government do not at present
propose to grant a licence for sctting of
such a fertilizer factory in  the  private
sector,

Ayurvedic University in U.P.

SHRI R. K. SINHA ;
SHRIMATI JYOTSNA
CHANDA :

w308,

Will the Minister of HEALTII AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state ;

(a) whether it Is a fact that Government
have decided to set up an Ayurvedic Uni-
versity in Uttar Pradesh ;

(b) if so, its probable lozation ;
(c) whether suggestions to set up the

same in Faizabad would be considered ;
and

(d) whether any other State Govern=

ment has approached the Central Govern-
—=nt far ench a Unbversity 7
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THE MINISTER OF HEALTH AND
FAMILY PLANNING; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT SHRI K. K. SHAH) : (a) A pro-
posal has been received recently from the
Government of Uttar Pradesh for the setting
up of an Ayurvedic University.

(b) The Government of Uttar Pradesh
propose to locate the Ayurvedic University
at Lucknow,

(¢} It is for the State Gvernment, con-
cerned 1o decide about the location,

(d) No, Sir.
Slum Clearance in Delhi

*309. SHRI J. SUNDER LAL :

SHRI BAL RAJ MADHOK :

SIRI NARAIN SWARUP
SIHARMA

SHRI RAM SWARUP VIDY A-
RTII ;

SHRI TENNETI VISWANA-
THAM :

SHR1 VASUDEVAN NAIR :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
DUENT be pleased to state ;

a) whether it is a fact that the work
of slum clearance and shifiing of Jhuggi
dwellers in Delhi to a permanent site deve-
loped for them is nol progressing according
to the schedule ;

(b) whether it is also a fact that the delay
in shiflting the jhuggices which have o priority
cliim  about rescttlement  will entail hard-
ship to jhuggi dwellers as they will be given
site farther away from the city ;

(c) whether any list of jhuggi sites to
be cleared has been drawn up in the order
of priority places ; and

(d) if so, the details thercof ?

THE MINISTER OF HLCALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHR1 K.K. SHAH) : (a) Within
the available resources, the work of Slum
clearance and shifting of jhuggies though
not according 1o schedule is  progressing
satisfactorily.

(b) No, Sir.
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(c) and (d). A tentatlve list of arcas
to be cleared is placed on the Table of the
House. The priorities for clearance are
decided by the Licut, Governor after consul-
ting suitable non-oflicial opinion and ensurs
ing that the <leared site is required by the
land owing Department for the purpose of
development,

Sratement

Area

I.  Gulabi Bagh.

2. Shaktl Nagar-Kamla Nagar-Roshan-
ara Road,

3. Chandrawal Hill,

4. ‘C' Power Station,

5. Rajghat Power Station.

6. Lajpat Nugar/Durga Colony ctc.

7. Kilokri, Sunlight Colony, Sriniwas-
puri.

8. Karampura,

9. Sarai Rohilla,
10.  Quadam Sharif/Naiwala,

11.  Southern Ridge, Mandir Marg.
12, Minto Bridge Railway Station,
Vinay Marg, Aliganj, Karbala,

14, Kotla Mubarakpur and the area

around it,
15.  Nujafgarh Road.
16. Molti Bagh.
17.  Bigh Raoji/Busti Rehgar.
18. Sadar Bazar.
Shankar Road-Pusa Institute.

20. Tehar,
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Missing of Income tax Documents Relating to
the son of the former Punjab Chiel Minister

*310. SHRI YAINA DATT
SHARMA :
SHRI JAI SINGH :
SHR1 HARDAYAL DEVGUN:
Will the Minister of FINANCE be

plcased to state :

(a) whether It is a fact that the docu-
ments relating to the income-tax cases of the
sen of the former Chief Minister of Punjab
were stolen from the Court room on the Tth
May, 1969 ;

(b) il so, the persons responsible for the
theft ; and

(c) the action taken against the culprits,
income-tax involvement of the Chicl Minis-
ter’s son and  since when  the cases against
him are pending 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SIIRI P.C.
Sethi) @ ). Yes, Sir. Certiin documents
filed in the court ol Sessions Judge, Chandi-
garh, in the prosccution case against Shri
Surinder Slngh Kairon were stolen from the
Court room on the night of Tth May, 1969,

(b) and (c). Police investigations into
the theft of the documents are in progress.
Shri Surinder Singh Karion was arrested and
interrogated, It is not possible  at present
to Fix responsibility for the theft.

The income-tax cases against Shri Surin-
der Singh Kairon relating to the  assessment
years 1955-56 to 1964-65 were completed  on
10.3.1965. Penal action has also been levied.
Prosecusion wis also launched on 27.7.1966.
in respect of the assessment years 1962-63
and 1963-64.  The cases are pending before
the Sessions Judpe, Chandigarh,

Fall in production of Super-Phosphate and
Sulphuric Acid in Ferlilizers and Chemi-
cals Travancore, Litd.

*311.  SHRI YASHPAL SINGH :
SHRI  YAMUNA PRASAD
MANDAL :
Will the Ministcr of PETROLEUM

AND CHEMICALS AND MINES AND
MLETALS be pleascd to State @
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(a) whether it is a fact that therc has
been a substantial fall in the production of
Superphosphate and Sulphuric  Acid in
Fertiliser and Chemicals Travancore, Lid.
during the year 1967-68 as compared to
that of the previous year ;

(b) the production of the same during
the year 1963-69,

(c) the reasons of the fall in production;
and

(d) the steps taken by Government to
improve the drawback in the production ?

THE MINISTER OF STATE IN THE
MINISTRY OQF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R, CHAVAN) : (a).
While the fall in the production of super-
phosphate  was substantial, the fall in
production in the case of sulphuric acid
was only marginal,

(Meitric Tonnes)

28338
134981

(b) Superphosphate
Sulphuric Acid
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(¢) In the case of superphosphate, pro-
duction was curtailed due to fall in the
demand. The marginal fall in the case of
sulphuric acid was to some extent due to
the shoriage of sulphur in some months.

(d) Working of the company has been
looked into by various commitiees and
others and suggestions made by them to
improve the operational efficiency of the
plant and the working of the company are
under implementation,

Restrictions on Scheduled Banks for opening
of Branches

*312, SHRI K. LAKKAFPA :

SHRI DHIRESWAR KALITA :

SHRI BHOGENDKA JHA ;

Will the Mianister of FINANCE bhe
pleased to state : !

(a) whether it is a fact that tbe Reserve
Bank of India has put restrictions on the
opening of branches by the scheduled
banks ;
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(b) whether it is also a fact that due to
this restriction, there are 444 towns in the
country without  having banking facilitics ;
and

(c) il so, the steps taken to meet that
growing  demand of providing banking
facilities in the towns ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) @ (a) and (b). It is not true that
the absence of banking facilivies in the
many towns at present lacking such Tacilities,
is due w restrictions placed by the Reserve
Bank on the opening of new  branches.  On
the contrary, the Reserve Bank has been
laying emphasis on the opening of  branches
in the towns not covered at present.

{g) A list of 100 towns, cach with a
population of 10,000 and above, was  circu-
lated  some time  back  among the Indian
commercial banks, and they are expected
to open branches at these centres by the end
of next year.  Another list of 197 towns
(with population of less than 10,000 cach)
in States with inadeguate banking facilities
has also since been circulated to the banks
with the same objective in view,

One of the principal  objectives  in
nationalising the major commercial banks,
is to promote a wider dispersul of banking
facilitics,

Strike by Workers of Antibiotics Factory,
Rishikesh

*¥313 SHRT MAHANT DIGVIJAL
NATH ;

SHRI MANIBHAT J. PATEL :

SHRI P, M. SAYEED :

SHRI K.P. SINGH DIL.O 3

SHRI V. NARASIMHA RAO ;

SHRI NATHU RAM
AHIRWAR :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state 3

(a) whether it is a fact that the workers
of theAntibiotics Factory at Rishikesh went
on a rampage on the 28th May, 1969 ; o

(b) if so, whether they had caused some
damages to the factory building and man-
handled officers at their residence ;
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(c) il so, the estimated loss suffered by
the factory ;

(d) the resons for the rampage ;

(e) the steps belng taken by Government
to meet their demands and redress the grie-
vances of workers ; and

(f) whether Gouvernment propose to
augment the securlty forces and keep the
rowdy elements under control ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a) and
(b). Yes, Sir., The officers arc reported to
have bren manhandled at their offices.

(¢) The loss is cstimated to be Rs. 5
lakhs by way of loss of material in process,
Rs. 15 lakhs by way of loss of working days
and in addition, physical damage 1o the
buildings and propertics of the approximate
value of Rs, 20,000 was also caused,

(d) and (c¢). Therc was a lichtening
strike for which no reasons were given. But
the occasion for the illegal strike for the
rampage appears to be, the suspension of a
bus clearner for alleged misconduct, The
question of meeting the demands and re-
dressing of grievances does not arise.

(f) In the light of the experience gaired
the company is taking suitable action to
deal with such situations, in future,

fassit sreqars gadtae afafa ot
famifesi ®Y femfrafa

*314. it WI9g SWIT : FAT A
awt afcare framwa #tx fawio, smam
g1 Ay fawrg w21 @sw, 1969 &
sreifes w37 gear 6957 F IO &
graey # 97 qa F1 FF0E 0

(%) 7 feedt wewde gAdewW
gfafa &1 200 ¥ st sfus fasfedt *
graey #, faaer 9z § FiF 4 A7 A
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¢ gwar ¥ faga #Y Saor zg Q= €
AT IH & AT

(@) afzzr, @@ faviz 3 oF
gfq qwr 928 7v a7

Tmer Far afrare froma s
fawtor, satw @ar an Ya fasm w0 (s
®o #o qig) : () AT (7). uF fagao
qar 927 97 | fzar qar  [qewmsa
# zar wan | an wer LT—1494/69]

Loss to 1. O. C. in dealings with M/S.
Hind Galvanising and Engineering Co.
(P) Ltd.

\)(15. SHRI GEORGE FERNANDES:

Will the Minister of PETROLEUM AND
CHEMICALS AND  MINES AND
METALS be pleased to refer o the reply
given to Starred Question No, 790 on the
31st March, 1969 and staie @

(a) whether it is a fact that the Indian
Qil Corporation have incurred huge loss in
their dealings with M/S. Hind Galvanising
and Engineering Co. (P) Lud, ;

(b) if so, the reason for which action
has not been taken against them and why
this firm is not being debarred from receiving
any orders by the public S:ctor undertakings,
in future ;

(¢} whether the Indian Oil Corporation
had supplicd any Turther sieel shects o M/S.
Hind Galvanising and Engineering Cu. (P)
Ltd. for execution of their balance order ;

(d) if so, when it was not incpm-
bent on Indian Oil Corporation to supply
steel sheets to them, why this firm was not
Insisted upon to supply the balance quaniity
of barrels from its own quota of steel sheets;
and

() whether it indicates that despite such

" dealings by the firm, the Indian oil Corporas

tion are showing undue favours to them 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS AND MINES OF METALS
(SHRI D. R. CHAVAN): (a) and (b).
Th  Estimates Committee  have  already
looked into the marter and their findings
are containd in their 8sth  Report (Fourth
Lok Sabha!, which are being examined by
Government,

(c) Yes, Sir.

(d) and (e¢), Supply of steel by the
Indian Oil Corporation was within the frame
work of the supply Order, The cost of steel
is on Indian Oil Corporation account on the
actual basis irrespective  of whether the
fabricator procurcs it or 10C supplics it.
This particular supply cannot therefore be
considered to b2 a favour to the fabricator,

Sale of Life Insurance Corporation’s Shares
to Goenka Firms

*316 SHRI ONKAR SINGH :
the Minister of FINANCE be
to stale :

Will
pleased

(a) whether Govrnment have ordered
probe into the sale of Life Insurance Cor-
poration’s shares to Goenka firms

(b) if so, who is making the enquiry ;

(¢) whether the enquiry has been com-
pleted, if not, what is the present state of
enquiry ; and

(d) the action taken by Government on
its report 7

THE DCEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1 JAGAN-
NATH PAHADIA) : (a; No, Sir.

(b) to (d). Do not arise.

Resignation by L. 1.C. Development Officers

*317. SHRI SURENDRANATH
DWIVEDY Will the Minister of

FINANCE be pleased to state 3

(#) whether it is a fact that about 8,000
Development Officers have tendered their
resignations to the life Insurance Corpora=
tion ;
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(b) if so, the reasons for this mass
resignations; and

(¢} the steps taken to meet the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF  FINANCE (SHRI
JAGANNATH PAHADIA) : (a) No, Sir,

(b) and (c). Do not arise.
fazzt & 3= w1 fa5t & fog =weaa

*318. #ft TR Qe wrEATS ¢ 3T
qZifean aqr WA @ &w A9 9
74l gz qaE ) FO I 5

(%) a1 ag ag & f& fafas awrg
fasir fagt & 3@ at faft & feu d&
Y &Y srzag S Fzar £ fGad ag
feeal AT fann sfafrag & @i 121
& ot qar € faedt Ao qifew &
grfasrz & sdrd fagt o 75 a9 @
@ITHT Ag! g &; AT

(w) afz g, at zas a1 Fror §7

qetferam aa1 Ta@a il @i @ar
g AR # wsa WA (st are we
wgw) : (7) faedt goma & fafas
weard fawrn & gy & 3@ 7 sreda 0
g & fao, fzset ame famw ar &€
feeslY ant arfesr F szdq & AT
qaiazas g g |

(&) == 9%1T ¢ AF FAO97 TS
faa Agf gwarAar g

Relief to Government Pensioners

*319. SHRI HEM RAJ
SHRI N. R, DEOGHARE 1

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 913 on the 24th
February, 1969 and siate

(a) whether Government have since com=
pleted the examination of the question of
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giving ad hoc reliel to the Government
pensioners ;

(b if so, the details thercof ; and

(c) if not, by what time a final decision
will be taken in the matter ?

THE MINISTCR OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (c). The results of the exa-
mination of the recommendations of the
Committee on Petitions, including the ques-
tion of giving a¢ hoc relicl 10 pensioners,
are sel out in this Ministry's O. M. No. I8
(5)-EV/68 dated the 9th July 1969 addressed
to the Lok Sabha Secretariat, copy ol which
is laid on the Table of the House. [Placed
inlibrary. See No. LT—-1495/69]. Govern-
ment will,  however, consider  the mater
further with the utmost sympathy consistent
with the availability of resources,

Wrong Asscssment of Incom-Tax Cases

*3)0, SHRI
the Minister of
state

N. K. P, SALVE : Wil
FINANCI be pleased 1o

(a) whether his atiention has been drawn
to the progressively increasing number of
cases over the past four years of errors and
omissions attributable to carclessness and
neglegence and failure to apply correct rate
of wx by the Income-tax authorities in
assessment of Income-tax  as pointed out in
Audit Reports (Revenue Receipts) 1965 and
1969 ; and

(b) if so, what instructions have been
issued by the Government to the Income-tax
Department for wiarning  the  Income-tax
authorities against such carelessness and
negligence and what punitive measures have
been prescribed therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Yes, Sir. The number of
cases of errors and omissions atributable to
carelessness and negligence and fallure to
apply correct rates of tax by the Income-tax

authorities were 1786 for the financial
year Covered by the auwlit Report
1965 and 2650 for  that  covered
by the Audit Report 1969, Despite

this increase in terms of number, there was
actually a fall in terms of the percentage of
the cases involving errors in relation to the

SRAVANA 13, 1891 (S4KA)

Written Answers 54

increasing number of assessments made, The
was from 120 to 1047,  For the inter-
fall vening three wears the number of cases
involving virors were 1059, 1455 and 2612
and the respective percentages were (05877,
L0619 and ,108%

(b) Instructions  were  issued  to  the
officers of the Department in January and
June, 1967 warning them azoinst carclessness
and negligenee of the type commented on in
the Auwlit Reports. Such fuults made by the
officials of the Department are listed against
their names and due notize of the same is
taken while writing their Annual Confidential
Character Rolls, apart from punishmems
awarded in cases of serious mistakes,

Diet For Hospitalised in Primary Health
Centres

*321. SHR1 LOBOD PRABIIU : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DIEVELOPMENT be peased
to state the evaluation of attendance at Pri-
mary Health Centres as compared with dis-
pensaries and il the short fall aseribed  to is
absence of the provision of diet to those
hospitalised, whether Governminent propose to
experiment with dict in a few representative
centres ?

THE MINISTER OF ITEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SITAIT) : A statement is Iaid
on the Table of the Subha.

Sratement

Studies carricd out in 1965 and 1966
show that the average daily attendance per
Primary Health Centre was 100 to 150. No
figures regarding attendance at the dispens
sarics are available, and as such there is no
basis for a comparative evaluation of Primary
Health Centres und dispensaries in this regard,

Primary Health Centres provide not only
medical care but also preventive Health Ser-
vices as well as maternal, child health and
family planning services. The activities of
a dispensary, on the other hand, are limited
to patient care. Each Primary Healith Cenires
has, on an average, four to ten beds, and in
most of the Stiates the beds are non-dieted.
These beds are largely for maternity and
emergency cases and not for regular hospi=
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talisation. For the latter purpose, cases are
referred to hospitals at  the District or
Talukha level,

The question whether free diet should
be provided at the Primary Health Centres
is a matter for the State Governments to
consider,

Rehabilitation of oustes from Bhakra
and Govind Sagar sites

) *322. SHRI PREM CHAND VERMA 1
Will the Minister of IRRIGATION AND
POWER be pleased state

(a) the number of oustees from
Bhakra and Govind Sagar sites who were
displaced as long as 15 years back, but have
not so far been rehabilitated properly;

(b) whether  Government  have any
scheme under which the oustees of Bilaspur
and round about places are to be rehabili-
tated and if so, details of the scheme; and

(c) what are the overall plans for the
rehabilitation of these oustees and when are
those plans likely to be completed 7

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a) to
(c). Practically all the oustees from Bhakra
and Govind Sagar have since been resettled,
However, some cises of landless tenants are
awaiting allotment in Kangra District by
the State Government. The landless tenants
are allotted land cqual 1o the areas under
their tenancy actually submerged in Kharif
1957 subject to a4 maximum of § acres,

fgzdt semat & fog @ groea
Ft gam swar

*323, it SeTIAIT  SUEEY © &4T
eqreeg aan qfvare fravas st famior
WTAE aqT A fawa qN az q@d
#1 7 F4a fw

(w) fordt & 9rgal & gaor & foq
wafed sgaear §73 ¥ fon qoerd gaom-
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(@) afzaf, @ 38«7 frarfaa
fear i et

(w) =ar ag 99 & fF fafser fasmi
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FIA gaorag ¥ afqd gaor emar 7
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Service and living conditions of Nurses
of Delhi Hospitals

*324. SHRI M. L. SONDHI : Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state 1

(a) whether Government are aware that
the Murses working in the hospitals in the
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Union Territory of Delhi are in a pitiable
condition;

(b) il so, whether any scheme has been
made for improving their service and living
condition; and

(c) the progress made in this regard ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) (a) to (c)
The condition of the Nurses working in the
hospitals in the Union Territory of D:lhi
cannot be said to  h: pitiable. Hower, the
Government have, from time to time, taken
steps to improve their working and living
conditions. In 1967, the duty hours of the
Nurses were regulated and fixed at 48 hours
per week. The rates of Dearness Allowance,
City Compensatory  Allowance  and the
Mussing Allowance of the Nurses have been
revised to their advantage with effect from
Ist April, 1959, The strength of the Nursing
Staff in Willingdon Hospital has been in-
creased.,

Wealth Declared by Prime Minister

*325. SHRI MADHU LIMAYE :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Nchru House owned
by Shrimati Indira Gandhi in Allahabad
has been re-assessed for the purposes of
Wealth-tax;

(b) whether any action has been taken
against the prime Minister for wrongly clai-
ming exemption for ornaments worth Rs.
20,009 or so in her Wealth-tax returns; and

(c) whether the sources of these orna-
ments has been disclosed in view of the
mnch-advertised statem:nt of the present
Prime Minister in 1962 that she had donated
her gold and ornaments to the nation ?

MINISTER OF  STATE
IN THE MINISTRY OF FINANCE
(SHRI P. C. SETHI, : (a) The House in
Allahabad owned by the Prime Minister has
been valued by the Wealth Tax OTicers
consistently at Rs. 1,75,000/- for each of the
assessment years 1965-66 to 1948-69, The

THE
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Welth Tax Gfficers have not  found any
circumstances to warrant any re-assessment,

(b) Ornaments worth upto Rs. 25000/« were
exempt from wealth tax under section 5(1)
(xv) of the of Wealth Tax Act upto the
assessment year 1962-63. The exemption
was withdrawn by the Finance Act, 1963
with effect from the assessment year 1963-64.
While filling in the Wealth-tax returns for
assessmont years 1961-64 (o 1965-66, the
Prime Minister showed the fully value of gold
ornaments and jewellery but deducted there
from a sum of Rs. 25000/- as exemption
under section 5(1) (xv) and declared only
the net value as taxable. The mistake arose
because the return forms which were supplied
to her by the Wealth Tux OlTicers were old
forms, in which the amendments made after
the passing of the Finance Act, 1953 were
not incorporated, and the o!d form still
suggested that a sum of Rs. 25,000/~ was
deductable from  the gross value  of gold
ornaments  and jowellery.  However, no
benefit on account of such deduction was
actually availed of, In the ordinary course,
such a mistake would not be taken notice
of, except for adding the deducted sum to
the net wealth, for levy of tax. Since the
returned wealth  did not full  short of the
assessed net wealth by mwore than 20%7, no
penally was leviable anyhow  under the
Explanation to scction 18(1) for the assess-
ment years for whibh it was operative  viz,
the years 1964-65 and 1905-60.

(c) The source of the ornaments which
have been coming down  since years past is
not in doubt, At the time of the Chinese
Aggression in November, 1962, the Prime
Minister donated practically all her gold
ornaments 10 the National Defence fund in
response to the appeal for donation of gold
towards the national defence effort, How-
ever, in the statement of orpaments and
jewellery includeid in the wealth-tax return
for subsequent asscsssment years, the Prime
Minister inadvertantly omitted to deduct the
value of gold ornaments which were dona-
ted.

IEOw areel awdte & ez
# qfeada
*326. it wgreew fag =mdt: waw
¥fman aar A Wl @M aqr "y
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Poor Performance of Sindri Units of F.C.1

*327. SHRIS. R. DAMANI : Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state @

(a) the reasons for the poor performance
of the Sindri Unit of the Fertilizer Corpora-
tion of India Ltd. during 1957-68;

‘b) whether investigations have been
made to fix responsiblility on the manage-

ment for the drop in  profits  from
Rs. 1,07,93,306 in 1966-67 to Rs. 24,49,672
{n 1967-68;
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(c) if so, the findings thereof;

(d) if not, the rcasons for which a big
matter like this has been ignored: and

(¢) whether the unit has since improved
fts working during 1958-69 and il so, in
what manner ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
In 1957-68, the shortfall in production at
Sindri Unit occurred due o the following
reasons :

1. Deterioratin  in  the quality
of gypsum and higher percentage
of clay ;

(5]

. Difficultics of Railway tran-
port and mnon-availability of
wagons, specially closed ones
for gypsum;

3 Heavy rainfall and, therefore,
heavy absorption of  maoisture
by clayey gypsuim;

4. Shuygown ol the lactory owing

W i—

(a) a 12-day suike in Scpteme=
ber, 1967, and

(b) increased mainten-
ance needs of the 17
year old plants,

(t) The drop in profit was due 1o the
shortfall in production as mentioned above
and due to the rise in the prices of basic
raw maierials. In the circumstances, the
question of making any investigation to fix
responsbility on any individual did not arise,

(c) and (d) Do not arise.

(e) There has bzen some improvement
in the working of Sindri in 1968-69. The
production in 1968-69 was 75,757 tonnes of
Nitrogen as compared to 74,068 tonnes in

1967-68.
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Work-load of Income-Tax Officers

*32, SHRI S!'IRI CHAND GOYAL:
Will the minister of FINANCE be pleascd
1o statc

(1)  whether it is a fact that the work-
load assignad 1o the  Incomz-Tax Officers Is
much more than that they can copz: with ;

(b) whether it is also a fact that the
Incom:-Tax Officers do not get sufficient
time for deciding each case and hence are
not able to do justice in deciding cases re-
quiring judicial approach ;

(e) whether it is further a fact that the
Income Tax Officers are required to under-
take tours and decide cases on the spot and
while on tours they do no! get accommoda-
tion in the State Rest Houses for their court
work and residence ; and

(d) il so, the steps taken by Government
to remove their difficulties 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) :(a) and (b). Government are aware
that the workload of Income-tax O.Ticers
has increased in recent years in view of large
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additions to the number of tax-payers. It
was in view of this, that apart from other
measures, the number of Income-Tax Officers
for assessment work was augmented by 500
last year. Income-Tax Officers take care to
deal with cases properly.

(c¢) Normally, the assessees are called to
the Income Tax Offices whenever any infor-
mation required for completing the assess-
ments. In Mufassil areas, however, the Income=
tax Officers are some’imes required to under-
take tours and declde cases on the spot. No
specific instance has come to the notice of
the Government wherein an officer of the
Income-tax Department was refused accom-
modation in the State Rest House for their
work and residence, when such  accommo-
dation was available,

(d) Question does not arise.

Absorption of Retrenched workmen of
Foreign Qil Comapanies in 1. 0. C.

*330. SHRI INDERJIT GUPTA : Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINLES AND METALS be
pleased to state :

(a) whether  he had assured the All
India Patroleum Worker's Federation that
retrenched workmen of the forcign oil com-
panies would be absorbed  in vacancies
oceurring in the Indian Qil Corporation ;

(b) if so, how many workimen relrénc-
hed by M/S. Burmah Shell, Caliex, and
ESSOO respectively have been subsequently
taken into 1.0.C. ;

ic) whether trained and experienced
rersonnel will also be considered for absorp-
tion in the Haldia Refinery ; and

(d) how Government is going (o protect
the job security of workmen being rendered
unemployed in the Eastern region on account
of the foreign oil companies closing down
their offices/installati ms/distribution  age~
ncies ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM OF CHE.
MICALS AND MINES OF METALS

(SHRI D. R. CHAVAN): (a) In reply
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10 a letter dated May 7, 1969 from General
Secretary, All India Petroleum Workers®
Federation, the latter was informed that the
claims of retrenched cmployees of foreign
oil companies will rcceive sympathetic
consideration at the hands of the Indian
Oil Corporation in filling up vacancies.

(b) The information is bcing collected
and will be placed on the Table of tae House
in th= due course,

(¢} After absorbing suitably expericnced
and traincd personned surplus to the require-
ments of other refineries on tde  Indian Qil
Corporation, retreneched or surplus  emp-
loyees of private sector refsneries will be
considered in terms of their gualifications
and nceds of the Haldia Refinery.

(4" The overall quastion of job security
of emplovees of forcign oil companics were
examined by the Guokhale Commission of
Enquiry, the report of which is under con-
sideration of tht Labour Ministry.

Unauthorised accounts of Individuals and
Companies maintained abroad

1924, SHRI BABURAO PATEL:
Will the Minister of FINANCE be  pleased
to state ;

(a% the names of individuals  and com-
panies who were caught having  unauthori-
sed accounts abroad during the last three
years with the countrics where these accounts

were maintained  and the amount  involved
in each casc ;

(b) the particulars of action  taken
against each of those with unauthorised
accounts ;

(c) the names of individuals who were
authorived 1o open accounts abroad with
names of countrics and amounts involved
in cach case, during last two years ; and

(d) the names of individuals and com-
panles who asked permission to open
accounts abroad but were refused permission
with the reasons for refusal in cach case ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) ¢ (a) and (b). A statement show-
ing the names of individuals who were
found, in the adjudication proceedings before
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the Director of enforcement or in the
proceedings before a Court of Law, during
the three years 1966, 1967 and 196%, 10
have maintained unauthorised accounts
abroad, the countrles where these accounts
were operated, the last known balance in
these accounts, whercver available, and the
action taken against each of these indivi-
duals is laid on the Table of the House.
[Placed in Library. See No. LT—1496/
69]. No company has been held guilty of
maintenance of unauthorised account abroad
in the adjudication proccedings before the
Director of enforcement or in the proceeds
ings in Courts of Law,

(€) and id). Informations being collected
and will be laid on the Table of the Sabha.

Production and Expori of Motor Gasoline

1925. SHR1 BABURAO PATEL : Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
plcased to state :

(a) the amount and value of motor
gasoline produced in the country and the
amount and wvalue of gasoline cexported

during the last two years with names of the
countries ;

(b) whether the gasoline er petrol
produced in the country is used for aviation
purposes ;

(c) if not, the amount and wvalue of
aviation petrol and lubricants imporied
during the last two years, year=-wisc ; and

(d) the steps taken by Government to
lesson the profits of the foreign oil
companics and the results achieved during
the last threc years 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D, R.CHAYAN : (a) A statement
is laid on Table of the Sabha,



65 Written Answers

SRAVANA 13, 1891 (SAKA)

Written Answers 66

Statement

(/) Production of Motor Gasoline

‘000" Tonnes
1967 1326
1968 1378
(ii) Country-Wise Export of Motor Gasoline
1967 1968
Thousand Rs/Crores Thousand Rs/Crores
Tonnes Tonnes
Singapore 115 2.82 43 1.25
Thailand 41 0.77 26 044
Ceylon 20 0.41 21 0.39
U K. 19 0.35 10 0.19
100 2.24

195 4.35

(b) Yes, to some cxtent.

(¢! The import of aviation gasolines and lubricants during the last two years

was as under :—

1967
‘000" tonnes Rs/Crores
Aviation
Gasoline 60 2.56

Lubricants 179 2016

1968
‘000" tonnes Rs/Crores
56 2.82
402 27.82

/d)  The profits of the foreign il marketing companies arc within the limits

recommended by the Working Group on Oil Prices,

Production of Indian Qil Corporation

1926, SHRI ABDUL GHANI DAR :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state

{a) the total production in the Indian
Oil Corporation refineries of petroleum
products and cxpenditure during the last
three years in each refinery §

(b) whether production increased as
scheduled and if not, the reasons therefor ;

(¢) whether expendlture incrcased per
schedule, and If so, the reasons for more
cxpenditure ; and

(d) the name of products and the
quantity produced in each refinery during
the last three years T
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINNES AND METALS
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total production of petroleum products and
expenses incurred at Indian Oil Corpn.
refinerie; during last three ycars arc given

(SHRI D, R. CHAVAN) () The below :
Finished products : (In tonnes)
(i) Production : 1965-66 1966-67 1967-6%
Gauhati 720,758 652,084 739,739
Barauni 625,686 976,053 1461,916
Gujarat 354,817 1286,617 1730,113
(ii) Operating expenses (in lakhs of rupees)
Gauhati 174.20 182,94 209.22
Barauni 290.54 369.80 451.40
Gujarat *69.38 276.80 282,03 *(1.1.66 1o
31.3.66)

(b) The production of products is (¢) The expenditure has been  muain-
correlated to the throughputs. The actual  tained ""“!““ '13': budget except in case
throughou! for 1955-66 and  .963.67 in case of I?lrsunl refinery. In 1965 66, there
of Gauhati refinery were  close to the Was increase due 1o enhanced establishment
targets and it exceded the targets in 1967.  charges. In 1966-67 and  1967-6% there

68,  As regards  Barauni  refinery, the
scheduled argets have gone up vear by
year.  The capacity of the Gujarat refinery
has been on the increase since the commis-
sloning of the refinery in October, 1965.

wis reduction due to delaved  start up of
the lube complex,

(d) Production of Gauhati, Barauni and
Gujarat refineries for the last  three years,
products-wise is given below :

PRODUCT 1966
GAUHATI :
Motor Spirit 169,573
JP-4, ATF and kerosene 14,090
Inferfor Kerosene BY,552
High Speed Diesel 212,334
Light Dlescl Oil 88,891
Furnace Qil 92,277
Tomex 14,331
Coke 40,710
Low Sulphur Heavy Stock —_
Total : 720,758
BARAUNI
Liquid Petroleum Gas 239
Maotor Spirit 158,112
JP- 4, ATF and keraxeng 56,088

(Figures in tonncs)

1967 1908
153,662 157,115
23,776 43,916
62,510 75,311
210,803 204,253
76,048 80,281
67,948 101,992
17,558 31,311
39,779 45,533
S 7
652,084 739,739
1,298 2,891
223,990 311,739
105,497 169,925



6  Written Answers

SRAVANA 13, 1831 (SAKA)

Written Answers 10

Mineial Turpentine Qil 2,649 15,133 10,726
Inferior Kcrosene 11,148 —_— _
High Specd Dicsel 172,774 288,656 418,429
Light Dicsel Oil 102,189 161.837 191,682
Low Sulphur Heavy Stock 18,285 98,705 120,740
Furnace Oil (8,651 43,428 128,575
Bitumen — _— 1,965
Lube Oil —_ _— 1,791
Cuke 35,451 37,239 65,263
71 NL Gas —_ 433 1,664
Nauphtha — 17 16,527
Total : 625,586 976,053 1,461,916
GUJARAT
Liquid Petroleum Gas — -_— 421
Motor Spirit 9,105 264,192 362,656
Ethylised paso'ine - 56,819 _
JP-4, A TF. and Kerosene 106,357 124,607 575,585
Hizh Speed Dicsel 81,765 395,581 348,775
Light Diesel Qil _ _ 63,520
Low Sulphur Heavy S:ock 76,589 241,418 360,226
Nuphtha — —_ 18,930
Total @ 154,817 1,256,617 1,730,113
Housing  Accommodation for Low Paid capital are  without proper residential

Employees in Delhi

1927. SHRI ABDUL GHANI DAR :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state

(a) whether it d4s a fact that lakhs of
people in the capital are suffering for want
of housing accommodation specially the
low paid Gowvernment and non-Government
emplyoces ; and

(b) if so, when Government will be able
to make proper arrangements ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) and (b). It Is true a
large number of peoplz in the national

accommaodation,  In consistence with  the
limited  resources available, every effort is
already being made (o ameliorate the hous-
ing conditions of these people, especially
those in the low income group.

So far, over 52000 dw.lling units have
been provided under the various social hous-
ing schemes in Dolhi/New Delhi (including
plots provided under the Jhugei and Jhopri
Removal Scheme).  Further 1318 Tlats have
been constructed by the Delhi Development
Authority.  That  authority have also
developed 11000 residential  plots of various
sizes, while Cooperatives have d:veloped
5200 plots out of the land allotted by the
Authority. Apart from these, the Central
Public Waorks Dopartment  have constructed
from time to time about 40,250 dwelling units
of various types under the Gencral Pool
Accommadation for Government employces,
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According to the current indication,
during the next three vyears (j.e. 1969-70,
1970-71 and 1971-72) about 55000 units may
be provided under the various social housing
schemes, and the construction programmes
of the Central Public Works Department
and the Delhi Development Authority, The
programmes may be enlarged progressively
during the subsequent years of the Fourth
Plan and the successive Plans thercafter
subject to availabilty of resources.

Shortamorege of Drinking Water

1928, SHRI ABDUL GHANI AR :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVLLOP-
MENT be pleased to state :

(@) whether it s a fact that people of
the South and Muharashira sulfering due 1o
the improper arrangements of donking water
and the people of Rujasthan and Mohimdar-
garh  Ddistrict o TTaryana are alvo sullering
due to acute shortage of  drinking water in
major arcas 3 and

(1) il so, when Government will remove
thedr difficulies ?

THE MINISTIR OF STATE IN THE
MINISTRY OF HEALTIT AND FAMILY
PLANNING : AND WORKS HOUSING

AND URBAN DLVELOPMENT (SHRI DB S,

MURTHY):  (a) and (b}, The responsibitity
for providing drinking wuater to the people
in their areas is that of  the State Governe-
ments. It is, therefore, for the Suite
Governments to prepare schemes and exccute
them as well draw up proherties and provide
the necessary funds in the State sector, From
the current  year, Central  assistance is given
to the form of block loans and block grants
on the Plan as a whole without reference to
any particular scheme programme/head of
development.  In determining the quantum
of Central assistance to the States for the
Fourth Plan, due weightage has been given
to the backwardness, chronic drought con-
ditions etc.

The Dehra Ismail Khan Cooperative House
Bullding Society Lid., Delhi

1929. SHRI S. M. BANERIJIFE : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMIENT be plen-

sed to refer to the reply given to Unstarred
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Question No. 9193 on the 12th May, 1969
regarding the Dehra Ismail Khan Coopera-
tive House Building Soviety Limited, Delhi
and state 1

{a) whether the information has since
been collected;

(b) il so, the details thercof;

(¢) il not, the reasons for the delay; and

td) the steps Government propose o
take against those who are managing the
alfairs of the Society and are also instru-
mental in delaying the development of the
land ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNMNING, AND WORKS, NOUSING
AND URBAN DLEVLELOPMINT (SHRI
B.S. MURTHY {a) 1o ¢). Information
already received from el Administrittion
requited certain which
being obtained.

clarificatlons are

) The nature of the steps which  the
Govornment  may  hive  to take against the
society in ease of jts failure 10 develop the
Pamed by the preseribed date el 13th Mareh
1970, will depend on the cwes responsible
for the delay.,

Percentage Fined for Scheduled Castes/
Scheduled Tribe Students for Medical
Swdies

19w, SHRT S, M. SOLANKI : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be plea-
sed 1o state @

(a) whether it is a fact that the percent-
age fixed by Government for the Scheduled
Caste  and  Scheduled Tribe students for
Medical studies is not encouraging them un-
less it is observed and enhanced;

(b} whether it is also a fact that when
the Scheduled Tribe students are not avail-
able to fullil their percentage, the unfilled
seats gel cancelled;

(c) il so, why the unfilled scats are not
being filled up by the Scheduled Caste stu-
dents who are also in reservation with the

Scheduled Tribe students; and



1 Written Answers

(d) whether Government propose to take
Into consideratfon this fact for future imple-
mentation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HUALTH AND FAMILY
PLANNING, AMD WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY' : (a) Government have no
information that the percentage of reserva-
ti'n of seats for Scheduled Castes and Sche-
duled Tribes is not being implemented.
There is no uniformity in the percentage of
reservation of seats for them in the State
instituons, It from Suate to State
in accordance with the rules framed for the
purpose by the Siate Governments concerned.
Enhancement in the percentage of reserva-
tlon, where necessary, also rests with  the
State Governments,

varies

(b' 10 (d). The Central Government
have issued instruction to the State Govern-
mcnts lh:!l \\'hL‘FL‘ N{'l‘il!'."lli.‘ [’C?iCr\'nﬁl\l'lﬁ are
made for Scheduled Tribes and  Scheduled
Custes, the reservations should be treated as
interchangeable,  Where  cligible  students
belonging to the Scheduled Castes and Sche-
duled Tribes are not available for admission,
the reserved scats are utilised for others.

House-Building 1.oans to Central Government

Employees
19i1,  SHRI DIHANDAPANI :
SHRI MAHARAJ SINGH
BITARATI ;
Will the Minister of HEALTIT AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN  DEVITLOP-

MENT be p'eascd 1o siatwe ;

(a) whether it is a faet that a scheme s
wnder consideration  of the Central Govern=
ment for sanctioning House building loans
1o its employees irrespective of the date of
retirement, recoserable in 25 equal yearly
instalments on the pattern of the State Go-
vernment Scheme for Low/Middle Income
Group persons; and

(b) if so, when it is likely to be finanli-
sed and the salient features thercol ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
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AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a' Mo,

(b" Does not arise,

India’s Balance of Trade and balance of
Payments Position

1932, SHRI N.R. DEOGHARE : Will
the Minister of FINANCE be pleased to
state :

(1) India’s balance of trade and balance
of payments during the year 1968-69;

(M whether it has been favourable as
compared to previous years; and

¢} i not, the reasons therefor ?

THE MINISTER OF STATE IN THEC
MINISTRY OF FINANCE (SHRI P.C.
SUETHI) = (a) During 1965-69, India’s ime-
ports and exports were Rs, 1862 crores and
R« 1367 crores respectively.  The  trade
deticit of Rs. 502 crores was lower as come-
parcd 1o the previous years, both due 1o a
reduziion in imports and an increase in ex-
ports.  As regards the balance of  pavments,
debt servicing payments in 196869 were
higher than in the previous years and there
wils aonet repavment to the IME  as against
net drawals during the previous three years,
The forcign exchange rescrves  improved by
aboul R 38 crores Juring the year,

(h) ¥os Sir.
(¢' Dows not arise,
Medical Colleze at Nagpur

1933, SHRI N. R. DEOGHARE; Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMIUNT b: plea-
sed to state @

(a; whedher there is any proposal under
consideration of Goverrment 1o sel up a

new Mudical College at Nagpur @

(b) if so, when it is expected o be
started; and

(e) if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) No such proposal
has been reccived from the Government of
Maharashtra.

(b) and (c). Do not arise,

Payment of Ex-Gralia Bonus to the Workmen
?n!' Fertilizer Corporation of India

A914. SHRI GEORGE FERNANDES :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased 1o state :

(a} whether his attention has been drawn
to the failure of the management of the
Fertilizer Corporation of India (Nangal
Unit) to carry out the dircetions of the
award of the Industrial Tribunal of Punjab
which were later on confirmed by the
Supreme Court of India regarding payment
of ex-gratia bonus to the workmen ;

(b} whether Shri A. K. Sen, former Law
Minister, has given opinion that the manage-
ment is guilty of defying the orders of the
Supreme Court ; and

(¢} whether Government would take im-
mediate steps to dircct the management of
Fertilizer Corporation of India to honour
to decision of the Supreme Court ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLLUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
Yes ; Government have seen complaints to
this effect.

(b) Shri A, K. Sen appears to have his
opinion on the request of the Labour Union,
But, according to the legal opinion obtain-
ed by the Fertilizer Corporation of India,
the Munagement of the Corporation has im-
plemented the award of the Industrial Tri-
bunal read with the judgment of Supreme
Court.

(c) Does not arise In view of the
answer to (b).

Budget Estimate of Public Undertakings

1935. SHRI N. K. P. SALVE : Will
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the Minister of FINANCE be pleased to
state :

(1) whether any guidelines have been
laid down by Government to cnsure that
fairly accurate Budget Reports and  Estima-
tes are prepared by Public Undertakings in
future ; and

(b) whether the Officers concerned
would be suitably punished if the cstimates
have to be increased subsequentiy due to
factors which could have been envisaged at
the time of making eriginal estimates ?

THE MINISTER OF STATU IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a; The Government  have laid
down detailed guidelines for the introduction
of comprehensive budgetary system in public
undertakings,  Suitable proformae  which
would facilitate the formulation of budget
requirements with the help of the informa-
tion collected through them have also been
devised and sent to Public Undertakings for
their guidance and necessary action on their
part,

(b) Any revision of the cost cstimales
is invariably carefully scrutinized by the
Government who do tuke serious note of
lapses if any detected in the scrutity,

aelg qigsl 1 I

1937, it Agizm fag wnal -
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qar faqig gend & Y I XY FIT AT
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1969-70 1973-74
(afz® za1 #)
1. &g agy
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YT A &
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AW
2) aiar 75,300 74,000
3) wEar 64,800 66,000
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gl qar X F TG H,
qeafas qig/efq ¥ Igaa
F wi+g afenfar &1

acerd FTHAL § wrERy SR

1938. st wazens g Far faw
4y az wary # w0 &7 fe

(%) e weerdy gowq A feed
afemrdt qa1 FHAEA w197

(m) za% Fam Auere w1 et
g ) W 8, T
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(m) wa feafr s maAr g § fo
QUEIT A Fq7 A7 JorTcHr g ?

fasr sxrem & o ot (oft 5o wo
a8) : (7) {FTd IEA F@OiET W
et a7 arsqge & wgaiy, FW q@IT
F gty 39%al § 30 fgamwz, 1967
F wwg wAwfE #1 deqn @A
15000 4Y 1 TF-qF ITWAI ZITW, @&
FF KA FGF M §, TY FA-
feat &1 deqr 7@ 9F717 qardt mr @ —

1. fegeam tw fofazs 9214
(zgmifaa)
2. Wy as fang 2131
3, g4Y gfaafar w1
PIAT THeTFHodlo 986
4. gfozgg gm noz Faf.,
erfagca 760
5. wred g4t FAfazacn
fafate (fasdt vww) 594
6. siraq avar faom 445
7. g afaw fawa
fam 313
8. fgrgema warDtaifean 135

(&) Fas wiag sFTifEl & s
2 et gifa &1 wan § sgAm Fmar
Ffza g1

(7) fafiea gveal § gwg wd=1-
gl &1 greqT w1 g9 FA § fAg qaiE-
fa® garc srawm & g3 fawifea @ «l,
A e IEITE

(i) wrog swafal & aaer @
rar & fou ge @ @ T @) Aa-
zox HYT fAg74or AFAIE HIMA A1,
(i) wzi ®rag sawfeai € aven
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G QUAY &, AFT §F AWEAT H qT9-
Far 1 a7 & fouw w19 gra) sqegqa
g fear @rg, (iil) wreg FAafaE 2
ZaL eI qT M ¥ 39w fEr sg
&tz (iv) smraarst & fagtor & A H
g% faator graesdy F17 1 F7 F@ AN
gfer @ famior &1 w17 27 > faaai
Y aifa® ww faar s 1 FwHT ¥ F
fawifed el@ T FT & § &t TF
&7 F ITFE FT AT GIAT WA &) A4
2 g 99 At A g a7
% JumAl 1 7z gEE@ T fRar g ¥ &
fogs qai-fagfa &1 3@ Dearw dare
F%, @) T3 IHAT F 02Y A 99
@ & aif® za DI § FIF] KHAI-
feal %Y geqr & &4 3 § FIgar fas
a% |

Manufacture of Synthetic Rubber at
Koyali in Gujarat

1939 SHRI MADHU LIMAYE :
SHRI C. JANARDHANAN :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state

(a) whether Government have decided
10 put upa wnit 1o manufacture synthetic
rubber in Gujarat at Kayali :

(b) if so, the capacity and cost of the
project ; and

(c) when the project is likely to go
into production ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (v)
The matter is under consideration,

(b) and (¢). Do not arise.
10-Point Progrmme of A.1.C C.

1940. SHRI S. K. TAPURIAH :
SHRI P, C, ADICHAN 1

will the Minister of FINANCE be
pleased tO state ;
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{a) the details of the 10 point pro-
gramme of the All India Congress Com-
mittee as accepted by Government ; and

(b) whether some action  has  been

taken on the suggestions 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). A statement is laid
on the Table of the House. (Placed in
Library. See No. LT-1497/69].

Closure of Manganesc ore Mines

1941. SHRI D. N. PATODIA :
SHRI S, K. TAPURIAH :
Will the Minister of PETROLLUM

AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a)  whether it is a fact that more than
30 per cent manganese mines in the country
remain closed and many more are facing
closure in the near future ;

(b) if so, what is the total loss in
production suffered as a  result of the
closure ; and

{c) whether there is any prospect of
their re-opening and il not, in what way
Government propose to put the manganese
ores 10 a profitable use ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINILS AND
METALS (SHRI JAGANATH RAO):
(a)  As per the returns received by the
Indian Bureau of Mines, only 50 mines were
temporarily discontinued and 2 mines closed
permanently in 1968, This constituted IJ,S‘I'."I
of the mines reporting  production  of
manganese in 1967,

(b) The loss in production during 1968
was 21,166 tonncs,

(¢} Efforts are being made to step up
exports of mangancse ore, as also internal

sales,

Shifting of Central Government Offices from

West Bengal
1942, SHRI INDRAIJIT GUPTA
Will the Minister of HEALTH AND
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state

is a move to shift
Offices from

there
Government

(a} whethe
scveral Centrel
West Beagal ;

(b) il so, which are the offices proposed
to be shifted ;

(c) the reasons for shifting these offices
for West Bengal ; and

(d) whether the State Government has
been consulted in the matter ?

THE MINISTER OF STATC IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
BR. S. MURTHY) : \a) to (d). The infor-
mation is being collected and will be laid
on the Tab'e of the House.

Retrenchment of Engineers in National
Buildings Construction Corporation

ILA PALCHOU-
Will the Minister of HEALTH
AND TFAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

1943, SHRIMATI

DHURI :

(a) whether the enquiry that was being
made into the complaint of retrenchment of
Engincers and other stafl of the National
Buildings Construction Corporation has been
compleled 7

(b1 il s, the main findings ; and

(c) the steps which are proposcid 1o be
taken as a result of the findings 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS HOUSING
URBAN DEVELOPMENT (SHRI B. S.
MURTHY) (a0 to (c). The National
Buildings Construction Corporation Limited
which was set up in 1960, has, since then,
run at a loss every year. To improve its
performance, the management of  the
Corporation Jdecided to shed its surplus staff
and retrenchment  was  inevitable, Some
representations  from and brhall  of the
retrenched cmployces have been received by
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Government and they are being looked into
in consultation with the management.

Rehabilitation of persons Displuced due to
Floods in North Bengal

-
M SHRI GEORGE FERNANDES:
Will the Minister of FINANCE he pleased

1o state @

(a) whether all the steps Government
had proposed to 1ake to rehabilitate the
people and the arcas affected by the North
Bengal Floods of Ociober, 1968 have been

taken :
(b) if so, the details thereof @

(¢! the total amount of moncy spent in
rehabilitation work so far 5 and

(d) whether it is a fact that the State
Government of West Bengal have  expressed
fts resentment at the  inadequacy  of (he
Central assistance to rchabilitate the [lood-
affected arcas 7

THE DLPUTY MINISTIR IN THE
MINISTRY OF FINANCE SHRI JAGA-
NNATH PAHADIA) : (&) and (b). The
Government of India do not  undertake any
relief or rehalilitation measures dircet, The
implementation of relicf and rehabilitation
measures is the responsibility of the State
Government.  They have reporied that all
necessary measures  for the rehabilitation of
the people and the areas alfected by the
North Bengal fleods of October, 1968 have
been taken.  Among these  measure  were
distribution of gratuitous relicl, opening  of
test reliel works for providing  employment
loans and grants for house-building purposes,
rescttlement of affected families, reclamation
of silted land, financial assistance to artisuns
and traders etc,

(¢) The Government of India have so
far provided 1o the Siate G overnment
financial assitance amounting to Rs. 20.04
crores towards expenditure on  various relicl
and rehabilitation measures and repair works
connection with the floods in the State in
1968-69. Qut of this, the State Government
are reported to  have spent Rs. 11.73 crores
on various measures undertaken in the North
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Bengal districts. The expenditure during the
current year on thesc measures is estimated
at Rs. 6.41 crores,

{d) No, Sir,

Electriclication of Villages in Union
Territory

1945, SHRI SHRI CHAND GOYAL:
Will the Minister of IRRIGATION AND
POWER be pleased to state @

{a) the steps taken by Government to
clectrily the villages of the Union Territory;
and

{b) the steps taken Government to

provide clectric connection to the tube-wells
of the farmers of the Union Territory ?

THEE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b'. Since the for-
mation on the Union Terriorics consider-

able progress has been made in village clec-
trification and energisation  of drrigation

pumpsets, Following are the details -
Villuges Irrigation pumpsets
electrified energised
As on 31.3.51 106 —
During First Plan 35 284
During Second Plan 711 1089
1104 2789

During Third Plan

It is proposed  to encrgise 4,010 irrigt‘n-
tion pumpsets dwing the Fourth Plan in
Union Territories.

Shortage of drinking water in Chandigarh
Villuges

1946, SHIR1 SHRT CHAND GOYAL:

Will the  Minister of HEALTH AND

HOUSING PLANNING AND WORKS,
FAMILY AND URBAN DEVELOPMENT

be pleased to state -
(a) whether it isa fact that there is

paucity of drinking water in some village of
the Union Territory, Chandigarh § and

(b) if so, the steps taken by Government
to remove the shortage ?
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THE MINISTER OF STATL IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AMD WORKS, HOUSING
AND URBAN DELVELOPMENT (SHRI
B.S. MURTHY) : (a) and (b). The in-
farmation is being collected and will be laid
on the Table of Subha.

C.B.I. Prove into Foreign Exchange Racket
1947. SHR S.M. BANERIJEE :

SHRI K. LAKKAPPA
SHRI A. SREEDHARAN :

(a) Will the Minister ot FINANCE be
pleased to state ;

(a) whether it isa fact that the C.DLL
is making a probe into the forcign exchange
racket relating to the period 1967 to 1969 so
far, by some big business houses ; and

(b) if so, their number, the names of the
the business houses anid the amount of foreign
exchange involved in each case ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCLE (SHR]1 P.C,
SETHD : (a) and (b)Y, 1t is not clear from
the question whether the reference is to
some particular forcign cxchange racket
fnvolving more than one business house or
to the various foreign exchange rackets in-
volving  different business  houses.  The
Central Burcau of Investigation have during
the years 1967 to 1969 instituted investiga-
tions against several business [irms for
alleged violation of the provisions of the
Forcign Exchange Regulation Act, 1947,
The cases being  at various stages of investi-
gation, it will not be appropriate to disclose
the names and other details ar this stage,

Import of Gauge Stecl Sheets by Indian
Qil Corporation

1948. SHRI SITARAM KESRI :
SHRI S.M. BANERJEE :
Wiil the Minister of PETROLEUM

AND CHEMICALS AND MINES AND
METALS be pleased to refer to the reply
given to Unstarred Question No. 4471 on
the 31st March, 1909 and state :

(a) the reasons for not insisting on
Cochin Refincry and other privale scctor
Refineries to accept 24 gauage steel shects
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for manufacturing bitumen drums and not
offering  these sheets to Small Scale In-
dustries ;

(b) the landed cost of the said stecl
sheets imported by the Indian Oil Corpora-
tion ;

() the price at which the said steel
sheets were sold to other partics ;

(d) whether import licenes were given to
Cochin Refinery and other private sector
refiners after they refused to purchase steel
sheets from the Indian Oil Corporation; and

(e) if so, the value of import licences
issued 1o each of them and the price at
which each of thein imported 24 gauge steel
shects for manulacturing bitumen drums 7

THE MINISTER OF STATE IN THE
MINISTRY OF PLETROLEUM AND
CHEMICALS AND  MINFS AND
METALS (SHRI D.R. CHAVAN) | (a).
The prices offered by the Cochin Refineries
and Burmah Shell were not acceptable to
Indian il Coroporation, The other Re-
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fineries including Esso were not interesied
in the purchase at that time. The question
of Indian 0il Corporation insisting on any
of thess parties to take these sheers did not
thercfore, arise.  The steel  sheets were dise
posed of through public tender and negotia-
tions. The small scale industiics were at
liberty to make an offer in case such in-
dustries were interestcd.

(b)Y The landed cost of this stecl was
approximatcly Rs. 1670.07 per toanc (in-
clusive of duty) excluding handling charges.

(¢) This information his alrcady been
given in reply to Unstarred Question No.
2505 answered in  the Lok Sabha on
Sth August, 1963,

(dy and (). No import licences were
issued to the Oil Refinerics during 1957-6%
and 1968-69. Imports  were canalised
through the Minerals & Motals Trading Cor-
poration of India Limited.  Allocations of
forcign exchange made in favour of the
refineries and range of C.LLF, per tonne de-
pending on sources are as under ;-

Year Allocation (Rs. [lakhs) CIF per tonne
Burmah Shell Esso Cochine Caltex

1967-68. 170 60 15 5 Rs, 922 to Rs. 1022

1968-0.9 10 67 135 kk] Rs. 91886 10 Rs, 1123

Maintenance und Development of Roads
in Delhi

SIIRI J. SUNDER LAL :

SHRI BAL RAJ MADHOK :

SHRI NARAIN SWARUP
SHARMA :

SHRI OM PRAKASH TYAGI ;

SHRI RAM SWARP VIDYA-
RTHI :

1949,

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state §

(a) whether it is a fact that some of
the roads passing through Delhi brloq; to

CPWD ; il so,
such roads ;

the names and mileage of

(b) whether it is also a fact hat their
maintenance and development of “Round-
Abouts™ and street lighting are not upto
the mark ;

(c)whether it is a fact that Delhi Muni-
cipal Corporation is willing to take over
these roads and the work connected with
their improvement ; and

(d) if so. whether C,P.W. D will transfler
the work of maintenance and develspment
of such roads to Delhi Municipal Corpora-
tion together with the fund< that it now
spends on their maintenance 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) No, Sir., These
roads do not belong to the C.P.W.D. How-
ever, the roads being maintained by
C.P.W.D. and their lengths within  the
Union Territory of D:lhi are given in the
statement laid on the Table of the House.
[Placed in Library. Sce No. LT—1498
/69].

(b} The rounl-ahouts and the street
lighting are being prop:ly maintained and
developed wherever necessury  asd possible
subject to the avalability of funds,

(¢} There is no sush proposal,
(d) dees not arise,

stafns deqraAt gt Ad &
= ® glaa wzar

1950. it WY graT &1

ol @IS qYIE

wt ArTraer wgEq qAf
+T1 | ST gy
=t tnegeq fagat

st qogo HEF :

§q7 TaEeq qar qfvart fadtes i
faator, yrae agr @da fasw w0
gz Far a1 7 w9 5

(%) aaraz 7= 2 fx Fedg and-
wfax wareen gesitfantor gygamm geara
agr wrd fafTen sgawa afteg J
3at wEm & Afzdi Fas F AW
aegaa fwar & aar ag fassd fagrer §
for Al aar afns deqrat ¥ fAwer
gan e arr afzai & o ) gfed s@n
oot fF @Far § ered & fog aur
FATAM &, AT g3 T faar & fF
= 2oreqrdY €3 9T AF A7 gy

(@) afz gf, @ sa& qrvr fayr g
ral & s ;e
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() S3% wrEy H FI®T 4T
afafsar & 7

ey qqr qfemr fqdea st
famtw, smare aar Andta fasm s=reg
® 1o WAt (s go go giw) @ (F)
gl ) ITT 2T UF gAT A4 F A g4-
&ty fed o &)

(@) =7 Feaqraif grar fo@d o7 syeqqal
¥ qar w=ar & s :

(1) svaifus geara™ & faa> go
T QAT ®1 Afza) § agim
Fafa 2y & 923 I¥ AIS
Fxrar ara a4t A9 fga qaran
AraT =ifg )

(ii) wafas swarE & dafoe
geqiAT & fasy w7 qid &
g fagra oy w2 a@
UF %3 FIFT U AT
gau F} AxAr Fifzm

(i) @1= gaor frarzor & fao Jar-
fas ny wmEa a0F gay
HITF §

(m) =R 2T H 95 goor famowr &
fon o F=dg wiga aqiq &1 a3z B

Hospital for West Delhi

1951.  SHRI J. SUNDER LAL :

SARI BAL RAJ MADHOK :

SHRI NRAIN SWARUP
SHARMA :

SHRI OM PRAKASH TYAGI ;

SHRI RAM SWARUP
VIDYARTHI :

Wil the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state ;3

(a) whether it is a fact that there is no
major hospital to cater to the mceds of over
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half-a-million population living In colonies
in and around Najafgarh Road in West
Delhi ;

(b) whether it Is also a fact that
Government plan to sct up a 500-bed hospt-
tal in that area ; and

(c) if so, what steps have been taken to
implement the schems on priority basis ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; WORKS, HOUSING AND
URBAN DEVELOPMENT (SHRI B. S.
MURTHY) @ (a1 Yes, there Is no mijor
hospital in this arca,

(b} Yes.

(¢} A budget provision has been made
during the curreat financial year towards
payment of cost of land to be acquired for
the propased 500 bed hospital in West
Delhi.

Arrcarrs of Taxes

SHRI YAINA DATT
SHARMA :

SHRI JAL SINGH :
SHRI HUKAM CHAND
KACHWAI ¢t

SHRI B. K. DASCHOW-
DHURY :

SHRI MUHAMMAD
SHARIFF :

1952,

Will the Minister of FINANCE be
pleased to refer to the reply given 1o Un-
starred Question Mo, 1536 on the 3rd
March, 1969 and state

(a) whether the requisite information
regarding the total arrcars of Incoms:-tax,
Wealth Tax, Estate Duty and Corporate-
taxes on the 31st Dacember, 1968 has since
been collected 1 and

(b) if so, the dctails thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.

SETHI) : (a) Yes, Sir.

(b) Details arc given In the mttached

statement,
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Statement

Tax
Arrears  out-
standing as on
31.12.1968 (In
crores of Rs.)
Duty, Income-tax & 464.10 (net)
Tax.

Total extent of
arrears of In-
come-tax, We-
alth tax,
Estate

Gift Tax and Corpn.

Corporate tax- Wealth Tax 817
es as on 31st Estate Duty 9.01
D:zc,, 1963, Giflt Tax 1.49

Cut in Power Supply to Delhi

SHRI YAJNA DATT
SHARMA :

SHRI JA] SINGII :
SHRI HARDAYAL
DEVGUN :

1951,

Will the Minister of IRRIGATION
AND POWER be pleased 1o state ;

(a) whether it is a fact that the Punjab
Government have asked Contral Govern-
ment to apply a cut on power supply to
Delhi and give 200 MW  celectricity  to
Punjab ;

(b) if 5o, the details of the communica-
tion il any reccived from the Punjab
Government in this regard ; and

(¢) the action taken or proposed to be
taken in the matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (RHRI SIDDHESHWAR PRA-
SAD) : (a) The Chief Minister of Punjab
had suggested that the entire bulk supply of
80 MW from Bhakra-Nangal to Dclhi Elec-
tric Supply Under taking be cut off during the
lean water period from December to May.
There was, howcver, no request for giving
a supply of 200 MW to Punjab.

(b) In view of the power shortage con=
ditlons prevailing in Punjab, the Chicf
Minister had raised the question of review-
ing the bulk power supply from Bhakra
MNangal System to Delhi being made hither-
to according to an carlicr understanding.
He had nlso raised the question as to
whether Delhi Electric Supply Undertaking
was jusified in demanding higher rate of
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tart(f for the reliel provided to Punjab by
reducing their off-take from Bhakra-Nangal
system as compared to the rate at which
Bhakra-Nangal power was being supplied
to Delhi Electric Supply Underiaking.

(c) For mitigating the power shortage
in Punjob  arrangements were made to
divert 25/40 MW of power from Delhi. In
regard to the question of tariff, a Committee
has been set up with a view to examine the
matter in detil and evolve a suitable tariff
rate.

Schemes Forwarded by 1elhi Administration

1954, SHRI YAINA DATT
SHARMA 1
SHR1 JAI SINGH :

SHRIHARDAYAL DEVGUN 1

Will the Minister of HEALTH AND
FAM'LY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleaced 1o refer to the reply
given to Unstarred Question No, 5367 on
the Tth April, 1969 and state :

(a) whether the information regarding
the various schemes forwarded by the Delhi
Administration has since been collected ;

(b} il so. the details thercof § and

(c) if not, the reasons of delay and the
time by which the same will be collected ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) @ (a} Yes.

(b) and (¢). A statement is laid on the

Tablc of the House. ! Placed in Library.
See No .LT-—1499/69].

Smuggling of Goods on Indo-Nepal Border.

SHR1 YAIJNA DATT
SHARMA :

SHRI JAI SINGH :

SHR] HARDAYAL DEVGUN:

SHRI BIBHUTI MISHRA :

SHRI N. K, SOMANI ;

1955.
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SHRI RAMCHANDRA
VEERAPPA :
SHRI N. R. DEOGHARE :

Will the Minister of FINANCE be
pleased to state :

(a) whether despite various steps  taken
by Government, it is a fact that the Cus-
toms authoritics have failed to check smug-
gling of foreign goods worth a crore of
rupees cvery month guing on Indo-Nepal
border ;

(b) the amount of gouods seized in the
vear 1968 and in the first six months of this
year, scparately, month-wisc ; and

(c) the further steps taken or proposed
to be taken in the matter ?

THE MINISTER OF STATLE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) ; (a) Therc is reason to believe
that the various steps raken by Government
have resulted in checking smuggling across
the Indo-Nepal border 1o an appreciable
extent though some smugeling siill contis
nues, It is difficult to esiimaie precisely
the value of goods smuggled on the Indo-
Nepal border.

(b) A statement showing value of goods
scized during 1968 and in the first six
months of 1969, monthwise, is annexed.

Statement

Period Total value in Rs,
1968 24,71,078
1969

January 2,42,043
February 2,76,762
March 7,621,958
April 4,93 818
May 561,730
June 3,32,69%
1969 upto and of June. 26,69,996

(c) In order to prevent such smuggling,
various steps have been or proposed 10 be
taken, the more important being posting
of additional customs stalf on the border
and supply of wehicles to the preventive
staff, enlisting cooperation of other Central
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and State Government enforcement agencics
functioning on the border, and sctting up of
a Committee consisting of representatives of
Central and concerned State Governments (o
keep watch over the trends of smuggling
on the Indo-Ncpal border and to take suitable
and timely remedial measures.

atfes & Ofa) «t agraar

1956. »ft srzw fagrdt arwdal
=Y R WA
ot AR FAN TG :
= T AT AEATS
wY qATa T M
it Tusta fag
331 eqreen gy qRaw faaiwa e
fawfor, srrame aqn andis faww A4t ag
T 1 3 1o 5

(%) a#ar ag 77 & f& 3% #7197
¥ sy gAY 210 95 9@ AU S A
fan a7 awqen ¥ wymT gIFT A1 fq=0<
aufzs ¥ AfA1 & 399 AT A ¥
TAAr 27 &1 3; AT

(@) afz zf, @1 s5@ TwAAT &
sY7r F71 & AT 3@ |rEg H §A0 Frd-
aEt sy af g ?

weeg aqt afar frdtwm sk
fawto, sram agqr A< fawvme saeEg
# T w5 (st 70 go gia) : (%) &t
(&). &g A1 F AfrEl # 3AF 9912
F &9 & fou ggmar 37 N w1 i
Fitg grgar A8 & usa ¥ adfee ¥
Ufaat &1 IgarT FT T W FIHrH
dEqrAl F1 AT @ 9g¥ £ ¥ ueg
FHIdd g17r qgA fwar s g 0 i
a% g ¥4 GrnAl FT g5 § TAR
faim gaewawi A &80z & oo FAq
FIFT ZEATIAA AN 3 | WM q0IC
g 7 1g w@fsgs Ao o w-
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frat atT A+E &) e Qv AN Ee-
faat oY ga 2@t & w7 A F fada

Qfrdi 51 F+N7 warezg w4 11 wafay-
sieE fafy & &+ agzma @ @@ &

X-Ray Plant given by UNICEF Lying
Idle at Civil Hospital Yamunanagar

1957, SHRI YASHPAL SINGH :
SHRI YAMUNA  PRASAD
MANDAL :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVLELOP-
MENT be pleased to state :

(a) whether it is a fact that the Xeray
plant given as gift by the UNICEF to the
Civil Hospital at Yamunanagar has been
Iving idle for the last three years

(b' if so, the reasons therefor ; and

(¢} the steps  taken
taken by Gowvernment
plant ?

or proposcd (o be
1o make use of the

THL MINISTER OF STATL IN THE
MINISTRY OF HIALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. NURTHY) : (a) to «¢). An X-ray
plant procurcd from US A. under T.C.A.
Programme has been  lying un-repaired in
the Civil Hospital Jagadhri  (and not
Yumunanagar) as no lirm has so far come
forward to repair the same. Efforts 10 get the
plant repaired are continuing.

Complaints regarding Contract for supply of

Uniforms to Hindustan Insecticides Ltd.,

and Indian Drugs and Pharmaceuticals

1958. SHRI YASHPAL SINGH :

SHRI YAMUNA PRASAD
MANDAL ;
Will the Minister of PETROLEUM

AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether Government have received
complaints regarding the contract for the
supply of uniforms for the employees of
Hindustan Insecticides Ltd ; New  Delhi
and Indian Drugs and Pharmaccuticals Ltd ;
Rishikesh ;
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(b) if so, the rcasons under which the
contract was given for the supply of
uniforms to a higher rate contractor ;

(c) whether been

instituted ; and

any inquiry has

(d) the details of the inquiry and
action taken or proposed to be taken
against the person concerned 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLV:UM AND CHE-
MICALS ANI) MINES AND METALS
(SHRI D.R. CITAVAN): (1) No complaints
except the Rajya Sabha Unstarred  Question
No. 1027 dated the Tih March, 1969 by
Shri Suraj Prasad regarding contract  for the
supply of uniforms to  th: cmployees of the
Hindustan Insccticides Lad 5 and  the Indian
Drugs and  Paarmaceuticals Lid ; have been
received.

(b} The contractor with the higher rate
was chosen by Hindustan  Insecticides Lud
for winter uniforms in view of the unsactis-
factory performance in the past of the
contractor that quoted the lower rate,

(¢) and (d). Do not arise.
Finance for Industrial Co-opertives and
Agriculural Processing Societies

1959. SHRI YASHPAL SINGII
SHRI  YAMUNA PRASAD
MANDAL :

Will the Minister of FINANCE be:
pleased to state :

(&) whether it is a fact that the Reserve
Bank of India appointed a Workiag Group
to consider the problems of finance for
Industrist Co-operatives and  Agricultural
Processing Societics ;

(b) if su, whether the Group  has since
assessed the credit requircments of Agrl-
cultural Processing Socicties and  Industrial
Co-operatives under the Fourth Plan ;

(c) the other
by the Group ;

reccommendations made

(d) whether the recommendations have
heen implemented ; and

() if so, the details thereof ?
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THE MINISTER OT STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) (a) The Reserve Bank appointed
a Working Group in June 1967,
under the chairmanship of Shri P. N.
Damry, Deputy Governor of the Reserve
Bank to suggest concrete measures for
ensuring adequate flow of funds for finan-
cing cooperative processing and
societics.

industrial

(bl The Group has not assessed the
credit requirements of agricultural process-
ing societies and indusuial  cooperatives
under the Fourth Plan.

(¢) The main recommendations of the
Working Group [l into  two  categorics
according as their implications are mainly
organizational or financial, The recommen-
dations on the organizational aspsct relate
specifically to :

(a) a programme of re-organization of
industrial cooperative  socicties (o
make each unit a viable one ;

(b} criteria for registration
societies ;

for new

\¢) organizational arrangements within
co-operative banks to cnable them
to play a prominent role in the
financing of small scale industrial
units.

The recommendations on the [inancial
aspect relate specifically 1o :

(a) strengthening of the copital struc-
ture of the industrial co-operative
societies ;

(b) financing the block and working
capital requirements of industrial
co-operative societies ;

(c) the role of the Reserve Bank
with reference to these recommenda-
tions ; in particular these relate 10 ;

(i) expansion of the list of appro-
ved cottage and small-scale
industries for the purpose of
financial accommodation from
the Reserve Bank ;

provision of loans to  State
Governments from  the Natlonal
Agricultural Credit (Long-term
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Operations) Fund to cnable them
to contribute to the share
capital of industrial coopzrative
socicties other than processing
societies  and  selected  wrban
cooperative banks ;

extension of the scope of the pro-
vision of mxdium term loans to
State coopezrative banks from the
MNational  Agricultural  Credit
(Long-term  Operations)  Fuad
for the purpose of  cpabling
members of  cooperative pros
sovictizs 1o purchase

(i)

cossing
shitres in such socictics

scheme of rural
debentures for financing  the
block  capital  requirements of
COuperative socistivs;

framing of a

(tv)

(d) and (¢).  The Reserve Bank and its

Standing Advisory Cownmittee on Rural
and  Cooperative  Credit have  generally
endorsed  tnese recommendations. As the

recommendations pertain to various acencies,
the Reserve Bank has forwarded them to
those  agencies  for  implementation,  AS
regards Reservy Bank, it has acoepted the
re;ommendation of wideniag  the list  of
approved industrizs for purposes of financial
accommuodation from the Bank and has speci-
fied 22 broad groups of cotinge  and small
scale imdustries, in addition 1o weaving
industry, for this purpose.,

National Projects Construction Corporation
Lud., New Delhi

1967. SHRI K. LAKKAPPA :
SHIRT A. SREEDHARAN @
Will the Minister of IRRIGATION

AND POWER be pleased to state ;

(a) the authorised and paid-up capital
of the Natioaal Projzets Construztion Cor-
poration Ltd., New D:lhi at the time of its
setting up and as 0. the 31st Muarch, 1939 ;

(b) the amount of loan received by the
Corporation upte the 31st March, 1969 from
Qovernment, Binks or other parties separa«
tely ;

(c) the amount paid as interest by the
Corporation during the last three years ;

SRAVANA 13, 1891 (S4KA)

Written Answers 98

(d) the details of its performance during
the last three years and the amount of profit
or loss il any ; and

(e) the reasons for losses, if any, and
the estimates for the year 1959-70 7

THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) (a). The National Projects

Construction Corporation Ltd. was set up on
9.1.1957 with an authorised share capital of
Rs. 2 crores.  The paid-up capital of the
Corporation then was Rs, 49 lakhs.  As on
31.3.1969 the authorised share capital of the
Corporation was Rs. 1 crores and the paid-
up capital Rs, 2,50 crores.

(b} Loans and advances obtained by the
Corporation as on 31.3,1969 were ;

(i) from Central

Government —Rs. 295 lakhs

(ii) from Proj:ct

Authorities —R3. 237,17 lakhs

(1ii) Cash Credit from
Bank —Rs. 211,08 lakhs

(iv) Bank guarantee —Rs. 1598 lakhs

(The amount outstanding on  31.3.1969
wis Rs. 532,04 lakhs',

(¢) The amount paid as interest by the
Corporation during the years from 1965-66
to 19.7-6% was @

Year Amount

1965-66 Rs. 25.36 lakhs
1966-67 Rs. 29.70 lakhs
1967-68 Rs. 32.60 lakhs

() The value of work done and the
working results during the years from 1965
66 to 1967-68 were ; —

Year Value of Profiifloss
work done
(Rs. in lakhs)
1965.66 940,95 16.83
1966-67 827.59 2483
1967-68 980.12 (—) 2921
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The accounts for the year 1868-69 are
vet to be finalised.

(¢) The main reasons for the loss of
Rs, 29,21 lakhs during 1967-68 were 1

(i) Due to substantial completion of
works in major units viz, Farakka,
Gandak and Chandan, a large
labour force had to be retrenched.
The Corporation had to incur heavy
expenditure by way of retrenchment
compensation, exgrafia payments
ctc. Also for implementing the
awards of arbitrators to settle
labour disputes, additional expen-
diture had to be incurred,

To meet the increasing require-
ments of working capital, borrow-
ings from the Bank had to be main-
tained at a rather high level and
the Corporation  had 1o pay
R, 16 60 lakhs as interest charges
in excess of the provision made,

(i)

(iii} Unlike preceding years, the Corpo-
ration made provision in full, for
idle depreciation against  id'e or
under-utilised  machinery and

vehicles.

1t is too carly to indicate what the work-
fng results would be for the year 1969.70, as
the accounts of the preceding year have yet
10 be finalised.

QOccupatian of Government Accommodation
in New Delhi by I"arties other than Govern-
ment Employces

1961. SHRI MAHANT DIGVIJAI
NATH :
SHR1 RAGHUVIR SINGH
SHASTRI :
Will the Minister of HEALTH AND

FAMILY PLANNING, AND WORKS,
AND URBAN DEVELOPMENT be pleased
to state 1

(a) whether it is a fact that some units
of Government accommodation in the New
Delhi are under :the wvccupation of gquasl
Government organisations, State Govern-
ment offices and political parties ;

(b) if s0, the number of those units ;
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(c) the reasons for allotting these units
to partics other than the Government ems-
ployees ; and

(d) the steps being taken by Government
to get them wacated and allotting them to
Government employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) Yus, Sir.

(b) and (¢). 272 residential
in  occupations  of  the
those  organisations
declared cligible for  allotment of general
pool accommodation in Delhi New  Delhi,
126 units are in occupation of the cmplovees
of the organisations where commitments have
already been made for retention of accom-
maodation. 14 units are in occupation af
the State Governments employees deputed at
Delhi. OF these, 10 are aloted on the
basis of reciprocal  arrangements  arrived at
batween the Central Government and the
State Governments and 4 units otherwise,
16 units stand allotted to the political parties
in accordance with the dedision tuken by the
Government,

units are
cmployers  of
which  have  been

(d) The Government declared § organisa-
tions cligible for allotment of pencral pool
accommodation keeping in view the fact that
these are engaged on important research
work and the accommodation in their occu-
pation will remain in their occupation, 126
residential units in occupation of certain
other organisations will be got vacated afier
the organisations concerned are in a position
to provide alternative accommodation to
these employees. The allotments made to
the State Government's cmployces under
reciprocal arrangements agreed 1o between
the Central Government and the State
Governments will continue in their occupa-
tion till they remain posted in Delhi. The
allotments to the political partics have been
made as a policy decision of the Govern-
ment and these units will continuz in their
occupation.
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Separate Quota for Allotment of Housing
Accommodation to Parliament Secretariats’
Employees

1962. SHRI MAHANT DIGVIJAI
NATH :
(SHRI N. SHIVAPPA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state

(a) whether it is a fact that some
Government Offices  have  been  allotted
their scparate guota for allotment of housing
accommuodation 1o their employees

(b) il sov, the names of those Gowverne
ment offices which have their scparate
quota ;

) whether the Parliament Secretarlats

have their own separate  quota for  acco-
mmodation ;

(dy Ir not, whether there is  any
proposal under  coasideration  to allot a

separate housing quota for the Lok Sabha
ard the Rujva Sabha Sceretariats’ employees
separately ; and

(e) if so, the details thercol ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY  : (a) and (b), Some resi-
dential units from the general pool have
bren set apart  for certain  particular
categorics of offices. The names of  the
offices and categories of staff for which
these  residential  units  have  been  set

apart are as under —

1. 350 units for non-gazetted staff
of Delhi Police to augment their
pool ;

2. 109 wunits for essential  stafl of
C.G.ILS, who are required to be on
duty near the CGHS Dispensaries ;

3. 320 units for allotment of essential
staff of Government Hospitals such
as  Safdarjang, Willingdon and
Trwin ;

4. 1009 units for allotment to service
officers of Defence  Ministry to
augment Defence Pool ;
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5. 14 units for essential staff of Over-
seas Communication Service ; and

6. 10 units for the staff of the Boarder
S:zcurity Organlsation.

{c} No, Sir,

(d) and {e). A proposal is receiving
attention to make out-of-turn allotments
on gd finc basis to certafn categories of
the staflf working in Lok Sabha/Rajya
Sabha Sccretariats, on the recommendations
of the Speaker, Lok Sabha/Chairman Rajya
Subha.

eareen aqy qfeary faaras atx famfor,
qary qar AnT faww Awey A

wggfaa wfaal/wggfea anfaw
anfeal & wanfeal « aQrfaat

1963. it HYSE g1 AT EATEQ
aqr aftarr famyea sitr faafo, smaw,
aqr andm fawm 94 21 /97, 1969
FTIilEa g5 g&ar 7029 F AT & €49
# 78 3 1 FU w0 5

(%) #71 3% "wxma & agqfea
aifgai/s3rfar wfim ofadl & *49-
Fifeql # ageafast & It § g dw
FEwr ofrg s At ad 2

(=) afz &, ot 3a&renw s g ;
T
(m) afz 73¥, aY =A% w70 F117 § ?

wareen A9t qfeart fagia sty faafo,
wra| a4 g fewrm sxea § g
At (st 7o Go gia) - (F) 7 &t

(=) o fraeor w1 2% 9T TA
AT 1 [qerwrwa ¥ vw faa man
ey gsar LT—1500/69]

() 7z w53 74 3390
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#eita wreT  sgglem arfad
aar sgfaa wifan wfagi
® sl & fod awm
Aiefwa &

1964. »l WYmg waTE : AT TAEA
aar qfare famtsw @@ fawin, smaw
aqr g fawm 5 FT G R
sgafaa mfadi @ar argafaa wifam
arfadi & sgafeal 3 for gwm qrefaa
3 &t & 24 wd, 1969 F arifFEa
w39 GEqr 666 ¥ IO F  @EFH K 4g
FAM &1 T F {5 ¢

(%) wrza #v sgafaa arfqal @34y
AATH FETO wEAr 30 {17 A0 AFATITA
F it & A7 sy a1 o

() &= ar fatma i fafiea e
Friadi & w19 w37 @17 w373faq fqai/
gaafas mfza sifaun % wdafed a1
weqr wYr 34 7 A {143 waarfaar s
nmd sz feran & st fral @d-
ifear A1 7% yare 30 fFa o §
gragfl aiferdl «@iF3 STEET AR &
AT T ¢ ; AT

() wqgfea arfaal sgqfea snfa
aifaat & FeDa g wq=far &
fow gwra afua w73 & fan  gwaic
T 397 FIAATEY F7A 1 faarz § ?

wrw aqr Sfcare fAaea sl
famte, sram agqr m{g fawg §areg
¥ TrgwE (o o go glA) : (F) w3
afeq arfeal &1 awre Fea qear £
ag qfaa fyar mar a1 fv smeg 95 3w
¥ srqza & wma ¥ yyqfaa wfaqi &
saarfegi & £1% a7NE ags A8 fwar
AT TFAr, Aq0E TAUF FH AT AGAT q19-
fowar #1 MAT & FFAR HTA AN B
qEAYET W TR |
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(@) =% fadg & QuaT arg 9 gear-
fara gaseaar #1 =q gu @vHd AW
& srqza ¥ fou andaq a3 Faq 99 4-
F Faafal & am @y § fawa
srafasar &1 ardA Tar fAzmeg gra
fafrga 1 af fagr wafa & @19 gzl
& wEET A § FeFrd sAafdt €
sifa ar a8 & I 7 ot wog 20 A}
Tar a31 g A1 HATT ZW AKX & A0S
HiFE TR fAAmAg § gumer A8 §

() 77w T8 AT 9T M F7 T
f& 7ar g 99 Hawm 5 wFzA ¥
A ® agqfas wfagl sqqfaqs 79
afral £ $g wg@Ir & @ g5 20

Family Planning Programme

1965, SHRI N, R, LASKAR
SHRICHENGALRAYA
NAIDU
SHRI R, BARUA

Will the Minister of HEALTIHL AND
FAMILY PLANNING, ANDD  WORKS,
HOUSING AND  URBAN DI VELOP-
MLENT be pleased (o state @

(a) whether it is a  fact  that the
Central Government have  askad all the
Sute Governments 0 pay  urgent  attention
ta the task of bringing facts on ferlility
and social changes in the outlook of the
people towards re-production ;

b) if so, the other points mentioned
in the communication ; and

(c) the reaction of the State Govern-
ments thereon ?

THE MINISTCR OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRA SEKHAR : (a}) and (b).
While approving the creation of the post
of social scientist in the Demographic and
Evaluation Cell of 1the Swate Family
Planning Bureau, it was mentioncd to the
State Governmants that  an  important pro~
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blem of the family planning programme
is 1o bring out a social change in the
outlook of the people in the matter of
reproduction,  There  are certain  cultural
traits, rocial customs and traditional beliefs,
which govern  the pre.ent  pattern  of
fertility. It is nccessary  to modify them
in the dircction of the small family norm
so that methods of family planning may
be more widely accepted.  Relevant extracts
from the communication is  laid on the
Table of the House.  [Placed in Library
See No, LT—1501/69].

(i The Statc Gowvernment are taking
ACCessary action,

Reguirements of Electricity in Rajasthan

1966, SHRI 1D N, PATODIA @ Will the
Minister of IRRIGATION AND POWER
be pleascd 10 state 3

(a) whether any assessment has  been
made to find out w0 what extent  the need
of electric power is adequate o the needs
of the dilfferent parts of  Rajisthan as
compared to the density of  population and
the availability ol natural resources

(b il so. the parts of the State which
are delicient in power supply ;

(¢) whether by the end of the Fourth
Plan the deficiencics will be met completely
and if so, the particulars of the Scheme
drawn up ;

(d) il not, whether the Central Gavern-
ment have drawn up any Scheme  or agreed
1o any State Schemes o make up  the
defliciencies ; and

(e} il so, the particulars thereofl ?

THE DEPUTY MINISTER IN THE

MIINSTRY  OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The natural resources available
in Rajasthan for gencration of power is
small as compared w its bwn  requirements,
Accordingly, the State has been  sharing in
the capital costs and benefits from  joint
projects  wiz. Bhakra-Mangal, Chambal,
Beas and Sarpura thermal,
_(b) and (c). At present, Rajasthan
is pot deticient in power supply nor any
deficiency is anticipated in the State by the
end of the Fourth Plan,
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With the commissioning of the continu-
ing schemes now in progress, the installed
capacity of Rajasthan including the State's’
share in joint projects is expected to be
about 982 MW with a firm capacity of
about 658 MW by 1973-74, This is ade-
quate to meet the demand of about 583
MW anticipated by that time.

(d) and (e). Do not arise.

Another OQil Refinery in Gujarat

1967. SHRI D. N. PATODIA :
SHRI S. R. DAMANI :

Will the Minister of PI.TROLEUM
AND CHEMICALS AND MINES AND
METALS b pleased to state @

have taken
Refinery in

(a) whether  Government
any decision 10 set up  another
Gujarat ; and

(b) il not,  the
decision in this regard 7

factors hindering a

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND MLTALS
(SHRI D, R. CHAVAN) : (a} No.

(b) The question of having another
refinery in the Gujarat  State is linked up
with  the need for  additional  relining
capacity in the country.  An examination
is being mude as 1o when, where, and how

the additional capacities are to be created,
Anticipated Shortag: of Power in 1973-74

1968, SHRI D, N, PATODIA :

SHRI RAMAVATAR
SHASTRI ;

SHRI MEITHA LAL MEENA @

SHRI BEDABRATA BARUA :

SHRI JYOTIRMOY BASU :

Will the Minister of IRRIGATION
AND POWER be pleascd to state :

(a) whether it is a fact that a shortage
of power to the tune of 4 million KW is
anticipated in 1973-74, as a result of the
cut in power production imposed in the
Fourth Plan ;

b} whether the power shorlage will
adversely affect the rural clectrification
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schemes and the
industries ; and

growth of small scale

(c) If so, the reasons for the shortage
and how Government propose Lo meet the
shortage 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) According w the Filth
Annual Power Survey modified by the
Working Group on Power, the installed
generating capacity at the cnd of Fourth
Plan should be 26 million Kw while the
Fourth Five Year Plan enyisages a target of
22 million Kw only.

(b) Expected power of shortage is like-
ly to hamper industrial and agricultural
developments,

(c¢) Financial restraint is the only bottle-
neck in the way of creating additional
generating facilities.  In  the recent Con-
ference of S:tate Ministers for Irrigation and
Power held on 26th and 27th May, 19069, il
was resolved that the States which anticipate
heavy power shortage would have 1o allo-
cate additional funds for power generation
from other sectors to reduce the large gap.

“q@are’’ st few’ § fafmifaa
gTrfa

1969. st I :
o sfimMias any -
ot sffere Fag -
fl SATIS A :
=1 Im fag smTs

T fae 54T 72 FA X7 T &L
f& :

(F) FT GXFTT FT 4 T Teg IY
®I1T fa@man mar § fe sfiadr seur aEw
& AT “qHmz" F grorEw 7 G-
g’ fir “few”’  gmEreEt ¥ oaga
ay) saafa &1 fafaea fear gan @ ;
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(=) afz zt, &t ag =g qql § 399-
aw DAY safeaai 3 337 FarE oA #
ga feadt gaafa zmi ; &l

() qar FTFIT T T AWAC TH A
A afgqufr & Ha & at ¥ =
Q4T safFadi ¥ qzmz A ¢ 7

fam sar@a ¥ wsa w4 [ 9o Ho
agt) : (%) wsrgw faurs #1 za a0
qar g@1 2 5 ady gen wmEE q@y
dr qRwE” ¥ oaEvEw 4 £o Am-
qua F “qagrz’ F gFIAT AGH THEAT
gfszdag fafazs qar “fes" § gaims
g garzre sfozar difrnfessa (arz-
az) fofaze & wai & qat sw§
Wfywdl wEnT Ara® wefl 41 g weafqay §
e TR A 9T §

(@) 3vg3 A1 FEIfAAl F qg
#T ITH FHT F BT H,  sigAT e
IAF AA G FAE AL AA 7 9T

2!

31.3.1966
31.3.1967 71
31.3.1968 =t

13,91,999 &g
17,10,855 =97
18 93,755 &9

st £o qrTAUA ¥ &7 A weafaai &
gt & 31.3.1965 aF 30,300 w7y #Y
W wmE af 9y | arg §) wafg § gaF
arar amrE 4 F AR aeFrT Jr@e g
g

() st 75 @ &

Standards for H.P. and U.P. Black and
Green Tea

1970. SHRI HEM RAJ: Will the
Minister  of HFALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
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pleased to refer to the reply given to Ur-
starred Question No. 849 on the 24th
February, 1969 and state 3

(a) whether the recommendations of
the Indian Siandard: Institution for the
fixation of scparate standards for Himachal
and Uttar Pradesh Black and Green Tea
have keen reccived ; and

(b} if not, the time by which this [Insti-
tution will finalisc them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVFLOPMENT (SHRI
B. S. MURTHY) : (a). No.

(b} The recommendations of the Indian
Standards Institcion are likely to be made
available shortly.

Service Conditions of Employces of Compo-
site Punjab State Electricity Board Allo-
cated to Himachal Pradesh

1971, SHRI HEM RAJ: Will the
Minister of IRRIGATION AND POWER
be pleased to refer to the reply given to Un-
starred  Question No. 1494 on the 3rd
March, 1969 and S:ate ;

(2} the state at which the Question of
the scttlement of the terms and conditions
of service 1o be offered 10 the employees of
the composite Punjih State  Electricity
Board Himachal Pradesh has
reacled ; and

allocated  to

(b) when a final decision is likely to be
taken in the matter ?

THE DCPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI1 SIDDHESHWAR
PRASAD) : o' and (b). The case is still
under consideration,

Demand of Himachal Pradesh Government
for Sharing of royalty on Power Generat-
ed from H.P. Waters

1972. SHR1I HEM RAJ: Will the
Minisier of IRRIGATION AND POWER
be pleased to refer 1o the reply given to Un-
starrcd Question No, 1534 on the 3rd March,
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1969 and state

(a) whether it is a fact that royalty on
power and water used by the beneficiary
States is chargeable by the State, whose
water is used by the beneficiary States and
if so, in which States it is being charged at
present

(b) whether it is also a fact that
Himachal Pradesh Government has also
demanded a share of royalty on power
generated from H. P. waters and share in
betterment levy ; and

becn

(c) how long this matter has
and

under the consideration of Government
when a decision is likely to be taken ?

MINISTER IN THE
IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a). The Inter-State Water
Disputes Act lays down that *“No Siate
Government shall, by reason only of the
fact that any works for the conservation,
regulation or wiilisation of walter resources
of an inter-State river have been  constructed
within the limits of the Sute, impose or
authorise the imposition of any scigniorage
or additional rate or fee (by whatever name
called) in respect of the use of such water
by any other State or inhubitants thereot™.

THE DEPUTY
MINISTRY OF

However, before the cnactment of the
[nter-State Water Disputer Act, the follow-
ing agreements had becn entered inty by
mutual consent between  the  States con-
cerned @

(i) in respect of Machkund  Project
(according to an agreement entered
into by Orissa and the ersiwhile
Madras  Government) Andhra
Pradesh are puying annually to  the
Government of Orissa at the rate of
Rs. 20/- per Kw year on 209, of
the actual maximum  demand

recorded at the Power Station.

(ii) In respect of Periyar Project, Tamil
Nadu Government under an agree-
ment with the erstwhile Travan-
core-Cochin Staie, are paying to
the Government of Kerala a
royalty amounting to Rs. 12 per
Kw-ycar for units generaied up 1o
350 million Kwh and Rs. 18 per
Kw.ycar for unils generated In
excess of 350 mi'lion Kwh,
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(b) and (c). Yes. They have raised
the question of tax, duty or royalty on the
generation of electricity within the limits of
Himachal Pradesh. The matter is under
active consideration. Since the question
involves important legal and constitutional
issues, a decision in the matter is  likely to
take some time,

Under-Assessment of Excise Duty

1973, SHRI N. K. P. SALVE : Will
the Minister of EINANCE be pleased to
state @

(2) the amount of revenue lost by
Government in the ycar 1968-69 through
the Union Excise duties on account of
under-assessment of duty dus 1o improper
application of exemption order and due 1o
Incorrect application of rates ; and

(b)  the action taken against the offi-
cials concerned 7

THE MINISTR OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) (a) and (b}, The amount of
Union Excise duties lost to Government in
the year 1968-69 due to improper appiica-
tion of exemption order and due to  incor-
rect application of rates was Rs 1,24, 115.77.
Out of this amount, Rs, 1,14,879.37 relate to

_ under-assessment of mixed yarn due o a
misinterpretation of the relevant excmption
notification. The ambiguity in the noti-
fication which was the cause of the mis-
interpretation was later removed by suitable
amendment of the notification.  In respect
of the rematning loss of Rs, 9,236,40, it is
being investigate.l whether any action against
the concerned officers is called Tor,

Pending Business Assessment (ases

1974, Shri N.K.P. SALVE : Will the
Minister of FINANCE be pleased to state ;

(a) the total number of business cascs
pending assessment as on the 31st March,
1968 and the approximate revenue involved;

(b) the percentage of assessment cases
{nvolving income over Rs. 15,000 to the
1otal number of cases ; and

(¢) the percentage of  assessment  cases
involving income of less than Rs, 15,000 1o
the total number of cases ?
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TIHE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) (a) Statistics is maintained regard-
ing business cases involving income above
Rs, 7,500. The total number of such cases
pending as on 31st March 1968 was 7,24,136.

The approximate revenue invalved in all
cases pending as on 3lst March, 1968 come
to Rs. 185.16 crores.  Separate information
regarding the revenue Involved in business
cases is not maintained,

(b)  The percentage of assessment  cases
involving business incomes over Rs. 15,000
pending as on 31.3,1968 to the wtal number
of pending cases came to 14,

¢l The percentage of assessment cases
involving busincss incomes below Rs. 15,000
and other assessment cases pending as on
3L31968 w the total number of pending
cases wins B,

Requirement of Tetracycline

1975, SHRI N, K. P. SALVE :
the Minister of PLTROLEUM AND  CHI-
MICALS AND MINES AND MUTALS
be pleascd to state

will

(27 the capacity of the Tetracyeline
Group of Antibiotics manufactured by the
Indian Drugs amd Pharmaceuticals Lid, per
annum ; and

(b) the actual  requirement  in  the
country of that medicine 7

THI' MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CIIEMICALS AND MINES AND
METALS SHRI D. R, CHAVAN] a) The

requircd information is as follows : —

Item Licensed copacity
per annum
Chlortetracycline 70 tonnes
Oxytetracycline base 25,
Tetracycline base Tetracycline
Hydrochloride 5,
Total 120 Tonnes

(b} The target suggested by the Develop-
ment Council for Drugs and Pharmaceuticals
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for 1973.74 for the tetracycline group is 150
tonnes.

Population Control

1976. SHR1 LOBO PRABHU : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DLVELOPMENT be pleased
be state ;

(2} the percentage of sterilization and
loop insertions to the susceptible population
and what should it be to stablise the present
Population ; and

(b) whether any attention s being
paid o less congested housing and  higher
standard of living and rezreation, as  natural
influences against popuiation ?

THIE  MINISTER  OF STATE IN
THE MINISTRY OF HLALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (DR, S, CHANDRASEKHAR): (a)
Over 13 per cent of the eligible couples have
been protected by TUCD or sterilization, 11 is
not proposcd to stabilise the population  at
the present level, but the target is o reduce
the birth rate to 25 per thousand population
over a decade.

(b)  Provision of better housing and
improved istandard of living and recreation
is the general policy of the Government,

Irrigation Programme During the Fourth Plan

1977 SHRI LOBO PRABHU : will
the Minister of IRRIGATION AND PO-

WER be pleased (o state ;

(1) the proportionate increase in agri-
cultural production during the last two  years
as a result of adoption of new stritegy

(b) whether the rest of the increase is
due to the irrigwion facilities availabls and
il so, the reasons for which the percentage
in the provision for irrigation programme
has been reduced from 6.3 per cent in the
Third Plan to 4.3 per cent in the Fourth

Plan ;

(c) the reasons for which the percentage
of the Third Plan is not doubled for faster
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utllisation of the usable flow when no
foreign exchange is involved and stafl and

labour are engaged ; and

(d' the special programme contemplated
for improvement in the utilisition of  existe
ing irrigation potential 7

THE DEPUTY MINISTI'R IN THE
MINISTY OF IRRIGATION AND POWIR
(SHRI SIDDHIESHWAR PRASAD: : (a).
As against the food production of 89 million
tonnes in 1964-05, the production in 1966-67
and 1967-68 was 742 million tonnes and
95.6 million (onnes respoetively,

agriculiural  pro-

(d) The increase in
combined inputs of

duction is dJdue 10 the
irrigation, improved seeds, chemical fertilis
sers, plant protection cte,  The break-up
of benefits separately due o cach input is
not available,  Ierigation being  the basic
input is the most important,

(¢} The outlay Tor irrieation has been
provided keeping in view  the requirement
of  other developmental  progrimmes,  As
recommended by the National  Develop-
ment Council a Iresh assessment of  resources
of the States will be mule in the light
of the recommendations of the FFilth - Finance
Commission.  The guestion ol provision of
additional outlay for  irrigation  will  be
consinered therealter,

(d)  Arca development schemes in sele-
cled command areas of major river valley
projects, which include land shaping and
levelling, provision of field channels ete.
are being exccuted and will be continued.

faset & mrdt Wiqfzal & 773

safergl w) @ra) 1 smaaT
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(%) 7ar 3z w2 & fx f=l faerm
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Demolishing of Huts/Houses under J J. Scheme
In Delhi

1979, SHRI RAM CHARAN :
SHRI NATHU RAM
AHIRWAR :
Will the Minister of HEALTH AND
FAMILY PLANNING, AND WORKS,

HOUSING AND URBAN DEVELOP-
MENT be pleased to siate ;

(a) the total number of huts/houses
demolished in Delhi/New Delhi under 1J.
Scheme of Delhi Development  Authority
during the last two years (upto 31 May,
1969) ;

(b} the number of plots, giving details
of plots and their size, allotted 1o hut
dwellers during the above period in various
colonies under J.J. scheme in Delhi/New
Delhi ;

(c) the number of plats still to be
allotied to those whose huts/houses were de-
molished ; and

(d) the time by which the allotments
would be made to them?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) About 29000
gies were demolished.

jhug-

(b} 722 tenemenis, 6524 plots each of
25 square yards and 245 temporary shop
plots cach of 12} square yards, were allotted
in regular colonics.  In camping sites, 9875
plois each of 22-1/2 square  yards and 294
temporary shop plots were allotted,

() All those who possessed demolition
slips and came for allotinent were given
allotment,

(d) Does not arise,
Indian Drugs and Pharmaceuticals Limited

1980. SHRI PREM CHAND VERMA:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

{a) whether the working result of the
financial year ending 31st May, 1969 of
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Indian Drugs and Pharmaceuticals Limited
have been scen by him and whether any
progress or deterioration has ben reported ;

(b) whether the working of the Com-
pany is comparatively better than the past
years ; and the total amount of profit and
loss, production, sale, export and  stock
inventories

(c) whether during the last three years,
the Company was being run by the same
set of officers ; the names of Chairman,
Muanaging Director and S:cretary may be
given indicating the period for how long
they have been holding that position  along-
with their pay and allowances ete. and the
D:partments from where they have come
and

(d) the special steps taken during the
last year to cradicate shortcomings of the
past and whether anything is doae in order
to build up the reputation and imaige of the
company among the public ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAYAN; : (a) and (b}.
The annual accounts of the company for the
year 1968-69 are being finalized and duly
audited, will be placed before th: Annual
General Mezting of the shareholders due o
be held sometime in September, 1959, It
is not thercfore possible to compare the
results of the year with thoie of the pre-
vious year,

(¢) The requized Informatlon Is given
in the statemznt laid on th: Table of the
Horse. [Placvd in Library. See No.
LT-1502°69'.

(d) The working of the Company is
being constantly reviewel to improve its
cfficiency and to make it a viable unit in
the public sector. By and large, the products
of this company have been accepted by the
public and the position is expected to im-
prove further when the company gains some
expericnce  and  establishes  itself in  the
market
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Sub-Letting of Accommodation by Governmen!
Employees in Delhi and New Delhi

1981, SHRI PREM CHAND VERMA:
Will the Minister of HEALTH AND PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVLELOPMENT be plaased to
state :

(a) whether a survey has been carriad
out to ascertain how many Goverament
employees in Delhi aawd New Dethi have
sublet the Governm:nt accommodation allot-
ted to them ;

(b) if so, the numb:r of Government
servanis alloited accommodation and how
many of them have sublet it ;

() whatis the Goverameat palicy in
regard to  this practizce ol subletting and
whether any action is taken aeainst such
Government servants who sublet Government
accommodation, il so, the details thereof ;
and '

(d) whether Governmenl  purpise  to
undertaks subletting survey afresh and if so,
when ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) No, Sir,

(b) Does not arise,

() Itis th: policy of the Gvernm:nt
to curb mal-practice of usauthosised sublett-
ing of Governmeat quarters,  The penalties
of the following nature are imposed where
subletting is proved : —

(1) Allottess are declared incligible for
Government accommodation for a
specific period not exceeding three
years ; '

(ii) debarred from sharing of Govern-
ment accommodation for a  specific

period ; and

charged cnhanced rent not exceed-
ing four times the standard rent under
F.R.45-A.

(iii)
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(d) There is no proposal at  present
under consid:ration to uadertake  subletting
survey of Governmant quariers.

Alleged Corruption in Income-Tax
Department

1982. SHRI PRIEM CHAND VERMA :
Will the Minister of FINANCE be pleascd
to state @

(a) whether itis o fact that under the
new policy of the Income-Tax Department,
the Income-tax Officers have been given
enhanced powers and  discretion 10 assess
more heavily ;

(b} whether Government are aware of
the fact that as a direct result of this poalicy,
corruption in the Income-Tax Department
has increased considerably ;

(c1 whether Governmant have  received
complaints against the Income-Tax  Officers
during the past six months and it so, how
many of these wore
what result ;) and

lovked into and with

(d) the immediate  steps Government
propose 1o take 1o prevent the increasing
corruption and harassment of assessees ?

THIEE MINISTER OF STATE IN TIHE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (w0 No, Sir.  The provisions rela-
ting to penalties have been tightened up to
curb  the evil of tax-¢vasion but no
enhanced powers or discretion have been
vested in the Income-tax Officer enabling
him 1o make arbitrary assessments,

(b} There is no evidence to show that
corruption in the  Income-tax Department
has increased because of  the  measures
taken to tighten up eradication of tax eva-
sion.

(¢) During the peried Ist January, 1969
to 30th June, 1949, 109 complaints Income-
tax Officers were received.  Cut of these,
78 complaints were taken  up for enquiry.
In 9 complaints in respect of which enqui-
rics have since been completed the allega-
tions were Tound to be bascless hence  these
were closed,  The remaining 69 complaints
are slill under enguiry.

(d) There is already an active vigilance
organisation in the Department to investi-
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gations of corruption and harassment and
action is b:ing taken continuously, with the
help of other agencies such as the Central
Bureau of Investigation, where necessary,
0 reot out corruption and harassment.

Madras Fertilizers Ltd.

1933, SHRI PREM CHAND VERMA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINIS AND
MFTALS be pleased to state

(a) whether the working resulis of the
financial vear ending 31st March, 1969 of
Madras Fertilizers Ltd., have beea seen by
him and whether any progress or deterio-
ration has bhen reported ;

(b whether the working  of the Come-
pany is comparatively betier than the past
years —comparatively  information  in re-
gard to profit and loss, produstion, sales
export and  stock  invemtories, cte. may be
given ;

(¢t whether during the last  three years the
Company was being run by the saine  set of
officers, the names of  Chairmun, Managing
Director and  Sceretary may be given indi-
cating for how long they have been in that
position alongwith their pay and allowances
cte. and from where they have come there ;
and

(d) the steps taken during the last year
to eradicate shortcomings ol the past and
whether any  thing s done in order o
build up the repuation and the image of
the Company among the public?

THE MINISTER OF STATLE IN THE
MINISTRY OF PITROLEUM  AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D, R, CHAVAN): (a. The
accounts for the financial year eading 3ist
March, 1949 are yet to be linalised,

(b) The project is still under construce
tion,

(c) A statement is laid on the Table

of the House. {Placed in Library. See
No. LT-150369].

(d) As stated above, the Pioject is still
under construction. '
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Fertilizer Plant in Punjab State

1984. SHRI R, K, SINHA :
SHRI YAMUNA PRASAD

MANDAL :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state

(a) whether it is a fact that the Govern-
ment has given permission for the setting
up of Rs. 60 crore Fertilizer Plant in the
Private Sector in the State ;

(b) whether it is also a fact that  the
State Government has  agreed to give finan-
cial aid, land and clectricity to  the said
project ; and

() whether it is also a fact that the
expansim ol the pubiic scctor plant  at
Mangal had to be put off as the State
Government  relused o supply  power  at
concessional rates 7

THE MINISTER OF STATE IN THE
MINISTRY OF PELTROLIUM  AND
CHEMICALS AND MINI'S AND ME-
TALS (SHRID. R, CHAVANI : {a) The
Central Government have issued a Letter of
Intent to M/s. Kalinga Tubes Lid. for setting
up a ferulizer plunt either at Mangalore or
a location in the Punjab or a location in
wWestern Uttar Pradesh.  The company  ini-
tially proposed 1o sct up the plant in the
Punjab at an estimated  cost of Rs, 75
crores.

i{b) The State Government had  indicat-
ed their willingness o extend necessary favi-
lities Jike land and clectricity and had also
been considering financial participation in
the project.

(c) Although the State Government have
expressed their inability to supply the re-
quired quantity of additienal power, the
expansion scheme of the Nangal factory is
being pursued on the basis of power being
supplied from another source.

Conversion of Land into Playgrounds/Parks
in Sarojini Nagar, New Delhi

1985, SHRI M. L. SONDHI : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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AND URBAN DEVELOPMENT be
pleascd to staie :

(a) whether Governmient have received
any representation from the residents of JUK.
and L Blocks and other residents of Sarojini
MNagar, New Delhi for converting the land
by the side of Railway line into a play-
ground/parks for the use of the children of
the locality ; and

(b} il so, the action proposed to be
taken by Government in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY) : (a). Yus, Sir.

(b} The matter is under consideration.

Theft of Water Mcters in Kidwai Nagar,
MNew Delhi

1985, SHRI M, L. SONDHI : Will
the Minister  of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMIENT be pleased
o state:

(a) whether it is a fact that the water
meters of Class IV Quarwers  in - Kidwai
Nagar, MNew Delhi oare  boing  siolen  as
these are aot installed in a secure place ;

(b)  whether Government have received
any complaints from the residents in this
respect ; and

(c) if so, the action proposed to be
taken to redress the gricvances of the resi-

dents ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B, S. MURTHY) : (a) No, Sir. At present
water supply to Type | quarters meant for
Class 1V employees in Kidwai Nagar is un-
metered.

(b} No, Sir.

(c) Does not arise.
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Insanitary Conditions in ‘E & F* Blocks
of Netaji Nagar, New Delhi

1987. SHRI M. L. SONDHI : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state.

(a)  whether it is a fact that ‘E' and
‘F' Blocks (Tvp:s | and IT Quurters) in  the
arca of Newaji Nagar, New Delhi are in a
bad shape, so far as  cleanliness and
provision of grassy are concerned ;
and

lawns

(b) il s0, the action proposcd to be
taken by Government to improve the shape
and sanitary conditions of the arca ?

THE MINISTER OF STATE IN THE
MINISTRY OF HUALTII AND FAMILY
PLANNING, AND WORKS HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY  : (w and (b).  No, Sir,
The general cleanliness of the area s saris-
factory. Recently as the work of repairs to
bajri paths was in progress, some brick
ballast got scuttered  which  will be cleared
up as soon as the work is completed. Sixty-
nine plots have been developed as lawns,

Dropping of Bokaro Colliery Bi-cable

Ropeway
1948.  SIRI KARTIK ORAON : Will
the Mnister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased w state @
(a)  whether it is a fact that the bis

cable ropeway that was installed at a cost
of Rs. 13 lakhs to transport coal from
Bokaro Colliery to the washery was sub-
sequently abandoned ; and

(b) il so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PELTROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAQ) : (a) Yes, Sir,

(b) Thouzh the ropeway was installed
according to the approved spacifications,
after it had worked for some time it started
wearing out fast. Buckets would fall off
causing acvidents and also operational hold-
ups and loss to the washery. It was replaced
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by the manufacturer at his own cost, but the
replaced ropeway also developed the same
defects. It was therefore considered advan-
tageous to dismantle the ropeway and
arrange for transportation of coal from
Bokaro Collicry to the Kargali Washery by
the Corporition’s own wagons and trucks
so that the washery’s performance was not
adversely affected,
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Drinkng Water Famine in Allahabad
District U. P.

1991. SHRI B. K. DASCHOWDHURY :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT he pleased to state :

(a) whether it is a fact that about ten
lakh people and an almost equal number of
cattle of the drought-hit Allahabad District,
U. P, faced a scverc waler-famine in the
month of May, 1969 and are still facing it ;

(b) whether any assessment was made
in this respect to save the public in those
areas ; and
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(c) the way in which the Central
Government helped the Siate Government
to fight water-famire in the State 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) The State Govern=
ment have reported that only about 3.26
lakh people and some cattle were affected.
Scarcity of drinking water has eased since
the rains have set in.

(b} Yus.

(c)  Central Government  will  give
assistance in the shape of 50", subsidy ond
25%/ loan on cxpenditure exceeding Rs. 75
lakh in the whole of the State during the
whole year on reliel measures necessitated
by Natural Calamities including scarcity of
drinking water.

On the basis of the asiessment report
the Government of India have also agreed
to consider providing on reliel account a
loan of Rs. | crore towards  expenditure on
permanent  drinking water supply schemes
during the current Tinancial year provided
the State Government’s ways and  means
position justifies such assistance and  further
that the approved Plan outlay  under Rural
Water Supply Programme for 1969-T0 is
exhausted,

Seizure of Gold in Ceniral Bombay

1992, SHRI B. K. DASCHOWDHURY:
SHR1 GADILINGANA GOWD:

Will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that Special
Branch of Bombay C. 1. D. confliscated
Gold worth Rs. 6 lukh in Central Bombay
on the 16th May, 1969 ;

(b) whether any cnquiry was held  and
culprits arrested ; and

(c) the action Government propose to
take agalnst those culprits 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (c). On the 16th May,
1969 officers of the Special Branch of
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C. I. D. Bombay scarched a flat in Parel,
Bombay and recovered 8 cotton jackets con-
taining 91 Ke. of gold valued at Rs. 7.68
lakhs approximtely at the international rate.
Somz old ornaments and Indian currency
amounting to 800 were also recovered on
1Tth, May, 1949, The case has been taken
over by the Bymbay Central Excise autho-
rities and the goo 15 have be:n sciz:d, Three
parsons have been arrested so far and they
have been enlarged on bail of Rs. 1 lakh each.
Further investigations are in progress,

Muncipal T B Clinie, Narela (Delhi)

1993, SHRI B K. DASCHOWDIIURY:
Will  the Minister of HEALTH  AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state

(a) whether the ward of the Municipal
T.B. Clinic Narcla has not yet started fun-
tioning ;

(bi il so, the reasons therefor

() the steps tuken by Government in
this regard ; and

(d) the total number of T.B. patients
who have visited  the clinic since its incep-
tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DUEVELOPMUENT (SHRI
"B.S. MURTHY): (@) 0 (. The ward
of the Municipal T.B. Chinic, Nuarcla has
not yet started functioning due to  non-
availublity of warer supply and cquipment of
the requisitc  standurd.  The  Municipal
authorities have placed orders with the firms
for the supply of cquipment, and efforts are
being made to arrange for water supply.

() The total number of cases examined
by the clinic since its inception is 3,251 out
of which 360 have been diagnosed as TB
cases.
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Cardiac Clinic and Rchabilitation Center
tor New Delhi

1995, SHRI MANIBHAL J, PATEL :
SHRI P.M. SAYEED :
DR. RANEN SEN

Will the Minister of HEALTH AND

FAMILY PLANNING AND WORKS,
HOJSING AND URBAN DEVELOP-
MENT be pleased to state @

(a) whether there is a proposal by the
Al India Heart Foundation to set upa
Cardiac Clinic and Rehabilitation Centre in
New Delhi for free diagnoses and treatment
of heart troubles at nominal rates ; and

(b) if so, the detuils of the proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND URBAN DEVELOP-
MENT (SHRI B. 5, MURTHY" 1 (a) Yes.

(b1 The details of the proposal have yet
to be finalised by the Foundation.
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Grant to Delhi Municipal Corporation for
National Malaria Eradication Scheme

SHRIT MANIBHAI J. PATEL ¢

SHRI P. M. SAYEED :

SHRI B. K. DASCHOW-
DHURY :

SHRI D. N. PATODIA :

1996.

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state 3

) whether Delhi Municipal Corporation
has approached the Central Government for
the continuance of the grant for the National
Malaria Eradication Scheme in Delhi

'b) whether the Government are of the
prowing mosquito menace in several  areas of
Dulhi 5 and

(¢} il so, the reaction of Government

thereto

THE MINISTFR OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT SHRI
B.5. MURTHY) : (a) Yes, a request for the
continuance of Central assistance for the
N.M.L.P. was received from  the Delhi
Municipal Corporation. But according to
the recommendation of the Independent
Appraisal  Team  for 1969-70, all  the
N.M.E.P, units in D:lhi have entered the
Maintenance phase and as such no Central
assistance is now admissible under this Pro-
gramme,.  However, for the year 1969-70, a
provision of Rs. 1.4% lakhs has been made
for giving assistance for special measures in
the riverine belt and projsct sites.

(b) and (¢). No reports regarding a
growing mosgquito meance have been received
during this scason which started from July.
The N.M.E.P. is not directed against the
mosquito nuisance as such. To reduce mos-
quitoes, anti-larval  measures such as
clearing drains and treating breeding places
with larvicidal oil are undertaken by the local
bodies as a normal activity.
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Former Deputy Prime Minister’s visit to
drought affected arcas of Chingleput
District in Tamil Nadu

1998. SHRT MUHAMMAD SHERIFF:
Will the Minister of FINANCL be pleased
1o state,

a  whether the formzr Deputy Prime
Minister visited the drought affected  areas
of Chingleput district in Tamil Nidu in the
Month of May, 1969; and

(b) the financial help or otherwise that
wis given by the Centre to State Govern-
ment to fight the drought situation in the
State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN
NATH PAHADIA): (a) No, Sir.

(b) An amount of Rs. 8.25 crores has
so far been provided as Central assistance
to the Government of Tamil Nadu towards
the expenditure on drought relief measure,

Scarcity of Kerosene Oil in Muaharashtra

1999. SHRI K. M, KOUSHIK : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether Government are aware that
the Vidarbha arca of  Maharashtra is ex-
priencing scarcity of Kerosene oil; and

(b) if so, whether Government propose
to take immediate steps to relieve the people

of the bardship ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) TheGovern-
ment of Maharashtra have reported that
there is no scarcity of kerosene oil in the
Vidarbha area at present.

(b) Does not arise,

Participation of Voluntary Organisation
in Family Planning Programme

2000. SHRI S. K. TAPURIAH : Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state

(a) whether Government have made an
asscssment of the role and participation
potential  of voluntary organisations in
family planning programme; and

(b} the names of voluntary organisations
which have made commendable contribution
to Family Planning, programmes with  or
without Government aid assistance ?

THLE MINISTER OF STATE IN THE
MINISTRY HEALTH AND FAMILY
PLANNING, ANID WORKS, HOUSING

AND URBAN DEVELOPMENT (SHRI

S. CHANDRASLEKHAR) : (4 Yes, The
Special  Committee set up by the
Government of India in 1966 under the

Chairmanship of Shri B. Mukerjee, then
Seeretary of the Union  Ministry  of Health
and Family Planning, has gone into this
matter and indicated in their report submit-
ted in 1966 the role which voluntary orga-
nisations in India can play in implemention
of the Family Planning Programme. Copies
of the Report  have been  placed In the
Library of Parliament,

(b) The powers to sanction grants-in-
aid to voluntary organisations for participas
ting in the Family Planning Programme
have becn decentralised to the State/Unlon
Territory Governments in 1967, The perfor-
mance of voluntary organisations is assessed
by the State/Union Territory Governments
with the  assistance of the loecal Grants
Committees. Information regarding the names
of the voluntary organisations which have
made commendable  contribution  to the
Family Planning Programme is being ascer-
talned from  the State/Union Territory
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Governments and will bz laid on
of the Sihha, as soon as possible.

the Table

Facilities by State Bank to Grant Loans
in Rajasthan

2001. SHRI S. K. TAPURIAH : Will
the Minister of FINANCE be pleased to
state :

(a) whether the facflitics to grant loans
at lower rates than prevalent in the profes-
sional market are being cxtended by the
State Bank of India in Rujasthan to people
in small towns;

(b) if, whether such facilitics will be
cxtended to other people in other States
also: and

(c) the money carmarked for the pur-
pose 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE SHRIP. C,
SETHI) (a) The State Bunk has boen
recently giving loans in some  sclected arcas
of Rajasthan for rchabilitation of  farmers
affected by drought at o concessionary in-
terest rate of 6"/ per annum.

b) The State Buank piving
loans in some selected arcas o Gujarat for
rehabilitation of persons affecte.d by Tloods
at the concessionary interest rates of 6" per
annum. For rehabilitating persons affected
in Fcbruary 1969 by the disturbuinees in
Bombay, the State Bank has agreed to grant
loans at the concessionary
6%/ per annum.

has bueen

interest rates of

(¢) The State Bank of India has not
earmarked any specific amount for purposes
mentioned in (a) and (b} above but the
total limit up to which such loans may be
granted has beon fixed at Rs 40 lukhs.

Financing of Small Traders by the State Bank

2002, SHRI S. M. BANERJEE :
SHRI MUHAMMAD SHERIFF:
SHRI RAM SINGH AYAR-

WAL :

SHRI SHRI GOPAL SABOO :
SHRI ONKAR SINGH :
SHRI SHARDA NAND :
SHRI KANWAR LAL GUPTA
SHR] LOBO PRARILJ :
SHRI JYOTIRMOY BASU :
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SHRI RABI RAY 1

SHRI N. K. SOMANI :

SHRI YAMUNA PRASAD
MANDAL :

Will the Minister of FINANCE be
pleased to state @

(a) whether it isa fact that the State
Bank of ladia has chalked out a scheme
to finance the small traders ; and

ib) if so, the salient features of the

scheme ?

STATE IN THE
SHIRI P. C.

THE MINISTIER OF
MINISTRY OF FINANCIL
SETHLD : (a)  Yus, Sir,

(b) The salient features
are enumerated below

of the scheme

1 OBJLCTIVE

The intention is to provide financial
assistance at reasonable  rates of iaterest
to the retail traders who  are presently
looking to non-institutional sources.  Bank
assistanee will also  facilitate  expansion in
the trader’s scale of operations.  The State
Bank has decided to finance retail trade
such as foodgrains and grozery  shops,
picve-goods merchants, chemists and drug-
gists, deportmetal stores, dealers in electri-
cal goods, e,

11 SCOPL OF FINANCE

(i) The bank propuses to extend credit
facilities both for working capital
purposes as well as for purchases of
equpment.  While working capital
finance will be extended by way
of short term advances repayable
on demand, equipment finance will
be by way of instalment credits
repayable over a period of 1wo
to three ycars,

Financing of retail trade will be
undertaken by all branches of the
bank cstablished in centres with
a population of 50.000 and below
in order to  strengthen trade
channels in the rural areas. The
question of introducing the sche-
mes in urban  centres  wlll bg
considered by the bank-latet.

(i)
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(iii} Advanees to retail trade are not
expected to be for large amounts
and should not normally exceed
Rs, 1 lakh for any individual
borrower ; the ceiling is separate
for working capital and for pur-
chase of equipment.

1 SECURITY
Working capltal advances will be

secured by pledge/hypothecation of stock-
in=trade.  Loans for purchase of equipment
will be secured by hypothecation of the
cquipment acquired.  Wherever necessary,
the borrower may, in addition, be required
to offer suitable collateral in the shape
of third parly guarantee or by way of
deposit  of  title  deeds  of  immovable
propertics.

OTHER TERMS AND CONDI-

TIONS

v

These will be the same as applicable
for the bank's other normal advances to
Trade and Industry.

Legalisation of Abortions

2003. SHRI1 P. C. ADICHAN : Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS HOUSING
AND URBAN DEVELOPMENT be pleased
o sta‘e :

‘ar whether any Jdecisfon has since been
taken with regard o the legalisation of abor-
tions as a measure of populaiion control ;

(by if so, the nature of the decision
taken and if not, the stage at which the
matter stands at present ; and

(¢) the names of other countries where
abortion is legali-ed as a measure of birth
control and the specific regulations In this
regard prevailing in those countries 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNG ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT DR.
S. CHANDRASEKHAR) : (a) and (b),
Government are actively considering intro-
duction in the Parliament of a Bill for
liberalising the conditions for medical

termination of pregnancy.
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(c) The required information is con-
tained in Appendix IV to the report of
the Commitiee to study the Question of
Legalisation of Abortion. Copies of the
report have been placed on the Tablc of
the Sabha,

A copy of the Abortion Act 1967 of
the United Kingdom is also laid on the

Table of the House. [ Placed in Library.
See No. LT—1504/69].
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Kherti Copper Project

2005. SHRI HIMATSINGKA :
SHRI VALMIKI
CHAUDHARY
SHRI M. SUDARSNAM
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SHRI BENI SHANKER
SHARMA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the up-to-date progress with regard
to the Khetri Copper Project ;

(b) by what time the
to be commissioned in respect of its
different units, separately, in view of the
latest progress made in this project

project is likely

(e) whether the estimates for the
project have lately been revised and  raised
and if so, to what extent ; and

(d) to what extent the country is likely
1o be independent of imports in respect of
the various products of this  praject by the
end of the Fourth Five Year Plan and the
likely total saving in foreign exchange o
be achieved by the end of the Fourth
Plan as a result of the commissioning of
this projeet ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLIUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAO!: o)
The progress in respect o Khetri Copper
Project upto end of July, 1969 is as follows :

(i) Shaft Sinking :  The production
Shaft has been sunk upto 349 meters
with one mid-way station and
service shaft  has been sunk upio a
depth of 250 meters with  four
stations.

(i)  Mine Development :  Lateral
development has been completed
above the walley level in about
1/3rd of the total lcase-hold at
Khetri. Stope preparation, laying
of metre-gauge track in place of
two foot guage, cquipping of
raises, installation of chutes, loco-
motives, crusher, belt conveyor
and provision of other service
facilities preparatory to extraction
of copper orc from the upper
levels are in  progress. No. 3
inclined shaft has been decpened
to 224 Metres and development
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(lateral) of 300 Melres level has
just started,

Concentrator : Al the Impor-
ted equipment and most of the
indigenous equipment required for
this plant has been ordered. Civil
construction work is in progress.

(iii)

Smelter : Tenders for detailed
and design on engincering work
have been received and are under
scrutiny. Some long delivery items
of equipment needed for the
plant have been ordered.  Speci-
fications of the remaining equip-
ment are being finalised  in
consultation with the foreign con-
sultants.

(iv)

Refinery @ The offer for refinery
received from French  Group is
under examination,

(v)

Acid-cum-Ferilizer Plant : Draft
detailed P Project Report for this
Plant has becn  received and is
under examination,

(vi)

(b} Different units of the Khetri
Copper Complex  are  scheduled to be
commissionded as under :

(i) Mine Production : Production of
ore at the rate of 2000 tonnes per day
is scheduled to commence in 1970
from Khetri Mine and at the rate
of 1600 tonnes per day from Kolihan

Minc from 1971, The rate of
production of ore is scheduled to
rise gradually (o about 8000 a day

from Khetri (1976-77)  and 2000 a
day from Kolihan (1975-76).

Concentraror :  The [irst stream
of the grinding  mills of concent-
rator is scheduled to be commiss-

(i)

oned in 1970 and second siream
in 1971,
(iil) Swelter :  Smelter is  scheduled
1o be commissioned in 1971,
(iv)  Refinery : Refinery Is scheduled
to be commissoned in 1972,
(v) Acid-cum-Fertilizer Plan: Acld-

cum Fertilizer Plant Is scheduled
10 be commissioned in 1972,
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(¢) Excluding the acid and fertilizer
plant for which the detaiied project report
Is being prepared, the cost for the Khetri
Copper Circuit and Kolihan Mine includ-
ing the townships as estimated in October
1966, was Rs. 65.70 crores. As per the
present estimates the cost is reckoned at
Rs. 75.78 crores.

(d) The project is planned 1o produce
31,000 tonnes of electrolytic grade Copper
metal and about 214500 tonnes tripple
super phosphate (or 100,000 tonnes of
P,0;) fertilizer. To this extent country will
not have to rely on imports. This will
save about Rs, 29 crores per annum in
respect of copper imports and  Rs, 12 crores
per annum on fertilizer.,

Commitice to Study scope for Increasing
water Rates in states

2006. SHR1 HIMATSINGKA:
SHRID.N. PATODIA :
SHRI R. K. BIRLA:

Will the Minister of. IRRIGATION
AND POWER be pleased to state @

(a) whether in a bid to help the Siate
Governments to raise  additional resources,
the Planning Commission had recommended
the setting up of a small Commitice comp-
rising  representatives  of the  concerned
ministries to study the scope for increasing
the water rates sought in some six States :

(b) if so, whether such a Committee
had been constituted, il so, the recommenda-
tions made by the Committee; and

(c) whether a risc in the higher water
rates is likely to increase the cost of agri-
cultural production and the consequent rise
in the prises of foodgrains and other agri-
cultural products, if so, the specific steps
being taken to avoid any unduc burden on
the cultivators and growers 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) 1 (a) and (b). The proposal for set-
ting up a small Committce comprising of
representatives of the concerned Minisiries
and the Planning Commission to study the
scope for increasing water rates wuas under
the consideration of the Planning Commis-
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sion. During the Fourth Cunference of the
Stale Ministers of Irrigation and Power hcld
In May, 1959, the question of water rates
came up for discussion and the Conference
recommended that States should appropria-
tely increase the water rates on irrigation
projects in pursuance of the policies already
adopted and that in order 10 formulate prac-
tical steps for the purpose, zonal inter-State
meetings should be held for the purpose of
ironing out some of the difficulties involved.
In view of this recommendation of the Con-
ference, which is being pursued by this
Ministry, the proposal of forming the Com-
mittce has been dropped.

The meeting of the Irrigation Ministers
of the States in the northern region viz.
Uttar Pradesh, Punjab, Rajasthan, Haryana,
Jammu and Kashmir and the Union Terri-
tory of Himachal Pradesh is proposed to be
held shortly., The meetings of the Ministers
of the States in the other reglons are also
proposed to be convened in the near future.

(¢) The capacity of the farmers to bear
the additional water rates will be kept in
view, taking into account also the large
additional benefits which accrue to them by
the provision of irrigation waters,

Setting up of Fertilizer Credit Guarantee
Corporation

2007. SHRI HIMATSINGKA :
SHRI BENI SHANKLR
SHARMA :

Will the Minister of FINANCE b. pleas-
ed to state 3

(a) whether a Fertilizer Credit Guaran-
tee Corporation has: since been sct up |

(b) if so, the broad details thercol and
the precise functions and the moade of ope-
ration of this Corporation ; and

that
the

(¢) the steps envisaged to ensure
the benefits of the Corporation reach
smallest farmer in the remotest corner oft
country 7 :

THE MINISTI'R OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETH1): (a) The Feriilizer Credit Guaran-
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tee Corporation is cxpected to be set up
so0on.

(b) The proposed Feriiliver Cuedit
Guarantee Corporation will be sct up under
the Companics Act, 1956 with an authorised
capital of Rs. 10 crores, of which Rs. 1.5
crores is likely to be issued during the year.
The share capital will be contribu‘ed by the
Reserve Bank (60‘;;1}, Government  of India
(10%,), State Bank of India (5”1 and the

major commercial and State ccoperative
banks (259/). The Corporation will gua-
rancee  loans granted by commercial and

cooperative  banks  for the stocking and
distribution of fertilizer and other agricultu=
ral inputs to approved agencics. Guarantee
cover by the Corporation will be up to a
maximum of 65" of the amount in default.
The Corporation will also operate a refi-
nance scheme as a supplimentary  source of
finance for the commercial and cooperative
banks, over and above what is available
from the Reserve Bank.

(c) Itis envisaged that the guaraniee
and refinance schemes of the Corporation
will facilitate stocking of  fertilizers and
other agricultural inputs by
bution agencies at all levels including the
retail centres and  the  retail  agencies  will,
thercfore, be in a posltion to supply  fertili-
zers and other inputs on credit 1o the Tar-
mers,

various  distri-

Petro-chemical Corporation

2008. SHRI HIMATSINGKA : Will the
Minister of PETROLFUM AND CHEMI-
CALS AND MINLS AND METALS be
pleased to state 3

(a)  whether the Petro-Chemical Cor-
poration proposed to be set up under public
sector has since been constituted ;

(b) il so, the composition and structure
of the Corporation and the names of jis
Directors and other office Bearers ; and

(¢}, thec riteria followed in appoint-
ment of such Directors 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLI:UM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Yes. A
company in the name of *Indian Petro-chemi-
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cals Corporation Lid., has been registered

unler the Companics Act, 1956 on 22nd
March, 1969,
(b) The Corporation is a wholly

of India undertaking
are as

owned Government
and the namecs of its Directors
follows

1 ShriJ. J. Mchta, Managing Director,
2. Shri R. Ganapati. Financial Director.
1, Shri D.N. Shroff,
Bombuy, Director
4, Shri Sudhir Mool
jee, New Delhi. -do-
5. Shri §. M. Ghosh,
Almedabad, =do-
6. Shii L. R. Dulal,
Almedabad, =do-
7. Dr. R, B. Miira
Poona. =do=

8. Dr. A. Secetharamaiah,

MNow Delhi =do=-
9, Shri L. Kumar, New

Delhi. ~do-
10. Shri M., Ramukrish-

nayya, New Delhi. “do-

The first two are office bearers of the
Corporation,  The appointment of a  part-
tim: Chairman is under consideration.

(¢) The Board includes representatives
of the Central Government, some officers of
the State Government where the projects are
located, some technologists and some persons
with the experience of industrial and  public
afllairs.

qaggar AF, af fees feaw What
ot & waarfEl & earedl
faw=! s

2009. oft fagres fag ;. #91 EwTeR
arat qfcare faataa site faafe, s
amy g fawrw WAt ag T A FO
w3 e N
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(%) 7ar ag g9 & fs qaggar s,
a¢ feeefl, & 994 oot §  FAAi@l &
T 400 g FEA F Al aF fawel
agt smé af & A wleg 3ad @i
w1 feaf Y 7 sgfasr &1 mwar sar
9T @Y ;

(=) afz g, oY 3&% s w1 E;
Az

(m) =7 3AETN & fagal amA § A
W AIEIT A #97 F79 30 F 7

g gar  qftair fRaeEa S
fawta, sname aar Awg faww wama
¥ g WA (ot 70 go gfa) : () A
g

(@) g7 FeTd & faaeh adf amé
af 4t #41fF g o F gEfaww ¥ aa-
Tq za® frue @ #1 geqrEarn 9b

(n) agifs = & a1 @17 a4l §
g% frerr | &Y gewngar a8 @ squa
a7 gz faua fomr nqr @ fx gad faaah
a2 & 17T

A gzl & faas sod A €
w14 ey s faan @

Accumulation of Silt in Gobind Sagar
(Bhakra Dam)

2010. SHRI SHRI CHAND GOYAL:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it s a fact that in the
Gobind Sagar silting is accumulating at a

terrific speed ;

(b} whether it is also a fact that the
silling has reduced the life of the Bhakra
Dam from five hundred years to just eighty '
years ;



143 Written Answers

(c) the steps taken by Government to
check up the rate of silting specially in the
catchment area; and

(d) whether there is any proposal of
desilting before Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The rate of silting is higher
than that assumed at the time of prepara-
tion of the project.

(b) No, Sir. The loss of total capacity
of the Bhakra reservoir would take place in
350 to 400 years at the present rate of silta-
tion.

(¢) To reduce the silt rate in the reser-
voir, soil conservation measures including
construction of check dams, intensification
of afforestation, minimizing cautle grazing
and felling of trees, terracing and cotour
bunding of ficlds on hilly slopes ctc, are
being taken in the catchment area.  The
possibility of building a dam upstream to
arrest the silt is also under investigation,

(d)  There is no proposal for desilting
since it is not a feasible proposition.

Regional offices of FACT Ltd., at Bombay
and Delhi

2011, SHRI P, VISWAMBHARAN ;
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleascd 1o state :

(a) whether  Regional Offices of the
Fertilizers and Chemicals  Travancore Lul.,
at Bombay and Delhi stll continue o
tion ; and

func-

(b) #f so, whether steps will be taken
to cluse down these Regional OfTices keep-
ing in view the adverse comments made by
the Committce on Public Undertakings ?

THE MINISTER OF STATE IN THE
MINISTIRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D.R. CHAVAN) : (a) Yus.

{b) A Committee of the Board of Dircc-
tors has been constituted to go into the
question of effecting economics in the work-
iog of the company including the necessity
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of continuing these two offices. The
Committee’s recommendations are  expected
shortly.

Fertilizers and Chemicals Travancore, Ltd.

2012, SHRI P. VISWAMBHARAN :
SHRI MANGALATHUMA-

‘DAM

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased 1o state 1

(a) whether it is a fact that Financial
Manager of Fertilizers and Chemicals Tra-
vancore Lud., failed to submit correet
terly fimancial  reviews (o
and

ur-
Government

(b) il so, the steps taken by Government
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLTROLEUM AND
CHEMICALS AND MINLS AND M-
TALS (SHRI1 D. R. CHAVAN] : {a) The
Committee on Public Undertakings (1968-09)
(Fourth Lok Sabha), in its 44th Report has
observed  that the reviews submitted by the
Financial Manager of FACT,
comprehensive as they ought to be,

were nol s

(b) The observation of the Committee
mentioned above is under examination,

faeeht & weqarel A ga@TER
gIan AgHE AT G
wizamar

2013, =t T mredt o 34T
gareen Aqr qftae fawwa site fwio,
ATt Fg1 AMIg faEa A 98 ar &)
F1 FLT (7 :

(%) 7ar ag a9 & f& da@dl g1
faforea qur &g semmisl § wIgwg &)
o7 @ gAY FfEArEgi 1 AT @MAR
JaF1 eqr swfag far 2

(@) afz &, & sa%t afemeal A

TaEA F a0 a0 &7 7§ W
Faaig &1 i g
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(7) #m1 ag v @ f faedlt & ot
HETATET H 17T A1 Af7 qgr fofwan
frow & Iy A & qfF AN A

(%) 771 7z st a7 & ¥ ag gfaw
FFHIEAT FT ITHT AL & qAT IAR
aar 3a% qfearei 1 77 a5 0@ FEH
3l @ w3 s fFogy  wEEd &
fafeegr a2Y 2y sty ; st

(%) afz gf, @ Far qzFT &1 fa=z
gacageal &1 A1 Hafga aIry qd
fafear gfawd gzrg 73 #7127

Tareen aqr qfeae fagiaa el
famter, srata aar ante fas@m qxem
# e AR (st &@o go giA) - (%)
faferzq swims, af fassh & afgxn Aoy
faurr # mfys sz 13 qar 0N &1 2@
F1 gaq faog FTA & 20 grasal Ffz-
argal ¥ are 7 g=ar faat &)

(@) fafewea sevqim & afg<n Qay
faamr & oF A% £ qorAT AIERA ¥ T
¢ faad sgare afgin Afat €1 @ma
FeT ° 27q7 AT § AT qGT g Ao
F1 a4t £ aicft @ fam qTs@e (& fasa

&1 aaq frar gar far . IwRG &
fatiger & _fasd & foo Y sgargr Y
a1 TEr 2|

(m) <t &Y

(=) w7 agl 3aan
() =7 43t 9aav
am-57 wmiegl # €@

2014, =t 5Yzr =1 Waw o far few
w4Y 33 aaA £ Tar v f

(%) #ar fgaY wrar &+ 4 feqa amg
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X wrafag oy Wt avar £19 HAgSr H
w1 g ¢ faask afrnrgeasr srgszaans
F1 7z sgfaur g1 @ 2

(=) afz gf, & za¥ #ar §130 § ;

() # FTFTT TH AT FT AFIGA
2t f& wwema # qard maqe ¥ feaq
ana®z Frgladl & g3 #:w fordr & foa
ar ?

fam dmew § e AR (af Ho wWo
{A) : (%) ¥ (@). saw7 Fafeq o
qAT HIA A HAA H Fr FA F 9T
sifrg Y sy & fF T9 FET H1T-FT
arEral &1 #1%5 spgfaar 38 §r feedr ¥
grea o F 397, fZAYH fer ad ol
S-fauier grasl Fgard @ Aam
fagifefaat & waf @wq @ w1 fgq qma
# fayifefa g, <A qam feus & @
feedy Tw & =il At 3 smATF
g8 Afqsrcaa § saaeqr g f fal-
Qfaat grar /i sud 90 ma-w1 faatfodi
F fgedl & w7 3 9= 734 @7

(7) Sedgm wAFAT F fem  a@ag
g F fgedt &1 g vgq 7 & fwar
AT TGN & | USEATA 177 Af4FIT 77
§gat @Ay & for w3 wf fgedt
qavT fa1 11 A1 /=4 ANGT A IA
# qifas @

gl ¥ famf gewl w1 agm

2015. &t W51 &8 HiAT ;¥4 i'frﬁ
aar fega w4 7@ & T T oEA
fir :

(P wmagaa ? f§ I grEe
I e gOETO BT HIA-W9A &N H
feurf gew @y F XA FER
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(=) afz g, 1 3a% s wiww & ;
A

(m) = araa § fafra g |-
1t # 51 wfafear g ?

faarf aar faga dxneg & gg-aa
(st fagraz wanz) : (%) & (7). fAafs-
woqr wfafs & fawifel < smaifa
grar sngyw 7 5o fggden & 7z
gar %=1 a1, f& arw szw, g,
gfasrg, 497, qana 1T Iq7 93w &
el # Q1A & for gamea gzt #@w
fawid afeaisaret & fadlg = § afg
A & far o Y 200 & afg s A
oI g\ I areaadt &y uF wfafafe
sy TR &1 ", 1968 § e af
qY AT IA7 7z WdAr F AL @y fw A
fawra Awmre & fom qafq @iga goF
¥ ®39 ¥ HIA-A9T UIAT H FAAA GOAY
FY 33 & grafeya feafs &1 greaeisa
F% | wsai 7Y wfafwar fqeq g@ & ¥ :

(1) swer sqm Wit g a¥ qF & T
Y = §  a@a sfqma
afz aY af 4r AT zW
gwa wsqH i &
gl F1 FMET FEET
q9F F21 g g

U GIEIT
fafma saTsmia agf
gaT 21

qiET ¥T IAAE & 9gy
21 sifaw & o< T @wg
wAd afg Fxar uw av-
T Ifaa agdl awwdr

A T GED DA ¥
gftmeaws qiAt &Y

(4) afemary

AUGUST 4, 1960

(5) wge

(6) veac adw:
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3 7 3fg 77 #1557
TH 7YY UST FIFIL &
farueia 21

1965 & qrdT &) &I F)
e frafarar afefy
1 famifegi § wng
a3z g waga fwar aar
g1, %17 378 37 ST
ETHATAT T &1q T@FT
g1 fauifeg fear nar ar
fFgagsm el
Fa7 7ad 17 3fg Fzar
gt adi

faafaaer  afafr &Y
fawrfral ar smifag
FIAT AFT AL 9Fq
=t y17 awgi ¥ fan
ufax 77 fRuifig 7
TER1 AFTH IR o9
Tz a§, 1969 # gm 7isqt
& faarf 7 faas afaqy
F grywT 0 faarc fear
Tar 9T | GEASA X O
19 fzar ar & nisaf
gt fa=1 € afedaarsl ag
qiFt #Y =y % gfea
¥ H agr A  wifgg
AT g W F fag
aragifes Frgard a7
F3ITW Y AT Hea-
dsdlg 38 ' Sy
aifgr, <iar fs usdlg
fasra afigg @rar afe-
Ffeqa favar war g1, aifs
wmFd § fafza =fs-
mizgi 71 3T frar &t
% | TEA Rt
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FW@ gu g 1 2 F1
T F ITeW § aAmA-
grfsd wgag) +94 &
fau, sad &1 & qsal
AT ITT 924, A4,
AL, A AT
i@z, gfwamr sz
gty w2w fgmras s
¥ famt afqal a1 s
dz& WA AW
faac g @ gM &
fgmf afaqi 3t d5%
WY fawe wfasg & &0
w1 fasrz 21

Aid received from Aid India Consortium

2016. SHRI K. P. SINGH DEO :
SHRI R. K. BIRLA :
Will the Minister of FINANCE be

pleased to state =

(a) the aid received by India from the
Ald India Consortlum on per capita basis
as compared to other countries during the
last three years ; and

(b) the reasons for the disparity in ald,
il any 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) 1 (a) The Aid India Consortium is
a body which considers aid requirements of
India alone. There are, however, similar
aid-coordinating groups for certain other
developing countries. Net receipts of " offi=
cial assistance by the developing countries
have been calculated on a per capita basis
by the Devclopment Assistant Committee
of the Organisation for Economic Co-opera-
tion and Development upto 1966, A com-
parative statement showing the calculated
per capita aid reccipts during the years
1964, 1965 and 1966 by the various develop-

ing countries for which the mechanism of
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Consortia or Consultative Group cxists, is
laid on the Table of the House,

(Dollars)
Per capita aid receipts
Name of Countrics 194 1965 1966
Consortia :
India . 2.6 25
Pakistan 4.0 4.5 55
Turkey 52 59 62
Greece 5.1 5.7 48
Consultative Groups :
Nigeria 1.3 21 23
Colembia 59 34 5.5
Sudan 1.9 22 12
Tunisia K 209 16.0
Ecuador 24 10 5.2
Thailand 11 1.5 1.7
Malaysia 18 3.7 31
Ceylon 1.1 1.4 2.7
Peru 3.6 6.0 5.4
Note :  Per capita aid relates to aid recciv-

cd DAC mumber
multilateral apencies,

countrics  and

Source : 1968 Review titled “Devilop-
ment  Assistance...” of the

D.A.C. of the O.1'.C.D.

(b) Aid is not piven on per capita basis,
It is related to the wvarious projects/pro-
grammes and mainience requitements of the
borrowing countries that are financed by the
lenders.

Forelign Exchange given to Hajis

2017. SHRI ABDUIL. GHANI DAR :
Will the Minister of FINANCE be  pleasced
10 state &

(a) whether it is a fact that Government
permitted the lowest forcign exchange to
Indian Hajis and due 1o shortage of forcign
exchange the Hajis faced many difficultics
and hardship ; and

(b} il so, whether Government  propose
giving increased forelgn exchange 1o the
Hajis 7
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THE MINISTER OF STATL IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (a) and (b). Under the current
regulations Haj pilgrims must be in  posses-
sion of a minimum amount of foreign ex-
change cquivalent of Rs. 1250/ before they
can be allowed to proceed on Haj pilgrim-
age. The maximum amount of foreign ex-
change permissible to each adult pilgrime is
the equivalent of Rs. 1575/-. Haj Pilgrims
are also permitted by the Govt, of India to
carry essential food-grains like wheat, rice,
dals ete. with them  in sufficient quantities
for their consumption in Saudi Arabia,
Further more the Gove, of India depute to
Saudi Arabia a medical mission consisting
of 10 doctors and 10 Compounders for a
period of four months to provide medical
care to the pilgrims,  Sick pilgirms  are
given free medical treatment and  supplicd
medicines for their use free of cost,

Many of the pilerims Jdo not  avail
themselves  of their full guota of foreign ex-
change and take only the minimum compul-
sory amount (cquivalent of Rs, 1250/-). In
view of this fact as also the fact that other
amenities are provided to them Government
do not propore to increase the limit of
forcign exchange having due regard also to
the difficult forcign exchange situation of
the country.

Haldin Burauni-Kanpur Pipe Line

2018. SHR1 SAMAR GUHA : Will the
Minister of PETROLEUM ANID CHEMI-
CALS AND MINIS AND METALS be
ploascd 1o state §

(a) whether It is a fact that an Expert
Committce consisting  of Dy, Director
General of Mine Salety, Chiel Mining
Engincer, National Coual Development  Cor-
poration and Mining Adviser, Government
of West Bengal, expressed their opinion that
the alignmnent of Rs. 38 crores Haldia-
Barauni-Kanpur Pipe Line involves serfous
danger of fire from coal seams of  Asansol
through which it passes ;

(b) whether according to their opinion,
the plpe line should be diverted and mining
in its vicinity stopped ;

(c) il so, the details about the recom-
mendations made and apprehensions  ex-
pressed by the Expert Committee ;
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(d) whether the West Bongal Governs
ment asked for componsazion tor the blocked
coal in the pipe line areas ; and

(¢) if so, the steps taken by Govern-
ment to meet the problem 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHA\-’AN]: (a)
The Indian Oil Corporation Ltd. had ap-
pointed  this Export  Committee.  The
Committee has submiited its report 1o the
Indian Oil Corporation Ltd, It is yet to be
received by Government.

(b) to (¢). Do not arise.

3¢ fagie & fawst € w6y

2019. «ff fawufa fas:
st qforard o qie
sqt 9o go HEE ¥
st WYAT o

F11 faaid @ar fama w4t 7z @R
&Y Far &1 {5 ¢

(%) ammagas g f5 saT fRgnc
# fawdt vy & ;

(@) afz g, aramaz Aavgfs
g A arayg g & fen, 7 fawd &
for a7 7 & Hr I & FIAF
fom gamey 2 ; #lT

(m) afz zr, &y gwe fagrr & =
feafs ®Y gurad & foq awwzara aan
mgagt fea i a7 fawre g ?

few§ aar frw g wew & 3964t
(st fegzaT wanz) : (%) N, g

(=) smeoagr 9ig  a9r fard
325ql & faq faae € goof o w0
qraedt 78 & 1 feeg 91T 15.15 dmaie &
A7 gfadl ¥ & oF @@ § fou @
x¢ fzay w@rar 2, gad fagr § fra faes
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wrdl § ) 3.1 ¥ fagsht a2 £7
Y &1 T8 aNg, 9 A K o F3-
w37 3 § wady o+ gl § ) fFeg a2
#1 fael ! s15-NF qag § faasy &

ST

(1) swd fagrz & fasrelt &Y acoré
w1 qgra & fou famfefes o1 sam
g —

(1) a0 fastar F77 § 50-50 -
a1z ¥ 2 aafafsa gemza afadi
1 gfgesrm 1 9gy afaz &
Fmed, 1969 # &l g@il & @i+,
1970 & |rg g A &wiaar § |

(2) sadt fagz e afuw fagre w
qitaay gofear s #0132
feertarz mygn srEAT & g
AT TEY & 1 TA@ AR F awed,
1969 # qa7 Z13 #Y grwrEar

Evasion of Taxes

2020. SHRI BLDABRATA BARUA :
Will the Minister of FINANCE be plcased
to state i

(a) whether large amounts of taxes are
evaded by Companies by giving large
number of amenities to top officers and
members of their [amilics by various means

(b) whether the loss of revenue duc to
these methods has been estimated ; and

(¢ if sa, steps proposed to be taken to
deal with these practices 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (a) The Income-tax Act contains
provisions for counter-acting tax avoidance/
evasion of this type. For example, if an
employer-company provides benefits  or
amenities to its employees getting a salary
of more than Rs, 7,500/- per annum, the
value of such benetits to the extent that it
is in excess of one-lifth of the salary of the
croployee, is disallowed in the assessment of
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the company.  Similarly, where the assessee
(including a company; incurs an expenditure
or makes a payment to its directors (in the
case of a company) or partners (in the case
of a firm) or their relatives, which in the
opinion of the Income-tax Officer, is in
excess of the fair market value of the goods,
services or facilities obtained by the payer,
the excess is inadmissible in the computa-
tion of the taxable income of the payer.

(b) and (¢). It is difficult to estimate
such loss. However, Government keeps a
watch over the techniques adopled by
assessces for tax avoidance/evasion and takes
suitable remedial from time to
time through amendments of law,

neasures

Arrears of Income-Tax ouisianding against
Business Houses

2021, SHRI BHOGENDRA JHA 1
Will the Minister of FINANCE be  plcased
to state the total arrcars of Income-tax with
cach of the 75 families of  monopolists
named by the Mahalanobis Commission and
the steps being steps beine taken to ensure
their immediate pavment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCL (SHRI P, C.
SETHI) : The required information is not
readily  awvailable  and its collection will in-
volve considerable  time and labour.  The
information regarding the arrcars of income
tax above Rs. 5 lakhs in the case of 75
families of monapolists  named by the
Mahalanobis Commission are being collected
and will be placed on the Table of the
House.

As regards the steps for recovery such
steps as are available in law arc being taken
10 ensurc immediate payment of ouistanding
taxes depending upon the facts and circums-
tances of cach case,

weg saw & guan feerd afeaioar
2022, sit Wo wo AYfarA : war fqwrk

aar fawa w4t gz @ard A g €A
fir

(%) =ar aTFTT 7 weg w2@ ¥
fowmt A W) wfFrg w1 & sty %
s '
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(=) afz g, a1 afcatsar 91 wqar-
fra wma fRadr § A IaFr @YU Fq0
A £

(m) faat 19 7= as AW fed
A & FEAEAT S 7

foarg aat faga waren & gv-wat
(r fagsa< watz) © (F) =wex w3 Aw-

1T g ¥t 7§ gwr faard ofeqiemr
£ Fdy w3 T fag 7w § faee-

qf wif7 gt @ 3
(=) =Y (7). =& a6t gaan)

ma 930 § g7 fam a afenaaait
& qaLTY

2023, off o o difea : v v
aqr faga w4 zg INFA A T KA
f& .

(%) am 7z @9 2 =Wg9 99 quig
qysar wafy T #eg 92§ 10T F1
Frx A1 gy weAfaq faaa ofzaraarsi
F grasy ¥ 31f adge feqr aar 2

() #1719 FIFCA S g9-
Ity QY AT AT F qrafqwTr F g
ar g 4% faa 1 g aeey &3
¥ fao &7 goFre § qrdar w1 §

(m) afz zr, @t 3a%0 =AY w@m @
N 3 art 8§ g &y Far afafsar § 7

faard ag fag & dx@a A Jo-AN
(st fagsax 9@a) : (F) 7e7 529 §T-
& ¥ Ay gEadiaz @iFa F A
fyeafafaT af qq-faas a1 3 &149-
feafy &1 e fear qr - —

(1) a7 s (F99/2FrT)

(2) == tasl
qar 7=l # 6 a7 g afea & §99
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¥ gaaw AT agaT w14 g A IH
¢ oz g=fad) efigtaar ¥ o1 & @
2

(&) o, adi)

(1) sz 78 3aan |

AT NI & wrofeal agqr ssqfag)
g faami & safusa 37 @

2024, »t wo wo Afera : Far fawm
w4Y ag Aty {1 Far F37 7

(%) @eg 937 % 97 afaadi aqr
Frifaat & @i qur o faAF @ A
fog® fq aul & e fa2ai & sfafy-
FT IV Q0 Y §

() =mem 93w & g7 afsasn aar
swafagt & qmy a1 & faak facg fazai
# ymifuga 3% @3 & F1uw FAad
#: AL g ;A

(7) ==g wdw & 37 =afqgar a@n
Feafvat & aiq Far 2 faas figyr @
aaf & fazel & aar aiah 71 agafa &
w§ ¢ % 3% Arq a1 § faegia safa
At Hfe wwda @ 7

faw dxren § wsy WA () so
qo &) : (%) T 1966, 1967 Far
1968 & ga=ra fA3ws & azi -Aag-fasg
& frat Fraadt ¥ osragan fadt arEred)
wigarg) & oar adt qar aan fs fF aeq
q3q &7 #1% safeq Hgar FEaAr fagai 5
wafewa =7 ¥ (I%) @ W gu

(=) =z w1 adf 3zan

(m) gAr THd A oA W R aqr
a1 w7 A 9T T A T
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Aeq 930 A TAAHT W Agr@an

2025. =} o Wo AferA : Fqr faw
w77 FATT F1 U0 F fF

(%) weq 937 & eqoisrd Y FgrEar
4 & fag 1968 § =g qLarC A foat
afy gy &Y & ; ¥l

(=) frad saderd 1 99 a5 q@r-
gar At af g ?

faa d=ma § Tsg /3 (s No Fo
a8Y) : (%) weq 92q GIFT A 9zF A
T ES 12FATEW A FW KA
7.93 @ &77 S IFH sqand v 1§ 4,
az 99 U § 30614 § qurfag @ar-
FIX0 #1 qaatq @z 24 & fou fasa
Tg 1968-69 H qgi &1 IFTT F HAT
FT A af 2

(@) agrar wsg gIwT gy &
A€ fafiZ & 43A17, 97 aF wew WA
¥ #AFA F gATIE A AFAr F o qed-
T 41,250 FJTHRIT] A4 IAF qeAl
ggraar fa= %1 2

Manganese Ore India, Limited, Nagpur

2026. SHRI R. K. BIRLA : Wil the
Minister of PETROLLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleascd to state :

(a) the authorised and paid-up capital
of the Manginese Ore India Lid,, Nagpur ;

(b) whether it is a fact that this con-
cern sells its proJusts to the private parties
who in their turn sell the same to the Mine-
rals and Metals Trading Corporation which
exports these products ;

(c) if so, the reasons for which this
public scctor concern does not sell its pro-
ducts direct to another public sector concern,
Minerals and Metals Trading Corporation,
but through middle men who purchase the
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goods at the cheaper rate and re-sell the
same at the higher rate ; and

(d}) the steps bring taken by Govern-
ment to see that the products are sold direct
1o the Minerals and Metals Trading Corpo-
ration ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) The
authorised and paid-up capital of the Man-
gancse Ore India Ltd., Nagpur is given be«
low ;-

Rs. 6,00,00,000/-
Rs. 2,15,45,100/-

Authorised Capital ;
Puaid-up Capital :

(b) to (d). Information is being collec-
ted and will be laid on the Table of the
House,

fazic & grdlw fag @6 qar
ATEY WA F qrAAC

2027, oft THTEAT mest : Fav
fa=g qar faga @+ 2z a7« P
w37 f

(%) a1 ag g9 ¢ fe fagie aewiT
q vt qaadfg qraar qafa § fagre &
gt fag Arron w7 AT SNF &
fos oF Qraa daiT 1 2

(=) afz g, a1 s@wr etar aar §;

(1) =IFTT T 27 9T fEaqar a7 @+
T4 F1 faorq fear 2

(9) #a1 ST ATFIT A za fam
WT qIRIT & B fquq qzgar af
g

(z). afz gr, & 3&%r aq)zr aar B2

ferart aar frw 8 wreg & g9 w
(wt fagsax sawz) - (%) oft, 785

(=) =7 7d gza1)
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() N4 gadfs DI F AER
¥ fagiz & fom 40 0T @ % s9g w1
gara fzar mar § &l 39 w9y ¥ giafre
At & fen F3s797 37 & wiafa@a wa
# mwwn vg s g avq/qege sfaa
A &) gearEar 2 ) g=Fdt QA
F1 anlt wfraq &7 fgar @ £

(1) s, Ad
(%) wz= adf 9341 |

Vehicles for Family I’lanning Programme in
Rural Arcas

2028. SHRI V. NARASIMHA RAO :
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUS-
ING AND URBAN DLVELOPMENT be
pleased to swate :

(a) whether Government propose to
accclerate the pace of Family Planning
Programme in the rural areas &

(b) If so, whether there is a proposal to
increase  the  number of fleet of vehicles of
the Departiment

(e) the total number of vehicles at pre-
sent engaged in this work and the number of
vehicles proposed to be increased

(d)  whether Government are purchasing
these wehicles fiom  the United States
and

(¢) il so, the price to be paid for each
vehicle 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR, S.
CHANDRASEKHAR). : (a) and (b).
Yes.

(c) 1,444 vchicles are at present enga-
ged in Family Planning Programme. It is
propossd 1o supply about 1,000 vehicles to
Primary Health Centres in various States du-
ring 1969-70,
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(d) and (¢) The vcehicles arc not belng
purchased from the United States but procu-
red indigenously under the Loan Agreement
with USAID. The prices for the first lot of
18 vehicles last month are as under :

(1) 4-Wheel Drive Vchicle Rs. 24,176

(1i) 2-Whecl Drive Vchicle Rs. 23,8¢4

Development and Recognition of Coking Coal
nes

2029, SHRI K.P, SINGH DIO :
SHRI BHOGENDRA JHA 3
SHRIMATI ILA PAL

CHOUDHURI 1
SHRI BHAGABAN DAS :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND MLTALS
be plcased to state :

(a)  whether  Government
introduce a scheme for providing  assistance
for the development and  recognition of coke-
ing coal mines both in the public and privite
sectors ;

propose 1o

(b) if so, the details thereol 5 and

(c) the extent to which the Industry is
likely to be benefited as a result thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLIUM AND
CHEMICALS AND MINLS AND METALS
(SHRI JAGANATH RAO): (a' to(c.
An exclse duty of 75 paise per tonne of cok-
ing coal raised and despatched in the  coun-
try is being levied with effect from the l4th
October, 1968, the procecds of which would
be used exclusively for the development and
conservation of coking coal, The details of
scheme for rendering assistance to the cokirg
coal collieries, utilising the proceeds of  the
levy arc yet to be finalised.

Licence to M/s. Dharamsi Morarji for Ferti-
lizer Plant

2030. DR. RANEN SEN :
SHRI K. M, KOUSHIK :
SHRI MADHU LIMAYE :

Will the Minister of PETROLEUM
CHEMICALSAND MINES AND META-
LS be pleased to state ;
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(a) whether it Is a fact that M/s. Dhara-
msl Morarji have been granted licence to
start a fertilizer plant with the help of liquid
Ammonia imported from Kuwait, price of
which is comparatively higher #han the
international price ; and

(b) if s0, the stage of the Installation of
the Plant at present ?

THE MINISTER OF STATE IN THE
MINISTERY OF PETROLEUM AND
CHEMICALS AND MINCS AND METALS
(SHRI D, R. CHAVAN) : (a) No licence has
yet been granted to M/s Dharamsi Morarji
Chemical Company to  set up a fertilizer
plant based on imported ammonia,

(b} Duoes not arise.

Employment Policy of Fertiliser Corporation
of India

2031, SUHRI YOGENDRA SHARMA:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleaed 1o staw

‘a) the employment  policy of Fertiliser
Corporation of India in respect of its Barauni
unity and

(b) whether the Munaging Director of

Fertiliser Corporation  of India  in
his mecting  wilch local M. Pi and
M.L.As. at Barauni on the 10th May,
1969  stated  that  he has  no  dirce-

tion from the Cenptral Government that local
people should be given preference in the jobs
of grades 111 and IV (semi-skilled and uns-

killed) ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R.CHAVAN) : (a) For
class I and class 11 posts selection is made
by advertising the posts on all India basis.
Recruitment to class 111 and class IV posts
is made only through the local Employment
Exchange or through advertisement in local
press. A representative of the State Govern-
ment is associated with the selection Commi-
ttee appointed for recruitment to class 11[ and
class 1V posis,

(b) The Managing Director of Fertilizer
Corporation of India cxplained in the meet-
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ing that recruitment is made only through
Employment Exchange or by advertisement
fn the local mewspapers published in the
State. This is in accordance with the policy
guidelines laid down by the Government.
This ensures substantial perference for local
persons, Up-to~date employment figures on
the day of the meeting indicated that appro-
ximately 709 of the persons employed were
Biharies,

Peace Corps Volunteers

2032, SHRI BHAGABAN DAS :
SHR1 K. ANIRUDHAN :
SHRI P. GOPALAN :
SHRI UMANATH :

Will  the Minister of FINANCE be

pleased 1o state ;

(a} whether the attention of Government
has been drawn to a report that  the new
Peace Corps Chief Mr.  Joe Blatchford, had
connections with the C.1.A, of US,A,; and

(b} il so, whether Government will re-
consider the advisability of stationing Peace
Corps Volunteers in India 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) :  (a) Yes, sir. The report appe-
ars 0 be based on a Colume of Washington
Post.  This was subsequently contradicied
by Washington Post,

b) Duoes not arise.
ATgwT ®Y awmar ufa

2033. =it gww Wi woEg :
= Ao To im .
ot TreHlEY At

71 faer 741 g aqF W F4r £
f& :

(%) = a7 g & feay saferq)
T wal § AT & w9 H 10 A w97
arqar Tay wfes ) vl awmar ¢ ; ot

(@) =@ aw1ar wfw § ages &
¥ fou v ST $9 W1 ATHIC WY
faare § ?
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fast qvem & g w4 (Y wo o
&) : (%) 1-12-1968 #\ fa safaaal
Tar &6l & T sraw F1 10 @@
Y o afas F R qFAT AT, IAFT
geqT o fAaT T 260 )

(@) ®T AN T F fou, gas
A & -3 aqr afifeafadi & qmaz
9T FITA K GTEGT &F FIAL {H qFHT
g w1 A 7E &)

araf ¥ sAy WAT IURT fwar aa

2034, =t gww w3 wgAT : 377 faw
w1 ag FqE T T T

(%) =ar 3z 79 2 fF &g Iz
g5 fawm 3 sfusifeat 3 g= @ &
mania, aras ¥ nF 93z ¥ STww 12
S1E T F gET T AE9 WMAT UL
feaT ar; ez

(@) afzgi, @ zwm WY H feaq
safaa fvaare fra nr  qar 9a% faeg
w1 FEAE A af 7

faq #areg # Teg &A1 (s "o o
#3) : (F) 7 wE 1969 F¥ qra war-
q+% 9z ¥ afawifa) 7 wwaia, avaf &
oF @it FHY § 8 fafeg @ar qwwm
fao®r waindIT a7 9T G704 |1E w9y
aqr A1IET AT I 9T G537 8 I

w9 gIAT & |

(=) =& aray # it aw e safew
faaare A&t fear mar 8 1 Ara® & @rw
CECICIE G I GG -

aga My, WA { A6V & WS w0
qEET A

2035, =t gFRa=T Sgury ;¥ faw
w1 qg AT F F0 w4
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(%) 71 7z 8% & f& =g wer-
gre-faty fawm & afasifgl 7 @,
1969 # w¥af qua #1 &gy M # 3Y
AFTHT ¥ qga qd wrAr F qEwd W@
AT q9FE 47 ;

(@) =fz gt, & auwz f&r aF q=
®1 WA g21 § g7 fdaar & & an
w1 210 77 #; AT

(m) za= mrae | fva7 eafaq fou-
are f&r g § sz wewre 3 39% faeg
Far FgaraY ®1 2 7

fat axima ®§ T AR (o wo Fo
) : (7) AT (=), W1, 71 mEer
FIFIT F werrmre-favddt sgar 3 6w,
1969 1 dg1 MA § H7FA g3z N
s gexifaA e Awr § ageA, Az
S AT, 22T FT A7 AT FAA A
F1 F7%1 9F31, (9% T7 gew, WA
ATATT T 97 FAFT 7.0 ST 7 A7 2 )

(1) et aF uF afag a1 fremarg
fegr nar ar, fag sama 9 frgr 77
fzar gr 21 A FAFTTAAITEN

graf A sr3@ § /A1 aan afzal s
qEET AT

2036, =i gER 97T KGAT :
ff T fag wgaw .
sft qTRAT A7
st WA fag aga

Fa7 faer H1 T IR F FU FA
f& :

(%) sar gz a= & f& 7217187 &
wezrar-faQdr fawm 3 =g, 1969 #
Tea ® FYoTa F OF TA T G WAL
FT Amu 40 1A T F GET & HAY
AT aar wfggt agAz #7197,
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(@) afz gi, @Y feaar =fear oz
fear dtar aumz gar ; sz

(m) == =y # 53y safs frew-
ar< f&r a7 oY1 3% fang sa1 frgand
Fraf?

faw "o § g At (s o o
agr) - (%) (=). 6 w, 1969 %1 77I-
ez GIEIT F Fezrar-faay agr qo-
=D a qaFr 77 F wfwwifa gz w5d-
siftat 7 Frrar far & a1z a5 (A7)
& gitg @ifesi & 419 oF G fq07 A 4
7 H w2 F1 4 AFT gme F fFan
fa2o arF & AT F A-37 a7 F 400
grT i g faasr g asw 4000 1%
(46.7 femrgi sz seazicila g 97 gog
1€ 3.94 Zrm T F1AT 2 W9 A, AT F
17 §r=7ez Fz=1 41 gz T a7 f9ay
1% 103 =73 =1 geg &1 10,250
a1 gqfgar 3gr 39% 1,229 €13 9.0

(M) = F1 fRat & zmar Y fear
21 mft 1% F1 afag frreare adf
faar nar & 1 @1 AT ITAT AT TG
2

fgrgear gratan sezdt fofads

2037, =i fazis fag : a1 savee
aqr qfeae frotaa s faafo, smae
aqy Ag faw| g9) a3 TAT7 FX FOr
w37 fF

(%) ¥arag a9 2 {5 feegear zrs-
fan dazd #Y 1966-67 atr 1967-68 ¥
ww: 6.77 1@ w9 A7 19,63 T %o
1 ITH GAT AT

(m) suraga=a ¢ f& xfas s
2 9T 1967-68 ¥ &a7 6.62 gfAwa
s aifax fear mar a1 97 5 1966-67
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# &7 0 @3 7T 0 19.13 gfqaa @w
faar mar ar ; Mz

() afz gr, @Y 7o Fav #7or § 2

Aaweg qar gfeaw fwa ek
fawiw, smare aar Fadta faww wxen
# Twg @4t (0 @ogo qA) ¢ (%) S,
Gl

(&) o (). @78 71 araw 72
dar s & A &1 caw fafasag
A 9TF F1A9 037 1965 F Iyt %
s i arar ¢

199 ¥ &7 § sqifar § qid o3
arAY v ‘gveg wfudm’ (adew), faa
F1 sareqr mFE F &y af 2, #7160 gfama
2, dt &R FFg 799 1 4 wfqmy @z
afus & «frx 20 affag 21 ag &
aZqAr & Z1A a1 fF547 Irq ar afa
Zrea ¥, o7 A FF § gAraAa & fen
AT F Arar Aar g

1964-65 ¥ 517 maz & vy alAs
Tzt AT T gHT, A1 DA F ET A
Fiza T for €1 tha IrweT AEF 4%
Faifs 4 wfama & 3T § wAqa7 g
Zar 21 @, &Y af v qd ufa w afy
¥ w9 AT ¥ ArAT waAr 1 1965-66 F
zifr 9z af 77 a7 1966-67 % g wf
AT 39 79 § W (037 F1 gal & s7gq17)
A ufg a9 & 92 911 F §70 AT
#®7 H 2§ fen ageey adf 91
gafa, 1967-68 # =% & afg famrf qu,
frgs aq & =17 =2 ¥ ‘fafqoaq
v wfawme’ (TWFFs giam) § mm)-
AT FIAT 9 AT W ANEAIAA F Q1%
Taq ®y szl & fon 47,460 wqm a1
ELERCTIESIRNL i 221 SE S
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sfowa &1 gyan fwifia 1t @
1,30,000 ®7r %1 Ataq aazr feaqr

Abolition of ‘P’ Form

2038. SHRI R, K. AMIN : Will the
Minister of FINANCE be pleased to state ;

(a) whether it is a fact that the Admi-
nistrative Reforms Commission has recom-
mended for the abolition of *P* form control;

(b) il so, whether it Is also a fact that
Governmont  have not accepted this  recom-
mendation; and

(¢) if so, the rcasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANACE (SHRI P. C,
SETHI) : (a) Yes, Sir.

(b) and (c). As the foreign exchange
position of the country continues to be deffi-
cult it is not possible at  this stage to come-
pletely relax all controls on travel abroad,
since directly or indircctly it involves foreign
exchange liability.  In  view of the gradual
relaxations in *P* form conitrol already made,
the situation nceds to be  watched for some
more time, Appropriate changes can be
considered at a Jater date in the context of
the state of the economy and the frame work
of the country's general cconomic policy.

Statuc of Mahatma Gandhi at India Gate

New Delhi
2039, SHRI RK, AMIN :
SHRI VALMIKI CHOUDHARI:
Will the Minister of HEALTH AND

FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether ftis a fact that a statue of

Mahatma Gandhi is not to  be erected now
at India Gate, New Delhi;

(b} if s0, whether a  statue of Mahatma
Gandhi is to bz erected at any other suitable
place by the 2nd October, 1969: and

(c) if so, the details thereof ?

THE MINISTER OF THE STATE IN
THE MINISTRY OF HEALTH AND
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FAMILY PLANNING; AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI B. S. MURTHY): (a) No, Sir.
It has been decided to erect the statue of
Mahatma Gandhi near the India Gate,
although the exact location is still under
consideration,

(b) and (¢). Do not arise.

National Rural Water Supply and Sanitation
Programme

2040. SHRI R. K. AMIN : Will the
Minister of HEALTH AND FAMILY PLA-
NNING AND WORKS, HOUSING AND
URBAN DEVELOPMUNT be pleased 1o
state ¢

(a) whether it is a fact that a compre-
hensive ground waicr development programme
as an integral part of the national rural water
supply and sanitation programme is under
formulation by Government ; and

b)) il so, the details thereofl ?

THE MINISTER OF STATI IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a and (b). Yes. The
main features of the programme  are as un-
der 1 —

(i) Assessment ol sources
hility of ground waler
in scarcity
necessary.

and availa-
particularly
arcas where  drilling is

(il)  Procurement of  drilling rigs, spare
parts and other equipments required
for deep drilling.

(iii) Training programmes nceded for
the various categorles of personal
viz., englneers, engineering subordi-
nates and well drilling operators in
collaboration with the various na-
tional and international organisa-
tions interested in the programme,

Appointment of foreign technicians in Indian
Explosives Ltd., Kanpor

2041, SHRI SANKARRAO MANE :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to staic
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(a) whether it is a fact that many fore-
ign technicians have been appointed by the
Indian Explosives Ltd, at their Kanpur Fac-
tory, who have been exempted from payment
of Income-tax, although in many cases suit=
ble or even better Indian counteiparts are
available :

(b) if so, whether all these cases have
been properly screencd to prevent foreign
exchange drain;

(¢} whether it is also a fact that the
above Company has sought permission to
employ the present Managing Director of
Alkali and  Fertilizers Corporation  of
Indin as  Director  Incharge,  fertilizers
although he has no experience of manufac-
ture or sale of fertilizers ; and

(d) il so will not this appointment lead
to blocking of prospects of Indians and
unwarranted considerable  additlonal foreign
exchange drain 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R, CHAVAN): (a) and (b).
There are 65 foreign technicians employed in
the fertilizer factory at Kanpur on shori-
term basis who are enjoying Income-tax
exemption. Such execcption from payment
of income-tax is accorded by the Governmant
after dulv taking into account all  relevant
factors such as whether the terms of employ-
ment of the forcigners are reasonable having
regard to their qualifications, cxpericnce,
etc. and whether suitable Indians are availa-
ble for the job, etc,

(¢) and (d). The company has made an
application, under Section 269 of the Indian
Companies Act, to the Company Law Board
seeking its approval to the appointment of
Mr. A.C. Muir as whole time Director of the
company. Mr. Muir is reported to have
experience in  India exteading over 23 years
not only in the commercial field, but also
in the various management problems which
arise during start of a project on a new site.
He is reported to be at  present in the UK.
with the Agricultural Division of Imperial
Chemicals Industries, familiarising himsell
with the management problems particularly
associated with the manufacture and sale of
fertilizers. The application of the company
Is under consideration.

SRAVANA 13, 1891 (SAKA)

Written Answers 170

el ¥ w7 ofn g wmro §Y g

2042, st Ty fag et Far
faw 2z qam7 ) $or $30 6 AT
faare dat § war wAaufa ¢ sarw &1
T & IFAIT qOTTS F FAlAA § #T
g?

frer 7o ® T w4 (s W wo
|/3Y) : Ay fad §7 F qadT A 960
# 99T AT & sqia A1 A K AegaA
F F foo gim & afmfeas dF1 el
frag 45 & wfafafudl @ o afafa
fagaa ay a1 | afafe N fewmfal 0t
wrEdry fead aF faqT #T w@r 2

Idle Petroleum Coke at Barauni

2043, SHRI P.C.ADICHAN ; WIll the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state

(a) whether large quantities of surplus
raw petroleum coke are now lying idle at
Barauni;

(b} whether the completion of the plant
that is being set up at Barauni  to make use
of this idle petro-coke is already delaved;

(¢) whether it is a fact that there are not
enough plants in  the couatry to make full
use of this surplus product ; and

(1) il so, whether there s any proposal
to export  a part of this  surplus product to
forcign countries 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLLUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI1 D.R. CHAVAN) : (a) The
production of raw petroleum coke at the
Barauni refinery in 1969 Is of the order of
66,000 tonnes. The opening stocks on Ist
January, 1969 were of the order of 22,400
tonnes. Out of the total available coke dur-
ing 1969 of the order of 88,400 tonnes, the
estimated offtake by small consumers, alumi-
nium industrles and the coke calcination
Industry is 78,000 1onpes. The expected
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balance of 10,400 tonnes at the end of the
year 1969 is carmarked dr the Barauni Cal-
cination Piant which is expected to go on
stream in 1970,

(b) No, Sir.
(¢} No, Sir.

() In view of the indigenous
this produzt will not be exportel,

demand,

Covered Space Occupied by Ministers

2044, SHRI  JYOTIRMOY RBASU :
Wiil the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT he
pleased to state the total covered space (of
accommodation) occupicd by each Minister,
including the Prime Minister,  Minister  of
State, Deputy Minister and Parliamentary
Secretary, in Naw Delhi ?

THE MINISTER OF STATE IN THEC
MINISTERY OF HEALTH AND
FAMILY PLANNING AND  WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B S. MURTHY): A
statement is laid on the Table of the House,
[Placed in Library. See No. LT-1505 69|,

Installed Capacity of Oil Refineries

2045, SHRI IYOTIRMOY  BASU :
Will the Minister of PELTROLFUM  AND
CHEMICALS AND MINES AND METALS
be pleased to state

(a)  the totat installed capacity of
Oil Relineries during the last 3 years,
wise ;

the
yuar-

(b) the shares of the Private Sector
and the Public S-ctor in the tomal  capacity
during the last 3 years, year-wise

(¢! whether the foreign oil companies
increased their capacity without approval  of
Government ; and

(dy if so, the action, if any, taken
against those foreign oil companies ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES & METALS
(SHR1 D. R. CHAVAN) : (1) and (b). The
total installed capacity of the oil refineries
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and the share of private/public sectors during
the lost 3 years are as follows @

(Quantity in million tonnes)

Year  Total capa-  Private sec-  Public
city tor SCCtor

1966 15.10 8.00 710
1967 16.10 8.00 &.10
1968 17.70 8.30 9.40

(c) No.

(d) Does not arise.

Tax collection

2046, SHRT JYOTIRMOY  BASL :

Will the Minister of FINANCE be  pleused

to ste §

{(a) the total collection in rupecs of (1)
Income-tax (2) Estate Duty, (31 Wealth-
tax, (4) Corporation-tax, (5)  Central
Excise dutizs and (6)  Import and  Export
duties collected, State-wise, during  the  last
three years ; and

(b) the total amount of each Central-tax,
in rupees, actually transferred 1o cach  State
during the same period, year-wise ?

THE MINISTFR OF STATE IN THFE
MINISTRY OF FINANCE (SHRI P.C.
SETHD : (a) The following two  stitements
giving the requisite informution are annexeds
(i) statement showing the figures of  collec-
tion of Income-tax, Pstate Duty, Wealth Tax
and Corporation Tax during the years 1966-
67, 1967-68 and  1968-69 according to  the
charges of the concerned  Commissioners  of
Income-tax and (i) statement  showing  the
Spate-wise figures of collection of Union Ex-
cise Duties and Import and Export  duties of
Customs during the years 196.-67, 1967.68
and 1968-69 are laid on the Tuble of the
House. [Placed in Library See No, LT-
1506/69].

(b1 A statement showing the amount
transferred 1o each State during the years  of

1966-67, 1967-68 and 1968-69 as the share of
Income-tax, Estate duty and Union Excise
Duties is laid on the Table of the House,
[Placed in Lib-ary. See No LT-1506/69).
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Import and Export duties of customs, Cor-
poration Tax and Wealth Tax are not share-
able with State Governments,

Kameng Project in Nefa

2047. SHRI BISWANARAYAN SHAS-
TRI : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether Kameng project in NEFA
has been taken up for execution ; and

(b) If not, the reasons for delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (h). No. Sir. Surveys and
detailed investigations are in progress.

Silting up of Tungabhadra Dam Reservoir,
Mysore

2048, SHRIS. A. AGADI: Will the
Minister of IRRIGATION AND POWER
be pleased to state ;

() whether it is a fact that the Tunga-
bhadra Dam Reservoir in Mysore State  is
fast silting up ;

(b} il so, how much it has silied so far ;
and
have

(¢] what precautionary measures

been taken in this regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI[SIDDHESHWAR PRASAD):
(a) and (b). The post-construction capacity
survey was carried out in 1963 and indicated
a silt deposit of 0.4 m.a.ft. out of the tota
gross storage of over 1 m.a.ft,

(¢) A Centrally Sponsored Schome of
Soil Conservation is being carrled out In
catchment since 1962 and about 18,500 hec-
tares (46,000 acres) have been treated till
now. An additional area of 28,000 hectares
(70,000 acres) has also been treated under
the normal soil conservation programme of
of the State, These Soll Conservation
Works are being continued,
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Reduction in Prices of Oil

2049. SHRIS. M. BANERJEE :

SHRI VASUDEVAN NAIR 1

SHRI MOHAMMAD ISMAIL:

SHRI P.P. ESTHOSE :

SHR1 A.K. GOPALAN .

SHRI K. RAMANI

SHRI INDRAJIT GUPTA :

SHRI HIMATSINGKA :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI SITARAM KESRI :

SHRI R.K. SINHA :

SHRI1 JUGAL MONDAL :

SHRI DHIRLSWAR KALITA :

SHRI P.C. ADICHAN :

SHRI S B. PATIL :

SHRI K,P. SINGH DEO

SHRI R. BARUA :

SHRI B.K. DASCHOWDHURY:

SHRI K.G. DISHMUKH :

Will the Minister of PITROLEUM
AND CHEMICALS AND MINIES AND
METALS be pleased to stae

(a) whether a decision has been taken to
reduce the price of oil;

(b) il s0, to what extent:

(c) whether the Foreign Qil Companies
have refused to reduce the price of imported
crude oil; and

(d) il so, the action taken by Governs

ment against them ?

THIE MINISTER OF STATE IN THID
MINISTRY OF PLTROIEUM  AND
CHEMICALS AND  MINES AND

MATALS (SHRI D. R. CHAVAN) : (a) to
(d).  The forcign oil companics under the
respective Refinery  Agreemients are  entitled
to import crude from their own sources.  In
view of the steady fall in  prices of Middle
East crudes and the emergent and growing
need for reduction in  the outgo of foreign
exchange on lmport of crude  the Govern-
ment had suggested to the foreign oil com-
panics to agree to corresponding  reduction
in the prices of crude oil imporied by them,
They however, did not agree, contesting the
fact of full in prices of Middle Last crude.
The Government, therefore, decided to reduce
the foriegn exchange allocation given for crude
oil import to these oil companics by ?j%
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with cffeet from June, 1969 and al the same
time expressed to them the hope that they
would in view of the falling prices be able
to bring in the full quantities of crude oil
required for the normal throughput of their
refineries. The oil companies, however
preferred, initially, to exercisz a propare-
tionate cut in there crude oil imports and in
their refinery throughput.  Since then, Bur-
mah-8hell have informed the Government
with effect from August 1, 1969, they would
be importing Light Iranian Crude at a prices
reduction of four cents per barrel,  The
Government intend to  continue to press the
oil companies for further price reduction in
accordance with the fall in prices of West
Aslan Crudes.

Visits by Ministers Abroad

2050. SHRI HEM BARUA :

SHRI SHIVA CHANDRA
JHA :

SHRI RAMAVATAR SHAS-
TRI :

SHRI VISHWA NATH
PANDLEY :

SHRI1 JAI SINGH :

SHR1 YAIJNA DATT
SHARMA :

SHRI P, L, BARUPAL :

Will the Minister of FINANCE be
pleased to state

(a) whether it is a fact that certain
members of Government particularly Minis-
ters, Deputy  Ministers and the like, visited
certain countries  during the last off-session
period of Parliament ; and

(b if so, the purpose of these visits as
also the foreign exchanges, individuale
wise, involved in these visits 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C))
SETHI) ; (a) and (b). The information is
belng collected and will be laid on the Table
of the House as soon as available,

qza1, fagre § @AY W el

2051, «f wmrEAre srewt : o &4r
rareeq agqr qfarc frdtwa st fmfo,

Aty Aqr g fawm gEr g J9A
%Y Fa1 w37 fF
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(%) 7arag a= ¢ f& a5 = afz
9%, 9241 A fre & 41 & qrdy & Dl
HqHz FV AgEqT FY g 774 fav fagig
I T 0F g GIAAT 9FIT AV & ;

(=) afz gf, @t sa%1 el Far g
A< zaFr frarfiafy gz fraar zag @A
FT HAET 2 ;

() =ar fagiz a7 7 =99 g7g
MNaar w1 frafrafs aarazine a7 9
HqFz F1 qRAT K1 g7 779 & fon Fo
I 1€ agraar |y 2

(7) afz &f, @t gas1 @l aan §;
AT

(¥) za o &A@ awww A am
sfafwar & ?

ey qqr  oftare frolaa aite
frato, s qo anda fawe saea
# sy WAt (sl @o o giA) : (F) sz
(7). g1 oFF &7 A7 W 2 v g
21} 97 {31 T2F 9T 7F7 & FW |

(7)) &Y, 785
(%) &Yz (3). 7 wza /gl F2d o

Import of Equipment for Cochin Fertilizer
Project

SHRI UMANATH :

SHRI K. ANIRUDHAN :

SHRIMATI SUSEELA GOPA-
LAN @

SIHIR1 A. K. GOPALAN :

2052,

Will the Minister of PLTROLEUM
AND CHEMICALS AND MINIS AND
METALS be pleasced 1o state

(a) whether it js a fact that extra ex-
penditure has resulted due 1o the delay in
releasing free foreign exchange for import of
equipment for Cochin Fertilizer Project @ and

(b) il so, the reasons for the delay in
releasing frce foreign exchange for import of
equipment for the Project 7
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R, CHAVAN) : (a)
and (b). On account of the extremerly
tight foreign cxchange position, it was not
possible to provide free foreign exchange for
import of equipment, for the project which
resulted in some extra expenditure and delay,
The import could be arranged only under
foreign credits. it is not possible to assess
precisely the extra expenditure involved but
roughly the procurement under credits in-
volved additional expenditure in the form of
(i) pre-shipment charges, (ii) procurement
charges, (iii) discounting charges etc. which
add up to about 20%; of the wvalue of ship-
ment,

Fertilizers and Chemicals Travancore, Ltd.

SHRI K. M. ABRAHAM :

SHRIMATI SUSEELA
GOPALAN :

SHRI C. K.CHAKRAPANI :

SHRI P. P, ESTHOSE :

2053,

Will the Ministar of PETROLUEM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that at present
only the Managing Director is a full-time
member of the Board of Fertilizers and
Chemicals Travancore, Ltd., Kerala ; and

(b) if so, whether Government  propose
to appoint more full-time functional direc-
tors ?

THE MINISTER OF STATE IN THE
MINISTRY OF PITROLEUM AND
CHEMICALS AND  MINES AND

METALS (SHRID. R. CHAVAN) 1 (a} Yes.

(b) At present there is no  proposal to
appoint more full-time functional directors,

Initiation of Kerala Girls as Nuns in Rome

2054. SHRI K. RAMANI :
SHRI P. GOPALAN :
SHRI A. K. GOPALAN ;
SHRI K. M. ABRAHAM :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :
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(a) whether it is a fact that some gitls
from Kerala were sent to Rome for initia-
tion as nuns afller paying their parents a
lumpsum ;

(b) if so, the number of girls sent during
1965 to March 31, 1969 :

(b) who bears the air fare for sending
the girls to Rome ;

(d) whether Government are aware of
any agreement rteached beiween the parents
of the girls and the Christian  priests in this
respect ; and

(€) il so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVLELOPMENT (SHRI
B.S. MURTHY) : (1) The reply is in
affirmative  but no information is available
whether the parents of the girls were paid
any money.

(b} From 1965 to end of March, 1969,
367 girls were granted passport facilitics to
proceed to Italy for religious study as de-
tatled below :—

Year Mo, of girls who have besn
granted Passports for Ttaly
For Sister-  Religious  Total
hood Studies
1965 [ 40 46
1966 Nil 1% 18
1947 3 63 87
1968 Nil 197 197
1969 (upto
31,3.69. Nil 19 19
Grand Total k1] 337 367

(c) The air travel expenses are stated fo
have been met by the sponsor insitutions in
Ttaly.

(d) No.

(e) Does not arise.
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Supply of Natural Gas from Ankleshwar
to Baroda

2055. SHRI1 P. C. ADICHAN :
SHRI HIMATSINGKA :
Will the Minister of PETROLEUM

AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether plans have been drawn up
to supply natural gas from Ankleshwar Oil-
fields direct through pipelines to Baroda ;

(b) il so, the details thereof ; and

(c) whether there are plans to supply
gas to other cities also from  this and other
oilfields in the country, if so, details in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D, R. CHAVAN) (a)
Yes.

(b) 50000 cubic metres per day are
earmarked to Baroda Municipal Corporation
for domestlc consumption in Baroda.  Apart
from this, a quantity of about 531,600 cubic
metres per day of Ankleshwar gas has been
commilted to the wvarious industrics in
Baroda and the Gujarat State Fertilizer Cor-
poration as follows :—

Name of the industry  Quantity of gas
committed in M

AUGUST 4, 1969

GSFC 400,000
Sarabhal Chemicals 30,000
Alembic Glass 60,000
Dinesh Mills 4,000
Sayaji Mills 15,000
Alembic Chemicals 12,000
Ambica Mills 4,000
Punjab Rolling Mills 3,000
New India Mills 3,500
Chandan Metal Works 100

Total 531.600

() At present there arc no plans to
supply gas to any other city from this or
any other oilfield in the country.
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Self-sufficiency in Qil Products

SHRI HIMATSINGKA :
SHRI D. N. PATODIA :
SHRI K. P. SINGH DEO :
SHRI C. JANARDHANAN :
SHRI SITA RAM KESRI :

2056.

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state ;

(a) whether the Oil and Natural Gas
Commission have chalked out a 10-year
programme (o step up its present production
rate of 3.6 million tonnes to 14.5 million
tonnes a year by the end of 1978-79 ;

(b} il so, the sulient
scheme ; and

features of this

(e} how far the country is likely
self sufficient in respect of il products,
itlem-wise, at that time asa result of the
implementation of this programme 7

o bhe

THE MINISTER OF STATE IN THE
MINISTRY OF PUETROLEUM  AND
CHEMICALS AND MINL'S AND
METALS (SHRI D. R. CHAVAN): (a)
Yes.

(b) Tt envisages the cstablishment of
an Inltial recoverable reserves of 85 million
tonnes of oil on land, and about 115 million
tonnes off shore, during the plan period,

This will enable the Oil and Nuatural Gas
Commission to step up  the oil production
10 6.9 million wnnes by 197475 and 145

million tonnes by 1978.79 together with a
gas production of 1500 cubic
metres.  To achieve this it may be neces-
sary to 1415 wells. The linancial outlay of
the plan is cxpected to be of the order of
Rs. 1208.80 crores,

million

(¢) The refining capacity needed in  the
country by 1975 is estimated ut 34 million
tonnes, The total indigenous crude produc-
tion In that year is estimated at about 10
million tonnes. In 1975, country’s selfs
sufficlency in oil products will be to the
extent of about 30 per cent.  Since no  esti-
mate has been made of the refining capacity
required in 1978-79, it is not possible to
indicate the degree of self sufficiency in that
year,
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Night Blindneis among Haryana Villages
SHRI1 BARURAO PATEL :

SHRI BHOGENDRA JHA :
SHRI K. LAKKAPPA 1

2057.

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state ;

(a) whether it is a fact that the people
in some willages in the Rewari Tehsil of
Haryana, particularly in a village called
Padla are suffering from night-blindness
compelling them to stay indoors after sun-
set

(b) whether Government  propose to
make a special survey of these villages to
study the cause of night-blindness, if so,
when ; and

(c) whether night blindness has been
reported from villages in other States also,
il so, to what extent 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING : AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY) : (a) to (¢). The informa-
tion is being collected and will be laid on
Table of the Sabha in due course.

Special Pay to Deputationists to Andaman and
Nicobar Islands

2058, SHRI VASUDEVAN NAIR:
Will the Minister of HEALTH AND FA-
MILY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be
pleased 10 state ;

(a) whether it is a fact that all the
Sectional Officers recruited and posted on
deputation to Andamans and Nicobar Islands
were allowed a special pay of Rs. 50 p.m.
till the 1st May, 1968 ;

(b whether it is also a fact that this
Special Pay has been abolished in the case
of some D:partments from the Ist May,
1968 ; and

(c) if so, the reasons for this discrimi-
nalory (reatment ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
(B. 8. MURTHY). (a2 Yes, Sir.

(b) Yes, Sir.  The special pay of Rs.
50/- allowed to Scctivnal Officers of CPWD
sent on deputation to Andaman und Nicobar
Administration  has  been withdrawn from
Ist May, 1908,

(¢) The additional special pay was sance
tioned in the year 1958 because the Andas-
man and Nicobar Administration were not
gelting  Sectional Officers for their P.W.D.
The acuie shortage of Sectional  Officers
felt in 1958 has since disappeared and there
is no ground now to pay them the additional
special pay as an inducement for service in
Andaman and Nicobar Islands.  The ques-
tion of allowing the Sectional Officers on
deputation to the Andaman  amd Nicobar
Administration  prior to lst May, 1968
to draw additional  special pay il their
present term of deputation expires i3 under
consideration,

We are not aware of the circomstances
under which Officers ol other Departments
if any are being allowed this concession
of additional special pay.

fassht A faash & a=F Y 9= & 37

2059. «) fagrs fag : Far s
wqr qftare fRayas stz famio, smae
aur Aandta faswg #4004z I3 I FO
3 fF :

(%) fa=e) & fawet 4 7= @Al
aa1 1 geur fradr &« 37 97 wfy
ag feadr aq 37 a1 3

(@) amrazas 2 fe ot & @
T 1 Q1Y Ferrat srqar anrat o oifg §
qiY 33X F Fw 78 Frar qar @, afag
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() afz Segaq wr (@) @1 IAT
g i @, AY 3\ §aw F FUEIC T A
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# Trom ot &t (=0 |0 qﬁr( : (%) :lfq.
T IT T &Y &3  f@0 @l a7 qeql
%Y g&ar 30 § a1 379 97 afes =y
ST 8 A" T Aar § )

(&) &tz (n). faarg Fg ol & =
o¥q} & quAt F1 I9Am fawrd § wAvew
% fou famafefea srol & sro =80

femmammwreg —

(1) ar scafas @ g qgr am-
A & g g )

(i) g ov1 #1 feufs 2 f&
A & fog qrET &1 g9
FLAT 2qaZIfLF AT G0 |

World Bank Loan for import of JRailway
Materials

2050, SHRI V. VISWANATHA
MENON :
SHRI NAMBIAR :
SHR1 MOHAMMAD ISMAIL :
SHRI K. M. ABRAHAM :

will the Minister of FINANCE be

pleased to state :

(a) whether Government had applied for
any loan to the World Bank to import Rail-
way materials ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE SHRI P.C.
SETHI) : (a} Yes, Sir.

(b) The World Bank Group has been
requested for foreign exchange assistance of
US dollars 40 million Rs. 80 crores) to
enable the Railways to import componcnis
and materials for manufacture of diesel and
electric locomotives and electrical multiple
unit coaches for modernising traclion and
to Import equipment, components and raw
roaterials for overhead electrification, signali-
ing and Telecommunications Schemes. The
proposal is under conslderation of the Bank
Group.
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at feedl wmgew g A dwex
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2061, »ft Sz fag : 741 eaveem
aqr qfent faatwa sl famfn, sname
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faae (waodho) & wngew qum af faset
F G927 2 1 Foq197 GEA1 F qarfagifegi
i e\w famia fawa, qgag Fmi-
®q, AAFOT ¢, 32T 2 F afqwi w1
Az a3 & g § 39% favg fasaa
e,

(=) afz g, @ wa% gae0 7 =8
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(=) aify geg zsitfagr 3 Fonld
@ s waer qoa ¥ a7 @ 1A R, 0z
qAFg {7 ger gefagT # fd £
us sfy waEsn gon dx2 11, sgd4i
W deda TAfRUTA & waW &
g1 AT 4 )

(m) == & 74 3zaT)

Interim Recommendations by Irrigation
Commission

SHRT P. RAMAMURTI ;

SHRI SATYA NARAIN
SINGH :

SHRI B. K. MODAK :

SHRI P, P, ESTHOSE :

2062,

Will the Minister of IRRIGATION
AND POWER be pleased to state @

(a) whether Government have reccived
any interim recommendations by the  six
men lrrigation Commission ;

(b} il so, the recommeddations and
details thercol ; and

(c) the action taken by Government to
fmplement the recommendations 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD) :
(a) The Commission have started their
work only recently and have not sent any
interim recommendations.

(b) and (c). Do not arise.

Holding up of Construction Work of Thannir-
mukkam Bund

SHRI A. K. GOPALAN :

SHRI VISWANATHA MENON:

SHRI P. P. ESTHOSE |

SHRIMATI SUSEELA
GOPALAN :

2063,

Will the Minister of IRRIGATION
AND POWER be pleased to state @

(a; the reasons for holdiog up the cons-
truction work of Thannirmukkam bund t
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(b) the action taken by Government to
solve the difficultics, il any ; and

(c) when the construction work Is likely
to be completed 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-.
WER (SHRI SIDDHESHWAR PRASAD) :
(a) to (¢). The Thannirmukkam barrier
is being bullt in stages so that only one
third of the structure is taken up at a time
to cnable the flood water to drain through
the remaining two thirds so as ensure that
no adverse effects arc caused at  the Cochin
cut and the harbour,

Works on the one-third portion at
ThanneermukKk om  side  were taken up in
1958-59 and are complete. Works on the
second one-third portion at Veichoor side
have also been taken wp. The programme
of construction was however disrupted owing
to a breach in the coffer dam. The breach
has since been closed. Available dredgers
are deployed on dewatering.  The State
Government s also trving to  procedure
additional dreadgers for this purpose, Fure
ther driving of the piles will be taken up as
soon as the dewatering is completed. Work
on the middle one-third portion is proposed
to be taken up after the works presently in
hand are comp'eted.

The State Governwent anticipate that
the project will be completed in another
three years. It is regretted that work has
been delayed and steps will be taken to acces
lerate the progress.

Pazhassl Project in Kerala

2064, SHRIC. K. CHAKRAPANI
SHRI E. K. NAYANAR @
SHRI A. K. GOPALAN !
SHRI P. GOPALAN :

Will the Minister of IRRIGATION

AND POWER be pleased to state :

(a) whether it is a fact that the Pazhassi
Project in Kerala has not yet been com.
pleted ;

(b) when the construction work of
Pazhassi Project had started ;

(c) the reasons for the delay ; and
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(d) when the project is likely to be
completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD) ;
(a) Yes, Sir.

(b 19l1.
(c) Inadequacy of funds.

(d) During the Fourth Plan period,

TR § Fid @A
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Mineral resources in Goa

2066, SHRI JYOTIRMOY BASLU 4
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ML-
TALS be pleased to state

{a) the extent of Mincral resources

in Goa ;

(b) whether uranium deposit has been
found in the iron orc mine under the
control of the Chief Minister, Goa ; and

(c) if so, the steps, il any, being taken
to extract ft 7

THE MINISTER OF STATE IN THE
PETROLEUM AND CHEMICALS AND
MINES AND METALS (SHRI JAGANATH
RAO : (u) The following minerals, with
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their indicated reserves, have been located

Iron ore with *-58°/Fe,

(of which 85 million tonnes are
Jumpy ore and 320 million tonnes
are friable and powdery ores).

Black Iron ore.

Muanpanese ore with an average
Mn. content of 387

Washed clay

Bauxite

Considerable reserves are expected in some

gated by the Geological Survey of India.

(b} The Department of Atomic Encrgy
who are concerned with  this mincral, have
reported that no uranium has been  located
in any arca in Goa.

(¢) Does not arise.

qraq 2ag, 7% feewt § 3@ 9w W
qaTE

2067. =t fagre fag : 371 @e
nar qfcar fRatsa st faale, smam
aqr Ang fawm /AT g3 aq S FAOr
w10 fF :

(%) @71 72 Y /7 2 fF ar3q o3y,
af faeat § o7 7 It gezrf qra: 4 AW
g% e fEr g ar 4 39 & wa 10 a7
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(=) 731 @z M 7% 2 fr ar3g Q@
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in Goa :(—

405 million tonnes.

0.63 million tonnes.

1.23 million tonnes.

1.265 million tonnes,

15 million tonnes.

new  prospects which are being invesil-

() 7@ @rasy & aIFR #a1 FAAH
FUEr 2 ? '

ey aqr  qftare faga sk
fa=ata, aram aqr andia fasm "aem
# Ty "N () @o go gfA) ¢ () A
Al

(@) faara A139 oasg BT ¥ &w
ot fcafaa waai & ot Y fame
geend & adifs T wad § yfaag
g faad 37 safy & Yua 97 fr -
faqe WA # AT £ F=E T 8 qrAy
¢ FaT & EfFal H9sg & U 9iAY WY
fear mar g1

() NF F qiAY | gomg &7 IO
gifgea earAg fasmm &1 & a9 qrd) &
geafos w41, fasig &9 & afqai &, 9
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(=) Ar3g oaeg & ga@F qr {120
disT ) gaar & sfafas @1 de
= fag v € arfe a7 vz qifesr &
qrY ¥ Femr ae7 grar & A frandt wfa-
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sav fFqr s asT 1 qarwer g f
g o yTA1g A aqr Afgw wEs
q13g §TRTT FANTTCRS qf9g & ofeqet A
#g1 § e g8 3o amg g wg, A< 7y
agl, A A AU 1

(@) @R (7). 39477 (F) F IACH
Fer gu A g3 A I3 &1

State Housing Minister's Mceting
al Bangalore

2069. SHR1 V. NARASIMHA RAO :
SHRI N. SBHIVAFPPA :
SHRI K. M. KOUSHIK :
SHRI1 P. K. DEO :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state

(a) whether the State Housing Ministers
who recently met in Bangalore discussed
the question of mopping up of priviate
capital for house building activities in the
country ;

(b} if so, whether some final decision
in this regard has been taken ; and

(¢} the implications of such a decision ?

THE MINIST@R OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes.

(b) and (c}. No decision has yet been
taken in the matter,

Amount Spent by F.C.I. on Litigation

2070. SHRI N. K. SOMANI: Wil
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that the Ferti-
lizer Corporatian of India sucd one of
fts foreign contractors. M/s.  Chemical
Conpstruction Corporation of U.S.A. for the
recovery of damages said to have been
suffered by it on account of allegedly wrong
Income-tax returns submitted by the latter ;
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(b) if so, whether it is a fact that the
suit has been dismissed by the Bombay
High Court with costs to the defendents :
and

(c) the total amount of expenditure
incurred by Fertilizer  Corporation of India
on this infructuous litigation upto-date ?

THE MINISTER OF STATE IN THE
MINISTRY OF Pi:TROLEUM AND CHE-
MICALS AND MINES AND MUETALS
(SHRI D. R. CHAVAN) : (a) Yus.

(b) No, The RBombay High  Court
ordercd on an applivation of Chemico that
the suit be stayed and the matter referred
to arbitration,  This onder is now under
approval,

(¢) Inthe light of reply 1o part (b),
the guestion of any infructuous  expenditure
does not arise,  The approximate amount
incurred by the Corporation on  legal
expenses comes to Rs. 40 600,

Contral of Flosds in Subarnarckha, Orissa

2071. SHRI RABI RAY : Will the
Minister of IRRIGATION AND POWER
be pleased to stae @

(a) whether itis a fact that both the
Irrigation Ministers of West Bengal and
Orissa met at Bhubaneshwar on the 1Tth
May, 1963 to discuss coatrol of floods in
Subarnarekha ; and

(b) il so, the details of their talks ?

THE DLPUIY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWLER (SHRI SIDDHESHWAR PRA-
SAD) : (a)  Yus, Sir.

(b) As there was no natural channel
in West Bongal, for  accommodating  the
spill of about 1,50,000 cusecs of water
from Subarnarekha it was agreed that the
entire Mow of Subarnarekha will be catered
for by Orissa, provided embankments
within the respective States are set up
according to the recommendations of the
Chief Engineer, Central Walter and
Power Commission.  Extra cost for certain
additional work in the form of raising the
embankments in Bihar would be met by
West Bengal,
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It was further agreed that the schemes
in the two States should be integrated
and that there should be simultaneous
exccution of the project in both the
States. Pcople living within the embank-
ments should be suitably compensated so
that they can set up high mounds for
construciion of houses,

As both the Governments djd not have
necessary funds for implem :nting the schemes
within their planned budgets, it was decided
to approach the Government of India for
financial assistance of Rs. 1.70 c¢rores
required for implementing the schemes,

Fertilizer Factory in U P.

2072, SHRI RABI RAY : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINI'S AND METALS be
pliacsed to state :

(a' whether it is a fact that Shri Biju
Pattanayak has informed his Ministry that
he wants to have his  fertilizer factory in
Uttar Pradesh instead of Punjab ; and

(b} if so, the Jetails thereofl ?

THE MINISTER OF STATE IN THE
MINISRY OF PETROLEUM AND CHEL-
MICALS AND MINES AND METALS
(SHRI D.R. CHAVAN) : (2} According
to the Letter of Intert granted to M./s.
Kalinga Tubes Ltd,, the choice of site for
the proposed  fertilizer Tactory should be
restricted to Mangalore or a lacation in the
Punjab or a location in  Woestern Uunar
Pradesh.  Confirmation is  awaited from
the promoters in regard to the final location
of the factory,

(bY The proposal cnvisages production
of mixed fertilicers like wea, ammonia
phosphate, NPK and calcium ammonium
nitrate, with a total output of about one
million tons per year. Estimated cost of the
project is Rs. 75 crores with a forcign
exchange component of Rs. 36.6 crores.

Charges aginst L I.C. Officers

2073, SHRI RABL RAY : Will the
Minister of FINANCE b: pleased to state :

(a) whether  his attention  has been
drawn to a letter written by Mr. M, M.
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Sadanah, Zonal President of National Fede-
ration of Insurance Field Workers of India
on the 29th May to the Chairman, Life
Insurance Corporation of India ;

(b) if s0, what are the contents of the
letter ; and

(c) whether Government made necessary
investigation’s about the charges levelled
against some Officers L. I. C. and details
thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : (a) Yes. Sir,

(b) and (¢). The letter contained certain
allegations against the senior officers of the
L.1. C. and the mntter is being looked
into.

Development officers of L.1.C.

2074, SHRI RABI RAY : Will the
Mintster of FINANCE be pleased to state @

(a) whether  his attention  has been
drawn to the Government of India Orders
contained in Circutar No. 63 (1) Ins (1)
157 dated the 30th December, 1967 and fur-
ther amendment by  decisions of L. 1. C.
Board dated the Sth December, 1968,

(b) if so, what are the conients of the
Circular specifically relating to the duties of
Development Officers of L. 1. C.; and

(¢) the steps Government propose to
take in view of the fact that not withsjan-
ding the Government of India suggestions,
the latest work norms adopted by the L.1.C.
contain several incongruities and inconsis-
tencies 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : (a) It is persu-
med that the reference is to the order dated
30th December, 1957, The Corporation has
no authority 1o amend this order.

(b) According to the said Government
of India Order the dutics of a Development
Officer are:

(i) develop and Increase the produc-
tion of mew life insurance busi-
ness in a planned way as far as
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may be praciicable in the arca
allotted to him or in which he
is allowed to work through the
agents placed under his super-
vision by the Corporation;

(ii}) guide, supervise and direct the
activities of all such agents ;

(iii) recruit and 1train necw agents so
as to develop a stable agency
force;

(iv) act gencrally in such a way as
to activise cexisting agents and
molivale new agenls;

(v) render all such services to poli-

cvholders as conduce
policy servicing;

to better

(vi} work in the arca allotted to him
as a representative of the Core
poration in that area and per-
form as such representitive such
other duties as the Corporation
muay call upon him 1o Jo,

The said Order also lald down  the fuc-
tors to be taken into acceunt in appriaising
the work of a Dovelopment Officer,

(e) As there is no inconsistency between
the Government of India’s  Order referred
to above and the work norms now  [lixed by
the L. 1. C. for Development Officer,
Government do not propose (o lake any
action in the matter,

w349 qaa§ty @A # AQ AW-muE
wREEAT & TAGAT

2075. it avq ww wfgrare: a@
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Beautification of C.I*.W.D. Plots having
Statues

SHRI R. K. BIRLA : Will the
Minister of  HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased

to state :

2076.

(a) whether the Niw Delhi Municipal
Committe: has any proposal under its consis
deration 10 bheautify C. P. W. D. plots
having statues;

(b) if so, d:tails thereof ; and

(c) whethor there is any proposal to
shift some statues from their present sites ;
and if so, th: details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI

B. S. MURTHY) : (a) N», Sir.
(b) Does not arise.

(c) No, Sir.
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Tax arrears standing against All India Cong-
ress Committee

2077. SHRI BHARAT SINGH CHAU-
HAN :
SHRI HUKAM CHAND KACH-
WAL :
SHRI SHARDA NAND :

Will the Minister of FINANCE be plea-
sed to state :

(a) whether it is a fact that a large
amount of Income-tax is outstanding as
arrcars against the All India Congress Com-
mitice :

the

(b) whether it is also a  fact that
since

Committec has not paid Income-tax
1963 ; and

(¢) ifso, the amount of arrcars to be
recovered by Government for  the financal
years 1963-64 and 1964-65 and for the years
thereaflter and the sieps proposed to be taken
1o recover the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP, C.
SETHI) : (a) Yes, Sir.

paid
April

The Committee has

(b) Mao, Sir.
1,00,000/- in

an amount of Rs.
1969,

(¢)  The following arrears are outstand-
1963 -64 and

ing for the financial years
1964-65 :
Financial Asscsment  Amount stand-
year year ing
(i) 1963-64  1964-65 Rs. 56,479
(il) 1964-65 1965-66 Rs. 86,293

(iii) Assessments for 1966-67 and the subse-

quent years are still pending.

In respect of item (i) the demand is b:-
ing contested in appeal by the assessee  and
time for payment has been allowed till  the

disposal of first appeal.

In respect of /ii) necessary steps as pro-
vided in Law arc being taken,
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Over Draft by Orissa to pay Salaries of
State employces

2078. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of FINANCE be
pleased 1o state :

(a) whether the Orrisa Government had
made an overdraft of Rs, 25 crores during
the last three years |

(b) whether this overdraft was made to
pay the salaries of the State Government em-
ployecs ;

(e} whether the Central Government are
aware of the fact that the State Government
is facing a ““financial dead lock™ now ; and

(dy if so, the manner
Central Government propose
situation in the State ?

in  which the
to me:t  this

THEE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 P.C.
SETHI) @ (a) During the three years ended
st March, 1969, the Orissa Government’s
unauthorised overdraft on the Reserve  Bank
increased by Rs, 8.42 crores  after  availing
of net ad hoe  loan assistance of Rs, I_‘!
crores from the Government of India.

b} and (¢). The Government of India
have no information.  Howcever, the Govern-
ment of Orissa cleared their overdraft on the
Reserve Bank  of the 2Tith June, 1969
after obtaining a Ways and Means advance of
Rs. 16 crores from the Central  Government
and they are not running any  overdralt cur-
rently,

(d) The Government of Orissa have
been advisad to avoid recourse to overdraflls
on the Re-erve Bank by mobilising additional
resources and effecting economies in expendi-
ture.

Tax on Income of Film Directors

2079. SHR1 M. SHIVAPPA : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that Film Direc-
tors carn handsom profits on the production
of films in the country and their average
comes to about 3 to 4 films per year ;

(b) whether It is also a fact that their
payment of Income-tax is not commensurate
with their Incomes and is far low ;
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(c) If so, whether Government would

streamline the policy to determine their  in-
come ;

(d) the names of Film Directors who
paid Income-tax during the years 1965, 1966,
1967 and 1968 and the arrears of Income-tax
due from them during the same period
and

(¢} whether their houses have ever been
raided during the perod and if so, the amount
of unaccounted money recovered from  them
as a sesult of those raids ?

THE MINISTER OF STATE IN THE
MINISTRY OFF FINANCE (SHRI P, C.
SETHI) : (a) Film Directors are usually paid
fixed remuneration and have no share in  the
profits arising from the production of a filin,
It is the producer of the film who earns the
profit of incurs  the loss on the  production
of the film.  Sometimes the producers also
direct  their own films and make profit or
loss on the production of such films.,  while
some Directors may direet 3or 4 Tilms  in
one year, it will  not
all the  Directors
Year in in avenige.

he correct 1o sav (hat
direct 3 or 4 films in a

(b) No, Sir. I any case of cvasion comes
to the notice of the Department,  necessary
action is taken according to the law,

(¢) Does not arise,

(d) The information is being  collected
and will be laid on the Table of the House.

(¢) There was a raid in the case of one
Film Director in the year 1968, but no  un-
accounted money was scized.

Cases pending against Income Tax Officers/
Inspectors

2081. SHRI GADILINGANA GOWD :
Will the Minister of FINANCE be pleased
1o slatle :

(a) the number of Income-Tax Officers/
Inspectors against whom cases are pending
as on the 30th June, 1969 with the Antl-Cor-
ruption Department ;

(b) whether It is a fact that several
cases are pending for mare than live years
or so and the number of pendgncy is increa-
sing day by day ;
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(c) if so, the reasons therefor and  whe-
ther the Ministry approached appropriate

authorities in this respeet ; and
(d) if so, their reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI) : (a) The Anti-corruption proceed-
ings in the Income-tax Department are looked
after by the Directorate of Inspection (inves-
tigation). The number of Income-tax Offi-
cers and Income-tax Inspectors against whom
disciplinary proceedings were pending as on
30th June, 1959 was 37 and 17 respectively.

(b' Only 3 cases were pending for  more
than 5 years, as only 30th June, 1969,

(¢) Appropriate authorities are  appro-
ched whenever necessary for expeditious dis-
posal of pemding cases.

(d}  Full co-operation Is always recei-
ved,

Cases pending against Excise Officer/
Inspectors

2082. SHRI GADILINGANA GOWD :
Will the Minister of FINANCE be pleased
1o stite 1

(2 the number of Excise Officers/Inspec-
tors against whom cases are pending as  on
the 30th June, 1909 with the Central Burcau
of Investigation and other Anti-Corruption
Depariments ;

(b) whether it is a fact that several
cases are pending for more than 5 years or
so and the number of pendency is  increasing
day by day ;

(¢) If so, the reasons therefor and  whe-
ther the Ministry approched appropriate
authoritles is this respect ; and

(d) if so, thelr reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) 1 (a) to (d). Information is being
collected and will be laid on the table of the
House.
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Rupee Holdings of U.S A. in India

2083, SHR1 HEM RAJ:

SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be
pleased to state :

(a) the holdings of U.S.A, in rupee
in India and whether money is taken from
them in the form of grants or loans and
how much interest is paid on them annually
and at what rate ; and

(b} how these will affect the Indian

economy ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (a+ The total U.S, rupee holdings
in the RB.IL as on 30th  June 1969
(including Rs. 53 crores carmarked for
loans and grants to the Government of
India) were Rs. 611 crores. These are
invested in Special Securities  which carn
interest at 1194,

(b) The impact of U.S. rupee funds
on the cconomy has been explained in a
stutement which was luid on the Table
of the House in reply to Starred Question
No. 12 answered on 21st July, 1969,

Increased Use of Kerosene and Diesel Oils

2084, SHRI N. SHIVAPPA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a ot that 1he use
of Kerosene and  diesel  oils  are  likely o
develop at a rapid pace in the country
by 1972 ;

(b) whether any special efforts  have
been muade 10 create  additional refining
capacity for the same ;

(c) the places where the proposed

refinery would be set up ; and

(d) whether It would be in the public
sector or not 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLFUM AND CIHIL-
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MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN! . (a) Yes.

(b} to (d). Indian Insti:ute of Petroleum
has estimated that in order to meet the
increased demands, another eight million
tonnes refining capacity may  have 1o be
created by 1975.  An cxamination is being
made as to where, when and how this
additional capacity is to be created,

faesht & witar gew sriwwiieal gro
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Scholarships for Technical Training in
West Germany

2087. SHRI HARDAYAL DEVGUN :
Will the Minister of FINANCE be pleased
to state :

]

. ]

| ‘

(a) whether the Government of Federal,
Republic of Germany have recently offered
to the Government of India 60 Scholarships
for Technical training in West Germany ; and
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(b) il so, the delails of the Scholar-
ships and the reaction of the Government
of India thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (1) Yes, Sir. Federal Republic of
Germany have offered 70 Scholarships to
the, Government of India  for technical
training during 1969-70,

(b) The details of the Scholarships are
given below

(1) 10 for cngineers from the Rour-
kela Steel Plant

(2) 6 for enginces from the Mysore
Iron and Steel Works, Bhadravati ;

(3) 4 for the Prototype Production
and Training Centre, Okhla.

(4) 10 for cngincers from the Indian
Ruilways ;

(5) 2 for technical personnel connected
with the working and maintenance
of the antomatle  voting device
in both Houses of the Indian
parliament ;

(6) 15 for agricultural cxperts from
Indo-German  Agricultural Deve-
lopment Project.

the Indo-
the private

(7) 10 for technicians from
German enterprises in
seclor

(8) 10 for a course in “Production
Management™ for trainees to be
nominated by the National Pro-
ductivity Council ; and

(9) 3for a course in “Export Pro-

motion and Marketing.™*

The Governm:nt of India have accepted
the offer and the candidates are bzing
selected.

A ® gAfaar & fanter & feg
wRAT
2088. st wfn gaw :  Far qgfean
aqr TAIAA HT @@ HA A qqH 8
gar win ¥
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(%) watfaar #1 geviza §3@ & fog
0T AT F §g@IT F fUT H IREA
#1 £q1971 F a1 H G grA 40§ 18
QIFAT Fr TTCAT F4AT  ; AT I@ FEEAR
Y enfag 17 1 7F 370 § 5 AW

(8) 597 <@ § &7 aF IENIA
ATLEA Y A1A &1 gEaraar § 7

qafeqn @1 WEA WX @w qqn
wg ®Aeg ¥ usy AA (»f 2o e
wsgm) (%) % (@), fua & wqifqar
& gemiza & fsn oT ggI@  SAA &Y
e F1 gearg fagrada § o g feafy
% ag awar quag A4 f& fsa @ida &
FETRT F FEHA N TEAEA

Plants for manufacture of Polyster Fibres
-~
2089, SHR1 MADHU LIMAYE : Will
the Minister of PETROLEUM  AND CHI'-
MICALS AND MINES AND MLTALS
be pleased to stale ;

(a) whether in view of acute shortage
of polyester fibre and only one monopoly
Company that is, the 1.C.1., manufacturing
it and maintaing high price, will Govern-
ment allow  immediate seting up of more
plants for the manufaciure of poleyster
fibres ;

(b) if so, how many new units have
been given licences to manufaciure poly-
ester Fibres ; and

(¢) their annual production capacities ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R, CHAVAW) 1 (a) and (b).
Letters of intent have been issued for setting
up three new units for the manufaciure of
Polyester Fibre.

(¢) The proposed capacity of these
three units 1s 6,100 tonnes per annum of
Polyester Fibre each.
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Supply of Indane Gas

2099, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether a list of the towns in India,
where Indance Gas would be supplicd durlng
the next three years, has been made;

(b) if so, their names;

(cV if not, the reasons therefor  and
when such a list would be ready;

() whether the Indian Qil Corporation
plans in advance for further expansion of its

business; is so, its broad outlines; and

(¢) if not, the reasons therefor ?

AUGUST 4, 1969
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINIS AND ME-
TALS (SHRI DR. CHAVAN): (a) to
(c). Keeping in view the availability of
L P.G. from Public S:ctor Refinerics and of
the cylinders and other cquipment, the
Indian Oil Corporation has drawn up an
year-wise customer enrolment programme
spread over the next 5 years.  Based on this
and also taking inio accouut the Indane
sales in existing markets as also product and
cvlinder availability an vearly  schedule for
the opening of new markets is drawn up,
The enclosed statement  shows the names of
cities where Indane gas  has been introduced
in 1969 and also the other cities where it is
proposed to be introduced in the remaining
period of the year,

Sratement

Markets for Indane opencd /to bz opened during 1969---

Northern Branch Eastern Branch

Barauni Township*
Gauhati*
Kharagpur®
Shillong

Agra*
Gwalior
Dehradun
Gorakhpur
Jodhpur
Gharinbad
Faridabad
Gurgaon
Soncpat
Panipat
Ambala
Chundigarh
Simla
Ludhiana

wustern Branch Southern Branch
Madurai
Madras
Trichy

Bhavagar®
Jamnagar®
Porbandar®
Junagadh*
Gudhra
Broach
Anand
Nadiad
Jabalpur
Surendranupar
Ujjain

Salem

*Muarkets already opened in 1969,

wetg wigsl & geal § «fg

2091, it yaare fag qredt @ qan
afem aq taaw St @W a9 g
Al qg aq@ &1 FOT K f

(%) #ar ag &= & fx na 3 «) go=ar
# a@)z argAl & geai A 30 sfawa afg

B9 & F1707 TH FAW ®T S0 wfamd ernal
facwg agt ¢ ;

(=) qeai & afg 7 &
g, A

AT F1LT

(m) wzai & feazar @13 qar sy
g A1 wafad mar § awd @ "
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& fou gaare «1 a1 FEATH K@ F
famz 2 7

qAfean aq1 wEEA A qE qq
oy e # g WA (s
) : () Tg simfag a@tg-arga,
faim =7 ¥ aiF & geai & fogey ad a0
FFa & 30 wfqwa aF afz gdd avg
AMH A AT FT IOEA FH IS
gl & #1% fafowa auaragdl @y 3
aqify, iz @« &1 37T FT @
g@tg-aiq e qar afersal & sarza
At & g fafess amar @
agify, zasr F7o gega: fadad gar
FAY & K07 Aifwg qrmm g T A fF
aFAz-aaAT ¥ g7 | afz o

(@) =t (v). sr=lg-a1AQ geaqd: aa
# srara &1 @141 2 ST IA% qEg -
sdig qeat 9T fie #33 §, ) qarv &
AT H, " AT gt qfga, fabea
FIE § AAT-997 9T 23433 @A & 4
fazat gzr &t g W feafa § @z & &t
IJIHTFAT IAAT T FE-TITAY 7Y Hqfea T
arar &y aewri gfafima s sfer g
aqrfy I9Q a7 ogF veafafaan §@ Iv-
®e 13 ®1 ITAN FAE A7 Feq1Ed #
fafsaar a1 a4 3 | AP aF arwa )
a¥ fafas7 aslg-wigsl & adq) ez
F1 77 qar g & Ara7 w7tg-nI afas
sqaEwi #1 @ & A =17 F fon o)
wIH IBE AT & |

Cases against Officers of Antibiotics Project
& L.LL.P.L.

2092, SHRI D.C. SHARMA : Wil
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to state

(a) how many cases have been registered
agaiost certain ‘officers of Antibiotics Pro-
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ject, Indian Drugs and Pharmacecuticals
Limited by Central Bureau of Investigations;

(b) the action taken against those offi-
cers; and

(c) whether those officers have been
allowed to continue in the same post or
suspended 7

THE MINISTER  OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D.R. CHAVAN): (a) 5 ecases
were tegistered and iavetigated by the Cen-
tral Bureau of lovesigation in the year 1966,
1967, 1968, 1969 (rill 30th July, 1969).

(b} and (c). (i) In one case, the Store
Supervisor was warned  amd  Rs,
1960 were ordered  to be reconered
from him.

In the second  case, the allevations

against the officers concerned could
not be sustained and on the advice
of the Central Vigilance Commis-
sion, no disciplinary  action  was
tuken.

(i)

In the third cise, tefore the report
and recommendations of the Central
Burcan of Investigation  were recei-
ved the officer concerned resigned
amd his resignation was accepted by
the competent authoritics,

(iid)

The other two cases  are still under
consideration  in consultation  with

the Central Vigilance Commission.

(iv)

Inguiry against Ofticers of (ta Indin, Bombay

2091, SHRI D.C SHARMA @ Wil
the Minister of PETROLFUM AND CHI-
MICALS AND MINIES AND MLTALS be
pleased 10 state @

(a) whether it is a fact that there was an

inquiry against certain officers in  case of
Ota. India, Bombay, a firm of clearing
agents;

(b) whether the Central Burcau of In-
vestigation has completed the inquiry, il so
with what results; and

(¢) what action has been taken against
the officers concerned ?
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THE MiNISTER OF STATE IN THE
-MINISTRY OF PETROLTUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CIIAVAN : (a) Yes,

(b) and (¢). Th: Central Bareau of In-
vestig ition has complated the inguiry and s
report is under examination by the Central
Vigilance Commission.

Maintence of Servant Quarters of M. Ps.
in South Avenue

2094, SHRI SHEOPUJAN
SHASTRI :

SHRI1 NIIIAL SINGH :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

() whather it is a faztthar the larines
and bath room: of servant quarters of M, Ps
in South Avenue are in a very hal coalition
in as much as the floorings of bath rons
are badly beov:n anl [Mushing  cistera in
working order are nat Cied in Lairines by
th: C.P.W.D. ;

(B) iMso, thr reas»s therea® and the
thesiep: bring tivsy Uy ol new Tl ine
cistern i1 the Latrings an b o rxpaic the bub
rooms and other structures ;

(¢) whethor it is alsaya fast thu Service
Squad at preseat postelin Soath Aveous,
C. P.W. D, Eaquiry OJice is ding only
white-washing and no suvervisoy sl hs
viiited s> far o s22 the conlition of s:rvant
quarters ; and

(d) il so, the reasaas thee'or ?

THE MINISTER OF STATE IN TilE
MINISTRY O HEALTII AND FAMILY
PLANNING ; AND WORKS HOJUNG
AND URBAN DOVELOPMIENT (SHRI
B.S. M JRTHY) : (a) and (M. Tazxcon-
ditioa of loors of bath roon: of th: s:rvants
quirtars of M Pl in Soah Aveau: is sitise

factory.  Ta: fushiva cisterns are also ia
workiawg order. [t has, howover, brea
notice ! that thr o::runars of the servants

queters ar id thr hahit of taking water
from the storag: tanks by m:ans of buk:ts,
The water tap: are very oftea not closxd anld
as a result, th: storace tanks g:t enotixd,
Ia view of this, thz flushing cistzrn is not

AUGUST 4, 1969

Written Answers 212

always full. It has also com: to the notice
of the C P.W. 1D, thut son:tines unduly
vigorous jerks are given to the chain of the
flush svstem and this results in the disloca-
ton of the syphon ball inside the cistern,
wihich puts the flush system out of order,
The complaints abou' the [lushing cisterns
are, howzver, pro nptly atteaded ta and  they
are also cheeked once o waek and put in
order whenever required,

(c) Tt is not a fact that the Service
Squad  posted ar South Aveane Engquiry
Office is attending to white=washing only,
The S:rvice  Sguad is working under the
supervision of a whole-tim: S ctioal Oicer,
who s leader of Spad and thr Assistang
Engiaeer and the Eccuive Cagiacer also go
rownd and cheek the woerkiiag of the Sjquads,
The sxreaats giartess are inspact:d by the
Squad aloag with the M Ps. residenzes and
wittever delicioncies are noticel, these are
peoaly attenlde | o, The S:ctioa Odficer
Assistant - Eagiocer anl the Execulive
Engincer also lrequently  visit the servants
quarters,

(d) Does not arise,
Muintenance of Talkatora Barracks, New Delhi

2095, SHRI NIH AL SINGIT

SHRI P, C. ADICHAN :
Will the Minister of HUALTIT AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MUENT be pleased ro stie

G owhether icis o fact that mainterance
of Talkatora Burazks ia which son: offices
of the Lok Sabha and Rajva Sabha Scere-
tariats and the Election Connission are
houses is so inudequate that the flush system
in the latriazs frequeantly  gozi oul of order
anl remiring <o, the bath roo n: remain in
an insanitary condition and the rowd connec-
irg thr premises with oater roads is not
propecly maintined, the elextric finings
like rezu'ators, wivinzs ote, frequeatly nead
reprirs and the elecric curreat supply is
still DC with low voltage ;

(b) il 50, the rzasoas for such a state of
affoirs ; and

prapoic Lo
these

(e) the stepy Goveran:al
tak: to imarove th: cowdition of
barracks 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING ; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : (a) and
(b). These barracks, which wzre cons-
tructed during the S:cond World War, with
temporary specifizitions, ware designed to
last for about 5 year only. They have,
therefore, outlived their life.  However,
periodical repairs are being regularly carried
out.

The flush system in the latrines is re-
paircd whenever it goes oul of order and
bath room fittings are attended to whenever
necessary,

approach roads connecting the
barracks with the main road are In a fairly
satisfuctory condition.  The swezping of
path and caretaking of the buildings includ-
ing clcaning of the latrines and bath rooms
is the responsibility of the D:partment occu-
pying these barracks.

The

Eleetric fitlings like the regulators and
wiring etc, being very old, require frequent
repairs which ‘are regularly done. These
barracks are heing converted from DC supply
to AC supply. With that the problem of
frequent failures of wiring and regulators
would be mitigaed.

(c) As these barracks are likely to be
demolished in the near future for the re-
development of the area according to the
Master Plan, it is not considered wortwhile
to incur heavy expenditure on their com-
plete renovalion,

Upper Wirlha River Valley Project

2096. SHRI K. G. DESHMUKIT : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Government of Maha-
rashtra has made a representation to the
Central QGovernment to the effect that
clearance of Upp2r Wadha River Valley
Project should n.t be linked wigh the vexed
problem of Godavari Basin;

(b} whether clearance will be given to
this project at the earliest, lpoklng to the
interest of Vitdarbha region of Mahhrashtra ;

and
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(c) if so, the reaction of  Govermeat to
the representation  of the Maharashira State
Government 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-

SAD) : (a; Since the settiaz up of the
Godavarl  Water  Disputes Tribuaal, no
such represntation  has been received from
the Government of Maharashtra,

(b) and (c). Mis considered that it
would not be appropriate to pive  clearance
to projects in the Godavari  basin while the
water dispute in respect of the river is under
the consideration of the Tribunal.

Smpﬂg{' of vil drilling work in Alia Bet and
Tapti due to non-availability of
Floating cranc

SHRIT K. NAYANAR :
SHRI P. GOPALAN
SHRI K. RAMANI @
SHRI MOITAMMAD

2097.

ISMAITL:

Will the Minister of PI TROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state :

(a) whether itis a fact that the oil
driliny work in Alia Bet and Tapii is pend-
Ing duz to non-avilability of a floating crane;

(b) il so, what steps have been taken to
gel a floating crane for this work ; amd

() the number of Moating cranes needed
for oil drilling work in India and the number
thereof available now ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLTROLI'UM AND
CHEMICALS AND MINIS AND ME-
TALS (SHRI D. R. CHAVAN) : (1) No,
although floating cranes have stll (o be
arranged.

(b) Efforts are being made o obiaia a
heavy (loating crane, on loan, from an Indian
Port Trust and also 1o purchase a light
floating crane from Indian m;lnufa..'u.m;r.-.r'

(¢) Two floatfng crancs—one heavy
crane and one ligf crane —arc acquired, The
Oil and Natural Gas Commission do not
possess any (loating crane at present,
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Distribution of Gas Through Co-operative
Societies in Gujarat

2093. SHRI P, N. SOLANKI: Wil
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that Qil and
Natural Gas Commission is disiributing  gas
through Municipalitiecs and Local Bodiés
also in General ;

(b) whether Government have received
letters, Memoranda/Representations  from
some co-operative socicties from  Gujarat
for distributioa of gas throuzh them ;

(€} if so, the names of the suid societies
and the details thereofl ;) and

(#) the action taken by Government
thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM ANID CHE-
MICALS AND MINES AND METALS
(SHR1 D. R. CHAVAN): (a) ONGC is
not yet distributing gas to Municipalitics or
local bodics. However, on the request of
the Baroda Municipal Corporation, 50,000
cubic metres per day of  Ankleshwar natural
gas have bren earmarked for distribation to
the domestic consum2rs in the city of Baroda
through the Baroda Municipal Corporation,
Similur enquiries have been received by
ONGC from a few other Municipalities,
The discussions with  these Municipalitics
regarding the supply are at a preliminary
stage. ONGC has asked for details regard-
ing the quantities required, the pressure and
the anticipated Yoad characterisiic of gas
etc.  These details are awaiied,

() o (). The Khambat Taluka Co-
operative Socicty, Distridt Kuira, has re-
quested for o supply of 85 cubic metres per
day of natural gas. Tae quantity is very
small and its supply would not b: econo-
mical. The Commission has  accordingly
requestod this socie:y to  reconsider the
quantity of gas required. N further com-
munication has so far been received.

Salundi Irrigation Project

2099. SHRI CHINTAMANI
GRAHI : Will
TION AND POWER bo pleasea to state 3

PANI-
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(a) when the Salandi Irrigation Project
in Orissa is likely to be completed

(b) whether the loan from the World
Bank is fully drawn and spent by now on the
project ;

(¢) the original and the revised estimates
of the project ;

(d) whether the World Bank  will ad-
vance further loans to complete the project ;
and

(¢) il so, the details thereof ?

THE DEPUTY MINISTER IN THL
MINISTRY OF IRRIGATION AND PO-
WLER (SHRI SIDDHFSHWAR PRASAD) :

(a) By 1939.70,
(b)  Yes, Sir.
(¢)  The  original  cstimate  was

Rs. 465,60 lakhs and
was Rs. 1307.68 lakhs,

the revised  estimate

(d)  There is no proposal for any  furs
ther loan feom the World Bank,
(e) Does not arise.
Revolving Fund Scheme for Housing
2101, SHRI LOBO PRABHLU @ Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING

AND URBAN DEVELOPMENT be pleased
To state

(a) the reasons  for  which  Revolving
Fund Scheme for Houwsing includes construc-
tion of houses by Government when this
can be left to the private sector after Gove-
rnment have development Lud and  provided
loans ; :

(b) the propartion of expenditure out of
Rs. 50 crores in urban and rural
why this does not follow their
deficiency in housing ; and

arcas  and
relative

(¢) the reasons for which schemes for
rural housing are not related to sell help
and loans are given only o those who
provide the large part of the investment ?

THE MINISTFR OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING



217 Written Aaswers

AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY) : (a) and (b), The pro-
posed revolving fund is still in the preli-
minary stagz.  The details of the propoesal,
including the quantum of the fund as well
as its wiilisation, (nfer-se distribution among
the States cte., are still o be worked out.

(¢} The Village Housing Projects Scheme
formulated by this Mimstry is based on
aided sell-help.  Its actual implementation
is however, the responsibility of the State
Governments/Union Territories  Administra-
tions,

Hire Purchase Societies for Construction
of Houses

2102, SHRI LOBO PRABIU : Will
the Minister of  HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DLVELOPMLUNT be pleased

to state

(a) whether Government  propose  to
finance the Hire Parchase Societies wiich
deal with the work ol construction ol houses;

(b) if not, the reasons therefor ; und

(¢) whether G wernment also underwrite
loans advanced to the privice owners  accor-
ding to the schene of the lue Shri Anna-
durai ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTIL AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. §. MURIHY) (a) and (b). The
Governiment  do not have, at present, any
proposal or the resources to give financial
assistance Lo Ilirc  Purchase Societies, as
such. However, under the Low and Middle
Income Group Housing Schemes formulated
by this Ministry, loans are admissible to
cooperative housing societivs for construction
of houses for their membzrs. The loans
nrc‘rcpay.lbll: over a long period at low rate
of interest.

(c) The Central Government have not
formulated any such scheme, According to
information available no concrete shneme in
this regard has yet been formulated by the
Government of Tamil Nadu.
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Development of a water front in Delbi by
Yamuna Bank Development Board

2103, SHRI DHIRESWAR KALITA ;
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased 10 staie :

(a) whether the Yamuna Bk Develo-
pment Board has prepared any plan for the
development of a water-front in Deihi ;

(b) if so, the main details thercof ; and
(c) the estimated cost of the Plan ?
THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING

AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) (). The Declhi
Development Authowity  has  prepared  the

development plan for Yamuna River Froat
Scheme.  The Authority has constituled the
Yamuna Tatt Vikas Board for raising funds
for the construction of temple and  bathing
ghats, The Board has not so far finalised its
plans,

(b) The development plan  prepared by
the Authority has tliee phases,  Phase |
consists of development ol 50 fect  wide
boulevard by nuaking use of the cxisting
carthern bund stretching  between  Nigam
Bodh Ghat and Buddha Vihar, development
of land lying between the existing  bund and
the outer bypass.  Phase Il consists  of
development of land from Nigam Bodh Ghat
10 Buddha Vihar between  the existing bund
and the river. This arci is proposed 10 be
developed as bathing ghats and for boating
purposes. I Phase 111, develoyment of land
from Nigam Bodh Ghat to Railway Bridge
for recreational and religious uses, including
bathing ghats, will be taken up.

(c) Phases 1 and 11 involve an estimated
cost of Rs, 15 lakhs. The cost of Phase 111
has not yet been worked out.

Closure of Zinc Smelter Plant at Debari

SHRI C. J¥N' .DHANAN ;
SHRI R. k, SINHA 1

will the Minister of petrolcum and
Chemicals and Mines and Metals be pleased
1o state :

2104,
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(a) whether the Zine Snclter Plan: at
De:bari is likely to be close | dowa for a few
months due to shortage of raw  materials ;
and

(b) il so, the steps taken to cnsure
adequate supply ol raw materials to the
plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO) : (a)
No, Sir.

(b) Doces not arise,

British Crodit for Fertilizer Project at

Mangalor
2105, SIIRI P, C. ADICHAN : Will
the  Minister of PETROLCEUM  AND
CHEMICALS AND  MINES  AND

METALS be pleased to state @

(#) whethor Goverament have requested
the British Government to release the held-
up British credit intended for the exccution
of the tirst stage ol the long propased fer-
tilizer proj:ct at M ngilore ; and

(b) il so, whether British Governm :nt
has agreed 1o release the held up credit ?

THE MINISTER OF STATE IN THE
MINISTRY 0O PLTROLEUM AND
CHEMICALS AND  MINES  AND
METALS (SHRI D. R. CHIAVAN): (a) and
(b).  The question of financing the forcign
exchange cost ol the project  under U, K,
credit is under consideration in consultation
with U, K. Govl, authorities,

feeelt % gewrd sl A faas! &
{1zl FY oA & for ARTAT W
wfa

2106. =it mg=a fefraaa amq :
it fagis fag -

Fa1 Tateen aqr qfvaw fAowma sk
fawio, srrare aqr 001 fasta 549 a3
FAIF T FIr w0 e

(%) #ar 1z 7w ¢ fx ox qEd
et 71 w7 for fgEAr & qREn
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HE feqr qrar @ A 39w fawd w7
wlzT Bary A & Ao 5 Tqq A FOA
wrd § wafF o1 Ay 2 gwg IR
faadt & Mz ¥ fou g3 1 adl fom
Snar ;

(w) afz g, ot e 1 F1ew §

() 3ar 7z ft g9 & f§ @7 gFd
FAIL 497 37T H S ART A AT
FUAT AT & A 3T gAT A) 37 TiF
ETT A0 FUA 927 & AT A2 F g
fas @t 9v ag wf 97 star @ @
AT afz Mz § fdt @udt 0 qar 771
Foa @1 33 Ufg w3 FT A amdr
T '

(%) afz gr, ar TwFomgaw & gew
g3zT § oy fead graa § faq0 fawsr &
Mz & AU F1 AT 97 F17 7T AN 77
wfm ama adt &Y af ?

tareeg aqr qfeae fagma wie
famta, s qar andtg fas@ S35
# Treg WA (st @0 go qfA) : (F) s
(@). @IT 0F GIFTA FAAE AT FART
&1 @ qar &, a1 3w faqd awrs &
fer <gfaw Fasmga’ w78 3 923,
Fiifw ag w0 &=t aNF fAgin gy,
gofa FY et g B s A, 9z
sz feoar 9% 2F &1 9T WD
FA1ET FT A1) 99AT FAIET QTS FL@T
2, @ ag @iz aoord afasr £ agy
Afg &ar & @ aqET F @6 wE A
ardta #) fagslt & AR @ fam
sirar § 1 afz qar owrEr TaE Wk far ®
W FAIET W q@F 5 > 2 d1 IAN
Fas 25 7 ‘AFAIFA AT F ST H
foo sy &1 afg 7g7 ooy 9Rg faa &
T FAET T 3@ > § A ¥ fawa
gqoort yfascr 1 5wy OFREA,
IAIT & &7 F A 9% § |



221 Written Answers SRAVANN 13,

(m) & g

(7) #F7ifF T =1 ga=ssT Ny fTah
gorf afuszor § AT Fv 3, 7z gAA
FIFTT & 919 972y AE &0

Rural Electrification Scheme under

PL 480 Fund
2107. SHRI S, KUNDU :
SHRI VISHWANATH
PANDELY :
Will  the  Minister of TRRIGATION

AND POWLR be pleasad 1o stae :
(a) whether i is a fact that o rural elee-

trification schems is being drawy up with
the help of PL 480 fund ;

(b} il s, the details thereol ; and

() the amount to brallotie 1o different
states ?

THE DEPUTY MINISTIR IN THE
MINISTRY Ol IRRIGATION AND
POWILR SR SIDDHESAWAR

(ht. A Government
Frectnification Cor-

PRASAD) : (1) and
Company name ! Rural
poratien has boen recently ser up. This
Corporation has  sizned an agreement with
the U. 5. Auiherites for a grant of Rs, 105
crores from Uniced Siates —-use funds acrued
to that Govermment  threngh PLO450 agree-
ment. The grant will bz spread ower a
period of five years in the Fourth Plan
period on 70 (USAID' : 30 (Government of
India) matching basis with the Government
of India's contribution of Rs, 45 crores,
The Corporation will promate rural electri=
fication by supplementing the  financial
resources of the State  GovernmentsState
Electricity Boards,  The assistance that will
be available 10 the States from this Corpera-
tion will be outside the Plan.

(¢) The amount of assistanc: that will
be available to the different  States
through this Corporation will depend upon
the rural electrification schemes that will be
received by the Corporiation from the Stales
and their approval by the Corporation,
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Cost of Produciion at Indian Drugs and
Phar maceuticals Lid.

2108. SHR1 VIRENDRA KUMAR
SHAH ; Will the Minister of PETROLE-
UM AND CHCEMICALS AND MINES
AND METALS be pleased to state :

(a)  whether his atteniion has been
drawn to a statement made by the Manag-
ing Director of the Indian Drugs and  Phar-
maceuticals  Limited and  published in the
“Lconomic Tines™ of 21st June, 1969 ;

(B) whether il is a fact that compared to
international prices, the cost of production at
the IDPL is low, as stated by the Managing
Dircclor ;

(¢)  whether it is also a fact that the
IDPL made huge overall losses in the  past,
because it had 10 sell some of its products at
nearly  one-fifth - of  the cost of production
due 10 comperition from forcign  companies
which, according to the Muanaging Director,
muade huge profits ; and

() i the answers to parts (b) and  (c)
above be an the affirmative, how can  IDPL
become less competitive despite its low  cost
structure and the reasons which made [oreign
companies more compatitive 7

THI MINISTER OF STATE IN THE
MINISTRY OF PLTROLILUM AND
CHEMICALS AND MINLS AND METALS
(SHRI D.R, CHAVAN): (0 Yos. Weare
however, informed by the Managing  Dirce-

tor that he has not been cortectly  reported
by the paper.
(b} 1tis not s, What the Managing

Director appears to have stated was that the
cost of productian of some drugs,  especially
those produced at the Synthetic Drugs  pro-
jret at Hyderabad was comparable with that
of similar drugs produzed in foreign  coun-
tries, and the import prices of the letter  do
not necessarily reflect the costs correctly.

(¢) It is not eatirely correct.  What
Managing Dircctor  appears  to have
stated was that duc to import of drugs at
low prices and the resulting market  condi-
tions Indian Drugs and Pharmaceuticals Ltd,
had no option but to scll some of the drugs -
produced by the Synthetic Drugs and Pro-
ject, Hydcrabad at low prices, which were

the
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sometimzs  as low as one fourth of cost of
production, resulting in substantial loss,

(d) This does not arise, because the
Managing Director has never stated that the
Indian Drugs and Paarmaceuwtical's cost of
production was low. What he said was that
Indian Drugs and Pharmaceuticals  Ltd.
could not compete in the market  because of
the import of son: drugs at very 1w prices,
Prices of some foreign companies who formu-
lated the drugs with imported technical
materials were appirently  competitive  be-
cause of the favourable prices at which they
imported the material,

Import of Crade il by Foreign il
Companies

2105,  SHR!1 VIRENDRAKUMAR
SHAH : Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS Y pleased o state :

(a) whether it is fact that Government
have decided 1o cut dowa the forcign  exs
change allozation Tor importing crude by the
forcign oil comnanies ;

(b)Y whether it is alsy a fact  that Go-
vernment believe that such a cut will not lead
to an owverall reluztion in the amouat of
crule to b imporied dus o prevailing lower
prices of this comodity

(¢)  the average price per crude oil by
the dilferent re“inerics of the Indian Oil Cor-
poration ; and

(d)  whether arrangemenls have been
made to se: that there will not  develap  a
shortage ol refinery  products in case the

foreign oil co naanies decide 1o cut dowa the
production du: to th: lower fureign exchange
allo:ation ?

THE MINISTER OF STATE IN THE
MINISTRY OF PiTROLEUM  AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes.

(b) In their letter to the foreign oil com-
panies, the G werameat have stated that in
view of th: fall in the prices of Middle East
crudes, thzy would be able to bring in  full
quantitics, despite the reduced foreign ex-
change allocations,
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{c) Indian Oil Corporation’s refineries
process  indlgenous crudes.  These crudes
are of different API gravitics, but under the
import parity pricing. the price per barrel
by the Indian Oil Corporation refineries for
34 degree API gravity would be the same as
that pald by the forcign oil companies.

(d)  Yes.

Food Poisoning in Raichur Villages of
Mysore

2110. SHRI S. A, AGADI : Will the
Minister of HCALTH  AND  FAMILY
PLANNING, AND WORKS, HOUSING

AND URBAN DEVELOPMENT be pleased
Lo state

(@) whether it is a fact that about 200
persons were affected by food-paisoning  at
Itagi, Banaikoppa, Mindligeri and Munapur
villages  of Jelburga Taluk of Raichur Dis-
trict in Mysore State ;

(b} the number of parsons among them
who di:d therefrom ;

(e} whether it is also a fact that  there
wis no proper medical aid available  and the
Koppal Police Olficers had to purchage me.di-
cines and supply to the doctors ;

(d} whether any investigations were made
1o find out the cause for the food-poisoning ;
and

(e) il so, the details and the action taken
thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT
(SHRI B. 8. MURTHY) : (a) 103
persons of villages Veerapur, Binikoppa and
Kannyal of Raichur District suffered from
diarrohea anJd vomiting after taking food
prepared to celebrate a marriag: on 28.5 69,
No person from the village of Itagi, Mandli-
geri and Manapur was affected.

(b) None.
(¢) The Meadical Officers of Health,
Kuknoor, Jelberga and Koppal, Health

Staff of P.H.C. Kuknoor and two private
medical practitloners of Kuknoor provided
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the necessary medical aid.  The police also
supplied some madicines worth Rs, 30,56,

(d) Yes.

(e} Food poisoning was caused by con-

sumption of stale Maldi food and Rasam pre-

pared from Tamariad in an untinned Brass
vessel. The samples of stool and vomitting
have been soat for  cxamination and  the
results are awaited,

avst 1g faain afafa & sasg
& FAT TG ATHIT ®Y AZOAAT

2111, ot Ty AR AYTeqT ;A7 TIEE
aar afgx fagiwa «@ix faaia, san|
aar Anta fawa 94 7z a7 11 FH
F0T [

(F) a7 1909-70 ¥ =T 0z
faatm 7fafs widsa & we7da daT =)
fadt fasta wzerqr &y a8 25 &

(=) =7 g7 ST 7157 F 04 fRAA
afafani #1q #7741 § ?

rameer @ar afear fAdea ek
famtar, sam qar andy fawa sa=a
Ays A (A 353> 777) @ (F) Usal
F ¥A7 wgaar 23 ¥ frg ganfum
vgfd & w3a7m ¥ A9 FIFR A Ar8
afgr @it Ter GTF FAwEA F JAY
sy & fam, 1969-70 % =Yg 36 60
(T w11 #1 7T gzEar fqgg £ a3
& zaowrfa 7 30 afewa =iz 9.18
AT 57T 94217 § €7 H 97 A9 HY
& ®7 # gHr 1 UST FIFR K grafgFar
T smamawardl F w3y, AT+
faois ¥%, ST 67 FEFH  (q5F0Q)
arara Afz3) & s |FEar ) I
& @At 3% TE O 98 qg fAaT

(@) gaar 497 F@w ¥ w0 @

#IT 17 219 7 97 q9T 92 9T @ &)
AT |
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Foreign Exchange given to Erstwhile Rulers
of States for Visits Abroad

2112, SHRI KANWAR LAL GUPTA:
Will the Minister of FINANCE be pleased
10 stdte §

(a) the names and addresses of crstwhile
Rulers of States, as have been recognised by
the Ministry of Home Affairs or thejr ncar
relatives, who went abroad in the last three
vears and the amount of foreign  exchange
sanctioned to cach of them ;

(b1 the rcasons why each of  them was
allowed to go abroad; and

() whether Governmoent  will  permit
others to go abroad on the same reasons ?

THE MINISTER OF STATIE IN THE
MINISTRY OF FINANCIL SHRI P. C,
SETHI) ¢ (a) and (b). The Reserve Bank
do not maintain statistics on the basis of the
status of the persons as erstwhile Rulers or
their relatives,  If any spzcific names are
given, the information regarding foreign ex-
change sanctioned  during the last three
yeuars to them as well as the reasons could be
given.

(¢) A decision on such requests is made
on the full facts of the case; relevant details
would  be necessary  before the  forcign ex-
change sanction can be agreed 1o in any
Cise,

International Corference of Communist
Iarties held in Moscow

SHRI KANWAR 1AL GUPTA:

SHRI RAM SINGH
AYARWAL :

SHRI1 BHARAT SINGH
CHAUHAN :

SHRI HUKAM CHAND
KACHWALI :

SHRI BHOLA NATH
MASTER :

SHRI PRAKASH VIR
SHASTRI :

2113,

Wil the Minister of FINANCE be
pleased to state :

(a) the names and addresses of the per-
sons who were allowed 10 go lo Moscow
recently to attend the International Confere-
nce of Commnnist Parties;
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(b) whether Government arc aware of
the news report that some  persons represen-
ted East Pakistan in this Conference but got
permission to go to Moscow fron the Indian
Government;

(€) the reaction of Government on this
news item; and

(d) the action taken against such per-
sons and why visas were issued to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) The fullowing persons were
allowed passage clearance specifically for
attending the International Conference of
Communist Partics held in - Moscow during
June 1969 ;

(1) Shri C. Rajeshwar Rao, C /o0 Com-
munfst Party of India, Asal Ali
Road, New Delhi.

(2) Shri N. K. Krishnan, 68, South
Avenue, New Delhi,

(3 Shri Indrajit Gupta, M P., 38, Wes-
tern Court, New Delhi.

The Conference may have been attended
by others also who had gone  abroad afier
obtaining clearance for visits to USSR and
other countries in Europe without specifica=
Ily mentioning about participation at the
above mentioned Conference.

(b} The question of Government grant-
fng permission to any representative of East
Pakistan for attending this Confercnce, Jdoes
not arise.

{¢) and (d). Do not arise.

Medical College in Kerala

2114, SHRI E. K. NAYANAR : Will
the Minister of HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state !

(a) whether the Kerala Chiel Minister
and the Health Minister proposcd to start
one of the nine medical colleges in
Kcrala during the Fourth Plan period when
Shri B.S. Moorthy, the Minister of State

in his Ministry visited Kerala during the
first week of July; and

(b) ¥ so, the reaction of Central Govern-
ment thereto ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT SHRI
B. 5. MURTHY): (a) Yes.

(b) According to the norm of one medi-
cal college for five million population,
Kerala does not at present qualify for an
addltional medical college over and above
the four colleges already in cxistence in the
State,

Seizure of Contraband Goods at Thana,

Bombay
2115. SHRI VISHWA NATH PAN-
DEY :  Will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that contraband
goods vilued at Rs, one  lakh scized from a
truck on the 23rd April, 1969 by Officers of
the Central Excise, Thana, Bombay; and

(b) i so, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCL SHRI P. C,
SETHI) @ (a) and \b). On 22ad, 23rd April,
1969 officers of the Central Lxcise Depart-
ment Bombay, recovered from a truck 2%
packages of Cinnamon, weighing 1,415 K.
valued at Rs. 70,750, 5 packages conlaining
249 cartons of cigarcties valued at Rs, 12,400
and 1 packages taps, latches, locks, washing
machine, suiting, shirting and other  sundry
items collectively valued at Rs, 12,800, Al
the goods together with the truck valued at
Rs., 10,000 have been seized. The two
occupants of the truck were arrested and
subsequently released on bail.
vestigations are in progress.

Further in-

Temt w-vfm o1y @afm aq seafag;

2116, it favaara  quodd : 347 faa
Y 3g AR £ FO F40 7

(%) 9= 92w # 97 sgfaadi/sea-
fagi & sar M & faaat e anawy,
aFaf oF, °7-FT TR JIFHT § w7
% 5 o wqar @y qfas § s
T g
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(@) sFa weis ufsa/sd &1
A feaat qa-ufy asar & ; ol

(m) w#7 awar vfy &1 IS F@
¥ fou #ar F1gard 1 1€ & F9a F@
¥ faare d ?

fa= gexreg & wsw 9 (ot Moo
a3t) : (%) 7 (7). wifuq g=ar 319
T A & 1 A7 IR A AT @ 2
AT FGT F HF T T & ArAAT

Diversion of River Kamala in Bihar

2117. SHRI  BHOGENDRA JHA :
Will the Minister of TRRIGATION AND
POWER be pleased 1o state @

(a: whether schemes for diverting part
of the river Kamala in Bihar  from its
present course to 1ts old bed from ncar
hakua in Khajauli P S, of Duarbhanga
District have been linalised ;

(b) whether a Regulator for that
pose is also 1o be given ; and

pur=-

(¢) if so, the details of the schemes
and the time limit for their completion ?

THE DYPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWLER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c'. The State Government
have reported that the schemsz of diversion
of river Kamala is under investigation. The
question of inclusion of a pucca Regulator
in this schem= is also under consideration.
The scheraz is yet to be finalised.

FEEETY (AT WAW) A TEM}
fexai &) wdil

2118 it #HiwrT &T8 ¥TAT : F@
faer d4Y ag Farw A Fow F {5

(%) s7raz a2 fsgas a3 ¥

wEEEE § Wi ferel € 54 2 &
W19 AT IIAT SHATMN 7 G E
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(@) sarggraa d fF25 G &
FFWeAar & g ¥ fevz ok
ey agt fasgs Iq@e 7@ T ; ax

() afz g, o =% w7 F1I97 37

fa= wramma § g "t (ft wo o
a8) : (F) ¥ (7). T@ grag F g
T a7 aF #1% fowrma 7@ felt 20
e frgas 3 sa 9w awE
A fewel (3377 w21ev) @raed) grd
aim &t qfF #1 &1 f6T o, IuT s2w
F ATHIT FY 37 qeweyg & foar aan g,
faa®r a7 anft as gra 78 gar 2

Loktak Project

2119. SHR1 M. MEGHACHANDRA :
Will the Minister of IRRIGATION AND
POWER be pleased to state  the nature of
the work to be taken wup for the Loktak
Projxct during 1969-70 and  the amount
allotied for the same ?

MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA.
SAD : The Lokiak Project has not been
formally approved for implementation yet,

THE DEPUTY

Transfer of Doctors and Specialists from
‘General Hospital, Manipur

2120. SHRI M. MEGHACHANDRA :
Will the Minisier of HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether any orders have been
issucd for general transfer of Specialists
and Doctors from the General Hospital,
Manipur;

(b) if so, the list of the Specialists and
Doctors so involved in the transfer ;

(c) the reason for the transfer en masse;

(d) whether any protest was lodged
by the Government of Manipur and Public
in this regard ; and
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(c¢) if so, the nature of the
and the reaction thereto 7

protest

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) No sir. Only two
doctors have been transferred on admini-
strative grounds.

(b) 1o (e). Do not arise.

Payment of Allowance to Nursing Staff
of Manipnr Government Hospital

2121, SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer 1o the reply
given to Unstarred Question  No, 2357 on
the 10th March, 1969 and state @

the said  Allowances have
the nursing staff of

(a) whether
actually been pald  to
Manipur ;

(b} if not, the rcasons for the delay
in payment of the same ; and

() the amount of the said allowances
for different category in the nursing staff
in detail ?

THE MINISTIR OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN  DEVELOPMENT (SHRI
B.S. MURTHY) : (a) and (b), Yes in
the case of trainee nurses.  In regard 1o
other nursing staff, revised orders sanction-
ing the various allowances with  retrospec-
cffect on the Assam  patiern  were
May, 1969, and arrcars
these orders are under

tive
issucd on the 31st
consequent 0
payment.

(c) A statement containing the requisite
information s laid on the Table of the
House, [Placed in Library See No.
LT —1507/69].

C.P.W.D. Sectional Officers Posted
at Tulihal Airport

2122, SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH AND
FAMILY PLANNING, AND WORKS,
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HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Central P.W.D. Scc-
tional Officers posted at the Tulihal Airport
for the construction work of the said
airport are given Tulihal Project Allowance
or special pay and Rent free residential
accommodation ;

(b) if not, the reasons for not cxtending
the said facilities ;

(¢} whether it isa fact that the con-
struction of the airport is raken up as a
project and the Seetional Officers are made

to work more than the wusual  working
hours ; and
(d) il so, wheiher any  payment of

special pay or otherwise is made to them ?

THE MINISTER OF STATI IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, 1HOUSING
AND URBAN DEVELOPMINT (SHR|
B. S. MURTIIY) @ a). No, Sir. )

(b) and (). The
the consttuction of the Tulihal  Ajrport
does not sutisfy the conditions Laid  Jown
by Government for the grant of Project
allowance.  The mere fact that  the  super-
visory stall have 1o work overtime also
would not entitle 1o project allowance,

waork  relating to

(d) The question of granting COMpensi-

tory allowance to the CP.W.D. siaff
including Officers  working in  Munipur
under the Manipur  Central  Division is

under consideration,

L1.C. Loan to Business Houses

2123. SHRI P. C. ADICHAN :
the Minister of FINANCE be
to state :

winl
pleased

(a) whether credit giving policy of the
Life Insurance Corporation so  far has
operated In favour of more and more
monopolisation in so far as a large per-
centage of loans granted by the L.I.C,
1o the private sector have gone to the
Tatas and other big business concerns ;

(b} if s0, the perccentage of the loans
granted during the past three years for



233 Written Answers

various ventures of the (i) the Tatas (ii) the
Birlas (iii! the Buajorias and  other big
business houses ; and

{c) the steps being taken by Govern-
ment (o ensure that the credit of the public
sector financial ageacies is  not directed
towards concentration of economic powers
in the hands of a fuw monopolists 7

THE MINISTIER OF STATE IN THE
MINISTRY OF FINANCE, (SHRIP.C,
SETHI) a).  The investments of Life
Insurapce Corporation in the private sector
full into three main parts 3

(i) murket parchases of shares and
debentures which constitute a large
part of the invesiments. These do
not constitute any  direct financial
suppert to  the companies con-
cerned  as  they involve a transfer
of  sharcholding from one shiare-
holder to another  withowt effecting
the companies ;

(i) direct loans to companics ;  The
Life Insurance Corporation com-
menced  granting  term Joans to
public limited companies only in
1964, The total loans outsianding
as on 31-3-1968 were Rs. 17,35
crores, of which  Rs. 930 were
outstanding  against 75  business
groups relerred to in the Monopo-
lies Inguiries Commission Report

under-writing and  dircct  subscrip-
tion to shuares and  debentures of
companies. The figures for these
investments are not readily  avais
lable and are being collected,

(iii)

(b) A statement giving [igures of loans
granted by the Life Insurance Corporation
during the past three years to the companies
of the groups referred to is luid on the
Tuble of the House, [Placed in Library
See No. LT—1508/69]. Figures of direct
subscriptions to debentures  of companies
belonging to these groups arc not available
and are being collected.

(c) When industrial concerns belong-
ing 1o big Industrial groups,
which have got an industrial licence
from Government to imlement a project,
approach financial institutions for financil
assistance, they are required by the institu-
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Police Vandalism in 234

West Bengal Assembly (CA)
tions to provide a larger proportion of
their own resources for financing the projects
which  they undertake than  what the
institutions would normally  expect from a
smaller entrepreneur, if he were also to apply
to the instituwions for financing a similar
project. The futwe policy to be followed by
the financial institutions in extending finan-
cial assistance to large industrial groups
in the light of the observations made by the
Planning Commission in its approach 1o the
Fourth Five Year Pan and  the recent
Report  of the Industrial Licensing Policy
Inguiry Committee, is under consideration
of Government,

12 25 hrs.

CALLING ATTENTION TO

MATTER OF URGENT
PUBLIC IMPORTANCE

Vandalism by Policemen in West Bengal
Assembly Premises

off agars fag (2z7177) @ Iqeaa
qz1zg, ¥ sfgaradta 3« gz § faea-
fafra faag 1t 3w mFals gz 947 F1
eqrd feAmarg itz ggar szar g fx 3
79 gt ¥ nE FFdeq T

“qfsgdt aars faarm 7o § aftge
% qfes sdifaar sro a1 af arg-wg )’

ot vy fosd (577) : A1 q3eqr 7
g5 2 |
wr a% ag afewndt 7@) s afe via
CICE B S CTC A G2 S (L I
egfar gars Q@ ¥ 927 2A)
g4l & @A AY 0% AF7 & ArA
qY | qNT AT QI T1T 919 195 F7
A A eR gg A FgU & ¥ET swy
Ay qre as o A ay fee g wqo
afeq gadr A7 A F—AgTATAY FIX UF
ass gasl fear ffqe
MR. DEPUTY-SPLLAKER @ So far as
the point of order is concerned, [ would
like to say that the Home Minister was re-

quested to please make a statement on the
latest position ; so, he must gather inform.-
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[Mr. Depury-Speaker]

tion and he is not going to lay it on the
Table of the House now " but he is going to
read it out. So, | do not think that this
demand is justified. 1t is just a three-page
small statement.

oY 2w fagrd meda (asungy)
AT AT sTEAT FT T3 2 |

T Sl EAAIFEO FFAT AT EFIFIT
7 § Iad gIEg oY wiar 3§ I@F!
wifes 78 fFm wrar &1 #A o gA)
faug a< fzar ar &fsa gavdm & faan
qr, A& raT 725 & 0% faad sasr
U 9F ITF 747 |

MR, DEPUTY-SPEAKER : The lan-
guage of the notice is that of the notice re-
ceived first, The first name is kept; and, the
other names are bullotted,

ot yzw fagr) Femdt @ IH ATAS
W age) gaar &1 W 7 41 A fear
war & ag ddfesy Fat ¥ s wan 7 gAR
aY 72 fagr 4

o g femd : ag gIr 4 g fFa
3 Y 9w fzq I3m@r ar 1. (saEw)...

MR. DFPUTY-SPEAKER : We shall
seE.

SHRI H. N. MUKERJEE (Cualculta
North Last) : On a point of order, following
upen what Shri Atal Bihari Vajpayee hus
said.

The formulation in the notice is ;

*'the vanadalism by .pulictmcn in West
Bengal Assembly premises™,

This is now on record.  We have to be
sure that our record js proper, Does this
subject as formulated here in this notice
come within the ambit of this House 7 It
does not. The wvedalism of pelicemen in
West Bengal Assembly or Timbuktu would

" not come within the ambit of this House,
It just would not if it is formulated
in this fashion., Why does your Depart-
ment not do something to rephrase it?  As
it is, how can we discuss this matter 7 We

R
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have already brought it on record. You
may change it on record and then have a
discussion or whatever it is.  But we cannot
proceed on this,

MR. DEPUTY-SPEAKER : The main
question which was raised and on which
basis 1 had permitted was that the sanctity
of the legislature had been violated, that is,
the sanctity of the legislature which is the
custodian of the provisions of the Constitu-
tion. That was the basis on which 1 had
permitted it.

SHRI H.N. MUKERIJEL :
make that a record of the House,
friend Shri Yashpal Singh

You may
My hon,
has rewd  out

something  which is part of the record
already. and unless you change it this
matter cannot be  discussed.  Last  week

when this matter was raised, 1 was not here ;
otherwise, I would have pointed this out,
Anyhow, 1 do not wish to intervene at this
stiige, but what I would suggest in this case,
if 1 may, is that the statement might be
read out by the Home Minister, bt no
questions need be asked today, but o discus-
sion might take place on the subject that
you have indicated, because a discussion
otherwise would be vitinied by the kind of
questions which would  necessarily  follow
the kind of notice which has been put on
the agenda today. If the subject is *vandalism
by policemen in West Bengal Assemb'y pre-
mises’, 1 am entithed 10 ask  all kinds of
supplementary questions which would not be
appropriate,  Therefore, let the Government
place whatever facts in their possession and
then the House can discuss the appropriates
ness of the sanctity having Peen violated,
and God knows what. -

SHRI P. RAMAMURTI : (Madurai) Having
admitted this call attention, we must rememe
ber that after all, the conduct of the police
of the West Bengal Siate is entircly a matter
within the jurisdiction of the West Bengal
Government and they are to deal with e :
whatever might be the record I am not  very
much bothered about the framing of the
question—you, as the Deputy Speaker pre-
siding over this House should sec to it that
any discussion on this question that has
been raiced is confined only 1o the sanctity
of the Legislative Assembly having been
violaied, nothing more, nothing about any
thing else ([nterruption).
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SHRI PILOO MODY ;1 (Godhra) Why
has the sanctity been violated ?

SHRI P. K. DEO : (Kalahandi) It isa
matter of grave concern to us and to the
entire country,

SHRI PILOO MODY : It is a very good
idea for all of us to send our questions first
to Shri Ramamurti. Let him initial them
before we put them here !

SHRI P. RAMAMURTI : | have every
right to say that this question which con-
cerns the jurisdiction of the West Beneal
Government should not bz allowed to be
discussed here by anybody, whomsoever he
might me. I kpow the Swatantra Party
cannot go to the Bengal people. I am not
bothered about that Party ([uterruptions).

SHRI PILOO MODY : We shall ask
whalever guestions we consider  appropriate
(Interruptions). We are not going to
tolerate this from him ( [nrerruptions).

MR. DEPUTY-SPEAKER : Just now
Shri Mukerje: and Shri Ramamurti  have
made certain submissions,  The first point
made was that we should postpone this call
attention (Interruptions).

SHRI P. K. DEO : This is a very grave

matter concerning the cntire country and
we want to discuss it ([nferruptions).
SHRI S. K. TAPURIAH : (Pali) Let

the Speaker or the House edit every question
that is put ! ([nterruptions).

MR. DEPUTY -SPEAKER : Shri Rami-
murti has mwde a valid point, The other
day when I made certain observations, 1
mad: it wvery clear that this House is not
entitled to encroach upon the sphere of the
State Governm:nt. At the sams tim?, w:
cannot remain indifferent whea the sanctity
of the legislature is violated, outraged by
certain police personnel.  So on that basis,
1 have admitted this calling attention mo-
tion.

SHRI KANWAR LAL GUPTA : (D:lhi
Sadar) There is a brecakdown of the consti-
tutional machinery there.
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MR. DEPUTY-SPEAKER : I have made
very clear the basis 02 which I have admit-
ted it.

SHRI SURENDRANATH DWIVEDY:
(Kendarapara) That day we understood that
after he makes a statement, you would allow
a discussion on the whole matter, Now it
has come in the form of a call attention
motion. Would you allow a discussion also
on this ?

MR. DEPUTY-SPEAKER : That day
when [ observed that I am admitting a call
attention, mo:ion I also said that | have re-
ceived severel notices from hoa, members, [
am keeping that in view, It is under consi-
deration.

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN) : Mr. D:puty
Spoaker, Sir, according to information fur-
nished by the State G wernme:nt, on July 31,
1969 som: West Bingal police personnel
became highly agitated in the 24 parginas
pMice lines, Alipur over their demand for
immediate handing over of the dead body
of Mauaik Sankar Dutt  Sarma  from  the
M minpore Police Morgue for taking out
a funeral procession, The agitated and unruly
police personncl than forcibly entered the
office room of the superintendent of Police.
24 parganas and ransacked his office. After
this violent demostration about 500 West
Bangal policem:n went in a  procession
abour 230 P. M. towards the Mominpore
Morgue tuking the Additional Superinten-
dent of Police of 24 parganas at the heal
of the procassion, They brought out the
dead boady from a truck and cam: back
to Alipur polic: lines at about 3,15 P, M.
Thereafter, a funeral  procession was taken
out from the police lines.

The processioa paraded aloag Reforma-
tory Srreet Debendra Lol Khan Road, Lower
Circular Rouwd, Kid lerpore Royad, R=d Rad
and Rni Rashmni Avenue. At about 4,30
P. M thry reach:d nzar th: Suth-East
gite of the Assembly Housz, They wanted
to g insile th: Assenbly compound but
the Calcuita policzmea poited at th: Asszm-
bly gate tried to prevent them. This resulted
in an altercation and scuflle.

A section of the processionists made
their way forcibly and rushed inside the



239 Police Vandalis inm

[Shri Y. B. Chauhan]

Assembly building, They caused damage 1o
the furniture and  fittings of the lobby and
forcibly entered the Assembly Hall, They
also caused damage to microphones and
other furniture and injury to some Members
of the Legislative Assembly, The  Assembly
session was  adjourned but  the fiicnzied
policemen caused damage to the furniture
in the Speaker’s room  and ran towards the
Deputy  Chief  Minister's room in the
Assembly House, One of the security per-
sonncl of the Dyputy Chicl Minister was
Injured,

The Deputy Chicl Minister, while sym-
pathising with the death of the policemen,
rebuked and castigated policemen for their
utterly indisciplined behaviour in defiling
the sanctity  of the House and told them
that they must apologise for their behaviour.

The remaining processionists along  with
the bier cntered the Southern  lawn of the
Assembly  compound and  waited there. At
about 5.50 P M, the processionists were per-
suaded to leave the Assembly House to
avoid a clash with another big  procession
which was coming towards the  Assembly
House. The Tuneral procession then  procee-
ded to Dufferin Road  where  the dead body
was removed in 1 West Bengal police  truck
and taken 1o the Keoratala burning  ghat
for cremation,

The State Government  have  decided to
dismiss under  the proviso 1o Articie 311
(2) of the constitution a vumber of mutinous
police personnel, They have also requested
the Central Government 1o alert the local
army authorlties to keep themselves in a
state of  instant  readiness to come  to the
aid of the civil power if and when required
suitnble instructions, as  requested
by the State Government, have been issucd
to the army authorities.

There can be no justification whatsoever
under any circumstances for the reprehen-
sible and objectionable conduct of the police
men who entesred the West Bangal Assem-
bly on July 31, 1969 and behaved, in this
manner.  The disordly and  indisciplined
conduct of some members of the police
force in West Bangal descrved be to condem-
ned in the strongest  possible terms. 1 am
glad that all sections of public opinion have
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deplored the disgraceful incidents of July 31,
1969,

ot gmus fag (Tzuga) - IwreTs
mZ1zT, g fEaY ar s sns § ) 17
72 &1 29 1% q39% ¥ qfvx Afzv ®
@ & ATl A w77 A T marear
aidY & gafan grarfqat ady & f 5
zAR wATT & "Afar ¥ woz frar 907 )
§ saar Jrzar 5 agi 300 & $0a A
afaeszd 32 9 7 3ar fa & qear 7 ar
M7 F aMg 9 ar grg F2 g0 GS AN
& g P ya7 Mize F AT G Tm oAy N
az T ZiF T1T FT A& K7 2AT Z 1 A4y
&Y ¥ w717 AfFwazd avaat Ftavz I3
77 wtT 3eEld waar fzad | 3 |sgra
q1z9 T 17 97 M FT AT § fF Az
qT07 T GLAT F TTANET FIF vela
F 2y fhar sirg o7 920 97 307 20
70 A1 AT I/ AAT ST T T3
H9% gra ¥ fAT® A@Ar ) F@ w99 03
HAY § @rAAr wizan 2 5 Far 59w Az
A1 wfFd #1 gtAmra 17 97 oF qifqw
gaid gra & fawe @rgar o oY F53.07 nF
faehziz safag § a7 wrva aTmT & gz

41 1 gAfaT & 38 wiw qa@Ar
gar fr @z wa7-3a7 A a|d a F1%

AIF-AIF IANT

“q RHT-3GTAT AM A FT, qAT I
fe Trme 341 g ¢ W weaAl & § oA
aTT, g0 wad &1 qara 2"

SHRI Y. B. CHAVAN : The
Member has not asked me for any  informa-
tion. He has expressed  his views in a very
beautiful Hindi language.  This much | can
say. But, really speaking, he has only ex-
pressed his views, arnd 1 can only say  that
I do not agrce with him,

ot szm fagrd wAday o Iqreny
walzm, A1 AZA g WA ¥ AT H Faw

frer #3793 TgAr 91g & QT &)

hon,
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afexq dara €1 fag @ & it g7 gar
ag frzdta 31 fadl 1 s oc gfeg
F HqraOr F A4 A0 AT A0 @war
2| BffT 2391 $33 & 17 7R q5YT §
f& 92 #4r adza 3 qF7T A A7 A A
Faf gf Y =AF GHG H AAT FFAH
dqiT 74Y faar

IqrEqer HEZA, A(A®HY €770 00 f®
RIFANT qZET FHAAT |ArzA 4 fF wrwEy
AT F uF g9" usqy # ag qfefeafy
74t dar gz fx gfsaary sgmaa &a
a7, aAiErda g1 a0, wiT faym awr ¥
W37 H 94 T qzea) 9T 39307 gas feo ?

Tq geaey 7 Az o FEragrar s
faa gfaq @13 1 gear 4y 0% ag gaal
fpa qfefeafagy & @ 78 oYt 3a% graq
¥ oY gz WA wza gEr @ wfET 39
F1 33957 AYTN 2, AT & AT HFAN-
7% 21 390 0g AN FTMA FAS gAAT
? fy afgam ams IFLT T AV Y -
w17 g 2 IW AT F amA W@ I ? A7
&1 a1 qrez arfeq &1 & 9T 9 a3
FIXE Tz HN F1E NezaT agl &1 I90-
ey WEIRG, ATEAq H g AIHST AgH
TfIT 2 1 957 gz & fF ¥ awie w@d
Fg At & ar 7l 7 #a9 I gaqt g ar
7Y 7 FE A F G AT AAFTD
uFT T A1 7T & A1 Ag 7 g wA Agl-
Zg ¥ ©q arg &1 #1% goaa T fear fw
qfzat dms & e o7 gfeq azda
% fom wigq & qzogx §1 IT@d sgU
12 31 T @ AgY A wradar) wegfaer
qief & Far saYzzig oA § 0 w2
gfers wasia & tardo. 219 A aFAr
& 1 wa T Figq aegT § mfaa § sag
1o glo &TSe Yo ¥ 1T g1 awar g ar
AT FIHT & 317 ¥ g1 Tifgd | sar
g WY 74T A 9FEA AME T G

Fqar 2 fFead acard o d1 w9
@AG A IZN L, FAT 4T HATT Ao
gqréo mo g3 FI A1 F41 T WG F
qegeg § qfygq Smre AT §IWT & 99
Y5 qury g g # 7 H07 AF A Uz 0wy
wElRT A WA AT 2 HIAGT FT @R
F7H & fa0 a1 27 qradl &) [iw #97 &
for ofzag e 4 niv gt ad ? ey
1T 1 ggUAr ew fw gz wAw 3aw
gfaqdal o wava zqq41 £ A7 21 &H
art wiiz At qezygfe § o & foo gt
w12 & fFel eqmeia &Y seguar & oF
®fqaa a7 | 3ar gz wAY W@ ag AT
afzag i3 £ wTEFITF A T AMT
g7 am azspwa fzar a3 oAl awn
afrww qars 1 @vw gz gag wAd F
foo qai7 & 7 sz dmz aft 2 Aram
QIHIT T/ @3a5T 7«17 Hf 315 739
3213 7 fom grga d ?

afana & sraia sy "FT A
fagar faar 1 apar 2 1 &% sk Fadeq
frar f5 arqar afean qm= w1 a8 2
amer fedt usa & ox 9fag a= ar 44
21 wrEty amas § wfaor & foo gz
oF JqAT AT qofy ¥ fr=ay & fasgra
afeqt @71 T wrdiea 71 awda frar 93
g7F Fawd 7 a8 afifigfq 1 qma
F2Ar 9% 21 &1 afiar S @i 7 =
DA E I AW A TAF F02A F o
a7 w@ar wifza

Jqreqed wA12q, & Fg wA qEAl
WEgA § | I GG ArAAT MENT AT g
4 At w1 <tfaca 2 e ag aza a1 ag
3@ fe aftaw anr= & gz ofefrafa
#4¥ q21 g§ | I8 WAAF q2AT ALY & 1 €H
¥ qg ¥, & g w1 gafgr § wgaz gk
oY | ss8ar 21 71 F feerae a9 ¥ 9w
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F Fiw &1 1 T FCDE Ar A€ ) fend
¥ wgr g1 & {5 9g fq o Faenfaai 3
qfaa a7 gaar f&r ) faaifaal &) gran
< & foq wewmrwar Atz Tz # gfeq
@ & Fegw § 9w w7 famfaay ez
gwar frar | €A & T A g A Faw
i gg ofsa & wawad &1 grg
2 Far 7z g9 ¢ 0 o7 ¥ w37 19 A0
e a4t 2 gfeg & uadfy qveq 41
A Aar @2 ? oz g &
aEgad) gfez arff oF gad ugEs
gfsq afrga adt st FEA § 7 AT
gfeg & sfysidy sagg § a3z 7 & 8T
"yt T I E ? #9797 A7 & 5 gfeq &1
aNas qre¥ figTag gad 2 Wi
gfem qz geax  frg o & gfew =1
gteor Agf fa=ar | gw afifeafa & oF
®T€2gF F1 gear & qf 1 F AAAT AZAT
g i gar 7z w0 wdEa A @rd gesufw
¥ a § fa=wre frar @ st awr el
SIS THA FY & 7 IqTEqET HENEA, FAT
aY gnit FfF s g7 w1 FT AF-LNE
g fadar @t ag 991 ¥=y adF § A
g&h | gafen § gz g7 FT @ g )

A gzAt & AT H gArR Frgface
ferst Y & @ Q@AY o il AfE
g ®Nt At zrAmdw 7 FT,  H3-E
Fa 3§  fF f1q @ ofifeafa Y fomd
g FT gfFe i Sar mEa WA
93 faaw go faq srazo 71 fF amda
agl, fear sr agar ¢ ? dfew a9 &
w91 & @ qX gz 4 ALEq
% ggq ®) fasmw § a =fgo

MR. DEPUTY-SPCAKER : Order,
order, 1 have permitted the question, 1 have
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heard 1t
rights,

very carefuly. He is within his

SHRI S. M, BANERIJEE (Kanpur) : I
have got here a copy of the whole statement
of the Deputy Chief Minister([nterruption).

MR, DEPUTY-SPEAKER
order, The hon,
at this stage.

+ Order,
Member cannot intervene

SHRI Y. B, CHAVAN : Sir, I would
request the hon. Member and this hon.
House to first of all sce the points that we
are discussing and the background of it.
Naturally, I know hon, Members are exer-
cised over what happened in Bengal the
other day, But, at the same time, we have
to keep in mind the way we can function
here in this House tuking into consideration
the Centre-State  relationship.  The hon,
Member just said in & humorous way that
the Home Minister is like a  postman. Well,
naturally, in matters which are exclusively
i1 the field of the State Government, when
this hon. House wants to get certain  infors
mation about them I think it will be the
duty of the Home Minister to rely for his
information on reports that he gets from the
State Government,

SHRI J. B. KRIPALANI (Guna) :
You have not given all the information,

SHRI Y. B. CHAVAN :1 may have
other information (fnrerruprion).

SHRI ATAL BIHAR! VAJPAYLE :
The Home Minister promised to collect in-
formation about the death of the police
constable,

SHRI Y. B. CHAVAN : What I have
just mow said is en record and I do not
think I have said it.

SHRI J. B, KRIPALANI : But the
correct information is with Shri Banerjee.

SHRI 5. M. BANERJEE : I have with
me the stalement of the  Deputy Chief
Minister.

SHRI Y. B. CHAVAN : Whatever that
statement may be, I do not consider Shri
5. M. Banerjee a reliable source for me, |
would again plead with the hon, Members
that if the hon. House desired to discuss the
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general question of conditions in Bengal
and, Sir, il you permit it, that can be discus-
sed at later stage. But 1 would like to plead
with this hon. House that the question that
we are discussing today is the behaviour of
the policemen in entering into the Assembly
s (Interruptions) Tt is that, itis that
particular aspect. and under any provoca-
tions, under any circumstances, this parli-
cular behaviour cannot be justified, There-
fore, it will have to be disconnected from
whatever the other conditions may be. If you
want to discuss the other conditions, if it is
within the power of the House and {f you,
Sir, permit it, certainly 1 will participate
in that debate at that time.

SHRI PILOD MODY : It can be done
provided you give full information.

SHRI J. B. KRIPALANI : This is not
an isolated action; actions are connected
with each other.

SHRI VASUDEVAN NAIR (Pecrmade):
Sir, if you are permitiing him, then you will
have to permit me also o have my say.

MR. DEPUTY-SPEAKER : I am not
permitting any one.

st &o Aro faardt (afaar) : Sureasr
#EtEg, star A arsag ate gie fafaee
AFg g ga s A ¥ Fad € fw
AqrASA 7 ag gz @ vk 1 AfeT T
Wegaadt @am § A= @9, (-
W) ATAHT T qrEEaidr gfergtor
HgH @ A 9C @19 ar fa@ ™
T w9 s@A¥  ga¥@  Whegaa
. (t@aEm). .. § 77 77 w@rar & g
Eq ATH & W g1 gH @)W 59 a1@ ®)
T GRS At 45 1T /AT 91 a&dr g fw
gW A U amEd §, afes N & 39
ATF 42 g & WX ag tilTargEs faar
T aY 0% 97 TAF! gEdY ra¥ Javw
e & gE

531 Fgd gn & A w@ay ¥ aaw
agat § f5 #ar 3z @3 & § fr qead
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Zr3g qAeTAY § 17 W1@ qT E, Atz
e NFaT A F F7 & F4 7 A0 AT
qo¥ T gHq AT H &0 AFar g1 fedy
s fafrezz +1 2z migq ar 5 7z 98-
T FYFIAT F I AT G0 F 1 IAW I
foq arge a1 FF = s@ify ag aga gre
AFT gaw q7 3T F 30 JarT . qar
st@ardl & fawar &1 w7 g qrst ArEdy
a7 92 9 qT AT A3 T | HAT ¥ A9
g & @ wF WX § W1RWA A7 @7 471
a7 M FIEC A &1 @ fawma tear
frgq Az WFT I FE M 73 7
®TA qig !

Far gz WY @@t 2[5 o wEdr gaf
|/ITC T, IA% DA 1T fAwe 9 0
oY, AT F7 F12 foq a7 9 A1 7% w7
& af qY, Ategax azr & gfeq el
&1, 91 ont & a4l @, o7 FqEr iEr-
Fma fa=r 1

Far gz W 7d) % 7330 gfeq qal-
faoma @ o gar oeifaowa 3 gfew
waard gfafa 1 7z 24 9w #02
A3y g H fimz & 1869 %
aga arT 9fawr 7 )

Ia¥ foar & f:

“This Association has a  report
that a section of police personncl led
by Mufazzul Hague, Sachine Sarkar
Prakas Sarkar and Haren Ghosh of
Howrah District Non-Gazetted Police
Karmachari Samity came to 24-Par-
ganas Police Lines at Alipore and
pertlcipated in the funeral procession*

ug afafy az & ararg o and 7 & arw
g gt & 3wy & 437, gafge
qzar & {1 |

“*They raised slogans against this

Association and its lcadership. Some
members of 24-Parganas police force
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also sided with them™, the statement

also said.

‘On behall of the WBPA a floral
wearth was placed on the body of
Maik Sankar Dutt Sarma, the state-
ment said.”

Fq7T T W A1F gE1 & ST T IHIT T
STIT TN HAY F ETHT FT MT TEIL
faai wgr mar @ fF &3 o saifq ag &
fagez frar & o =a & famfedi &
ST & o

“He was in an agitated mood and
behaved rudely with me.™

99 98 7% | TZ FEdT & ¥ -

Seses the L ader of the Opposition
was not present in the House that
time I, as the  Sceretary  of the
Congress  Parliaomentary  Party of the
Assembly, decided to ge to Mr. Jyoti
Basu, On  deciding this T went to Mr.
Basu's room and tried to convey  the
feeling of the policemen. He wasin
an agitated mood and  behaved  rudly
with me. | wanted to tell him whether
he would ask the  policemen of their
grievances  or would  go 10 them
which the Ministers usually do with
the demonstrators or  processionists
who approach the Assembly ™

ag A1 mo 1 A W A § fe o

“The charges labelled against me by
Mr. Jyoti Basu and his party mem-
bers are false, malicious and an ats
tempt to implicate Congress o cover
up their failure in’ maintaining law
and order in the Siate and to divert
the atleation of the people.””

TEF 19 3qT TAAHZ FT AT AAT T

¥ @A At ais aar g ! fagar Ad
ggaT, AT § 93 @ E )
.. the twenty years indiscipline

created by the leftist parties now in
power in every sphere of life of the
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State  resulting  disrespect  for  the
essence of democracy is responsible,
the absence of Rule of Law in every
field of activities since institution of
U. F. Government led ultimately to
this (ype of revolt proclaiming the
anarchy for which the Government
particular the Home Minlster are
entirely responsible.”

41 39 q1a7 ar q3 219 fafqezy 1 ema
war @ 7 sy At § |t ardy ardl # |99
¥ 3FF1 791 FzATE 7

SHRI Y. B. CHAVAN: The hon,
Member, instead of asking me for  informa-
tion, has supplicd much information to me.
I can tell him that the peint that he raised
about the distance between  the Assembly
and the place where the procession started
is o relevant one. There s some distance
and it s expected  that  the
had  some information about procession ete,
But these are matters which that government
ttsell will have 1o sce
any view in this matier.

sovernment

I cannor express

AN HON., MUMBER : What was the
condition of the body ?

SHRI Y. I CIHHAVAN : It was a muti=
lated  body with some very sericus injuries.
This is my information,

SHRIMATI SUCHLTA KRIPALANI
(Gonda) : Who did it ?

SHIRT RANGA (Srikakulam) : Were the
two eyes pulled out? Surely, he should
supply these details,

SHRI Y, B. CITAVAN : If 1 have (o
make statement on that, T have o get de-
tailed information, 1 do not have it with
me now, 1 will get it...... (Interruprions).

SHRI RANGA : Sir, the Constitution
has charged him with the special responsibis
lity of secing to it that there is luw and
order over the whole of India.  He is not
responsible only for the Delhi city here,
Therefore, is it not his duty 1o get all the
facts from the local government 7 Is it not
his duty to ascertain whether the information
or news published in the papers s correct or
not 2 (inferruptions)
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13 hrs.

SHRI Y. B. CIHHAVAN : 1 will
information...( [nterruptions).

get the

SHRI P. RAMAMURTI : Mr, Ranga
must know, under the Constitution, law and
order is specifically in the State List ; it is
not in the Concurrent List even.  ([nrer-
ruption)

MR. DEPUTY-SPEAKER : No supple-
mentaries here,  Shri Madhu Limaye,

ot 7y foay (va7) T 37 3fA-
A AAF FITAT F 74T A2 AT AM-
fer srmferi & =51 20 & 2z w7
|ArEdr g f s wagdl 1 a7z qEad
AwT A1 A7 97T 37 F omzedr w10
FA% 73 gforr afawrr, 79 aify a9@
& 97 3a® vgAfas afqee o 7z
ararfzar gzF a1 FAr Tifze o gfaar &
St A1 3T arg gafad@ Sreaitas o
& 37 qfr Al 71 7z afama aa@
afawic & 1 At @ 73 5 arfezm
¥ g afeady st 41 T o WY gToaa
1 &zt whAt AT A 2 afFma gy
Fr TegiA afgTIT R v\ 2 THTII H
Ay 2 afa afiasdt sgfy At @i za-
fan &3 o 5 evwqT a1 fasy 537 %
fam 37 A0t & wrgers agan fF sraag
T Ak, zafzn oy i #11 sy
77 gfqma gam &1 sfanie a1 fgm
HIF qF HAT WA T AT FSZIT ATz 7
wq w1 fanig fear 21 gA ;AT @
¥ g @ s w7 § 0 fwa gd A
2 ff S wr 52107 AIZE & 9 A fA6-
s & aa0 # oy & AT sAfy ag wiEw
W IR AT FTA =AW F | I T FIT
g7 9 amgdY var a8 sz arm d fy
gfeq aiat w1 78 afrzr afesrc w@)
gar Fifgn, wadfas afasr 3@ S
aifge | AfeT saify ag aga 4t gqat
AT sl £ 9w § =3 o0 § ) a8
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gferm ar=t #t w33 § f5 aegiom 7 *fe-
qar | Azt aF IFA Fgr g 5 FeEr ot
T F HH AY 7 sham  gal @@F
AAYH W=y AEY 21T | AR AT AAS
garg? sfsagazad s fF
aferm q1=1 #1 71f fregd 7Y &, A
#1f aifas =it 78V &,

SHRI H. N. MUKERJCE : All this is

inaccu ate and  completely irrelevant,. Why
does he say things which are not accurate ?

SHRI MADHU LIMAYLE ; Let me have
my say. (Interruption) a19 977 7 7fA7

ATTF AT AT FTF T 92T A1 @12

SHRI M. N, MUKIRIEE : Is he at
liberty to say whatever he tikes ? ([nrerrup-
rions).

SHRI § K. TAPURIAH : Can
object to anything they do not like ?

they

SHRI RAHL RAY (Puri) : He s within
his rights to say all these things.

SHRI TRIDIB KUMAR ClIOUD-
HURIT (Berhampore)  Sir, you have admiit-
ed this Call Avention Notice on this matter,
There is still something called the  Constitu-
tion of India,  Sitting #n this Parliament
here, we have to go by the Constitution,
The State Governments and the people who
are not  present here have their own rights
under the Constitution,  What right  has he
gol to say all these things ?  ([nterruption)

I am addressing the Chair.  If you can
shout, I can also shout. Sir, you should
not allow all these things, The Home

Minisier of West Bengal Government is not
present here.  Whether he is being quoted
here rightly or wrongly, we do not know.
According to my informalion, he is being
misquoted.  You shou'd not allow these
things. The West Bengal Chief Minister
might take cxception to it...... Interrup-

tions)

MR,
order.

DEPUTY-SPEAKER 1 Order,

SHRI SHI'O NARAIN (Basti) : His
question is based on Fundamental Rights,
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MR. DEPUTY-SPEAKER ; When [
admitted it, I said that we were not suppoas-
ed to take the Constitution in our hands,
We want the sanctity of the Constitution to
be preserved. 1 would request the hon.
Member to confine himsell to the scope
of the questlon...{ Inferruptions).

ot vy famd : & Aifes afassy
1, SIS UEH K FAW
gt w@r ¢ afafess umEm w0
gare 381 @I g | #Y snfa ag A w1
oY FFFeT AT ZaAr 2, FAH AT 9T
o & 7 35dia 7z 7 fw gfed arsl
%t 91€ anfas =it it &, IAN AL
fasad AT &

SHRI SAMAR GUHA (Contoi) rose—

MR. DEPUTY-SPEAKER : 1s he on
a point of order 7 If there is no point of
order, 1 cannot permit,

SHRI SAMAR GUHA : Yes, Sir. |
consider that this Huse has the full cympe-
tence to discuss the police palicy that Mr.
Limaye is discussing...([nt zrruplions)

MR. DEPUTY-SPEAKER : Please re-
sume your seat,  As [ have already observ-
ed, Mr. Tridiv Kumir Chaudhuri rightly
made a complhin! on a point of ordsr  that,
while we debate this, we must not violate
the provisions of the Chnstitution...

SHRI MADHU LIMAYLE : Waat
vislons ?

pro-

MR. DEPUTY-SPEAKER : Just now
we are concerned, as the members know,
about only one asp:ct. When we have a
full-dress debate, you can say what is hap-
pening where and all that. Now you have
only to put a question, That is all,

SHRI SHEO NARAIN : His questioa
is based on Fundamental Rights,

SHRI GANESH GHOSH (Calcutta
South) : This House cannot discuss police
matters of States.

oft vy fomd 7z @ cfozem ¢ fs
gfeq a1 1= 7 §, I8 WA )
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@A g gR Az fF 1967 # I«
azi gfem &7 FFEaT T a1 F4 T
|z & 9@ & qg) wmar fasa 411 g%
tar T § fF wezm @k
Tg At F gma gl
giewlor & 8T T wiEwrd @ M
& | so¥fy @g @raa YT T AT g
wig &, Ay g wwar 2 ofsgdy Fms
# faur wwr ox Aral w7 IR AR
gaF Al ATTEIT AT Az 1 FH
fear, swer & gefosr adq 9@ Faan
g ffa & gg wzar Frgar § awa &
arg fs s § arfrager @n & agr am,
T A, FE @@, NS @1y, gqT @l
q1Ty AT 7Y, ar & Igwr w=og w47
AraFY gz #rm e A ATr 7 A maA #
A g @At At & 1967 F F2r ar fr ow
A ¥ A=tz w7y F fredh @ gfen
F1 afgpre & 1 39 T3 T A1) ZACL A
A, xFafas d af 7 My g wa
FTATE |

MR, DEPUTY-SPEAKER @
reium: your scat,

Picise

SHRT NAMBIAR  (Tiru:herapmilli @
You mit put things in order,

SHRI VASUDEVAN NAIR = T requ:st

that there should b: no limit. It is an
interes:ing theoretical discourse.
SHRI NAMBIAR : W: wunt the

question.  Waere is the gustion ?

MR. DEPUTY-SPEAKER : Dot dis-
turb the prozeedings. 1 am here. Mr,
Limaye 1 have allowzd you too much lui-
tude, Please com: to the question.

ot vy foad :  garerA Az, F
fgar e Az-wrz o1 fadndt 2 ste as
fa=r w7 2, Afew g § fox ow
ZHr g1 It g e afedr I F oy
weard g€ &, 3% mod fadm gosyfa &
gfem a@i & sarage AR AT A
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aint # afz g I wfqg 7 @A, O
wraz ag ga3fa qar T g

g & oW qIET 9T W1 W@IE )
1966 & 97 gardt  gfsq arel &1 A0
qer g1, F1§ A7k A} gd A, « fzan
7Y g§ €Y, a3 37 9T WA q=E 7L

7 AT /TRT 0§15 A J@

To1§ Wi

st amEATE  WIW :
& il

sit w ford . gfed asi a1 48
Faar 2 f M Tt | 3T 3T N FEWM
2 f& uF sgdAl AT T

qEr AZY

garens wgea ;. geyfm @ gi
ga TiAAT 73T /AT F |

ot we faad ;i At S5 7 qan
2 fr ot sqifa ag ¥ gww @ fea
2, zat gfegarat A feafas w7 f&ar
2 Hagar g ¢ fFozA Amel A,
fagre 23 & wrASiH, ) egror ot
F9 &9 A¢ 41 w19 wAF & fF 1200,
1500 srradt A1F § gzro A0, T WD
# ¥ aYu gziax fr dfwgz N szea
gfew ez § am§ 1€ AT A1E T
fr & zaar ae? frand o1

e e #Y wgr &, & fzam R A
fz w1 dA AT @ g K agaN &
qaA1 9rgar & aan ag gfew el £
auear 9T YA g1 & faw FERE
fow awra 7oAl & 4g AfAdi &1 ¢F G-
&7 gAqN 91 IAH Az yE@ma @ E
dfe gfagar® {1 WA F amfos g—H
argar 2 f6 ¥ Ne-gew 7 7, faa A
arg, afFa ¥ 01 gEIA g—, @ fou

| afeasit gma, wgrae st faedll &, a1
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w #H, zad 3z 3fma sfesr s,
gzt srafrai fas o) useifas afiwr
ot fas

SHRI Y. B, CHAVAN : The question
that Shri Madhu Limaye put had two parts,
One is the background to the gquestion that
he wanted to put and the sccond is the
question itself.  In order to give the back-
ground he gave a very interesting long
discourse,

About the trade union rights of Police,
I hold the same view that [ expressed in 1967
and 1 do not propose to change them, If
your interpretation is that Mr. Jyoti Basu is
speaking the same language that I did, it
only shows the realities of holding the res-
ponsibility. T am sure if Mr, Madhu Limaye
sometimes gets into difficulty and becomes
Home Minister of any State, he will speak
the same language.

About the question, 1 do not propose
to call any coaference of the Home Minise
ters to give trede union rights 1o the Police.
Al the same time, the genuine grievances of
the Policemen must be looked into as any
gricvance of any other Union,

) waT@rs g (fzee) |3%) @ gur.
tqer AE1g, # 9z §4Y 98147 ) €@ 719
¥ quia: wgad ¢ fr afsqdt ame | ofaw
TIF A UMWTET F AT gH FLE A
fear, et st ofifeafa & saw andq
AgY Y axar ¢ | afsa A q@ard § qar
g—alr 7Al wRlgm A W wg
T Ft A &7 fagqr aqv @ T ag grw
fem ot @ g€ &1 3 AT A -
HT @t gRWr @  dlo o1Te dlo & ft
fams & 1 wafon 3937 @) ¥ 71 g=mr
agf g1 & ag gwAT Tigal § e o
F fem & gorar &, am sAifa ag @igw
7 fazdt fom sz ar &EEA W wh

Y gEIAT @ a1 7217 IFTT A 497 A9
el
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[t FFzena 7]

oY saMfe &g & afazdY anw & grew
A Fa g ofFT g oz d fF e
fafrzdy & awg F7 134T AEE 9T
ng @ 9zt & fan  oFezS qo, Q1 Y
saifg a7 wiza 91X 9a3 wifai & g
T foar X 37 a7ar nzE AdY g
fear %17 32 991¢ $45  0F FITT TIHRT
% am | # g AAm AEAr ¢ e gar Ot
saifg @9 ®1 571ET Ag® AT §, aAr T4
g3 e fa zram & aiv W IAF
gqrEA az7 a0 g, 3 A Aifg and
t fx mifzamedr foezw o adEr § a)-
FAqA FIX TN AT ATZA FIA ¥, 0
et w7Ar T A ar 3w faar g ?
T® X °H WA Aggg & aar fude fas
g7

gars ag & fF snfaz gfeq 7 ag aqi
fear 1 azi 9z F07 104 qisifzss g
grax 1 gafs gl #1283 WA
geatTa U< & fzar &, afsa =0 soifa
aq Y17 gAY 7A IFA GETH-GoAr FNE
FCA@ E 13 ST g A AR Fr A
qeq FT @ ¢ afed a7 39% fag 9g 0z
@ 2, Al 5iq 37¢ gr3| Ay Af), wod
ffazdY, a1 312 41 W &1 qfe=sH) que
# mifanez aidt gfaw 8 sz 0w duds
g a FT @ 21 1EE F T g T wA
¥ 5ZTRaTH ) W@r 1 34 A & A
fasgfedl 78 2 1 T gfem M1 F@arg
%, a1 3T FAEIed A g 58
FITU IT AT H Hezaq qa1 grawmr g
gfeq av gaw fog a@r @ &1 3§ M-
Y AT FEZAT T AFZ ¥ I°EA 98 A
¥ frar 81 o1 TS gEy gl
AT AMET F ATUT H K J A7 O GF
§, i satfa a7 & 37F &y frar

afsady M13 0 ST Y ATET FI A
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I § omar §,  Fiedega ¥ favge
s aar g afegd Fme N
aTFIT & FeN¥G H FAOIIH T qgl
T UF FZH &7 99 9% @1 § | HT IF
# oF HrEISA 997 471, A1 FET GTR
T @zt A maddz 7Y feafaa 77 fzar ar
ara qfeqd} Fars 7 ot a1 oz oarET @
H1T FTedZANA F7 & F 33T 2 IF
¥ gz saar argar ¢ 5 3w AT A
FIT HTA FEAZTAT5 Afqwz w0 wia
FIF LT U3 FI AAAT ATT AT TT T
aaar & fza & fan azi 1 adqT A
#1 feafaq &40 ;  @a7 38 460, @
FT ITET &A0 gz A 3 f« zwifs
%13 naduz ) feafaqm for @i & qug
sfyqdy zfzg met  wiga & Gf9¥z )
Y7 a1a 3z qrzw fafrrze &, &fFq a7
uF tfzar aet wegfasz nfena 2y qa g,
I (A4 A% A A B L (FwAET)
# qaar wigan g 5 awee caat (eafaw
Fat adf it ?

AT I gAT=- AW WA mzley
g fegmd gafmZ g ware s
ar A aur aRT Ay funE 2, ngdne
ar ifzar &Y #a1 foi & 7., (sqawmA) .
az & 217 fafaeze & 73w 0@ var g,
soifs 3 & ndT & AT A 97 W
gl

SHRI P. RAMAMURTI ;: 1 am rising
on a point of propricty. Under the guise of
questions, he has asked questions which are
absolutely irrelevant. 1 am not concerned

with his demand for the dismissal of the
Ministry in the Siate. . .

MR. DEPUTY-SPEAKER 1
permit any intervention now.

I will not

SHRI P. RAMAMURTI : On a point

of order,

SHRI SK. TAPURIAH: Under what
rule ? '
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MR. DEPUTY-SPCAKER : Everytims
it is not necessary to ask under what rule.
If I find he is irrelevant, 1 will stop him.

&t fir AW TR WEET, TR
wATS O AT &, 9FX TEHT AT A1 §Y
art AfFe | g a g2y srar wifzo )

SHRI P. RAMAMURTI : Normally, 1
do not rise 10 points of order,  But  here 1
do so for this rcason.  When a call aiten-
tion motion is discussed and when the subject
has been confined o a particular  question,
if you are allowing a member to raise qu:se
tions that are not concerned with that parti-
cular gquestion, like, for example, the state-
ment made by the Hom: Minister or the
conduct of the Deputy Chiel Minister or
the conduct of the Marxist Party or any
such thing, about which the other party has
no right whatever to make any submission
here, I want to ask whether it is not irrcle-
vant and whether vou shoul | not expunge it
from the record,

MR. DCPUTY-SPEAKLCR: Not all
questions that were raised on this call atten-
tion motion were strictly relevant and  with-
in the scope of it, Sometim:s 1 have warned
them, sometimes | have persuaded them to
desist from it. MNow let the Hom: Minister

reply.

ot waT o e aeas HEiea, 7Y
o A qary § ag faags 398 garfas
t 4

MR. DEPUTY-SPEAKER : I have
given my ruling. 1 will not arguz wi:h him,
I have not stopped him when he was putiing
his questions.

o} g WX wgNT (IFNT) . TH
gare & qgar wigar & . (vaasm),
AT ATET WG JTET § - sqae™" " AT
A IAF gar gR A gAar

MR. DEPUTY-SPEAKER : No.

st e fagr(t wwddl ;. ITemN
agEa, g% w0AT § F1€ Fiz AE AT

(C.A4.)

&t FER ITw AT IETA WY -
&7, ag e sar f g ot §
fr 38 9¢ gare 9@ i § A aw w0
gIE FEI L AT IF & AT F frft 7
garagi A N g gy a1 Iq ¥
@t F oft cige o A1¥T 95 AT §
A IEIU THT 1 AT X 37 & FTC
fardY = qYwr fagr aY arawt g i wler
21 9gr | ag @37 fodr qrsf £ qolar
At ¥, 9z g3 A7 F1 § | I7 FEYfAedy
qy 1z 739 & @ Ag o A & Ml
AT ITHFITH AL IF Zrgr A 2F &)

...... g
MR. DUPUTY-SPEAKER : TT¥ 1
A% A &1 This  is wrong. During

call attention, I permit a point of order.

SHRI Y.B. CHAVAN: The hon.
member, Shri Kanwar Lial Gupta, has asked
me a few questions. [ feel some of them
are within the perview of the call attention ;
about some others, 1 am not sure,

His first question was @ whao 1t was
that callad the army ?  The West Bingal
Government,  And Shri Jyoli Basu is a part

of that Government,

Then he asked about a  change in  the
view of Shri Jyo'i Basu. 1 do not think 1
am the appropriate person 10 answer that
question.

As far as gheraos are concerned, [ think
this maiter should b: considered separately.
Gheraos in West  Bengal have ceriainly
constributed to certain difficuliies in Bengal's
economic and political life,

SHRT KANWAR LAL GUPTA : What
about the dismissal of the State G wern-
ment 7

SHRI Y. B. CHAVAN : May | request
not to treat this question so lighthcariedly 7
Dismissal of a Government is not 50 easy a
matter,
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13.25 hrs.
PAPERS LAID ON THE TABLE

Annual Report of Post-Craduate Institute of
Medical Education and Research,
Chandigarh
THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTY : | beg to lay on the Table
a copy of the Annual Report of Post-Gradu-
ate Institute of Medical Education and Re-
search, Chandigarh, for the year 1967-08,
under section 19 of the Post-Gratuate Insti-
tute of Medical Education and Rescarch,
Chandigarh,Act, 1966. [Placed in Library.
See No. LT-1487/69.]

Audit Report, Defence Services. 1969, and
Notifications nader  Central Excises
& Salt Act and Customs Act

THLE MINISTER OF STATE IN THE
MINISTRY OF FINANCE SHRI pC.
SITHI @ [ beg to lay on the Table—

(1) A copy of the Aulit Report, Defence
Servives, 1969 (Hindi version) under
article 151 (1) of the Constitution
read  with sub-section 3 (i) of  sec-
tion 3 of the Official Languages Act,
1963,

(2) A copy of Appropriation  Accounts
of the Defence Services for the

year
1967-68 end Commercial Appendix
there to (Hindi version). | Placed

in Library. See No. LT-1488/69.]

(3) A copy cach of the following Noti-
fications under section 38 of the
Central Excises and Salt Act, 1944 5.

(i) The Centrel Excise (Ninth
Amendment) Rules, 1969, pub-
lished in Notification No. G.S.R.
1615 (English version) and G.S.R.
1616 (Hindi version) in Gazette
of India dated the 12th July,
1969,

(M) The Central Excise (Eigth
Amendment) Rules, 1969, pub-
lished In Notification No G.S.R,
1713 (English  version) and
G.S.R. 1714 (Hindi version) in

69.)

Paper Laid 260

Gazette of India dated
July, 1959.

the 19th

[Placed in.Library. See No. LT-1489/

(4) A copy each of the following Noti-

fication under section 159 of the Cus-
toms Act, 1962 ;—

iy G.S.R. 1456 (Hindi version)
published in Gazstte of India
dated the 21st June, 1969, to-
gether  with  an  explanatory
memorandom,

(ii) G.S.R. 1716 published in Gare-
ttee of India  dated the 19th
July, 1959, together with an ex.
planatory memorandum,

(lii} G.§ R. 1717 published in Gaza.
tte of India dated the 190 July,
1969, together with an explanas
tory memorandum,

(iv: G S.R.1783 (English
and G SR, 1784
sian published  in Gavelte of
India diated  the 26th July, 1969,
together with  an explanatory
memorandum.,

version)
Hindi  wer.

[Placed in Library. See No. LT-1490/
69.]

(5) A copy cach of the following Novi-

fications issucd under the
Excise Rules, 1944 ; —

Central

(i) G.S.R. Rs. 1120 and 1121 pub-
lished in Gasette of India dated
the 8th Muay, 1969, together
with an explanatory memoran-
dum.

(ii) G.S.R. 1550 published in
Gazztte of India dated the 27th
June, 1969, together with an
explantory memorandum.

(il) G.S.R. Rs. 1611 and 1612
(English version) and G.S.R.
1613 and 1614 (Hindi version)
published in Gazrette of India
dated the 12th July, 1969, to-
gether  with an  explanatory
memorandum.
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(iv) G.S.Rs. 1730 and 1731 publish-
ed in Gazette of India dated the
19th July, 1969, together with
an explanatory memorandum.

[Placed in Library. See No. LT 1491/

69].

DEMANDS FOR EXCESS GRANTS

(RAILWAYS). 1967-68.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI R.L.
CHATURVEDI :  Sir. 1 beg to present a
statement showing Demands for  Excess
Grants in respect of the Budget  (Railways)
for 1967-6%.

MESSAGE FROM RAJYA SABHA

report  the
S:cree

SECRETARY : Sir, I have
following maisage recrived from the
tory of Rajya Sabha (—

“In accordance with the provisions of
rule 127 of the Rules of Procedure and
Conduct  of Business in  the Rajya
Sabha, [ am directed to inforin  the
Lok Sabha that the Rajya Sabha, at
its sitting held on the 3lst July, 1969,
agreed without any amendment to the
Unlawful Activities  (Prevention)
amendment  Bill, 1969, which was
passed by the Lok Sabha at its sining
held on the 23rd July, 1969."

ELECTION TO COMMITTEE

Central Council for Research in Indian
Medicine und Homoeopathy

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRIB.S.
MUTHY) : 1 beg to move the following i —

“That in pursuance of pgragraph
1 (8) & (9) of the Ministry of Health,
Family Planning, Works, Housing and
Urban D:velopment (Department of
Health) Resulution No. F.1.3/68- AE,
dated the 22nd May, 1969, the members
of Lok Sabha do proceed 10 elect, in
such manner as the Speaker may direct,
two members from among  themselves
10 serve as members  of the Central
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Counvil for Recearch in Intian Medi-
cine and Homocopathy*.

MR. DEPUTY-SPEAKER The
question is :—
*“That in pursuance of paragraph

1(8 & 9) of the Ministry of Health,
Family Planning, Works, Housing and
Urban Development (Departmert of
Health) Resolution No. F.1-3/68-AE,
dated the 22nd May, 1969, the mems-
bers of Lok Sabhu do proceed to elect
in such manner as the Speaker may
direct, two members from among
themselve to serve as members of the

Central Council for Rescarch in
Indian Medicine and Homoeopathy™,

The motion was adopted.

——

13.274 hrs.
Re. QUESTION OF PRIVILEGE

MR. DEPUTY-SPEAKER @ The other
day there was the question of  privilug: and
I have Kept it pendidg...[urerruprion). 1T am
not repeating what 1 said on that  day. 1
asked the Law  Minister to say something
about ir.

SHRI NLK P. SALVE (B:tul) : Would
you give me a minute 7

MR. DEPUTY-SPEAKER ;1 have got
your note amd I wang o save the time of the
House.

SHRI NATH PAl (Rajupur) We
understand your difficuliy and we appreciare
that vou want to Jo maximum  business  in
the very little time  al our  disposal,  But
very often it happens that while the business
is rushed through, the House is left in duark-
ness as lo what is happening. 7 he wants,
let him take a minute,

SHRI N K.P. SALVE : It is unfortunate
that the matier of privilage should be kept
in the air hanging for such a long time. The
hon, Law Minister has informed me that the
Delhi High Court has dismissed the suit
In limine. So far so good, My privilege
motion no doubt includes the question of
prilvilege against the Dethi High Court but
that is al o against the plantiffs who dragged
us into a court of law. In the plaint they
have made all sorts of allegations, In view
of - what the Delhl High Court has done



263 Re. Question

[Shri N. K. P. Salve]

should the House not want to tak= any action
against the Judges, 1 have nothing to say.
I think i1 is a very wise act on the part of
the Judges of the Dclhi  High Court;
they have averted what might have been a
very ugly situation, It should be allowed to
rest and on the other question  the
House should be allowed . (Interruptions)

MR. DEPUTY-SPEAKER : Lect us
hear tae Law Minister. What you say is a
scparate question.  There are two questions
involved in the notice you have given,
About the persons who have taken the matter
1o the court, that is u scparale guestion, But
has the Court entertained that  petition 7 1
shall ask the Law Minister to speak on that,

THE MINISTER OF LAW AND S50-
CIAL WELFARE (SHRI GOVINDA
MENON) : Onthat day 1 said  that  the
fact of issue of summons will not contri-
bute breach of privilege because it was not
a judicial process.  As soon as this matier

came to my notice the  Government made
arrangements o see  that the Attorney
General brought to the notice of the

court that the matter was covered by article

105 (2). That was done and the Court
dismissed the suit in limine.
SHRI NATH PAl : 1 have scen  the

notice, This matter does not concern an
individual ; it is the concern of the entire
House.

I am sorry that the Law Minisier has
not very carcfully given his mind to  this
notice,  “The above notice was Mixed in
this court on 4th August, 1969."" The letter
Says @

1 am dirccted to inform you that the
same date has been cancelled and you
need not put in appearance or file a
written statement on the  4th of
August, 1969

What he is submitting is  totally  diffe-
rent., And the last sentence is the key sen-
tence, It says :

*“You will, however, be informed of
the date for your appearance if nenes-
sary subscquently.”

So, the matter has not been  dismisscd.

(Interruptions).
MR. DEPUTY-SPEAKER : Order,
Order. He has not read out the High

Courlt order,
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SHR1 GOVINDA MENON : What 1
wish to submit is that today, at 10 O°
clock, the Attorney-General pointed out to
the court that under article 105 (2) no such
suit zan be entertained.

SHRI NATH PAI :
have been known
initio.

SHR1 GOVINDA MENON: The
matier comes 1o the notice of the High
Court only now, and thercfore, the High-
Court dismissed or rejected the suit under
Order 7 Rule 11 that is, in limine.

SHRI M. K, P. SALVE 1
have done it earlier.

SHRI GOVINDA MENON: Only
when it comes to their notice they could
do it. ([nterrpution)

MR. DEPUTY-SPEAKFR : 1 do
close it now,  Tomorrow, we will  take it
up ; not today., For your information, 1
might point gut this.,  He has not read the
text of the order. ([nterruption)

Then this should
to the High Court ab

They could

not

1 shall give the Members an opportunity
tomorrow,

I may point out one thing.  They have
said :

“We are of the opinion that the pre-
scnt suit is barred by the  provision
of article 105 (21 of the Constitution,
and the plaint is rejected.”

So far as this order is concerncd, the
matter ends ; but there are other issues arise
ing out of the privilege notice that he has
given.

AN HON, MEMBER rose—

MR. DIPUTY-SPEAKER Please
resume your seat, L am not  disposing  of
the other issues. 1 kpnow Shri Madhu
Limaye, Shri Nath Pai, Shri Salve and  Shri
Randhir Singh want to say something, But
it is not today. [ have kept it pending.
We will take it up tomorrow. You write to
me about it.

SHRI MADHU LIMAYE (Mongheyr) :

Please put it on the Order ~ Paper.
(Interruption)
MR. DEPUTY-SPFAKER : It is not

that it will be put on the Order Paper,

you will have to wilte to me that you

want to raise this point. (Inferruption)
SHRI N.K.P, SALVE rose__
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MR. DEPUTY-SPEAKER : Order,
order.  You are a lawyer, Particularly after
this order certain other issues still  remain.
You write to me,

SHR1 §.M. BANERIEE (K npur) :
What about my privilege motion against the
Swaltantra ?

MR. DEPUTY-SPEAKER : Now, there
are several privilege questions before me,
I have hardly any tim:. | have not given
my decisions. | have kept them pending,
At the proper tim? they will be brought be-
fore the House.

Today is the last day for the Banking
Companics Bill, What |1 suggest to both
sides is that, if nezessary, we may sit a little
longer.

SHR1 MADHU LIMAYE : No Guil
lotine, please.

MR, DEPUTY-SPEAKER : I am very
reluctant, because these are matters which
are very important. | want to give (full
opportunity. 1 appeal to you, to all the
Membars who have given amendments, or
who would like to press their points, that
they should b: more sclective, to the point,
so that at the final stage, ewven if w: sjit a
little longer, those M:mbeors who have not
tabled amendmznts will also g:t som: oppor-
tunity to made observations,  but today, we
will finish the third reading, ([nterruption)

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : It is impossible, Sir.  How is it
possible 7

MR. DEPUTY-SPCAKER : Unless we
finish, the House will not adjourn today.
This is my ruling.

13.32 hrs.

The Lok Sabha adjourned for Lunch
till a Half Past Fourteen of the Clock

The Lok Sabha re-assembled after
lunch at Thirty-seven minutes past
Fourteen of the Clock

[SHRI VASUDVAN NAIR in the
Chair)
SHRI1 §5. KUNDU : Mr, Chairman...

SHRI A.S. SAIGAL (Bilaspur) : I just
want to make one observation, il you would
permit me only for two minutes.

Bill Introduced 266

MR. CHAIRMAN :  Order, please.

&t TonitT fag (3gas) : meg waw A
FaTE AT AY aAE ¥ FA & EEEA
g1 & | g7 37 fRamdl, 2era ¥ @A Me)
AT ga @i & € guadi § 1 wadAEz
%q fasfad i aadla #3& agi 9t 3%
w2ziz 2 fF agr g3qma gar

SHRI AS. SAIGAL : I ulso want to
say the same things in regard to Madhya
Pradesh Moods have caused much loss of the
cultivators. Madhya Pradesh has sulfered

a great loss.  We want that the Govern=
ment should make a statement on this,

MR. CHAIRMAN : Now, Shri P.C.
Seth,

SOMILE HON. MEMBERS rose —
(Interruptions)

=1 337 BF (Frgaarq) @ DX wE g2
fas sqaifal 9 w7 § zza8 = @
af & xq faafas & aradtr gAY, of
NI F€Z IMF AT O 9, IGx qgt 9
7% sz & fasfod § 311 argdla
w1, 1 aftar fwa, 32 mga @ar
arfgm

MR CHAIRMAN :
P. C. Sethi to move for leave 10 introduce
his Bill,  uher hon, M:mbers may resume

their scats. [ shall se: what they have to
submit afterwards,

I have called Sh:i

14 40 hrs.
CENTRAL IXCISI'S BILL*

THE MINISTER OF STATI: IN THE
MINISTRY OF FINANCI: (SIIRI P.C.
SETHI) : I beg to move for leave to intro-
duce a Bill to conselidate and amend the
law relating to Central duties of excise,

MR. CHAIRMAN :  Mution moved @

*““That leave be granted  «r introduce
a Bill to consolidate and amend the
law relating to Ceniral duties of
excise.”,

#pyblished in Gazette of India Extraordinary, Part II, section 2, dated 4.8.69.
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SHRISHRI CHAND GOYAL (Chandi-
garh) : [ had given previous notic: of my
intention to oppose this Bill at the introduc-
tlon stags. My reasons for opposing this
mezasure are as follows, Firstly, it is un-
sound from the lexl and constitutional
point of view and it does not incorporate
all the importaqat recommendations which
were made by the Central Excise Reorgani-
sation Committee.

I would like to point out clause 41 In
this connection which reads thus.

“If the board is satisfied that it is
necessary or cxp:dient in the public
interest so to do, it may bz notifica-
tion in the OTicial Gazette exempt
any class of persons or any class of
excisable goods from the operation of
all or any of the provisions of sece
tion 37 or section 38.",

My submission is that this  vests  the
executive with very widz, vagur, uidefined
and uncanalised powers, and this provision
is likely 10 be challenged in  law courts and
Is likely to be d:clared ill:gal and unconsti-
tutional brcause it give: ve-y wilde pow:rs to
the executive to exclu le any typ? of goods and
any type of persons from the licensing pro-
visions. 17 such an uwcannlised and widsfi-
ned power is given by any masure without
any directive and withowt anl guidelines to
the exe:utive, this provisioa is likely to be
struck down.

Then, as you are well aware, gooads
which are not subject to excise duty are
subject to sales tax.  When the 1941 Act
rezarding Co:ntral excise was pusad, there
were only a few ilems to which it applied.
Batin cours: of tim:, Government have in-
cluded moawy more items, with the results
that it is now ups:iting  the linancial arran-
gament and increasing the Cinanzial difficuls
ties of th: S:ates, beziasz  the major source
of revenu: to the states now is the sales
tax...

MR. CHAIRM AN : The hon, Member
need not to go into the merlts of the Bill.

SHRI K. NARAYANA RAO (Bobbili):
This measure is not a taxing measure which
socks to levy any new tax, but it is only a
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coaosliditing measure,  S», where is the

question of its affecting the States 7

SHR1 SHRI CHAND GOYAL: My
point is that it interferes with the Central
S:ate relations vis-g-vis their financial pro-
blem, and my respeciful submission in this
behall is that now we have taken many
items and subjected them to imposition of
excise duty, This means that very few items
would now bz left to the States for the im-
position of sales tax, and I submit that this
upsets their financial arrangements.

I would like to point out also another
constitutional and legal difficulty. Cerwin
processes :\l'ld cartiin compaonznt parts are
also being subjrcted separately o the levy of
excise duty, This mzans that there will be
multiple levy of excise duty and that will
increase the burd:n of those whose goods
being subjected to duty,

The object of this Bill ought to have
been to avoid as far as possible the levy of
multiple levy of excise dutics at multiple
points.  But this Bill is not providing any
safeguard agiinst that,

The C:ntral Excis: Reorguiisation Come
mittee had recommend ...

MR. CHAIRMAN 1 The hon, Member
cannost go into these thines at this stage, He
has already raisel some legy) and constitu-
tional obj:ciions. 1 think that is enough.

SH I SHRI CHAND GOYAL : |
would just make one more point and then [
would sit dowa,  The Central Excise Reor-
ganisation Committes had recom nendzd that
the structuse mast br rationalised  because
there are dtems: which are manufictured by
small industries...

MR CHAIRMAN: |
the hon. M:mb:r is again going  into the
merits of the Bill.  He will g=t up opportu-
nity to discuss on another oceasion,

am sorry  that

SHRI SHRI CHAND GOYAL :  This
new Bill is being brought after 25 years.
The Central Excises Reorganisation Commi-
ttee which had been set up had made certain
recommendations, If we do not incorporate
those important recommendations, then are
we going to have a second amending Bill
after some time ?...
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MR .CHAIRMAN : That is a different
matter. Fe can raisc it when the Bill s
being discussed.

SHRI SHRI CHAND GOYAL : When
the matter is being dealt with so exhaus-
tively, a'l the important recommendations
ought to have been incorporated in it so as
to obviate the necessity of bringing forward
amending Bills year after year,

On these grounds, I am opposing the
introduction of this Bill,

st fra w5z mr (ygaAl) o gamfa
wglaq, wa @rad F x5 oamw w1 ozmiy
forg a1 wzza 3 1 AwE 9T WA A A
AT FI F AT AT H A9EF AL ZAT |
qrAE F qrz 1947 & qa% 7T 7Y TaH
gzr & adt | Afsa 7z faitas fet ags
93 TAF AMF A1 @l 21 ™ faiE H
A 2 F AT AFAT 9T I Awdzgz
LIS IIHFITE .
collected
prescribed

“There shall be levied and
in such munner as nmay be
a duty on salt......

g7 dfaqT ¥ grifas afqgq foez 58 8
Far mar g o
“Manuflacture, supply and distribu=
tion of salt by Union agencies ; regu-
lation and  control of  manufacture,
supply and distribution of salt by
other agencies.™
za¥ Tgdt &) ard Agl & midr o &
qaifes az dfazifas aea @ f§ anF o7
§ g gzt wifge 1 o e wfaoa §
w1 1 af § I AT F7 S1FOF AT Q@
g fag & fa=n® sgsl & oW Hgw 3
ar1eq fear | gafae & sa9t gaife-
S AT E 1 FTAAT 2 T @At qeAT 9T
QFTEd SAE FAM AT TG § 1 W A AW

+Introduced with

HAAT FT ArFT €T AV AT AT @R\
o fRrdfad ar, grr gz o = 9w,
St f§ oF F1A7 8 &) mar 2, 99 97 ofx
HIFR QFATT €8 agre) &, 39y W
& ¥ AV FATEIA FH ZO0 EY, Ww §
TEAmIE F1 3 g3 F1 FAAT | 77 QAT At
¥ & gaw1 fa0w war g

SHRI P. €. SETHI : Mr. Chair-
mun, Sir, as you have observed from
the  remarks  made by the hon.
Muembers, Shri  Goyal and Shri Shiv

Chandra Jha, they have mostly mentioned
about the merits of the Bill, With regard
to the legislative competence, the President’s
recommendation  and  other  constitutional
provisions that are required for the  intro-
duction of the Bill, that have all be:n com-
plicd with.  As far as Section 41 o which
the hon. Member refleried 1s concerned, this
notification, whenever it is madde, will be
laid on the Table of the Howse,  Therefore,
the hon. Member would have an opportu-
nity to go into the merits of the particular
clause,  This is only the introduction stage
of the Bill,  Besides that, we are sending
the Bill to the Sclect Commitiee and, there-
fore, the hon, Members will have ample
time 1o go into the details and  the merits
of the Bill,  From constitutional and  legal
points of view, the Bill is quitc in order,

MR. CHAIRMAN : The question is @

“That lcave be granted to introduce
a Bill to consolidate and amend the
law relating to Central  dutles of
cacise.”’

The motion was adopted

SHRI P, C. SETHI : I iIntroducct the
Bill.

14 47 hrs.
RE : CRISIS IN JUTE INDUSTRY

MR. CHAIRMAN : The House will
now take up further consideration of the

the recommendation of the Vice-President acting as President,
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[Mr. Chairman)

Banking C mpanics Amendment Bill,
are on clause 12 now.

We

SOME HON. MEMBERS rpse—

SHRI S. KUNDU (Bulasore) : Sir,
1 have written to you carlier in the morn-
ing that I want 1o raisz an urgent matter
concerning strike in jute industry. 1 may
be given just one minute.

MR. CHAIRMAN : Mr. Kundua, you
will agree with me that if I allow you one
minute, then | will have to allow sevcral
other Members also.

SHRI S. KUNDU : [ will not
more than onc minute. It is a
important matter.
involved.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : It s a very important matter, Sir,
There is a loss of Rs. 1 crore per day.
Two lakh workers are  involved. The
Minister concerned should make a state-
ment.  ([nterruations).

take
very
Two lakh  workers are

MR. CHAIRMAN : Order, order;
one at a time. S0 many Mombers are on
their legs.  Shri Kundu,

SHRI S. KUNDU: You know, the
other day Mr. Bhagat said that he will uss
his good offices to bring about a scttlement,
He went to Calcutta and we read in the news-
papers that the negotiations have failed.
Two lakh workers are on strike in 70 jute
mills. It is also learnt from the press
reports that the management is not prepared
to grant them even an interim  relicf, Ae-
cording to the Wage Borard recommenda-
tions, the minimum wage should be given
to them. Itisa national problem. You
will agree that the House would like to
know what other steps the Governmant
have taken in the matter, T would request
you to ask the Minister to make a state-
ment.

Another thing that [ want to point out
Is that the Labour Minister has not played
any effective role in the entire negotiations,
I think, this is o serious lacuna in holding
negotlations, 1 want both the Labour Minis-
ter and the Foreign Trade Minister, Shri
Bhagat, to make a  statement on such a
serfous situation, 1 would request you to
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kindly direct them to make a statement in
the House,

SHRI S. M. BANERIJEE (Kanpur) @
You remember, we raiscd this question last
week and we asked Mr. Bhagat lo go to
Calcutta. It is good that Mr. Bhagat went
there. But then there was the same demand
of the Indian Jute Mills Association. They
do not want to give anything to the workers
unless the export duty is abolished. Mr.
Bhagat has come back from Calcutta un-
successfully. The Labour Minister has not
issued any statement, Two lakhs of people
are involved in this. The 1JMA people,
instead of giving money to workers, have
demanded police protection to prolect the
black-legs and quislings. 1 would request
you to ask the Minister to make a state-
ment immedia‘ely.

o waT 5@ g ¢ gwafy wdEm,
N wiw ot @At F 1 2 F 3490 qmdA
FUTE | X ggaT g fr w3 a7 1 $03
®TH 1 TIA(A ZF I A AIFILALT T
F fou sgimm wifgm s aifem
HTT 3T 77 FTA F1 FET 9§ A I

Yt g o w0 Tz

uF 917 13§z F7 § FATT 6
gAY gz fua siad & 37 gfea @
NEFTT QOIS qATHT F AE FAZ
¥ &N aflag & wrdqr F& W fF ag
Fms 11A¥z ¥ §F KN A=l w1 oo
gfea saga fasar afgg & e
F1 gA7A B F@X A N A7 Tz

ol Wa & (FEaAs) . & s
wigar g f& & Anfauss $5 go =g

fFa s &

MR. CHAIRMAN : Everybody agroes
that It is an important matter and that js
the reason why this was again and again
raised in the House—we had a half-an-hour
discussion and also a Short Notice Question
or a call-attention. The Minister of
Parliamen'ary Affairs, 1 think, has already
taken note of what was expressed by 1he
hon, members and 1 hope, he will convey
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the samz to the Ministers concerned. |
hope, the Minister of Commerce & PForeign
Trade who had visited Culeutta will take
an early opportunity to inform th: m:mbers
of what transpired in West Bengal ; I hope,
he will mak2 that report to the House.

—_——

14.53 hrs.

BANKING COMPANIES (ACQUISITION
AND TRANSFER OF UNDER-
TAKINGS) BILL—Conrd.

Clause 12 - Contd.

MR. CHAIRMAN: Now we take up
further clause-by-clawse considaratiog of the
Banking Companies (Acquisition and Transe-
fer of Undertakings) Bill.

Mr. Limaye was on his legs.

st qy faad (447) : qwrfy azaa,
q& € QT UF AT AT T | T HIT
HIFIL I TATT 7 72 £ 2T 07 -7
aneHz 47 £ F f30, wzeardy w1 &
gRar A 1a197 3 3TfE wer oF aie-
¥z qz7 AR 3

MR, CHAIRMAN ; Yus,

ot v fomy 390 317 3z 2 f&
g g @ |3 12 & 3 fawie
FT TG 4 q o M7 737 7 FEgr A0

MR. CHAIRMAN : You can read out
your amendment,

ot vq foad @ 777 yHzHz 92 4r fr
ot GEArgAN A1 F 3T 9T AT FAAT-
feai, g7, FAA AN fewiai & wfa-
fafa 21 1 &g &Y 97 ot Ard @FAT
AT Y g=rfzar w1 wqzaz qr fw fzar-
fazd &, =z gwaffe S
wifgd 1 97 # »1ar & {5 ag @53 aq
3 st 3§ W wAY wAIT FAA wC
R & A wuziza 51 e & feg

Undertakings) Bill

g At ez A1 Ay sy ¥ fr oA
IFFT fe-g192 ¢ 917 |

SHRI BIBHUTI MISHRA (Maotiharit: 1

have got muy amendment, Amendment No.
369, which rcads as follows : —

Page 6, line 20, —

afrer *Advisory Board' jnsers-—

“having  persons
virious interests, particularly agris
cultrises,  smadl  industrialists, bank
employees and small Jepositors.'™

representing  the

MR, CHAIRMAN: Are vou speaking
on your Amendment ?

SHRI BIBHUTI MISHRA ; Yes.
FT 12 A1 Tq avg 2

Thiere shall be an Advisery Board o aid
and julvise the Crstedian in the discharge of
his dujes.

3T H U 72 AH3HZ ¥ fE .

persons  representing  the
virieus interests,  particularly agri-
culturists, small industrialists, bank
employvess and small depositors,”

“having

QRarw &1¢ § 77 0T a1 ¥ gave A
feaszag cmaz g aranar g 9T zw
T FT /1T Far qifzm arfe dzagad
T F g7 AN TRV 91 AT |

AT AT OTAITAL A1E R AT g
FTIH FUN TTH ZT AT & walwai
gz F o oarA ARV E S e qmr 3
389 & wiawar wvar framt &1 2 ) 9gq
fera 33 wodf oy =@@Ar o s R
@\ a1, afg Afen 6tz =@ &
TZA I I F A ARA ATAT HY A9
F feam aU 7 A0 At A8 T3 and §
8 397 9% A oA A FA a@ww
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[+ fayfa fasur]

T 13T wF qrEl ) 2a gy fema
AT AT wTar a%1 # famrfere s &)
¥z a1 Eag a1 ¥ wwar fenfse
agf w78 1 el F1 9 TyEr @ gEEy
AT w+q fraifsed & w9 F 57 fos
e wi @9 A ¥ ;i § zafeg 99
i a1 fadswefza adl @iar aifgm)
frawezfea g% war w7 9@ w1
&% F wTar &Y | grEeAtw @ fedseifea
zafer 7 w@ar X 5 ag 939 ¥ 9w
q & AT TEIEEA ° 20 & AT waz
F&I F 1 ATHIT &1 3@ A1fET i 3R
‘f1ar ®AZ0 IHAT AT IT FITE 9T IA-
&0 Zag @17 g EFW anar Tz

zad arg az 2 fe s @-ge -
fignfogz § A AMATTOAT TAT § IA R
wfafafy &1 o @=ar s & gewar g

ff gT%17 T1 AT AGIHZ 75 §T 347
aifzgma

SHRI SURENDRANATH DWIVEDY
(Kendrapara) @ 1 just wanted 1o point out
that my amendment No. 164 says  that
the Advisory Board shall consist of not only
respresentatives of cmployees—1 have said
elected representatives of employees but also
representatives of depositors, banking experts
also and such other persons, as the Gowvern-
ment may, by notification in the official
garetiee, appoint,  Therefore, while Gowvern-
ment is  thinkine —and we are happy that
Government  will ultimately agree that re-
presentatives of wuorkers and others should
be there in the Advisory Board—at the
same time {1 s possible for  them 1o accept
this amendment which will cover  all the
points, 1 think that we should have bank-
Ing experts on the advisory board, no! only
depositors,

SHRI N. DANDEKER (Jamnagar) :
After the Minister’s ncceptance of the pro-
posal of Shri Mudhu Limaye as regards the
representation o the Advisory Board of
employees of the banks, furmers, workers
and artisans amd in the light of any amend-

ment about a couple of representatives of
the depositors also, 1 have ventured to draw
up and sent advance notice of a complete
amendment that incorporates all this. [
take liberty to read it :

Page 6,—
Sor lines 28 and 29, substiture —

*'(2) The Advisory Board shall consist
of two representatives of the de-
positors of the corresponding new
banks, and onc representative of
cich of the following, namely,
emplovees  of such bank, farmers,
workers and artisans, to be clected
in such manner and by such authori=-
tv as mayv be prescribed, and shall
also consist of such  other persons
as the Central Government may, by
notification in the Oificial Gavette,
appuint.”

Now let the Law Minister cocept this,
incorporating all the suggestions,

SHRI NAMBIAR  Tiruchirappal'i) : My
amendment No, 325 i g

Page 6, line 28, —

after *persons’ inserr—

“Including one representing the em-
plovees  and vepresentatives  from the
respective State Governments,™

15 hrs.

Now the hon Minister has accepted the
qusstion of representation  of employees,
farmers and artdsans, ete, It is all welcome,

But, one point that is lefi out is regard-
ing the State Government. Thercfore, Sir,
the State G ywernment ought to  be included.
After all, the operation of the banks in the
respective  States will get  more enthuslastic
support from the people, il the State
Governm:nt also has a chance to get re-
presented in the Board. Recently, when the
Ordinance was issuzd, there was a remark
from the Finance Minister of Madras State,
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Shrl Mathlalagan, who state that he would
see that the State Government also gets re-
presented in the nationalised Banks, and it
may happen that a particular Bank may
have branches throughout India but it will
bz difficult to have representatives from
various States, But la respect of a parti-
cular State where it has got more working,
I would like that particular State to bz re-
presented.  Therefore, Sir, I trust the hon.
Minisier will agree that a representative of
the respective State also may be included.
That is what my amendmant secks to in-
corparate,

SHRIMATI SHARDA MUKERIJEE ;
(Ratnagiri) 3 Mr. Chairman, Sir, As I under-
stand this clause—may be, I am mistaken —
this clause says that the Board, that is, the
Advisory Board, shall be dissolved, and it
will be replac:d by a Board of Directors.
50, when the Government say that they will
accept the amendment, what does it mean 7

There won't be an Advisory Board, as I
understand it.

SHRI N. DANDEKER : Ii will be an
Advisory Board.

SHRIMATI SHARDA MUKSRIEE ;
They are not accepting this Boyard of Direc-
tors,

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : 1 am accepting that for the
Board also. This is transitory.

SHRIMATI SHARDA MUKERJEE :
Thatis what I wanied to b: made clear.
Now, as [ uaderstani i, the Muatlonal
Credit Council was not there in our last
Bill. But it was instituted in a Resolution.
Now, what has to take the place of the
National Credit Council ? W2 are going 10
have a Board of Directors. And, this is
going to come und:r the Ministry of
Finance. We all know from our sad ex-
perience that the public scctor is b:coming
less and less public, and cven less and
less of a sector;it has b:come more
and more bureaucratic and more and more
governmental. 8>, if we want this bank-
ing sector to work as It should in the
pational interest, we should provide that it is
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not inundated with a top-heavy bureaucratic
eiement. Therefore, I suggest that if this
Advisory Board is going to be finished, then
in placz of it, there should be a body at the
national level which will replace the
National Credit Council, something like the
Avex B>ydy the national banking policy
body. Therefore, my amsndment seeks to
provide for this,

AN HON. MEMBER : Tnat should
come under Clause 11.

SHRIMATI SHARDA MUKERIJEE :
But this Board is redundant ; this clause is
redundant,

SHRI GOVINDA MENON : What is
your amendment No. ?

SHRIMATI SHARDA MUKERIEE :
No. 200. My amendment says ;—

Page 6,
for lines 20 to 27, substiture —

“12, (1) There shall be an Apex Bady
to provide guidance 1o the
nationalised sector of banking.
The Apex Body inrer-alia
shall consist of representatives
of agriculturists, cooperatives,
small scale industry, trade and
industry in the private and
public sectors, and three re-
presentatives of Parliament,

(2) The Apex Bdy shall lay
before Parliament an annual
report on the working of the
nationalised sector of
banking,”

What sort of contro! can there be on
this ? We doa't know whether the Mintstry
of Finance can coatrol the whole thing.

MR. CHAIRMAN : [ hope you have
finished.

SHRIMATI SHARDA MUKERIJEE : I
hope the hon, Minister will accept this
amzndment.

ft wigmT W () o I
qiga, A wHgHz 77 avaT A B Aat
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voqF frgea % faor am o fee o
ferm? @ 4, faasr art 1 25 ad
qr, 37 @R 1 39 FAET B gy frov
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FRFT A A qiv @y § fF A wwa
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wiafig i os fegm & @t o7 sfam
AT | AR FLA TR F1O F1E gusA
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faare 7% @ Ta9r e 57 fr G
W% SAFEd § W Y F &y Heaw
wifeariz & qru fraffea &, 7 fF fafi-
T 0 ATHIE |

SHRI S. S. KOTHARI (Mandsaur) : |
would like to say a word with respect to
my amendment No. 213, With regard to
the advisory board and subsequently the
board of directors, my amendment is
identical. I have stated here :

“Provided that the advisory board
shall include at least a Member of
Parliament, an economist, a chartercd
accountant and a representative each
of small-scale industries, agriculiu-
rists, employe:s and depositors,”

I would like to go into the details of
of these categories,

MR. CHAIMAN : Thatis npot nece-

ssary. It will be a repetition, We have
very little time at our disposal.
SHRI 8. S. KOTHARI : I shall finish

in two minutes,

MR. CHAIRMAN : T wanted to say
that T was not going to allow that.

SHRI S.S. KOTHARI: [ have

something new to urge.

SHRI ABDUL GHANI DAR: Ona
point of order. T 1T fmAT HreaT 1

qte &Y garad 447 347 Tz &, @y fme
arg o &Y fam a) o w7 Fifae

TSN SN R A
RIS T

The hon. Member
Why should he

MR. CHAIRMAN ;
cannot shout llke that.
shout like that ?

I am on my legs, and the hon. Member
has had his say already and he must
resume his seat now,
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SHRI1 ABDUL GHANI DAR: Tam
sitting.
MR. CHAIRMAN : The point is

this, Some tims= was fixed for this, and
we have exceaded it wvery much, and the
Deputy-Speaker has already stated......

SHRI S.S. KOTHARI : I shall con-

clude in half a minute.

MR. CHAIRMAN ;
interrupting hiz speech. Hon. Members
may kindly co-operate with the Chair.
Amendments need not be read out because
they are almost sell-explanatory. Hon.
Members should also be as brief as possible.
I do not know why Shri Dar should shout
like this.

" SHRI ABDUL GHANI DAR: On
a point of order, A ¥+ g § f MY aF

TEET uiEHIE o1 W@ &, qW G +
@ & | 9T 19 TITHE AT OHEAZH FH
FT ST 39 &, A 7T g FHRAICE T
ar av gH aga ® T &1 gAma g, Fai
oF & fas Y g w5 Difao

el @ e prap
JLH&/L/:J/M:/(—"% ‘}LE;U

I am sorry for

S Setan i Ig Ersit
b‘,’:’-_—,lﬁ.«:‘k.f--) el nJAJ-{J o)
RESYAIHA;

MR. CHAIRMANI: What is the
point of vrder on this ? There is no point
of order,

SHR1 ABDUL GHANI DAR : 1 am
raising a point of order and I want your
rullog on it.

MR. CHAIRMAN : I do not think
that there is any point of order,

SHRI S.S. KOTHARI :
that I would like to make is that no
remuneration  should be paid to the
members of the advisory board., Itisa
new polnt which [ am making. They
should only be paid travelling expenses
and boarding expenses for any function
that they may perform as members of

The point

the advisory board, They should not be
paid any remuneration or commission.
They should be Members imbued with a
public purpose so that we shall have
people who would honestly carry out the
objectives of Government policy and sece

that nationalisation becomes a success.
Besides, Government must be a model
employer and in order that they may

be a model employer, it is necessary
that there should also  be the
representatives of the employees and

also a Member of Parliament so  that
it could be seen that the favourities of
Government are not introduced there or
frustrated politicians or defeated politi-
cians who have 1o te provided with jobs
are kept of out these boards, That is a very
basic point which I am making.

The same remarks apply to the board
of directors also.

SHRI TENNETI VISWANATHAM
(Visahkapatnam) : First of all, 1 do not
know what the life of this advisory board is.

SHRI GOVINDA MENON:
very short.

It is

SHRI TENNETI VISWANATHAM 1
It must be very short.

SHRI MADHU LIMAYE : The hon.
Minister should have called it a transitional
arrangement.

SHRI TENNMNETI VISWANATHA A
That is the reason why when general
amendments such as the inclusion of depo-
sitors, farmers, and so on are suggested,
the hon, Minister says *‘yes” knowing full well
that the advisory board would be of a short
durtion. However, my amendment is a
very small, simple and specific one. There
are recogoised organisations of employees
and supervisory staff. It is easy for
Government even for this short time 1o
include in the advisory board represen-
tatives of the bank employees and super-
visory staff through itheir recognised
associations. It can be easily done without
resorting to any complex election machinery,

SHRI D. N, PATODIA (Jalore): 1
would only make a very biief observation
in my capacity as the Prcsident of the
All-India Bark Dcpositors”  Association.
Rs. 4,600 crores of deposit in the banks
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comes from 1,60,00,000 Jepasitors,  This
amount constitutes their life's hard-carnad
savings. Out of this number, 1,42,00,00
are individuals comprising lawyers, doctors.
teachers, small shopkeepers, farmers and
all sorts of other people. This is the
class which is not only the intelligentsis;
this is the class which will be capable of
contributing very effectively 10 the econo-
mic thinking and framing of banking
policy in the country; Acceptance of
this amendmsznt will help in attracting
more deposits and in creating confidence
in the minds of the depositors. It is
therefore only desirable that depositors
should have adeguate representation in
the advisory board as well as oa
the board of directors.

=t ¥ Ax (Irwaars) o gl
wgEm, A qTR AE R

“Page 6, line 29,—add at the end
“and shall include representatives of
emplovees, farmers and artisans™.

& v swravr 7@ 3J|r wgan g

oft fina & @ (wgadY) : @wefa
uglag, Aq FAEA qE R wIgT 29 §
T ¥ 3w ANz fge g -

“Provided that there shall be includ-
ed in such broad at least two repre-
sentatives of the bank employees”

a3 aaw® g f a1F § s A TGS
% qAAdl ¥ ag-aig &5 wA=fEl F
sfafafe ot &1, aifs smsz wa
T a5 qfzfadam o dRade & waT
#t gft ) faar & safa g

SHRI LOBO PRABHU : (Udipi) It is
admitted that the advisory board is a tran-
sient body and it will be taken ever by
the board of directors. This is all wvery
beautifully vague. It has to be related, if
there is not to be subservience to Govern-
ment, to a cerfain principle. [ would,
therefore, suggest to the Minister to refer

4into legal existeace.
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to ¢l, 21 where the existing banks c¢:ase (o
exist and the correiponding new banks come
Then withoui any
discretion to Government, the board of
advisors should ceasc to exist with the exist-
ing bank and as long as the existing bank
contiouzs neither Governmsnt nor anyo.e
else will have the right to dissolve the
board of directors. If there is a body so
completely at the mercy of Government, it
will be nothing more than His Master's Voize
it will just carry out whatever Government
decides and its advice will be exactly an
echo of what Gowernment's instruction 1o
it are

THE MINISTER OF LAW AND SO-
CIAL WELFARE (SHRI GOVINDA ME-
NON) : If hon. members had understood
the point made by Shrimati Sharda Muker-
jee, there would not have been so many
speeches over this, CI. 12 says in the pro-
vision that the advisory board shall be diszo-
Ived on the construction of a board of
directors in pursuance of a scheme mude
under cl. (b) of sub-section (2) of sec. 13.
It is a transitory body. Even so, it is im-
portant that we should accept cerlain
principles on this occasion. 1 accept what
has been said by Messrs. Madhu Limaye,
Bibhuti Mishra and many others that it
should have represenmtatives of employecs,
artisans, peasants be - depositors ete. 1 Jo
not accept that there shoud be representatives
elected by Parliament, because, the burden
of the song all along has been that there
should be no politics in the administration
of the banks, Nor do 1 agree with Mr,
Mambiar that there should b representatives
of the State Governments becauss the Swate
Governments have little to do with these
things. The advisory board will be working
in the headguarters of those banks and
therefore there will be no representation for
certain State Governmenis and many for
certain others. 1 do not accept that amend-
ment. Regarding Mr. Dwivedy's amend-
ment, | would respecifully request him to
withdraw it 1 have repeated several tim s
here that the whols thirg should br entusi-
ed 1o persons with banking experience. |
did not want to bring banking experts in
the advisory council. After con.idering the
varlous amendments, I am moving an
amendment ; I am not moving a new amend-
ment ; T am simply incorporating all that has
be:n stated by others in one amendment ;
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[Shri Govinda Menon]

It is not my amendment ; It may be taken
to be the amendment of the House. This
is how it would read :

Page 6t for lines, 28 and 29, substitute—

“(2) The Advisorv Board shall consist of
representatives of the following, namely, the
depositors of the corresponding new bank,
emplopees of such bank, formers workers
and ariisans, to be elected in such manner
and by such authority as may be prescribed,
and shall also consist of such other persons
as the Central Government may, by notifica-
tion in the Official Gazetie, appoint.”

Mr. Dandekar moved the amendment
that there should be to represestatives of
depositors. There can be two ; there can
be more. There can be more than two
farmers, as many in number as is possible.
I have made it flexible, 1 request the House
to aceept this amendment.

SHRI NAMBIAR : You say that they
will be elected—artisans, etc. Who will
elect them ?  What is the electoral college 7

SHRI GOVINDA MENON : That has
to be laid down under the ryles, Otherwise,
Government will have to nominate, We
have said : “...to be elected in such manner
and by authority as may be prescribed’,.,
(Interruptions).

SHRI 8. 5. KOTHARI : What about

no remuneration 7 Let them have a sense
of duty.
SHRI GOVINDA MENON : This

amendment would meet the confensus
was heard in the House :

that

SHRI RANDHIR SINGH (Rohtak) i
Representation to the farmers in the Board
should be at least fifty per cent, betier still
70 per cent.

MR. CHAIRMAN : The hon. Member
has made this point and the hon. Minister
has heard it.

SHRI K. NARAYANA RAO (Bobbili)s
1 seek one clarification. This is a transi-
tory provision in respect of the Advisory
Board, The Bill envisages the emergence

Bill
of a board of directors later on. May I
know whether the spirit of this provision
will be kept in view while forming the board
of directors 7

SHRI GOVINDA MENON : The
scheme will be laid on the Table. 1 have
said that already.

MR. CHAIRMAN : The Minister has
moved his amendment saying that it is al-
most the consensus, What about the
other amendments 7

SOME HON. MEMBERS : Withdrawn,

Amendments Nos. 9, 50,51, 77, 102,
114, 164, 170, 200, 213, 228, 229, 289,
291, 325, 346 and 369 were, by leave,
withdrawn.

MR. CHAIRMAN : The question is :
page 6, for lines 28 and 29, substitute—

*(2) The Advisory Board shall con-
sist of representatives of the following,
camely, the depositors of the corres-
ponding new bank. employees of
such bank, farmers, workers and
artisans to be elected in such man-
ner and by such authority as may be
prescribed, and shall also comsist of
such other persons as the Central
Government may, by notification in
the official Gazette, appoint.”™

The motion was adopted

SHRI LOBO PRABHU : This is a most
beautifully vague amendment : industry is
not represented ; finance is not represented
and trade is not represented,

MR. CHAIRMAN : The guestion is :

“That clause 12, as amended, stand
part of the Bill

The motion was adopted.

Clause 12, as amended. was added 10
the Bill.

MR. CHAIRMAN : Now shall we go
back to clause 6 7

] $0ME HON. MEMBERS § Clause 13,
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MR. CHAIRMAN : All right; clause
13.. We shall finish this chapter.

Clause 13, (Power of Central Govern-
ment to make scheme.)

SHRI MADHU LIMAYE : I move :
Page 6, line 39 —
after “'Directors™ insert—

“‘which shall also include representa-
tives of bank employees, farmers,
workers and artisans,” (10)

SHRI DEVEN SEN (Asansol) : [
move .
Page 6, line,—

after *'Directors™ insert —

“representatives  of  workers  em-
ployess, farmers and artisans’. (32)

SHRI D. N. PATODIA : [ move :
Page 6, ifhe 42, —
add at the end—

“sand such Board shall consist of a
representative  of deposliors and  such
other persons as may b: agreed upon
between the Reserve Bank and the
Central Governmant™*. (103)

SHRI SHIVA CHANDRA JHA:1
move

Page 6, line 38,—
Sor “fifteen™ substitute *ten,’”. (115)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) 1 | move :

Page 6,—
after line 42, insert—

**{bb) the reconstilution of any corres-
ponding new bank into two or more
corporations, the amalgamation of
any corresponding new bank  with
any other corresponding new bank or
with another banking institution, the
transfer of the whole or any part
of the undertaking of a corresponding

Undertak ings) Bill
new bank to any other banking
institution or the transfer of the
whole or any part of the undertaking
of any other banking institution (o
corresponding rew bark'. (130)

Page 6, line 46,—

for *vary the scheme”, substitute
**vary any schcme™, (131)

MR, CHAIRMAN ; 165 is the
as 115,

same

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : I move :

Page, 6 —

for lines 40 to 42, substiture—

“called, of the corresponding new
bank consisting of elecied represen=
tatives of employees, representatives
of depositors, banking experts and
such other persons, as the Govern-
ments may, by notification in the
Official Gazette, appeint to further
the objective of acquisition of
banks :* (166)

Page 6—

after line 42 inSeri—

“(d) setting up of a Banking Control
Commission endowed with the powers
of decision as regards the technical
surveillance of the acquired banks with
power to impose sanctions on them
for violation by its directors.” (167)

SHRI TENNETI VISWANATHAM : I
move @

Page 6, line 42,—
add at the end—
“giving due representation to recogni-

sed organisations of employees includ-
ing supervisory staff™. (171)
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SHRIMATI SHARDA MUKERIJEE :
I move :

Page 6, line 39,—
after “‘Directors” insert —
“shall consist of representatives of
agriculturists, coopzratives, small scale
industry, trade and industry and ecoe
nomists.”” (201)

SHRI 5. 8. KOTHARI : I move :
Page 6,—
dfter line 42, insert—

“Provided that the Board of Directors
shall include at the least a M:mber
of Parliamznt, an ecoaomist, a char-
tered accountant, and a representative
each of smull-scale industry, agri-
culturists, enoloyess and dzpositors :
Provid:d fu-ther that n> rem inzra-
tion, other than travelling and  board-
ing exp:nses, shall b: paid to the
m:mbers for attending Board m:elings
or performing other funztions as Board
members,” (214)

SHRI LO30 PRABHU : | move 3
Page 6, line 30,—

Jfor “Central Government™  substi-
rute—

“Parliament or Committee appointed
by it (230)

Page 6, —
omit lines 45 to 47, (231)
SHRI N. DANDEKER : I move

Page 6, lines 30 and 31,
(i) for “The Central Goveramznt” sub-
stitute “The Reserve Bank™,
(i) for “the Reserve Bank™ substiture”
“the Central Government"', (292)
Page 6, lines 4l and 42,
(1) for “the Central Goveroment” sub.
Sstitute *'the Reserve Bank'*,
(i) after line 42, insert—
“Provided not less than 2 Directors
on such Board of Directors shall be
the representatives of the depositors™,
(293)

Bill
Puge 6, lines 45 and 46,

(i) for **The Cuntral Governmem''
substirute  “The  Reserve
Bank™',

Sfor *the Rescrve Bank" substi-
tute “The Central Bank"”
(294),

(i)

SHRI KANWAR LAL GUPTA: I
gave some amendments in the morning. 1
am told the Spzaker has admitted them. I
move :

Page 6, line 32,—
add at the end—

“provided that new banoks shall not
be merged or amalgamated with-
out the approval of the Parha-
ment,” [(5) new list].

Page 6, line 38, —
for “fifteen crores™ Substiture—

“'ten crores” [(6) new list].
Page 6, line 38, —
add at the end—

“Provided that the Brard of Direc-
tors shall include the representatives
farmars, employees, depoasitors and
traders™.| 7) new list)]

SHRI N, DANDEKAR : I have given
nolice early this moyrning of an am:ndm>nt,
and 1 believe that you have waived the time-
limit alrzady. 1 move : '

Page 6,—
afier line 44, insert—

“(2A) Every Board of Directors of a
corresponding new bank shall include
two representatives of the depositors
of the corresponding new banks and
one representative of each of the
following, namely, the employees of
such bank, farmers, workers and
artisans, to be elected in such manner
and by such authority as may be
specified in the scheme made under
sub-gection (1),
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SHRI GOVINDA MENON : Same is
the principle here also.

SHRI MADHU LIMAYE : Then no
speech is necessary.

SHRI SURENDRANATH DWIVEDY :

Sir, I have moved three amendments to this
clause. In my amendment No, 165 1 have
said that on page 6, line 36, for “Rs. 15
crores™ we may substitute **Rs. 10 crores™.
Today, as you know, excepting the Siate
Bank of India, all these 14 banks which we
arc nationalising have a share capital of
Rs. 4 crores, Rs. 4.5 crores, Rs. 3 crores,
Rs. 2 crores and so on. The Statg Bank of
India is the only bink whih has near
about Rs. !0 crores or more than that, By
providing here Rs. 15 crores, if by chance
all these banks are amalzamaed, which we
do not want b:cause the main idea behind
it 15 that there should be comp:tition
amongst the banks, that would defeat
the very purpose and we do not want that
there should be a bigger bank than the
State Biuk of India, Even the State Baink
of India today has b:com: an en)irmous
orginisation to manag: thzir affairs, There-
fore, I want that no bank which we are
na‘ionalising has a share capital which is
moare than that of the State Bank of India.
1 want to limit it, therefore, to Rs. 10
crores and I hope the Governmznt would
accept it if they really want that there
should be more competition and more banks
should come in the ficld,

About my second amendment No, 166
I nezd not say anythiag since the very
principle has b:en accepied. [ hopz the
Brord of Directors should also include
represeniatives in the same way as we have
recomm:nded for the Advisory Board. 1
hope an am:ndment on bzhalf of the
Govhrament would bz put forward here, If
that is acceptable 1 do not want to press my

amendment.

My amendment No. 167 is very impor-
tant. I am suggesiing the setting up of a
Banking Control Commission endowed with
the powers of decision as regards the
technical surveillance of the acquired banks
with power to impose sanc:ions on them for
violation by its directors. As our experi-
ence shows, the Reserve Bank has super-
visory control, [t gives directions. But we
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know for a fact that the directions are
violated. They are not oaly violated but
it has become impossible for the Reserve
Bank to be burdened with this responsibility
of having a technical supervision of the
entire funciioning of tke banks. As is
known, Sir, in France where the Bank of
France functions as a'most (he Reserve
Bank in this country, they have recently
nationalised four banks. There are two
other bodies provided for deciding the
policy of scrutinising and other aspects of
the functioning of the banks. One is the
credit policy, the other is the technical
thing about it. I am now laying stress oa
this bezcause those technical matiers cannot
be gone into by the policy-making body. 1
think i we want that these banks should
function in a proper manner and there
should be proper supervision about the
work, then it is highly essential that we
should provide a Banking Control Com-
mission which is quite independent of the
Reserve Bink.  About how it will be form-
ed etc., rule: mav be framz1l, 1 hope this
will be acc:piable to Governmeat so that
we have a Banking Control Commission at
least for technical supervision of these
banks,

st war sw A (fedt www):
gumfy agar, g @ & w3 & fe
#3713 (1) § o= & g ave faqr s —
“Provided that new banks snall not

be merged or amalgamated without
the approval of the Parliament,”

THF AITA F 7 47 71T TH A A
FAN—

“The Central Government may,
after consultation with the Reserve
Bank, make a scheme for carrying
out the provisions of this Act pro=
vided that new banks shall not be
merged or amalgamated without the
approval of the Parliament.”
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SHRI LOBO PRABHU (Udipi) : Mr.
Chairman, Sir, we are dealing with a very
important question about the constitution of
a permanent board of directors. There
must be a distinction made between the
advisers and the directors. The directors are
golng to be there for a long time to time.
Now, my first objection is that the princi-

ples underlying the two bolies should be
different.
My second objection is this. We have

very recenily passed the Social Control of
Banks Act where a very careful thought has
been givea to the representation of different
interests, . As far as possible, the same
pattern should apply because you have got
here a position which is similar. T would
therefore, suggest that we should have the
the same pattern and, in place of the re-
presentatives of directors, there may be re-
presentatives of Parliament because they
would be representing the people of this
country. This is my earnest suggestion and
I would like the House to take note of i,

Then, my another amendment relates to
the substitution of Parliament of its Com-
mittees for Government, Mr. Dwivedy has
pressed very strongly the necessity of a body
independent of the Reserve Bank to look
at the progressive policies or the ex-
ecutive polices of the banks as distinct from
the supervisiory policies of the Reserve
Bank. My suggestion is that Lis body may
be called a credit body but it should contain
representalives of Parliament.  That would
be the only way to exclude, not introduce,
politics, They are the representatives of
Parliament and, as in the Estimates Com-
mittee, all partles will be represented and
there will be a proper balance and the
Government witl not use the enormous power
in its own favour. [ earnesily conmend to
this House to consider this because we are

dealing with a very importent part of this
Bill.

SHRI 8. 8. KOTHARI ! Clause 13 (1)

reads as follows :—

“The Central Government may, after
consultation with the Reserve Bank,
make a scheme for carrying out (he
provisions of this Act.”

Therefore, the scheme would be a wvery
important document containing provisions
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for the actual constitution and future set-up
of the industry and how it would carry out
its objectives. I would submit that the
scheme, after it is framed, must be placed
before Parliament and the express sanction of
Parliament must be obtained for the scheme,
This is very important and ncc2ssary,
because many of the provisions that should
have been included in this Bill, that shou'd
have formed part of the Bill, regirding the
future set-up, etc., are proposed to be incor-
porated In the scheme. Therefore, I would
submit to the Law Minister that the scheme
must bc placed before Parliament and its
express sanction obtained.

Sccondly, T would suggest that an econo-
mist and a chartered accountant, besides
Members of Parliament as has been suggested
by my hon. friend, should be taken on the
Board ; this provision may bz included in
the Bill or if is not included, by convention,
the Government may take on the Board an
economist and a charctered accountant. A
chartered accountant, with his specialised
knowledge on income-tax, law and accounts,
would be a positive asset to the bank. 1
believe, Mr. Dandeker, who is a accouantant,
chartered is serving on a number of banks.,
You may agree or disagree with Mr. Dande-
ker...(Inferruptions) The point is that it
should not be a political appointment, He
should be a chartercd accountant and he
would act with the prestige of the Board
and would provide sobriety to the proceed-
ings of the Board.
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H aqrar ngr 41 @ g5 97 ft g @ #
Tua @y gt #9ifE TIEdEEE & aAE
A fodl & 9w A aa T 2—ag B
wEArEwd 71 A8 & fe wadtz fom
A I9F AHAT FF 71 kA §F Amw-
FEFTR | A1 F =g F foy, Tad-
=4 ¥ fott 39w @Y §, W9 aF
qg 5T AUAT &1 (U T FL, IAFI =q4A-
e a7 &1 w41 AfaF ad & awan
& 1 o fge 7% € AT fag 91 @
fF 50 q@ whedzd &, #8 @
g¥%ir | zafer 7 7% 5 aar a9 #9<
2 wiars®s ag F9AT AW wXEA, A

298
Urdcrre hirgs) Bill

FrgweT & fag w=d gt §, A g
&TAT 8 | HUT 7 0|l AE FO7 ) IEF
ageg qg &, # sgT ¥ gy Fg AREAT
2 3% fF gandl § 533 —ma a7 IF,
& o F21, AT T IS § gEm

=1 | If ooe b:comes mad, the other can
set him right, but if all become mad, who
can set them right !

zafom & st Fxar agar ¢ w19
ag #ifan faad & s gowm 8 #T
ek H ATIFT FITEN |
Blgiu;w»qﬂl-’w/_-;y’ftf"?d/ﬁ
_tg/{_:l@LJ/! (3] i-;C“‘-—d' gra sl 2
o J i B U v oz
LG g i dnus
38 A B S PTG
S BS540 T ST o
SIS g Lssph
I dn Pl e Lu); >
R
s e e
9, U sk
‘:,-,;E}o L SR -E o
2LYEN ,{,—:J:‘S;ﬁrfuf, Vs a5 Vs
Wiz A Sy Sersi B
BULs| e b T EG AT
e TN e d
1 Luf el e fl
ra B v es 2

If one becomes mad, the other can set
him right, but if all become mad, who can
set them right |

Ly, r-r(fwﬂ%‘:t';ff:?-m

Ja§ el ST Edt
. - L-):



299 Banking Cos. (Acquisition & AUGUST 4, 196) Transfer of undertakings) 300
Bill

SHRI SHARDA MUKERJEE: My
amendment is 1 after * Directors™ inserf—

**Shall consist of representatives of
agricuturists, co-operatives, small
scale industry, trade and findustry and
economists ™"

I do not agree with the suggestion of
Mr. Lobo Prabhu that there should be poli-

ticians or members of Parliamet on this
because we do  not want banking
also to becom: a place for political

patronage at any timz. Szcondly, I would
like the Minister to explain whether he
would include in the schem: what Mr.
Dwiveli had suzgested and what [ have put
in as an amendm:nt, that thzre would be at
the national level, some body which will lay
down priorities for credit allacation, opzning
branches and such oth:r things, If they were
to bezoms a part of the Finance Ministry
controlled by the bureaucrats and the
Minister, I think it would be disastrous.
My amendment which I have suggested
earlier suggests an apex body. It is caonot
be accepted in the form of am:ndm:nt, let
the Minister give at least an assurance that
such a national bady will bz there as part
of the scheme which is going to be formu-
lated in consuftation with the Reserve Bank,

SHRI N. DANDEKER 1 I do 10t want
to say anything concerning the representative
character  of the Board with regard to
certain industrizs. T only want to say one
word about the various matters referred to
therein. | would draw your attention to my
amendments 292, 293 and 294, This was
part of my spzech at th: tim: of considera-
tion of the Bill, that in all these clauces
the Reserve Bank was bring pushed aside
and the Central Government was becoming
the directly controlling authority, [ seek a
reversal of that approach, numely, that the
Reserve Bink should do the various things
that are here required to be dore in  consul -
tation with the Central Governmant, mnot
vice versa.

SHRI P.C. SETHI : Amendment No.
130 is for introducing a new paragraph on
page 6. The proposed amendment deals with
Central Governm=nt scheme covering all
matters  relating to  the constitution or
amalgamation of new banks either wholly or

partly.

With regard to another amendment 131,
it is only an amendment to correct a print=
ing error.

SHRI TENNETI VISWANATHAM 1!
My amendment is to add at the end —

*‘giving due representation to reco-
gnized organizations of employees
including supervisory staff."

No long explanation is necessary as this has
already bzen accepted even for a transitory
provision. The case is much stronger for a
permanent provision.

SHRI GOVINDA MENON 1 A good
deal of the speeches here would perhaps
not have been made il members had referred
to clause 23 to which we are going later.
Clause 23 says that every rule and every
scheme made by the Central Government
shall be laid after it is made before each
House of Parliament while il is in session...
etc. as in the case of a Rule, We are not
taking power to draft schemes in an arbi-
trary manner. After schemes are made in
consultation with the Reserve Bank, they
will be placed before the House for discus-
sion, am:ndment, etc,

SHRI KANWAR LAL GUPTA : Not
for approval—particularly amalgamation
and merger.,

SHR' GOVYINDA MENON : I referred
to the clause and did not read it thinking
that members would read it and 1 can save
the time. Here it is :

“Every rule and everv scheme made
by the C:ntral Government under this
Act shall be laid, as soon as may be,
after it is made, before each House of
Parliament while it is in session for a
total period of thirty days which may
be comprised in one session or in two
successive sessions, and if, bzfore the
expiry of the session in which it is so
laid or the session immediately
following, both Houses agree that the
rule or scheme should not bz made,
the rule or schem: shall thereaflter
have effect only in such modified
form or be of no effect.. etc.”

Therefore, whatever scheme is made s
subject 1o the approval of I this House,
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want to make that clear. It is so stated in

clause 23,

SHRT KANWAR LAL GUPTA : Then
why don’t you agree to my amendment 7

SHRI GOVINDA MENON : In clause
13 when we say that the Central Government
may, after consultation with the Reserve
Bank, Imake a scheme, that is not siill
complete.

It will b2 complete only after it comes
to this House and discussed here.

SHRI SURENDRANATH DWIVEDY
It may not be discussed also.

SHRI GOVINDA MENON : It may be
modified.

SHRI SURENDRANATH DWIVEDY 1
It may not be modified also,

SHRI
means, it is agreed 1o, It
so many days.

SHRI SURFNDRANATH DWIVEDY :
That may be so in case of all Bills,

SHRI GOVINDA MENON : Let us not
do so in this case.  Then again, it was said
that capital should be 10 crores and all that.
Regarding capital the provision here is this.
In respect of the capital structure of the
corresponding new bank, the paid up capital
of any such bank shall not b: in excess of
Rs. 15 crores. It is not stated that it will
be 15 crores, It will bz open wheo the
scheme is lramed to change i,

»t fma aiw T 15 £0% ¥41 AEY
Lrc i

SHRI GOVINDA MENON 1 10 crores
i3 not in excess of 15 crores. So, when I say
not in excess of 15 crores, it will Include
10 crores also.

Now, regarding amalgamation, I may
say that it is not our purpose to amalgamate.
The Primz Minister had already stated that
the object is to see that these banks continue
as scparate entities. But in the matter of a
contingency, in case of any nced to do that,
in the interest of banking, then, a* Scheme
will be framed and brought up before the
House.

SHRI KANWAR LAL GUPTA ; For

approval | say—not for Information.

GOVINDA MENON | That
will be here for

ord Tiansfer of 202
Undertakings) Bill

SHRI1 GOVINDA MENON : When we
come to Clause 23 we shall discuss it. 1
thought the word ‘agrec® means ‘approve’
also. The word mentioncd in Clause 23 is
‘agree’.

SHRI SURENDRANATH DWIVEDY 1
May [ interrupt for a minute ? The hon.
Minister seems to be agrecable that the
House should have an oppertunity to dis-
cuss this matter. It ig, [ think a regular
feature of any Bill ihat for any rulec-making
within 30 days if anybody gives notice, it is
discussed.  Otherwise it Is not discussed ;
it Is taken as agiead.  Hcere what we want
is that any scheme which is brought for this
purpose should be discussed Suo moru and
notice should come saying that this matier
is going to be discussed in the House and
the House <hould give approval,  There is
lot of difference between these two  approa-

ches. That is why [ want to emphasise
this point.
SHRI GOVINDA MENON 1 When

there are very vigllant Members like Shri
Surendranath Dwively in the House, is
there any  dJifficulty 7 When we place a
scheme for the approval of the House, to-
day, there would be motion immediately
that the scheme be discuss ed.  This is what
we visualise, 1 hope that this is sufficient
Indication of the Government's anxicty to
consult the opinion of this Housc cven with
respect 1o schemes.  Thercfore, il is pro-
vided in clause 21 that the scheme should
come  here  for discussion, for modification,
agreement, approval etc.

SHRI TENNETI VISHWANATHAM 1
1 doo’t think he has got the spirit of the
Huousc.

SIHRI GOVINDA MENON : I have got
the spitit of the House. 1 have understood
the spirit of the Houwse to the extent 1 am
capable of understanding.

SHRI TENNLTI VISHWANATHAM -
He need not be offended ; it is an ordinary
Parliamentary cxpression.

SHRI GOVINDA MINON : Shrimatj
Sharda Mukerjee in her spcech made a men-
tion about the control council It became
necessary in  the case of the Act which was
moved by Shri Morarji Bhai with respect
to social conmtrol because banks continued
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[Shri Govinda Menon]

to be juint stock banks in the private sector
and thzrefore a control council was appoint-
ed, in order to give directions. Here, the
entire matter comes to this House. It is
not a joint stock bank. By apex boly
what perhaps she mzans is that there should
be some body to give directions regarding
the conduct of the wvarious banks that will
be included in this scheme. 1 can assure
her...

SIIRIMATI SHARDA MUKERIJEE ;
They have the Credit Council. They have
branches also,

SiIR1 GOVINDA MUNON : 1 don’t
know much about it. What 1 submit i3,
it is not difficult o include all necessary
safeguards in the schem:  If there isa
mation that this scheme may be taken into
consideration, as soon  as anybady gives

that notice, we will take it up. | have
given notice of an  amendment which 1
move

Page 6, after line 44, insert—

#2A) Ewvery Board of Directors of a
corresponding new bank shall  include
representatives of  the  following,
nam:ly, the depositors of such  bank,
employees thereof, farmers, workers
and artisans, to be elected or nomi-
nated in such manner as muy be
specified in the scheme made under
sub-section (1),

1 use the words ®clected or nominated®
because 1 Fimd that in the case of certaln
categorivs, it may not bz passible to have a
proper electoral college. Take, for example,
the furmers.  The headquarters of a bank,
let us say, is in Bombay.

SHRI KANWAR LAL GUPTA 1 This
terminology was not there in the case of the
advisory commiltec,

SHRI GOVINDA MENON : That is
why [ say 1 am drawing your attention to
i, 1t dawned me later, In the matter of
the advisory council -1 do not want to steal
a march over himn —the word ‘nominated”
was not there ; when 1 read it our, Shri
Dwivedy himsell put the question.  The
difficulty would be that in the case of cer-
win catcgories, it may not be possible to
find a proper electoral college.

Bill

SHRI SURENDRANATH DWIVEDY :
Then it wi'l b: bruer for him to specify
as 1o which ca egory he should nominate,
If h: says ‘elezted or nominated’, all the
workers' representatives will be nominated,
as they are now beiag  nominated, and
Michazl John will b: there on every board.
Hz should clarify this.

SHRT GOVINDA MENON : As may
b: spezified in the scheme under sube-secs
tion (1),  R:girding that, the scheme will
make provisions.

Shri Vishwanatham wanted representation
of sup:rvisory stafl ete,  All thise can
come there.  After  conceding what 1 did
with respect to the advisory council, 1
recognised later that there  might be a
difficulty in the matter of certain categories,
for example, farmers,

SHR1 LOBO PRABHU : Dees he
recognise trinle and industry ?
SHRI GOVINDA MENON : It will

be represented, 1 request the
to accept the amendment,

House to

SHRIMATI SHARDA MUKERJEE @
The board of directors is  a body  different
from that the advisory board.  So I do not
think that the board of directers should have
the same typ: of representation  as the
advisory board because the former has to
be a technical body consisting of econo-

mists, people who understand  and  are
versed in banking and so on.  The advisory
board can have representatives ol these

other sectors that Shri Li'maye mentioned,

SIHRI GOVINDA MLENON :
the hon, member says is the normal
But Government's intention {s
bank employees with  the conduct of the
banks.  That is why we say they should
be represented on the boaird of directors.

What
rule.
lo associale

Shri Bibhuti  Mishra and others were
speaking about farmers. In the case of
farmers and workers, there will he some
difficul'y in the matter of clection,  There-
fore 1 said ‘clected or nominated according

to the scheme,”

SHRI SURENDRANATH DWIVEDY:
He has not referred 1o my  amendment No.
167.  Somchow or other, he jumbled it
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with what Shrimati Mukerjee sald. What
I have suggested there is something
different from a policy body. [ wanted a
technical body which will function asa
Banking Control Commission. If there
is violation of policy or directions, it will
be their duty to inform Government.

SHRI GOVINDA MENON: This
Bill has got a limite | purpose of nationa-
lisation of 14 banks, Here 1 think
reference to a banking Control Commission
may not be completely apart.  This may
be necessary in another context,

SHRI S.M. BANLRILE (Kunpur):
The Minister said  that  there  will be some
difficulty in clecting workers” representatives,

bhank  emplovecs’  representatives. This
is strange.  Cverywhere workers cle:t their
repetentatives, I the principle of nomi-

nation is  introduced, they will forget the

word ‘elected.”

SHRI MENON :

will not,

GOVINDA They

SHRI S. M. BANERIJEE ; 1 am objec-
ting to it on this ground, I am afraid
even in the cas: of bank employees or in
the case of workers, Government  will give
patromage to INTUC,

SHRI GOVINDA MENON :  If they
are in a majority,
16 hrs.

MR. CHAIRMAN @ This discussion

cannot conlinue,

SHRI SURENDRANATH DWIVEDY :
He says that the  consensus was in respsct
af the formation of the adwvlsory board.
But nomination has been included there

and it do:s not speeifically  say that
nomination will bz only in the case of
farmers or artisans. It also applies 10
employecs.

SHRI S.M. BANERIJEE : I move an
amendment to the amendment he has just
moved that the word *nominated® should
be omitted.

MR. CHAIRMAN: Hon., Member

Shri 5. C. Jha wants that his amendment
115 should be put separately 1o vote.

Transfer of 306
Undertakings) Bill

SHRI KANWAR LAL GUPTA : My
amendment also.

SHRI TENNETI VISWANATHAM :
My amendment No, 171,

Shri Surendra Nath Dwivedy : Nos.

165, 166 and 167,
SHRI S. S. KOTHARI : 214,

MR. CHAIRMAN : If somcbody is
asking for a division, then it should be
put to wote scparately. Otherwise, why
S0 many separate volings on amendments ?
I shall now put amendment No. 115 to
the vote of the House. The question is :

Page 6, line 38, —
for *“liftcen' substitute **ten' (115)

The Lok Sabha Divided :

Division No. 13] (16.04 hrs.

AYES

Banerjee, Shri S, M.
Bharati, Shri Maharaj Singh
Biswas, Shri J. M,
Dwivedy, Shri Surendranath
Fernandes, Shrl George
H:lder, Shri K.

Jha, Shri Bhogendra

Jha, Shri Shiva Chandra
Jharkhande Rai, Shri
Kushwah, Shri Yashwant Singh
Meghachandra, Shri M,
Mukerjee, Shri H. N.
Pande, Shri Sarjoo

Patil, Shri N. R.

Ray, Shri Rabi

Reddy, Shri Eswara
Sambhali, Shri Ishag

NOES

Achal Singh, Shri
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad

Ahmed, Shri F. A.

Amin, Shri R. K.

Atam Das, Shri

Babunath Singh, Shri
Basumakari, Shri
Bhagavati, Shri

Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhola Nath, Shri
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Buta Singh, Shri

Chanda, Shri Anil K,
Chanda, Shrimati Jyotsna
Chaudhary, Shri Nitiraj Singh
Choudhary, Shri Valmiki
Choudhury, Shri J, K.
Dalbir Singh, Shri
Dandcker, Shri N,

Das, Shri N. T.

Deshmukh, Shri B. D.
Dhillon, Shri G. S.
Dhrangodhra, Shri Sriraj Meghrajj
Dhuleshwar Mecna, Shri
Dinesh Singh, Shri

Dixit, Shri G. C.

Dwivedy, Shri Nageshwar
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K, R,

Gautam, Shri C, D.

Ghosh, Shri Bimalkanti
Ghosh, Shri Ganesh

Ghosh, Shri P. K.

Gowder, Shri Nanja

Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hazarika, Shri J. N.

Hem Raj, Shri

Jadhav, Shri Tulshidas
Jagjiwan Ram, Shri

Jamna Lal, Shri

Kamble, Shri

Karan Singh, Dr,

Karni Singh, Dr.

Kasture, Shri A, §.

Kcesri, Shri Sitaram

Khan, Shri M, A,

Khan, Shri Zulfiquar Ali
Kinder Lal, Shri

Kotohi, Shri Liladhar
Krishnan, Shri G. Y.

Kurcel, Shri B, N.

Kushok Bakula, Shri
Lukshmikanthamma, Shrimati
Lalit Sen, Shri

Lobo Prabhu, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Maharaj Singh, Shri

Mahida, Shri Narendra Singh
Malhotra, Shri Inder J.
Mandal, Shri Yamuna Prasad
Marandi, Shri

Masuriya Din, Shri

Mehta, Shri Asoka

Mchta, Shri P.M,

Melkote, Dr,
Menon, Shri Govinda

Minimata Agam Dass Guru, Shrimati

Mirza, Shrl Bakar All
Mishra, Shri Bibhuti
Mishra, Shri G. S.

Misra, Shri 5. N.

Mody, Shri Piloo
Mohammed Yusuf, Shri
Mohsin, Shri

Mohinder Kaur, Shrimati
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Muthusami, Shri C.
Naghnoor, Shri M. N.
Mahata, Shri Amrit

Naik, Shri G. C.

Nayar, Dr. Sushila
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati Ila
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Parmar, Shri Bhaljibhal
Pratap Singh, Shri
Parthasarathy, Shri

Patil, Shri Deorao

Patil, Shri 5. B,

Patil, Shri 5. D.

Patil, Shrl T. A,
Poonacha, Shri C. M,
Pramanik, Shrl J. N,
Radhabai, Shrimati B.
Raghu Ramaiah, Shri

Raj Deco Singh, Shri

Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Sewak, Shri Chowdhary
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.
Ranga, Shri

Rao, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao, Dr. V. K. R. V.
Raut, Shri Bhola
Reddi, Shri G. S.
Reddy, Shri Ganga
Reddy, Shri R. D,
Sadhu Ram, Shri
Saha, Dr. S. K.
Safgal, Shri A, S.
Samanta, Shri 8. C.
Sankata Prasad, Dr.
Sant Bux Singh, Shrl
Sapre, Shrimati Tara
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Sayeed, Shri P. M.

Sen, Shri Dwaipayan
Sen, Shri P. G.

S:zthi, Shri P. C.
Sethuraman, Shri N,
Shah, Shrimati Jayaben
Shah, Shri Shantilal
Shambhu Nath, Shri
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Shashi Bhushan, Shri
Shashi Ranjan, Shri
Shastri, Shri Biswanarayan
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shrl T. M,

Shiv Chandika Prasad, Shri
Shukla, Shri 5. N,
Siddheshwar Prasad, Shri
Sinha, Shri R. K.

Snatak, Shri Nar D:o
Sonar, Dr. A, G.
Sonavane, Shri

Sursingh, Shri

Tiwary, Shri D. N,
Tiwary, Shri K. N.

Tula Ram, Shri

Uikey, Shri M. G,
Ulaka, Shri Ramachandra
Venkatasubbaiah, Shri P,
Verma, Shri Balgovind
Virbha ira Singh, Shri
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet

MR, CHAIRMAN : The result®* of the
divisioa is : Ayes 17 ; No:s 156,

The amendment was negatived.

MR. CHAIRMAN : I now put amend-
No. 171 to the House.

The Amendment No.171 was
pur and negatived.

MR, CHAIRMAN : 1 shall now put the
amendments of Shri Kanwar Lal Gupta to
the vote of the House.

The Amendments Nos. 5 to 7 (n2w liet)
were put and negatived.
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MR. CHAIRMAN : Mr. Banerjee, do
You move your amendment ?

SHRIS. M. BANERJEE : My amend-
is simple. I support the amendment of
Shri Govinda Menon with one exception,
That §s, I want the word *“nominated"
therein to be omitted.

I move : That in the amendment mov-
ed by Shri Govinda Menon, the word
“‘nominated" be omitted.

MR. CHAIRMAN : | shall put the
amendment of Shri Banerjee to the vote,

The amendment was pur and
negatived.
MR. CHAIRMAN : Then there is the
amendment by Shri Govinda Menon.

The question is 3
Page 6, after line 44, jnserr—

‘*(2A) Every Board of Directors of a
corresponding new bank shall include
representatives of the following, namely,
the depositors of such bank, employees
thercof, farmers, workers and artisaos,
t0 be elected or nominated in such
manner as may be specified in  the
schems made under sub-clause 1),

The Lok Sabha divided :

Division No, 14} [16.08 brs.

AYES

Achal Singh, Shri

Ahirwar, Shri Nathu Ram

Aga, Shri Ahmad

Ahmed, Shrl F. A,

Babunath Singh, Shri

Basumatari, Shri

Bhagavati, Shri

Bhandare, Shri R. D,

Buta Singh, Shri

Chanda, Shrimati Jyotsna

Chaudhary, Shri Nitiraj Singh

Choudhary, Shri Valmiki

Dundeker, Shri N,

Das, Shri N. T.

Desai, Shri C. C.
zshmukh, Shri B, D.

Dhuleshwar Meena, Shri

* The fol Io.\;i:g Members also recorded their votes for NOES :
Sarvashri Suader Lal, V. N, Jadhav, Shrimati Sudha V. Reddy and , Shrimati Sucheta

Kripalani.



31 Banking Cos. (Acquisition & AUGUST 4, 1989 Transfer of Undertak ings) Bill 312

Dwivedi, Shri Nageshwar
Dwivedy, Shri Surendranath
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gautam, Shri C. D,
Ghosh, Shri Bimalkanti
Ghosh, Shri P, K.

Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri

Jamna Lal, Shri

Kamble, Shri

Kasture, Shri A, S.

Kesri, Shri Sitaram

Khan, Shri M. A,

Kindcer Lal, Shri

Kripalani, Shrimati Sucheta
Krishoan, Shri G. Y,
Kureel, Shri B.N.
Lakshmikanthamma, Shrimat
Mahadeva Prasad, Dr.
Mahajan. Shri Vikram Chand
Maharaj Singh, Shri
Mandal, Shri Yamuna Prasad
Master, Shri Bhola Nath
Masuriva Din, Shri

Mchia, Shri Ashoka
Mchia, Shri P. M.
Melkote, Dr.,

Menon, Shri Govinda
Minimata Agam Das Guru, Shrimatl
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra Shii G. S.

Mishra, Shri 5. N,
Mohammad Yusuf, Shri
Mohsin, Shri

Mrityunjay Prasad, Shr
Mukerjee, Shrimati Sharda
Naghnoor, Shri M. N.
Nahata, Shri Amrit

Nayar, Dr. Sushila
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati Ila
Pandey, Shri Vishwa Nath
Pinigrahi, Shri Chintamani
Pant, Shri K. C.

Partap Singh, Shri
Parthasarathy, Shri

Patil, Shri Deorao

Patil, Shri S. B.

Patil, Shri 8. D.

Patil, Shri T A.

Pramanik, Shr J. N,

Raj Deo Singh, Shri

Ram Dhan, Shri

Ram Dhbhani Das, Shri

Ram Sewak, Shri Chowdhary
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.

Ranga, Shrl

Rao, Shri J. Ramapathi
Raut, Shri Bhola

Reddy, Shri Ganga

Reddy, Shri R. D,

Reddy, Shrimati Sudha V.
Sadhu Ram, Shri

Saha, Dr. 5.K.

Saigal, Shri A. S,

Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sapre, Shrimati Tara

Sen, Shri Dwaipayan

Scn, Shri P. G.

Shah, Shrimaii Jayaben
Shah, Shri Shantilal
Shambhu Nath, Shri
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Shasiri, S5ri Biswanarayan
Shes Narain, Shri

Sher Singh, Shri

Shiv Chandika Prasad, Shri
Shukla, Shii S. N,
Siddheshwar Prasad, Shri
Sinha, Shri R. K,

Snatak, Shri Nur Dzo
Sonar, Dr. A. G.
Sonavane, Shri

Sunder Lal, Shri

Sursingh, Shri

Tiwary, Shri D, N,

Tula Ram, Shri

Uikey, Sti M G.

Ulaka, Shri Ramachandra
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Virbhadra Singh, Shri
Viswanatham, Shri Tenneti
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet

NOES
Atam Das, Shri
Gowder, Shri Nanja
*Kotoki, Shri Liladhar
Lobo Prabhu, Shri
Malhotra, Shri Inder J.
Muthusami, Shri C.
Parmar, Shri Bhaljibhail

*Wrongly voted for NOES,
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*Poonacha, Shri C. M.
®*Sayeed, Shri P. M.
Sen, Shri Deven
*Sethuraman, Shri N.
Tiwary, Shri K. N,

MR. CHAIRMAN : The result of the
division is : AYES : 122 ; NOES : 12,

The mortion wos adopted.

MR. CHAIRMAN : The question is :

Page 6,—
after line 42, inserf—
“(bb) the reconstitution of any corres-
ponding new bank into two or more
corporations, the amalgamation of
any corresponding new bank with
any other corresponding new bank or
with another banking institution, the
transfer of the whole or any part of
the undertaking of a corresponding
new bank to any other banking insti-
tution or the transfer of the whole or
any part of the underiaking of any
other banking instiiution to a corres-
ponding new bank ;. (130)

Page 6, line 46 -- d
for *vary the scheme”, substiture

vary any scheme' ; (131)

The motion was adopted.

MR. CHAIRMAN : [ shall put all the
other ammendments to th: vote of the
House,

Amendments Nos. 10, 52, 103, 166, 167,
201, 214, 230, 231, 292 10 294 and of
Shri N. Dandekar were put
and negatived.

MR. CHAIRMAN ; The question Is 1

“That clause 13 as amended stand
part of the Bill.”

The motion was adopred.

* Wrongly voted for NOES,

Transfer of 314
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Clause 3. as amended, was added to

the Bill.
Clawse é.—(Payment of Compensation
MR. CHAIRMAN ; Now we take up
clause 6 of Chapter Il which we had held
over.

SHRI GOVINDA MENON :
move |

1 beg to

Page 4, —
For lines 34 to 42, substitute—

*(3) The amount of compesnsation
determined in accordance with the
foregoing provisions shall be paid to
each existing bank, at its option,—
(a) in saleable or otherwise transfer-
able promissory notes or stock
certificates of the Central
Government, issued and repaya-
ble at par, and maturing at the
end of ten years from the date
of commencement of this Act
and carrying interest at the rale
of four and a half per cent per
annum ; or

(b) in saleable or otherwise transfer-
able promissory notes or stock
certilicates of the Central
Government, issued and repay-
able at par, and maturing at the
end of thirty years from the date
of commencement of this Act
and carrying interest at the rate
of five and a hall per cent por
annum ; or

(¢) panrly in such number of sccuri-
ties specified in clause (a) and

t The following Members also recorded their votes

AYES

Sarvashri V.K.R.V. Rao, Dinesh Singh, Prakash Chandra S:thi, Bhaou
Prakash Singh, G.C. Dixit, Narendra Singh Mahida, Kushok Bakula,
Marandi, Dalbir Singh, T.M. 8heth, C.M. Poonacha, N. Sethuraman,

Liladhar Kotoki, P.M. Sayeed, Dr. Karan Singh and Shrimati Mohinder
Kaur,

NOES 1+ Shri Abdul Ghani Dar,
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partly in such numb:r of sccurle
ties specified in clause (b), as
may be required by the existing
bank.

(3A)  The option referred to in sub-
section (31 shall be exercised by
every existing bank  within  three
months from the commencement of
this Act {or within such further time,
not excéeding three months, as the
Central Government may, by notifi-
cation in the Official Gazette, specify)
and the option so exercised shall be
final ana shall not be altered or
rescinded afier it has been exercised.

(3B) An existing bank which omiis
or fails to exercise the option referred
to in sub-section*(3A) shall be de:m-
ed to have eoxercised its option in
favour of the .securilies specified in
clause (a) of sub-section ¢3).

(3C) Notwithstanding anything con-
tained in this section, any cxisting
bank may, before the expiry of three
months from the commencement of
this Act (or within such further time,
not exceeding three months as the
Ceniral Government may, by notitica-
tion in the Official Gazette, specily)
apply to the Central Government for
2n interim payment of one-halfl of the
amount of its paid-up share capital
and thereupon the Central Govern-
ment shall, if the existing bank agrees
in writing to distribute the amount
so paid to its sharcholders in accor-
dance with their rights and interests,
pay the same to the existing bank in
securities specified in sub=section (3}
in accordance with the option exer-
cised, or-deemed to have been exer-
cised, under sub-sectlon (3A) or (3B),
as the case may be @

Provided that where the Central
Government makes an interim pay-
ment under this sectrion, it shall pay
to the cxisting bank by a cheque
drawn on the Reserve Bank such sum
as would enable the existing bank to
distribute : —

(a) in cash one-half of the amount
paid up on the shares held by a
person il one-halfl of the amount
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paid up on the shares held by
such a person does not exceed
five thousard rupees ; and

(b) where one-hall of the amount
paid up on the shares held by a
person excecds five thousand
rupees, such sum as would ena-
ble the existing bank to pay to
the holder of such shares a sum
of five thousand 1upzes in cash
and the balance of one-hall of
the amount paid up on the
shares held by such person in
securities spcified in sub-section

3)

(3D) The Interim payment made to
an existing bank shall be set off
against the 1otal amount of the com-
pensation payable 10 it under this
Act and the balance of the compen-
salion remaining outstanding after
such payment shall be given to the
exisling bank in securitics specified in
sub-section (3 in accordance with the
oplion exercised or deemed 1o have
been cxerclsed, under sub-section (3A)
or sub=section (IB) as the case may
be.

(3JE) Where the amount of compen-
sation, payable in the form of securi-
ties under this section is not a multi-
ple of one hundred rupces, any excess
over the highest such multiple shall
be paid by a cheaue drawn on the
Reserve Bank.

{3IF) Nothing contained in sub sec-
tion (3) shall affect the rights imer
Se botween an existing bank and any
other person who may have an inte-
rest in such bank and such other per-
son shall be entitled to enforce his
interest against the compensalion
awarded to the existing bank but not
against {the Central Governm:nt or
the corresponding new bank.” (419)

SHRI MAHARAJ SINGH BHARATI :

(Meerut) : Sir, I beg 1o move :

Page 4, linc 26,—

Sfor *ihree months™  substitute —
“‘one’" year' 16)
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Page 4, line 37,—
Sor “1en™ substitute—
“fifteen™ (7)
Page 4, lines 38 and 39, —

Jor “four and a half” subsritute—
“two"* (8)

SHRI VISHWA NATH PANDAY :
I move :

Page 4, lines 38 and 39,—

for “four and a hall per cem™
substiture—

*“threc and a half per cent™ (33)

SHRI ABDUL GHANI DAR : Sir, |
beg 10 move

Page 4, line 25, —
after “Tribunal'® jnsert—

“‘consisting of a Supreme Court
Judge, Chairman of the Chamber
of Commerce and any former
Finance Minister of the Union
Government™. (66)

Page 4, line 37—
for “‘ten years* substitute—

“fjve years" (67)

Page 4, lines 38 and 39,—
Sfor **four and a half**
substiture **seven™ (68)

SHRI KANWAR LAL GUPTA : Sir, I
beg to move.

Page 4,—

for lines 17 to 21, substituie—
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of Ordinance nationalizing the
banks,—"" [(l) New List]

Page 4, lioe 27,—

JSor *““cxisting bank™ substitute—

“share holders of the existing
bank™ [(2) New List]

Page 4, —

omit lines 29 to 33 [(3) New List]

Page 4,—

for lines 34 to 39, subsriute—

“{3) The amount of compen-
sation determined in accordance
with the foregoing provisions
shall be paid to each share-
holder of the existing bank fifty
per cent of the market value in
cash not excecding rupees ten
thousand and the balance in
promissory notes or stock certi-
ficates of the Central Governs
ment issued and repayable at the
end of live years from the date
on which the compensaiion is
paid and carrying interest at the
rate of six and a half per cent
per annum,” [, 4) New List]

SHRI SHIYA CHANDRA JHA :1 bey
to move : —

Page 4, line 37,—

JSor “ten years™ substitute

“hundred years™ (109)

Page 4, lioc 38 and 39,—

for “four and a half*" substitute—

“one-tenth™ (110)

SHRISURENDRANATH DWIVEDY :

Sir, 1 beg 10 move :

*6(1) The Central Government
shall give compensation to each
shareholder of existing Bank for
the acquisition ol its under-
takiog and such compensation
shall be determined on the basis
of the market value of its shares
on the date preceding the issue

Page 4,—

after line 28 insert—

“Provided that in no case the
compensation will be more than the

market value of the shares as
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[Shri Surendranath Dwivedy]
existed on the day of acquisition
of the cxisting banks (163)

SHRI S, S. KOTHARI : Sir, | beg to
move :
Page 4, —
for lines 34 10 39, substiute—

“(3) The amount of compensation

determined in accordance with the

foregoing provisions shall be paid

to each cxisting bank— '

(a) in cash ; or

(b) fifiy per cent in cash and the
balance in promissory notes
or stock cenificates of the
Central  Government  issued
and repayable at par, and
maturing at the end of five
years from the dale on which
compensation is paid, and
carrylng interest at the rate of
six per cent, per annum, free
of Union income-tax™, (211)

SHRI LOBO PRABHU : 8ir, I beg to
move.

Page 4, line 18,—

after “"bank™ insert—

“and to cach sharcholder™ (220
Page 4, —

Omit lines 29 to 33 (221)
Page 4, line 37,—

after *‘par”” insert—

s'and calculated at market value™,
(22)

SHRI KANWAR LAL GUPTA: I

move :
Page 4, lincs 38 and 39,—

ﬁ,r “four and a hall per ceat”
substitute—

'gix and a balf per cent.” (146)

Bill
SHRI N. DANDEKER : Sir, 1 beg to
move

Page 4, lines 34 to 42,
for sub-clause (3), substitule—

*“(3) The amount of compensation
determingéd as payable to each
cxisting bank In accordance with
the foregoing provisions shall by
paid to it as follows, that is 10 say—

(a) within three months of the com-
mencement of this Act an amount
equal to The paid up capital of
cach existing bank shall be paid 10
it by a cheque drawn on the
Reserve Bank; and

(b) the balance, if any, shall be paid
in freely mnegoitable promissory
noles of the Central Government
issuad and repayable atmpar, and
maturing a1 the end of five years
from the commencement of this
Act and carrying interest at the
rate of four and ore-hall per cent
per annum from the commencement
of this Act :

Provided that where the balance of com-
pensation so payable is not a muliiple of
one hundred rupe:s, any excess over the
highest such multiple shall be paid by a
cheque drawn on the Reserve Bank. (281)

SHRI NAMBIAR : | beg 10 move 1
Page 4,—
Sor lines 17 10 21, substitute—

*6, (1) The Central Government
shall give compensation 1o each
cxisting baok for the acquisition
of Its undertaking by paying is
sharcholders amounts equal to the
three years average of lhe market
value of the share each held on
19h July, 1969,"" (333)

SHRI BIBHUTI MISHRA : Sir, 1 beg
to move 3

Page 4,

Sor lines 20 and 21, swhstiture—
“as in Bihar Jamidari Abolishing
Act” (339)
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Page 4, lines 15,

after “promissory notes™ insert
“bond"” (341)

SHRI ILA PALCHAUDHURI (Krish-
nagar) : Sir, 1 beg to move :

Page §5,—

after line 39, insert--

*:4) The amount of compensation in
respect of shares and debentures to
be paid to share and debenture
holders shall be paid in a manner
to be determined under ibhe rules
to this Act :

Provided that compensation will be
paid in each in the case of these
who hold shares and/or debentures
upto the value of Rs, 5000.00 and
in marketable securities of 10, 20
or 30 years 1o those who possessed
sharcs andor debentures of a
value of more then Rs. 5000.” (349)

SHR1 BIBHUTI MISHRA : Sir, I beg
o move

Page 4, line 37, —

Sor “ten™ substitute “fifiy"” (367)
Page 4, line 38, —

Sor “four substitute *two™ (368)
Page 4: line 38,—

Sor “Tour™ substitute *fifty™ (368

SHRI ABDUL GHANI
move :

DAR: 1

That in the amendment proposed by
Shri P. Govinda Menon, printed as
No. 419 In list No, 56 of amendments,—

in proposcd sub-clause (3) (2),—

{iv for *“ten years" substitute-
*‘one year'

(il) for ““four and a hall** subsri-
e —

*seven'® (423)
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SHRI DEVEN SEN: Sir, I b:igto
move ;
That in the amendment proposcd by

Shri P. Govinda Menon, printed as
No. 419 in List No. 56 of amend-
ments,—

in propased sub-clause (3 (a),—

(i) for ‘‘ien wyears™ substiture
*“filteen years'

(i) for *four and a hall** sub-
stitute—

“iwo and a half** 426)

SHRI ABDUL GHANI DAR : Sir, 1
beg to move :
That in the am:ndment  proposed by

Shri P, Govinda Menon, printed as
No. 419 in List No. 56 of Amecad-
ments, —

in propased sub-clause (3) (b),—
(i) for “thirty™ substiture— *‘ten™

(it} for *five and a hall™ substi-
fure — *“nine’" (427)

That in amendment proposcd by Shri

P. Govinda Menon, printed as Np,

419 in List No. 56 of Amendments,—
in proposed sub-clause (3A)—

(i) for *‘three months* substi-
fute— “‘one month*',

(i) omit “*(or within such further
time, nol exceeding three mon-
ths, as the Central Government

may, be notification in lhe
Offical Gazeite, specify)™.
(428)

That in the amendment proposed by
Shri P. Govinda Menon, printed ag
No. 419 in List No. 36 of Amend-
ments,—

in proposed sub-clause (3B),—
Sfor *the time™ substitute—

*“‘one month'’. (429)
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That in the amendment proposed by
Shri P. Govinda Menon, printed as
No. 419 in List No- 56 of Amend-
ments,=

in proposed sub-clause (3C),-

(i) for *three months™ substitute-
*‘one month™

(liy omit “(or within such further
time, not exceeding three mon-
ths as the Central Government
may, by notification in the OfTi-
cial Gazette specify)™,

(iii) for “onc-hall substiture-
““three fourth™ (430

That in the amendment proposed by
SHRI1 P. Govinda Menon, printed as
No. 419 in List No, 56 of Amend-
ments,-

in part (a) of the proviso to pro-
posed sub-clause (3C),-

for “onc-hall™ substitute **three
fourth* .(411)

That in the amendment proposed by
Shri P. Govinda Mcnon, printed as No. 419
In List No. 56 of Amendments,—

in part (b) of the provise 1o proposed
sub-clause {3C),—

(it omit “where one-half of the amount
paid up on the shares held by a
person excecds  (ive thousand
rupeces, such sum as would cna-
bic the existing bank 1o pay to
the holder of such shares a sum
of five thousand rupees in cash”™

(i) for *one-hall™ substitute — *‘one
fourth™. (432)

That in the amendment proposed by
Shri P. Govinda Menon, printed as No. 419
in list No. 56 of Amendments,—

omif the proposed sub-clause (3D} (433)

SHR1I MADHU LIMAYE: I begto
move :

“Page 4, for lines 17 to 28 substitute—
“The Central Government shall pay

324
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compznsation to the share-holders on th®
basks of average market value of shares of
the bank concerned in the last 10 years.”

“Page 4,—
Omit lines 29 to 33"

SHRI N. DANDEKER :
a copy of amendment No. 419 7

May 1 have

I have not got it, I do not know what

it is.

MR. CHAIRMAN : 1 would request
the hon. Minister to supply that.

SHRI GOVINDA MENON 1 1 have
circulated it three or four days back.

16.17 hrs.
[SHRI K.N. TIWARY in the Chair]

st war w® gov: gumfr wgEa,
g OE...

TH® AT H |AX SOITT FASRIAA 2|
fagar sawgea madiz & fmm § §
frat S faam A 21w T fF 0
Mffwas fasr 91 387 o 6 § 3g
g1 Tt

“The Central Government shall pay
compensation to each distinet bank...™

aet az wg¥ § e o) a=sEma fada ag
gL "% &% ' fadar ) TAE Q@ A4S
|1z ¥ THEAE @ maddE #Y aUE AL

SHRI GOVINDA MENON : That is

not moved.

ot ¥aT WS T But it was circulated.
AT wgat & fe X OF RavdeT W
fdrm AsT-I=T ... ..

warefa wptea - 37 g7 7§ g,
& TEEI AT FE

ot W w® N § A S
g Iaw A g7 ANfan )
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feqr feq azg & 3w F1 Al
gH R A wh yagwr 12 ¢, W@
@ arfad g @1 § 1 a9 ¥ maw
g f wor 747 § 7 9 Iwer agar 3
A H ag gam e wsdAma offe
dw o) fadar | ge% @z W gEu
e Fran | fedt ¥ wEr fE A% ad
W AT ® fasar aqrfio
a7 fo o wErrw A iz gy ez
wu faar & varcead ®) §7 1 fee da
fe 31 gk ) =7 mife F %) oiFe-
#z ant f Ragieed wY 30 | Sfew qiw
Wargag AW dle a= § &0 fee
I A wHEAz ) AT g6 faq @
31 arlte #) g ok Nt oz &) faw
T &g f& wutgi=wd w1 9§ 37, gw w4
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AT A faFar | 977 §9 W gy
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[ sa7eTe 0|
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& 3 a0a wawt WY 0w gaw #
g wran & I9 99 F Arg ag=ATEr F40
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ggiaF g oz &, wgw fafrex
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Provided that in no case the compen-
sation will be more than the market
value of the shares as cxisted on the
day of acquisition of the existing
banks.
o ¥qT § a7 A7 avgen A7 oARze & feg
wré Wz Al &7 A1r | e qI
w fme & it & oY fead w0% T
madiz § 23 gy a7y ? gafan T oy
A wifge,  oiEw af ¥ wfgr Wk
T ®Y WrHz A7 X A9 w1 wfgw
g ¥y foers gama § AR E s
w7 ? f gaM gIeIT AT e
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SHRI S. S. KOTHARI ; Mr. Chair-
man, Sir, I would like to point out that the
Goevernment through an amendment wants to
give compensation to the banks. At one
stage the Government stated that they would
give compensation to the banks themselves,
Later they changed their mind and said
compensation would be paid to the share-
holders. The Government now has again
decided to pay to the banks. Their ideas
are not yet crystalised and they are trying
to push this Bill through by stcam-roller
tactics in a hall baked form. On such an
important matter as compensation, lakhs of
sharcholders are affected.  This  includes
the poor, middle-class sharcholders also.
But now the Government has provided that
they are going to pay or give security
which would bear interest at 4-1/2%7 matur-
ing at the end of 10 years. or 5-1/2% matur-
& at the end of 30 years. Many of the
small sharcholders would liquidate these
securilies received as compensation and the
market pice at this rate of inte est would
slump down to 80 or 70 instead of 100 and
the consequsnc: would be that the share
holders who do pot have the capacity 1o
hold the stocks and want cash would suffer
a big loss. The bigger sharcholder would
hold on to the security and would not part
with them till the maturity date and they
would get the full morey.

Thercfore, my  submission is this 3
Either the Government should pay them
compensation fully in cash or 50°; should
be in cash and the balance in Govermnment
securitics maturing ar the end of § years and
carrying finterest at the rate of 6°, per
annum free of Urion Incom:-tax. Then
only 1 believe that the security would be
able to maintain its par value. This is a
very important matter which would affect
lakhs of sharcholders. If the Goverament
wants 1o discriminate they can provide that
persons  helding shares upto the value of
Rs. 50,000 may be paid wholly in cash and
those holding above 50,000 may be paid
partly in cash upto 50,000 and the balance in
Government securities,  But it is absolutely
necessary that these securities which the
Government gives as compensation should
majntain their par wvalue. If the market
valye of the securities given as compensatjon
g0cs down, below par, it would amount
to—1 am sorry to usc a strong word—
cheating the sharcholders of their legitimate
money.



331 Banking Cos. . Acquisition and AUGUST 4, 1969  Transfer of Undertakings 332

[Shri S. §. Kothari]

There Is another matter about which 1
wish to make a reference. This is the

secret reserves that are created by ths
banks. Binks owver wvalus their liabilities
or undervalue thszir asp:cts and  create
secret reserves with the coas:nt of ths
auditors and the Res:rve Bink. They are
shown either as liwhillitiss or through
uwd:r-valuition of assats.  In tim:s of

difficu'ty, when the bank is in trouble, it
uses those secrat reserves so that its reputa-
tion may not b: affe:tel, Thess reserves
are morally, legilly and in equity and every
other consilerarion brlonging to  share-
holders. The bank must o%tain a ceriifi-
cate from the aulitors as to what ars the
legitimite sscret reierves, and it must in-
clude it in the asscts.

SHRI GOVINDA MENON 3 Why not
he wait till the Schedule comes up 7

SHRI1S. S. KOTHARI : These are all
connected with compensation. We know
that it Is going 1o be guillotined.

SHRI GOVINDA MENON : Then he

will not speak ?

SHRI S.S. KOTHARI : I will speak
then also, and an exercising my right to
speak now. This is a point which cannot
be ignored.

In calculating book walue, they must
also consider goodwill. Ewvery bank has a
goodwill bssides its assets and liabilities as
disclosed in the balance sheet, Gowvern-
ment must in equity take that ioto
account.

There are all very important points,
Finally, I repzat that compeasction must b:
paid direct to shareholders.

SHRI LOBO PRABHU : I had moved
three amendments on 28th July and they
have been reprated by Shri K L. Gupta.

My first amendm=nt wis that co.np:nsa-
tion should bz 1o sharcholders direct.
Governm:nt next day accepted it anl
brought forward necessary amgadm :ots.
It is incumb:nt on the Ministzr to explain
why he has changel his pasition. It is
very impottant not o1ly from a practical or
commercial point of view but even from the
constitutional point of view that you pay
the sharcholders who are the real owners,

Bill

If you put them in jeopardy and pay to
the bank, you arc possibly going to have
yourselves arraigned b:fore the Supreme

Court for not having compensated the
shareholders.

My sezdad amenime:nt related to
miarket value, The market value is the
prop:r  basis  for compensation. Shri
Kothari referrel to discount on  these
sharers, Suproing a share sells at .80

inst:ad of _10), it m:ans a confiscation of
1/5th as c»mo:znsation.  §» when you buy
thz shares, ii shoald be at the market value,
If there is a discount, that discount should
b: reduzed in compensation.

Tne third am:ndment Is  that the
current rate of interest is a rcasonable one
because 4:1/2 per cent is neither related to
the dividend nor to the existing bank rate of
interest, It is not fair to penalise the
sharcholders in this way,

These are important
they arc conceded, il fair compensation is
not given to sharcho!ders, the Bill will
be struck down by the Supreme Court.

obj:ctions, 1If

SHR1 N. DANDEKER :
to am at a disadvantage. The first Bill
I had studied had the provision 10 pay
compensation to the existing banks. Then
came a series of amendments which indi-
cated that compensation was ro b: paid
to the shareholers. Now 1 have iust
seen these am=ndments  which are again
concerncd with paying comp:nsation direct
to the banks.

1 confess 1

I kiow the reason for this, though 1
would like the Law Minister to defend
the proposal. I think that is the only
wiay it can be lawfully done because th:
legal pirsons whose assels and liabilitizs and
rights and obligitions are being acquired,
nam:ly the ‘binks, happ:n t» be p:rsons
difTerent from th= shareholders. [ imagine
that is th: reason why it is the banks,
baizk agiin, that are going to bz paid
compsnsation and not the sharcholders
who own the banks as persons juridically
different. In the original proposals as
th:y were in the Bill and having regard
to the fact that in their capacity of share-
holders, the bulk of them would have to
wait for their money, and in the meanwhile
they would not be getting any return at
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all they were in a cerain position ;
whercas presently  under the Ministeries
amendments they will b: getting soms=thing
like 20 per cent of the valus of their share
investment in cash. For the balance they
will have to wait for som: years ; and
they will get on this, when they do get,
it, only 4} per cent return, against
their present return at  10%, on their
investm:n'. The amandms=nt | suggest is
to this effect : within three months of
the commencemeat of the Act, an amount
equal to the paid up capital of the existing
bank shall be paid to it in cash. With
that, I would accept the further propo-
sition that the hon. Minister has made in
the course of his amendm:at, provided
that the money paid by th: Government
to the banks and by the banks to the
share holders at least equilled the amount
of paid up valuc of the shares. The
balance can com= in the form indicated.
As regards the balance, they have given
two oplions : ten years bonds at 45 por
cent or 30 years bonds at 5.5 por cent,
My suggestion would be that 4.5 per cent
bonds should have a period of maturity
of 7 years ; and 5.5 per cent bonds, 20-28
years, so as o  make both of them equally
attractive,

You pulled up my friend here, and
the Law Minister atsa asked him to refer
to certain matters about  compensation
only when we come 1o the Second Sche-
dule. The Law Minister is fully aware
that we shall ncver come to the S:xcond
Schedule because we are going 10 be
guillottined by the time we come to the
end clasues of the Bill. Since this particular
clause itself  makes  reference 1o the
Sccond Schedule  in  this form :'*...shall
be determined in  accordance with the
provisions specified in the second S:hedule®”
1 am entitled to discuss this clause in
those terms, though I do not wamt to
discuss here all the details of the S:cond
Schedule.

I want to submit at this stage for the
information of the House that something
like 15-16 per eent of the shares of these
fourteen binks are owned by the Life
Insurance Corporation of India. The average
policy holder of the Life Insurance Cor-
poration of India is an ordiniry small
man with a policy of 12,000 to 11,000
1 am not, therefore, arguing for some

Underiakings) till

large *“‘money bags.” 8:ondly, 6-7 per
cent of the shares of these banks are in
the hands of the Unit Trust of India.
Again the units are very widely held by
a larg: aunber of people holding a small
numbsr of units, Hiving szen thz figures
of Uait Trusts incom: | say that it is
earniag only around B pzr c:nt on its funds
and it was giving only 7 p2r cent return to
Uit holdzrs, The last declaration was 7.1
pec cent, 1 am told. Ewen as regards
direct sharehold:rs people whom w: shall
b: hurting most are th: share holders
with small asszts, that is to say, share-
holders holding less than 100 shares and
they constitute over fifty pz2r cent of the
total sharcholders of the existing banks.
Even those gentlemen here who pretend
to plead the case of the ordimary small
man—I certainly am for the small man,
must know that this qu:stion of the adequacy
of compensation is of the utmost impor-
tance. It is not a few individuals with
largs holdings who are hurt ; may be
there are hall a dozen p:rsoas and no
mare, who may b: holding 150)-2000 shares.
The rest of them, the bu'k of the shares
is either held dirzctly by small ordinary
people or indirectly by them through the
two institutions 1 referred to.  That is
to say, 75 psr cent of the total share-
holders of these banks are io effect the
small, ordinary individuals.

There are two or three outstanding
{ssues about  evaluation which we  shall
discuss in detail il we ever come to the
Second Schedule but 1 want to mentioa
one or two here.  One of them has been so
ably expounded by my friend Mr. Kothari,
but 1 shall express the same idea in simlpe
terms | prefer 10 the question of secret
reserves. Ssciet reserves are secret only in the
sense that they are not exposed on the face
of the balance-sheet; they are not secret from
the audliitors and they are not secret from
the Reserve Bank of India. They form
part of the assets of the bank which are
deliberately written down to a level which is
lower then they are worth; or alternative-
ly, they take the form of excessive provision
for various liabilities which liabilittes, in
fact, do not exist in that magnitule. Third-
ly, there miy be excessive provisions for
contigencies and so on, All these thiogs
are within the full purview of the Reserve
Bank; and under the Banking Companies
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[Shri N. Dandkar]

Act, the presentation of the form of the
balance-shect for banks is indecd so made
that it is is not necessary for them, in the
intercsts of their financial strength and stabi-
lity to disclose all these matters in thelr
published Balance Shects.

Sccondly, T would like to turn to the
question of intangibe asscts  generally, and
specifically in relation to the subject of good-
will.  The term *goodwill® isa very difficalt
term; it would tuke i couple of hours to try
and claborate the concept of goodwill.  But
1 think the simplest definition of goodwill
is the capacity of a given undertaking to
continue to carn profit at a certain, level the
sort of profit which is used to carn before
fts transfer or acquesition.

Here, if you are going to proteet, and
not to expropriate, the small shareholder, I
would repeat, there is really involved the
necessity of having to take the valuation of
all the intangible asscts put together in the
form of the expression “goodwill'’; and
goodwill has to be valued accordingly, 1
would like, in this connection, to mention
one things. 1 am mentioning no names; 1
am against names cver being mentioned in
ragard to these matters,  But I have here an
extract of an agreement which the Governs
ment of India themselves signed when they
acquired a block of shares in a certain con-
cern and these were the principles of valua-
tion they put down @

““Whereas the Buyer, (that is, the
Government of India), desires 1o pur-
chase the said shares in a block and
as a block and Whereas the Sellers
arc agrecable to sell and the Buyer is
agrecable to purchase, (thatis the

! Government of India) such shares in
a block as a block at a price deter-

) mined after taking into consideration,
among other things, the wvalue of the
assets, tangible and  intangible, inclu-
ding the finvestment the know how,
goodwill and profit potentiality and
also all debts and claims and liabilites
as on the date,..*

In other words, quite properly, when
you are valuing an undertaking or the shares
.of a company as a going concern, you just

Bilt

do not merely value the physical assets that
You can see and get hold of. There are
also a large number of entengeble assets that
have got to be valusd and the most impor-
tant such things that hive got to be pro-
perly valued on the goodwill and the real
or immovable property.

Now, among the multitude of am:nd-
ments that the Government have brought in,

I forget which is the one that | am now

thinking of : but there is no mention of
goodwill  and there is a proposition
that real  property s going to be

valued at 12 tim:s the net annual value of
the property. It is monstrous to suggest
that real property in urban towns-because
the Head Offices and most of the branches
of the banks arc in urban areas—can be
purchased by anybody at 12 times their net
annual value; it would mean that the value
of the property would be trifling and  the
return on that property ridiculously high.
The real property would have to be valued
by expert valuers, (Imerruption: I appre-
ciate your anxiety, Sir and [ shall conclude
presently.

Sa, Sir, while I do not thinks Govern-
ment have any other way out except 1o pay
compensation direct o the owner of the
undertaking, that is to say, 10 the existing
banks, I do submit itis possible to pay
compensation 1o the extent at least of the
paid-up capital in cash, on condition if
necessary that tho.e banks should distribute
that money to the shareholders, so that they
can get something to go on with, instead of
having to wait indefinetly.

Szcondly, the balance will have to be
paid as soon as valuations are completed and
agreed or adjudicated by Tribunals. In
regard to the mode of paymemt of the
balance (after som: substantial payment fin
cash), 1 suggest that the four and half per
cent bonds should have a maturity period of
seven years and the five and a half bonds
should be for a maturlty period of 20 years;
that will give them just a little edge owver
the present seven years term sccurities and
over the present 25 to 30 years' term securi-
ties, respectively.

Finally, having brifly stated my views
about valuation, at this stage, I shall have
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ition &
to elaborate it a littlz further w21 w: con:
to the second sch:dule if we have the tim:,

SHRI NAMBIAR : [am sorry thu |
hav: to present a case which is diam tri-
cally opposed to what my fricnd on my
right has said. My amenlime:nt is as
follows ;

Page, 4, for lines 17 to 21, substitute—
Plcase mark these words—

“6. (1) The Ceatral Government
shall give compensation to each exis-
ting bank for the acquisition of its
undertaking by paving its sharcholders
amounts equal to th: three years ave-
rage of the market value of the share
each held on 19th July, 1969

The concept of compensation given in the
Ordinancz and afterwards in the Bill is
entirely wrong. [ am sorry | haves to make
a small reference to the Schedule here be-
cause without that you will not wadersiand
what exactly is the compensation they are
going to  give. In the Szconl  S:hedule,
about principles of compensation it s
said :

“The compznsatin to b paid by the
Central Governm:nt to eich  existing
bank in respect of the azquisition of the
undertaking thereof shall bx an amount
equal to the sum total of the valu: of
the assets of the cxisting baak as on
the commencement of this Act, ecalcu-
lated in accerdance with the provisions
of Part I,...""

The entire asscts of the bank is to be (aken
for the grant of compensation. * Assets™
mean not the paid-up capital or shares
only. They include every propzriy that
b:longs to the buink incluling the building,
furniture etc. From this one can urder-
stand that these assets have heea acquired
by the bank from the profits and they bzlong
to the bank and not to the sharcholders.
Therefore, the entire assets are not to be
shared with the shareholders. The reason
Is that at the tim= of evaluation of market
price the price will be inflated. It is not only
not appropriate, but it is robbing the peiple
of the money that the ordinary people are
entitled to,

Transfer of Under- 33}
takings) Bill

SHRI RANDHIR SINGH (R>htak) :

What is this Com'nunist theory, Sir, I caa-

not understind — | indlordism withow com-
pensation anl binks with compensation.
Communists are a contradiction, It shou'd

be without compensition, no conpensuion
to anybody.

SHRI NAMBIAR * [ am prepared to
give compensation not at thz then rate but
at the muarket rate. I shall tak: it without
compensation when the tim: comss, not
now. Now [ want 1o nationalise the bunks
paying them the legitimute compznsiation
and not any cxtraordinary compenia‘ion.
Shri Dand:kar and others want to get a
share of the se:ret reserves, of what is known
as goodwill and other things. This schems
as given here is ltsell too muzh., This is
only helping the bilg monopaly house. An
hon. M:mb:r on this side said that 50 psr
cent of th: sharcholders are common men.
He never mentioned anything about the
remaining 50 per cent. Therefore, th: en-
tire compensation syst:m requires 4 thorough
study and discussion, W: are not ina
position to agree to pay this much com-
pensation.

What {s the purpose of taking these
banks ?  What is the meaning of nationa-
lisation. Il you pay comp:nsailn at the
rate s scheduled here and the money thar
is deposited in socurities etc. is taken out,
the remaining amount is onlv Rs. 200
crores.  For getting hold of Rs. 200 crores
for the beefit of the country are we miking
such a schem: of nationalisation. Nitiona-
lisation is not only to get hold of Rs. 200
crores. Mbrarjibhai was making Rs. 250
crores evzry year by way of d=ficit financing,
by printing new notes. If you wint only
Rs. 207 crores, this nzed not bz done, you
can print another Rs. 200 crores.

The purpose of the nationalisation Is
that the money which is in the hands of a few
rich persons, highlyplaced p:rsons and big
business should not b= left in their hands.
It must be taken over by the S:ate and the
State must utilise 1t for the bens=fit of the
people. This monzy should not agiia go
back t5 them in the name of what is known
as comp:znsation. The whole purprse of
the Bill is, therefore, defeated.

1 am strongly opposed to the compensa-
tion scheme provided in this Bill. If there
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[Shri Nambiar]

is any purpose in this nationalisation, I
want that the hon. Prime Minister and the
hon. Minister should accept our amendment
and see that the fraud which was being
played on the trust of the people who de-
posited their money in the hands of private
peopls must be ended and that whatever
money that is available in the country must
go to the benefit of the people, It shouid
not go back to the big business people
again. We are prepared to give the share-
holders the market value, computing it
for a period of the three years and arriving
at an average, and pay them as compensa-
tion so that they should not be denied their

due,

ot wg foad - faw @A w2 § 7
gratamrmm mar a1 fF5 ¥ fam A aw
F@AM, TAsz 7 & fom azi 97 grfaw
ARl

waafa wgtaT : w2z wgaa fafree

dZgu ... (swawm)...

SHRI N. DANDKER : 1 join Mr.
Madhu Limaye in saylng that it is a con-
temptuous treatment of the House given by
the Finance Minister.

st fagfa fasw . ®er 9zeT wiwdz
(70339) &7 #%ra | & 31 za¥ ot famr
AR :

“in the Second Schedule and in th-

manner hereinafier set out, that is
to say,—""
gu¥t sz ¥y wgr g fAmafefEa sz
fear =
“as in Bihar Jamindari Abolishing
Act.”

A g T (70340) 7z § fr
ax FoIw 2 w7 g1 fzar oy

¥y e wiEEz ag & fE cwnfse
T NEg” Faw varzm’ ag fam
F 1 WT A FH AT FF T E, A7 ITA
50 g7a TAT § WYT 4 93FT ;D qTHT
fear &1

s ¥ 9% F7r FAAW RN E

gt i e oY ThewT qdat ¥ fag
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AT Mz @ &1 Fze aAEz A wrga
FA0A1, FESTTAT AT far O qfiad
marfser £ sty 1 fagre § srdffardr oar-
faas gar 1 fazrz § sdfardy oarfawa
¥ 47 77 731 {5 A g7q § ey
fZar stdar 1 st 38 mEE A 0z Afan
FTH faar 2 fr aifss aur § Fewdga
fear svpmr 20 91 A&z qar fzar s
ar A § for wrv o gzt fear @ ard
Az geex faur s waf® gzt AER
FEA1 3 TA AW A A A drg TIm
AT ez A AT 9T L (WAAEW).
at & o fafarzz wrga & g wzaT
fF s fazic & fao qaard varfema
gz am fere, Fiedzaaa aie fFar—
Tz it faad fedt & qrg srar oFe
AN ol F q Stars oge, F & 9
1 TRT A fEAET ¥ T 9T omT—ae
sar fr =tadr argg A 21 50 qvFe
feqra o 2 &1 fF oF vz ar ama
TFT FAT F 1 F qEfTIT Arw frE Wi
WE ) IAWM AA A f g
9% fam a1 [y 40 arE wEr AT M
aw 1 garfaar agt fasr | 9 ganfaar
fg=r 3z atga | a1 & 100 &97 &7
T3 91 IARI IFFA ArH7 S50 w07 #H T
fear s # FFATE A9 IR AZFIRT
FIIT | F4IfF FIFT gT A & N Al
ara o ¥ f& @i afezg @i afar a8t
am i A0 5 fagre & wdfard 81 #11
ztAA & 7 feaar 3awr wveRaa fzan
fagre & sidfaral #Y @ Wiw §7Fz ard
q78z fam am w7 fF @5 & waw Ay
Tt AvHr MF T qxEE A0 ;A ¥
7z Pefesfmyas a4i femr Az &1 o
oF A qfwa & fage Y s Ak
¥z &Y gTFT AT § AT IHF AT qMigw

grt & aY frT T Y7 At wx @ E 7
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17 hrs.

qAAlg SRFT A G e @ F
Taat & fau | o7 gw S Sw w@ T Ar
7z faerdior g1 feell fadr & sl A
wrgw At 1 S S a0 gr | 1
wfredr ¢ & @R e afaym ana
IE T Ay St A fzwme Ad  fEw
faegir wast &1 arg faam a1

oy foar @ fF ofagd 9z, dfs
AT afefwdz & v & fear mgmr #9ifF
HGHIT & qI9 9971 T9AT UK g9 FI0 &
Frpr ?oar &Y arfasw § oF a9 g4 Al
T 19 3 | AfFT T9T FH T gA®ATT
a7 ST | e T &1 die-R
FEFRAT 30 A0, qATAT A3 WfEgy )
¥ @i a4 AT §, 9 AG9IT 8, 3%
HEATEF T X & A AHET 97U
AIA @ 1| AT IF FAF TIFT F O09 0F
Wt wEATT AZY &, AT 22,23 ag d
S FT G § | A aifaw 94T 8 1
zafen geFT &1 QT JEar & 9q F
FW Foar Arfgr & qgAr angan ¢ fw
|12 91T THE qHIT Fgi & 0 7 929
a7 fF 75 0T ®o  THATEAT AT | 1A
FEaE ¥ 931 fF FA3ATT 125 70 &o
g 1 o 2t faT ¥ are 300 $03 %o A
Frgar o ar 300 FIT FoFEEE A &
foy aoaid gt & Gar @mad ! gafen
g #Y Trfgr  fF oaw g¥te w7 @
Rifz T | F §AA & @ T 9w
#z % gara 3 qvdz ¥yer fzar @
fagre 3§ sritardi &1 21§ aediz ¥ &1 7
qEr FFOEE FHIT 8, FIHIT F A UL
faT 3% 7% AEa 1 IwIT FEET
aifgr A =iga g fe 8 §WleT @
g md wr fao oAt 2 wfew aw
stt &1 gz @ afgn fr s Sfed
aIE g1 F1 |

st fora =77 W |wafa =, @3 (6)
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9T ¥ A7 Adied § AR A & qar-
fem® & wgar wrgar § 1 garafy &, 3f-
afr gt & FuiHwa F fewm g
#71 dara a7 fF a5 e @ fedfie #%
fear oa 1 ®fET Far sngar fAaw & fe
fesfte adt fdar o mwar &1 @< 94T
EUR T & AT HUFTT TATATT A
AT T 2 fa7 e &) 10 @i 41E 91
AT qEr & fgm d 1 e & faaw
F@E 1 47 ¥ imdRd 9 § 7 ol
UF HANT gIEr  A0Er #1 a| FQE
1, sz 37 941 A1 2 R 75 wEE @
A o I 7T AT FIA F 0 FA0F S
% & Wiay greee E? @it Sm dEx
glezd & foasr feg 40 g § el
I AF-g-0F F gAar g 75 w07
To FATHTT T3 7 A 19 & TZ F@IT
FAIT A F Tz FT E A

9 TrtawI Afed fear fa @t
TYAT AT § I T qATHA FT FAT g1 HC
sawt faw@ & a9 & gedq@ foar o)
TH 75 705 wo # g figw FEr A8
FAT FA 3, T=H o7 QL G FFAT
fage # Gerfas e a7 541 &, @@
AT agd & fawra & s &) avy §
g AYT GeEd F1, WA THA AT AT
g, FATYEA A mAr o & fagw F
fa=s 1

T FHAATT AT AT & Y 10 1%
&t @1z 100 #1= FEA7 =ifgd | A /-
FIT F FAGATT T E 2 @1 100 a1
1T ¥ 1T 1T A1F I OF 47 9 O3-
§z, A 10 qan dar ofs 4w & fewm
7T SHGOEF @ F A 40 9w
Tz FRRT 3T Y qg 7108, o fE
% ¥ W7 Feed 1 avew 10 419 aw
FHRARAT A T @ . Tmrami ! &
Tigm § 5 39 997 7 agrw 100 /%
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[t fax === @)
sefemr g | g9 @19 g ArAEAY
7 WO, W § gEE AT S
W 97 AN GEIe 6 g9 DR
& weR | sEfer & g faa
g f 10 @ &1 wwg 100 g% &< foan
g AT T ATH 32 0F q¢ IA 9%

gz afgd ag & s F A
wEArg |

SHRI P. RAMAMURTI (Madurai) :
First of all I want to say that the Govern-
ment is treating this House in a shabby
fashion. After all when this question of
compensation has been raised, they have
furnished us a very complicated formula.
They should at least furnish this House the
total amount of compensation that will be-
come payable under this clause. We know
that the Government itself isin the dark.
They do not know what itis. [ do not
want to go into the question of abolition
without compensation because under the
Constitution they cannot do it. 1 want to
point out that this question has taken place
earlier also when the Imperial Bank of
india was taken ower by the Staie, The
rate of compensation was computed on the
basis of the market value of the shares pre-
valent at that time, This was the simple
formula that was adopted when the Imperial
Bank was taken over. I do not know why
the Government should now adopt a diffe-
rent and cumbrous formula, First of all
they should take the assets and liabilities.
As far as banks are concerned, by the
very fact that they are banks and by the
very nature of the business they are carrying
on, they acquirc large amounts of assets
disproportionate to the amount of share-
holding they have. This is the type of
business. After all the shareholders are the
owners and once you acquire the shares on
payment of fair compensation which, even
according to the Supreme Court’s norms,
s the market value, then you become the
owner. Why should you make a gift of it
to somebody else— that passes my compre-
hension.

Secondly 1 would like to say this,
When the Madras Electricity Undertakings
were taken over by the State in 1954, t.hey
worked out the compensation to be given
on the basis of the written down value of

the assets. That is the book wvalue
of the assets minus the deprecia-
tion and not on the market value of the

assets, This has been upheld by the
Supreme Court as fuir compensation,  After
all these things which are within the know-
ledge of the Government, why Government
adopied this praciice, is a thing which 1 do
not understand. [ understand, unfortuna-
tely for them, that the Attorney General
has given them the adwvice that if they go
back on that now and if they adopr a diffe-
rent criteria then the Supreme Court may
strike it down and say that this is wrong ;
because, at that time of the Ordinance the
Government provided for a different type
of compensation and now they are provid-
ing for a different type of compensation and
on that ground the same may be struck
down, That is why Auorney General has
given this opinion. I don't know how the
Attorney General could give such an opi-
nion, or such an advice. Accepting that
kind of advice would mean that this
Parliament is not a supreme, sovereign
body. Whatever is done in a hufl by the
Government must be dittoed by this Parlia-
meant, and Parliament has no right to strike
anything down. That would be the impli-
cation of that. 1 am surc that the Supreme
Court would not take such a stand.

Therefore, I wish to submit this : Even
now you can hold owver this particular
Clause. You can come forward with a
new amendment, Why have a cumbersome
machinery for going into the assets and the
liabilities 7 In the end what will happen
is this : You will have to give much more
than necessary. [ am told that it will come
to Rs. 120 crores to be given by way of
compensation, under your formula. What
1 sugeest in my amendment is that the com-
pensation should be on the  basis
of the market value of the shares as
on the date of the ordinance or the average
market value of the shares for a period of
3 years prior 1o that date, [ accept any
one of these things. [ am sure that the
Supreme Court would hold this to be a fair
compensation. I request the hon. Minister
to accept this amendment, and not make a
gift of money to these tycoons.

=t tordte fag . wwefa wgiew, &
SAAEG A ot A fuga & aw
ag "ggH &% & 16 0 4 31 918 4 9%-
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§z getez fagr mmn, o rad §, @
ag fefewfaima gfmr ) Sggga @ ™
feen ¥ fafagza § v s sq=
ot wifgd a7 1 ST aETd v sanfe-
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femma & 'z 40 wr= aF faar aar | 99F
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A & o2 fzgr @M 73 39 ¢ &fe-
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# 77 wg =g g 5 ag faw wia-
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AT w3 o1 @ & W Al & Al
HYT 3%3¢ S F, fearat & s3wgdiz
T FIA &, 419 &1 AEIT FUST 94 T
AR FY AT A1 2, forA & €Y arad
gart Frgfaee e off Fgg § fete &
fgd 1| & wgar g fF &7 2T 7 100 %o
a¥ #1F I% 400 w0 g FT foar & |
IR FFEGAT T AT 1 e Ad g,
Y ®T A wEET  FERAEA 2T )
ey § @ Y 2) qvdz &1 Gfgdz alge
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L O ¥ FgAr Agar ¢ fs Y haer
g% TEmTET A1 9X Fifeeama § w9
£ a1 taddz FT g B, I9F fEsTE A
B feum & fae  uF gri-ferw el
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& fou, =i, sfomm, agd, fawe,
®Y@ SyATHE & fo0 &« sT A% | A
FLET 797 TZT F ST KT Q¥ 2]A F o
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AR 43 |
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N AR g $2 R Y fF wa %
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HEAT H IFTT A T AT qg
‘wraE fEAE s gfafaar g d
IR FEATT F I H A foar § ag
& amast 97 FT gAR A1 §, Foredt g
[T fF g9 o gww wgT ar dfrara
F F1E TR T T 2T Y, 25 FT A
50 F90% 71 gt aFAr 2 100 wAT wwAr
IHEH salEr 2 Ty F 0 odmfEE ¥
waare ‘s’ # oag faar g @
fr:

“There are many ways in which the
amount of compensation can be
determined. OF these, two are b:tter
koown. The first is to pay on
the basis of the average share market
quotation of the particular share for
a sp:cified period of timz"—
T A2 3 913, 5/ A g
“This implies paymant of a price
at which the share was valued by
the market, The sezond mode of
determination of payment is to fix
it in terms of the excess of assets
of bank over its liabilities, that is,
its nett worth which equals the
paid up capital plus  reserves,
This is the mode which th: Govern-
ment has announzed in the Ordinance
for paymant of compensation to
the share-holders of these banks.
Calculation of payment on this basis
for each of the 14, and where
applicable each of the different shares
of the bank, is presented  in *state-
ment 4 *""——

T & 2z A0 A A@AT ) A qg
Fgd £ 5.

“I1 is interesting to note that if the
share price in the market fs accepted
as the basis of compensation,  the
shareholders would get a  smaller
amount by way of compensation.”

w2 feara far &
“As indicated earlier, Government
would be paying about Rs. 65-70 cro-

res by way of compensation to the
sharcholders of these banks. If, how-
ever, the market quotation had bzen
adopied as the basis, the total compeén-
sation would have worked to around
Rs. 50 crores,”

TZ T FC ¥ are ag frw (g @
ot argqis & faq &1 gnda w0 § fag
59 ¥4I & §9d €@ g svaw, ag & g
q JAATARATE 1 AT FT HAIE @
9% gra § ot awfgwc d...

N wo g g @@T REw
&?
ot 7 fead ;- Wda ¢

ot o Fog : IJAT 3 AT AT 40
aaargy ?

Mtagfoad: Fzgsggarfd
WezE VW ¥ UHsdz gafeq wwd
AL

wamaft w@ag : IF A9 AqA A
F

oft Ag fomdy: & gamm @ @it
13T 41 fF 351 48 e 41 fF e
qg WO UHSATHE F1 A WA gw
grifas T anfas aofadts s a8
aararEn . mit fafam st g
#1§ aftada %1 smaggear Af 3| =4-
HIA FIFT & a€ TAF T | F47 997g
fe 2t gak 09T #) wvar fagd @
grar & f5 25 s a1 g w0 ar
qarg &UT wAT wfas Far o3 1 q
FTAH & HIFE TF qamd

1 ¥ 33 Y frdaw s AmATg
f& a7 a= T ooy frafat § ofcads &<
T¥ § | T =YY g%y afwda w4 A
T 4 AL U, gAY g AT Iy
gstg FUT § IF 9 FUF w97
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I FT FIM | T T FY 19 FEAY HY
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agt Ay =fge

ftagfoad : sgafcaz qw 31 @
w7 fas Y a1z ¥ 2§, wrgagw
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FTAIAT &1 FAT AFT AL

st szw fagrdr mwdadt (FsUngT) ¢
7z rF qr7 § AT T anitz arT

ot my foma : a7 w1 wAr ar fE
mfrg a7 q129 AR AMIST ORI
A awra w4 o fam woft 7af 22t
w1 wfET gAE At @ AR 1 #A
TR ATEOTT AT HT ZAA g
g 2T P g3 A 3AR g faar qmmy
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FAA S TZ A1 B

A AR AT At Tz AngAr g fe
g STrxT guraAr I A Feg a a3 Am
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for & =T amfrar & fadza F2ar srgan
2 fF iy mizdz a7 arg frare &7 st
qHTaT &1 N AT & IwH a9 qfeaq
FT |

SHRI S. KUNDU (Balasore) : 1 would
have opposed 1he puyment of compensation
had not therc been some  provision
in the Consiitutlon about  payment of
compensation.  If you do not provide for
payment of compensation, the entire Bill will
be declared ultra vires. In these limited
circumstances, wec  have to consider the
matter and our amendments are designed
to keep down the quantum of compensa-
tion. The Government have suggested the
vilue of the compensation as the total of the
assets minus the liabilities. | have given
a two words amendment. Instcad of the
amount being equal to the total assets
minus liabilitles, it should bhe ‘assets
on' that  wvalue. That  gives  you
the choice to work out three or
four formulas, Shri  Madhu Limaye
has given two  formulas, There are other
types of formulas and we can think of them.
A reasonable amount of compensation can
also be found out by some formula by
which you nced not have to pay even
Rs. 10-15 crores not to speak of Rs. 50
crores or Rs 100 crores. Nobody knows
exactly how much it is going to be,

In clause 6A it has been said that
there would be some sort of bilateral
talks and once the talks fail, you would
refer the matter to a tribunal, 1 am opposed
to the refercnce to a  tribunal, If you
refer to the tribunal, then from judges to
judges, it will differ ; they will differ about

the claim 1o compensation.  There will
be a lot of arguments about  putting up a
legal claim, and to claim a reasonable

lot of amounts
compensation,

amount of compensation,
will be spent in giving
Thercfore, 1 have said that once an
agreement is not there, it should come
within the purview of the Government
and it should be decided with regard to
the policy and 1he schem:s which you
decide to m=et the social purpose ; that
way, the compeasation should b: pad
and it should not bz referred to the
tribunal. Once it is referred to the tribunal,
it will entail a  prolongzd  period and
nobody knows when actually they wiil get
the compensation,
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{Shri 8. Kundu]
17.24 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

So far as Shri Nath Pai’s Rill 1s
concerned, there is no relevance ; whether
you pay Rs. 50 crores or Rs, 100 crores,
you are going to pay it, because the
Constitution wants you to pay. Under Shri
Nath Pai’s Bill, it sceks to restrict the
power to Parliament. Even in that event,
the payment of compensation when you tuke
out a certain property would be limited.
I hope Shri Madhu Limaye knows it,
Therefore, I request that the Law Minister
should give a cool thinking to this matter
and accept my amendment.

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : T have a very simple amend-

ment. My amendment at least to a ccrtaln
extent follows the spirit of the Govern-
ment amendment, So, | commend itt>
the Houss, T have said :

after line 39, inserr—

*(4) The amount of compensation
in respect of shares and  debentures
1o be paid to share and dcbenture
holders shall be paid in a manner
to be determined under the rules
to this Act :

Provided that compensation will be
paid in cash of those who hold
shares and/or debentures up to the
value of Rs. 5000.00 and In marke-
table securities of 10, 20 or 30 years
to those who possessed shares and
or debentures of a wvalue of more
than Rs. 5000 "

Sir, I would just commend this amend-
ment to the House. I do not wish to
say much becauie much has bren said
ahout it. One thing has bzen emphasised;
that din acquiring and mnatisnalising the
banks, we have to think of the goodwill,
I think if we oaccept th: am>ndms=nt, it
will only b: in agresm:nt with whu the
Government propoie to d>. [ am happy
about what thay propose to d», broinse it
least that will prassrve th= goolwill and the
nationalisatior procaes  will  crivinly go
dpace.

It is pointless to criticise the Govert

Bili
they will pay so much of
The Government have said that
yearly the interest would be something
like Rs. 3.75 crores, It is not such a
lot considering that they are going to
acquire from these banks Rs. 2,700 crores.
What about the sharcholders *  You cannot
just throw them away, and just because
they have some assels in the banks, it is
not that they are persena non-grara. 1
hope that my amendment will be considered.

ment that
interest,

I wish to make just one more point.
There should be a lively linision between
the warious credit institutions in the
country like the Industrial Credit and
Investment  Corporation, the Industrial
Finance Corporation, etc.,, so that when
they give credit or loan, they will also
keep an eye on the smaller entrepreneurs,
the smaller businessmen and the smaller
farmer whenever they went credit,

That is &1l that 1T have to say, and |
commend my amendment to the acceptance
of the House, and T hope the Minister will
take the spirit of the amendment into
consideration,

SHRI GOVINDA MENON: Mr.
Deputy-Speaker, Sir the discussion convered
a large ground. It covered not only my
amendment to clause 6 but also the pro-
visions made by Government in the Sccond
Schedule.  In the face of the serious
charges made by certain hon. frlends here,
that Government have adopted a method
of valuution of assets which are far in
excess than was necessary, [ want to take
some little time, because the Schedule was
referred to.

We ought to pay
the acquisition of these
bezause the Constitution requires it but
also bezause we believe that here in a
demoacracy, It is proper that we pay for
acquisitisn for a public purpoze.  Will
you please allow me five minutes to read
out what the assets are which are describ:d
in Schedule 117

compensation for
banks not only

(a) is *‘the amount of cash in hand". Waen
wo take over one of thrse 14 banks theyr w.
say that the am>unt of cash which {: thare
in the chest of the bank is part of the assxs
taken, 1 pot it to the House whather it
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would be fair when you take Rs. 1,0000
from a chest to value it other than Rs.
10,000. (b) is “the amount of balances
with any bank". One bank may have bala-
nees with another bank. That is also cash.
(c) is the *'market value, as on the day
immediately before the commencement of
this Act, of any securities, shares, deben-
tures, bonds and other investments, held
by the bank concerned”. There is an ex=
planation which gives how the market wvalue
is to be calculated. (d) is “the amount of
advances (including loans, cash, creadits,
overdrafis, bills parchased and  discounted)
and other debts, whether secured or un-
sccured, to the extent to which they are
reasonabiy considered  recoverable, having
regard to the value of the sccurity, il any
the op:ration on the account, the reported
worth and respectabillity of the borrower,
the prospects of relation and  other relevant
considerations™.  To (e) | will come later
because there is som: dispute regarding it.
(f) is “thz total amount of the premia paid,
in respect of all leaschold properties...” (g)
is ““the written Jdown waluz as pzar books,
or the realisablz valus, as miy bz coaside-
red reasonable, of all furniture, fixtures and
fittings ;**.  (h) is *the mirket or realisa-
ble wvaluz, as may b: appropriate, of other
assets appearing on the books of the bank...”

Except (¢) which is *‘the market value
of any land or buildings' all that is taken
s almost like cash except, of course, furni-
ture, With respect to this matter I think
it would b= wrong to charg: Governmant
of having over-valued the assets because we
taking money,  Regarding market value of
land or buildings we are introducing an
explanation which would mean that the
value of a building will be twelve times the
net available rent for the building. I put
it in a short formula. That is what Shri
Dandekar objected to and to that objection
1 raise serious objection bicause for any
real property a return of 8-1/3—percent that
is what twelve times mcans —will be consi-
dered to be reasonable. It was suggested
by many friends that the wvalu: of shares
alone nced bz given. The presumption that
that the value calculated as per this schedule
will be higher than the market value of the
shares is not a pressumption which s
warranted. We have to wait and see.

Then there is another thing. It is not
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the shares which we are purchasing. What
we are purchasing is the undertaking and
when we are purchasing or taking over an
undertaking payment has to be made for it
We do not pay anything extra or anything
other than what is reasonable in the cir-
cumstances.

I want to say one thing more. This
taking owver of bainks is not a new pheno-
menon.  In the year 1959 seven or eight
State Banks in the princely States were taken
over as subsidiaries of the State Bink of
India and in doing so this was the procedure
which was adopted.  So far as the Stale
Bank of India Act is concerned, because it
was only one bank which was taken over,
the Imperial Bank, the value to be given to
cach sharcholder is given as so many rupees
in the Act itself, That 1 undersiand is
really the break-up value of the shares, It
is the break-up value that was given with
respct to the subsidiary banks. I know
that pzrsonally because at the time [ was
the Finance Minister in one of the State
Governmants, Therefore, my submission
is that whea it is proposed to take over
these undertakings, the money of the banks
is taken over and we have to pay for that,
That is all what is given here. If you have
heard the speeches made by certuin friends,
it would appear that we were trying to give
much more than what is warranted.

One point made by Mr. K. L. Gupta
was answered by Mr. Dandcker and, there-
fore, my difTiculty is lesscned.

SHRI KANWAR LAL GUPTA : Why
don't you answer?  What is the reason of
making changes again and again ?

SHRI GOVINDA MENON : The final
thing is the final thing. 1 have moved only
this amendment. Why do you attack the
processes of thoughts which went in my
mind ? The amendment which I have movel
is th2 final amendment.

What I submit is this. The presump-
tion is not correct that cvery share-halder
is anxious to get the valuc of the shares.
If that were so, they would not have gonc
and purchased the shares in these banks.

Oae difficulty and that is a legal difTi-
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[Shri Govinda Menon]

culty which Mr. Dandekar referred to this
that under the Banking Companies Act, it
is open to these banks to do business
other than barking when  banking
is  taken over, During the  last
five or six years, there have been many
aperations both by the Reserve Bank and
by agreement bctween banks under which
banks werc amalgamated. 1 know personally
that many of the bigger banks took over the
assets and liabilities of smaller banks and
got them amalgamated with then, This is the
process which was adopted, There were cer-
tain other banks about which the Reserve
Bank thought that the capital had got eroded
and what happened in those cases was o
proclaim a moratorium and take the assets,
value the assets and value the liabilitics
and give the proportionate amount to the
depositors.  Therefore, in this matter, we
have not made any departure.

Certain fricnds
10 say that

have taken the liberty
the compensation payable will

be so many crores of rupees and all that,
I do not want to say what exactly it would
be, hecause it is not possible to say.

SHRI MADHU LIMAYE : I have

quoted the Commerce.

SHRI GOVINDA MENON : The Com-
merce is not omniscient in this matter

SHRI MADHU LIMAYE : You quole
your own ligure,

SUHRI GOVINDA MIENON: 1 have
got my own figure. These things are done
in consultation with the Reserve Bank which
has developed a ceértain expertise in the
matter of banking.

1 have no doubt whatsoever in my mind
that the mode of compensation provided for
in this Bill in Schedule 11 is a fair one
which will be fair to the share-holders and
to the Government. When you speak of
the quantum of compensation, you should
ultimately look at the share-holders because
these banks are not the property of certain
millionaires. The method of banking is for a
few people to deal with the money of the
many. There are the depositors ; there are
the share-holders. The management of the bank
often has very little by way of capital in the
bank. Therefore, when we commonly refer
to a big bank as the bank of Mr, so and so,

there is no basis for It. He is dealing with
the money of Others, Therefore, we should
keep in mind the share-holders and what
we provide for by way of compensation to
the sharc-holders, thousands and tens of
thousands of them throughout this country.

One an earlier occasion, 1 said that
payment will be made to them and a pro-
vision has been made that if they ask for
it, half the face value, I mean, the paid up
capital of the shares will be given to them.

Mr. Dandeker raised an objection that,
in valuing thesc asscts, we have not made
provision for goodwill, and somcbady else
ralsed an objection regarding secret reserves,
I am not an expert in banking, but let not
those who arc experts here try to confuse

me by saying this and that. After all,
what are the secret reserves? The secret
reserves arc made by undervaluing the

asscts and overvalulng the liabillties. When
the Tribunal Is there to value the asscts and
linbilities, there will be neither undervalua-
tion of the assets nor overvaluation of the
Wabilities.  (Interruption) The secret re-
serves get publicly taken imto account when
the valuation is made,

Mr.  Dandeker spoke of goodwill.
Goodwlll arises in trades and other under-
takings but not in a case like this where the
assets are valued and the liabilities are
valued and the value of assets minus
lHabilities  is given. Afier all, in the
Balance Sheet of any bank, do you provide
for goodwill 7 There is nothing like good-
will which has to be taken into account in
this matter. Thercfore, 1 want to assure
this House that. in providlng for waluation
of the assets and liabilities of the banking
concerns which are proposed 10 be taken
under the scheme provided in the Second
Schedule, we have adopted a reasonable and
fair method. We have kept in mind the
fact that the ultimate beneficicries of the
compensation will be tens of thousands of
sharecholders here, It may be that, afier
the banking undertaking is assumed by the
Government, some of the companies may
think of doing other business ; they can do
it only with the consent of the sharcholders
who will agree to that course. Therefore,
I would submit that there Is nothing elther
in Clause 6 or in the S:zcond Schedule
which is detrimental to the interests of the
public of this country.
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A point was raised as to why should
you pay 4} per cent for 10-year securities
and why should you pey 5§ per cent for
30-year securities. I will put this to those
critics, Suppese Government decides to
pay in cash, what happens ? These are
the borrowing rates now prevaillng in the
market. If Government wants to pay in
cash, then they go to the market and take a
loan of money ; if ten-year security |is
floated, the current rate is 4} per cent
and il it Is 30-year security, then it is 5}
per cent, [ want to assure the others who
spoke of Zamindarl abolition and other
things that the matter is  entirely
different,

I would, therefore. submit that the
amendment which I have moved may be
accepted.

AN HON. MEMBER : What about

half-an-hour discussion 7

MR. DEPUTY-SPEAKER : We shall
take it up time permitting.

SHRI NAMBIAR : Can we be sure
that it would be taken up ?

MR. DEPUTY-SPEAKER : If the

House is co-operative cnough, we can [linish
this Bill and then take up the half-an-hour
discussion. In case that is not possible,
we shall take It up tomorrow or the day-
after.,

SHRI RANGA (Srikakulam) : [ don't
think that this Bill can be finished today.

MR. DEPUTY-SPEAKER : Fvery time
. this guestion is raised. 1 am prepared 1o
sit in the House. Those who take this
measure very seriously and want to  scruti-
nise cverything, will have to be patient,
There is no other alternative. (faterrup-
tion) It has been sufiiciently notified.

SHRI N. DANDEKER : On Friday It
was not notified that we would sit until
any later hour today. [Please do not
suppose that because I have an engagement,
1 am pot serious about this Bill.

MR. DEPUTY-SPEAKER : You may
see the record. Whether the Bill is impor=

110, 146, 163, 211, 220 to 222, 283, 333,
Madnu Limaye.
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tant, or the personal engagement is fmpor-

tant that this is the indivi-lual's concern,

SHRI RANGA : 1 have nct given notice
of any amendment myself but I am duti-
fully sitting here and paying attention to
the discussion here like any other member,
The only other member who is here listening

a little more patiently is Mr. Govinda
Mcenon.
MR. DEPUTY-SPCAKER : Your

listening will pay you.
SEVERAL HON, MEMBERS : rose—

MR. DEPUTY-SPEAKER : Plcase re-
sume your scats. Even if we have to sit

longer, it does mnot malter. We have got
to finish.

SHRI NAMBIAR : We can sit  any
time and finish.

MR. DEPUTY-SPEAKECR : I will put
all the amendments toge.her  cxcluding

Government amendment No, 419,

The amendments* were put and
negatived.

MR, DCPUTY-SPEAKER @ NMNow |
will put only the Amendments to Guowvern-
ment amendment.  There are amendments
to Government amendment by Mr. Dar and

Mr, Deven Sen. | will first put them to
yole.
The Amendments Nos. 425 ro 433

to Amendment No. 419 were put
and negatived.

MENON : The
o move are

SHR1I GOVINDA
amendments which we want
419, 126, 410, 411 and 412.

MR. DEPUTY-SPEAKLR : I am on
clause 6. Original amendment 125 which
is now being amended by Government

amendment 360, 408 and 409,

SHRI GOVINDA MENON : Regarding
clause 6, 1 have moved only one amend-
ment No, 419,

®Number of amendments pegatived : | to 4 (new list) 6 10 8, 33, 66 to 6%, 109,

339, 341, 349, 367, 368 and thuse of Shri
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MR. DEPUTY-SPEAKER : The ques- its option in favour of the securities

Page 4,—

For lines 34 1o 42 substitute —

‘“(3) The amount of compensation
determined in accordance with the
foregoing provisions shall be paid
to each existing bank, at its option :

(2) in saleable or otherwisc trans-
ferable promissory notes or stock
certificates  of  the  Central
Government, issued and repay-
able at Par, and maturing at the
end of ten years from the date
of commencement of this Act
and carrying interest at the rate
of four and a halfl per cent per
annum ; or

ICA
z

in saleable or otherwise trans-
ferable promisiory notes or stock
certificates of the Central Gov-
ernment, issued and repayable
at par, and maturing at the end
of thirty years from the daie of
commencement of this Act and
carrying interest at the rate of
five and a halfl per cent per
annum ; or

(c

partly in such number of sccuri-
ties specified in clause (a) and
partly in such number of secu-
rities specificd in clause (b), as
may be required by the cxisting
bunk.

(3A) The option referred to in sub-
section (3) shull be exercised by every
existing bank within three months
from the commencement of this Act
(or within such further time, not
exceeding three months, as the Cen-
tral Government may, by notification
tn the official Gazette, specify) and
the option so exercised shall be final
and shall not be altered or rescinded
after it has been exercised.

(3B) An existing bank which omits
or fails to excercise the option referr-
ed 1o, in sub-scction (3), within the
time Speciffed in sub-section  (3A)
shall be deemed to have exercised

tion is 1 specified in clause (a) of sub-sec-

tion (3).

(3C) Notwithstanding anything con-
tained in this section, any existing
bank may, before the expiry of three
months from the commncement of
this Act (or within such further time,
not exceeding threc months as the
Central Government may, by notifi-
cation in the Official Gazette, speci-
fy) apply to the Central Govern-
ment for an  interim payment of one-
half of the amount of its paid-up
share capital and thercupon the
Central Government shall, il the exis-
ting bank agrees in writing to dis-
tribute the amount so paid 10 its
sharcholders in accordance with their
rights and interests. pay the same to
the existing bank in sccurities speci-
fied In sub-section (3) in accordance
with the option exercised, or deemed
to have been exercised, under sub-
section (3A) or (3B), as the case
may be :

Provided that where the Central
Government makes an  interim pay-
ment under this section, it shall pay
to the existing bank by a cheque
drawn on the Rescrve Bank such sum
as would enable the existing bank to
distribute—

(a) in cash one-half of the amount
paid up on the shares held by a
person if onc<half of the amount
paid up on the shares held by
such a person does not exceed
five thousand rupees ; and

(b) where one-half of the amount
paid up and the shares held by
a person exceeds five thousand
rupees, such sum as would cn-
able the existing bank to pay to
the helder such shares a sum of
five thousawd rupees in cash and
the balance of one-half of the
amount paid up on the shares
held by such person in securi-
ties specified in subysection (3).

(3D) They interim payment made to
an existing bank shall “be set off
against the the total amount of the
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compensation payable to it under
this Act and the balance of the com-
pensation remaining outstanding after
such payment shall be given to
the existing bank in securities
specified in sub-sectlon (3) in accor-
dance with the option exercised or
deemed to have been exercised, under
sub-section (JA) or subesection (3B)
as the case may be.

(3E) Where the amount of compen-
sation, payable in the form of securi-
ties under this section §s not a
multiple of onc hundred rupces, any
cxcess over the highest such multiple
shall be paid by a cheque drawn on
the Reserve Bank.

(3F) Nothing contained in sub sec-
tion (3) shall affect the rights jnter
se between an existing bank and any
other person who may have an
interest in such bank and such other
person shall be entitled to enforce
his interest against the compensation
awarded to the existing bank but not
against the Central Gowvernment or
the corresponding new bank,” (419)

The Muotion was adopred.

MR. DEPUTY.SPEAKER : The ques-
tion s 1

“That clause 6, as amended, stand
part of the Bill,™

The motion was adopted.

Clause 6, as amended, was added
1o the Bill.

SHRI D. N. PATODIA : Just now
before voting you mentioned about the final
rcading of the bill to be completed to day
Under Rule 93(2) where a Bill has under-
gone amendments the motion that the Bill
as amended be passed shall not be moved
on the same day on which the consideration
of the Bill Is concluded, unless the Speaker
allows the motion to'be made.

‘MR.: DEPUTY-SPEAKER : This Is
premature. That is at the third reading of
the Bill,

Undertakings) Bill
Clause 7— (Constitution of the Tri-
bunal).

SHRI
move 1

ABDUL GHANI DAR : I

Page 4, lines 44 and 45, —

fnr *“Chairman and two other Mem-
bers" substitute—

““Chairman, a Supreme Court Judge,
Chairman of the Chamber of Com-
merce and any former Finance Minls-
ter of the Union Government,” (69)

Page 5, line 2,

omit “of"a High Court or". (70)
Page 5,

Sfor lines 3 to 6, substitute—

““other members of the Tribunal, one
shall be an ex-Finance Minister of
the Union Government and the other
shall be Chairman of the Chamber of
“Commerce."”™ (71)

SHR1 SHIVA CHANDRA JHA: I
move .

Page 5, lines 1 and 2,

Sfor **or has been, a Judge of a High
Court or of the Supreme Court,”
substitute—

“a social worker of all-India level,*
(111}

Page 5, line 14,
after *persons” insert—

*“Including the bank employces” repre-
sentatives.” (112)

MR DEPUTY SPEAKER ; I wish to
know whether Shri Patodia Is moving the
amendment.

SHRI D.N. PATODIA : No.

SHRI SHIY CHANDRA JHA; 1am

moving both,

SHRI P.C, SETHI : There is the Go-
vernment Amendment No. 126. [ move ;
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[Shri P.C. Sathi]
Page 4, line 44, —

for *a Tribunal™, subsitute-
“one or more Tribunals
which™ (126)

each of

SHRI N. DANDEKER—rose
MR DEPUTY-SPEAKER : Are you
moving 7

SHRI N. DANDEKER 1
I am not moving.

For Clause 7

SHRI NAMBIAR : I am moving No.
320 and 321 ([Inrerruption) No. 420 Is left
to somebody else. I move 1

Page 4, lines 44 and 45,—

for *two others members substitute-

“three other member including a re-

presentative of the ewployees,” (320)
Page 5, line 2—

Sfor “two™ substitute “‘three' (321)
MR DEPUTY-SPEAKER 1 All right,

Mr. Mishra Is absent. Government amend-
ment 1s there.

SHRI GOVINDA MENON : No. 410.
SHRI ABDUL GHANI DAR-—rose.

MR DEPUTY SPEAKER ; 1 will give
opportunity at the final stage. Your agru-
ment is not going to covert them to your
point of view. So, excluding the Govern-
ment amendments, I wlll put all other
amendments 1o the vote of the House.

Amendments Nos 69 to 71, 111, 112,
320, and 321 were put and negatived

MR DEPUTY SPEAKER : 1
the Government amendments

will put

The questlon is :
Page 4, line 44—
Jor “a Tribunal™ substitute

“onc or more Tribuosls each of

which™ (126)

The motion was adopied.
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MR. DEPUTY SPEAKER : The ques-

tion {s ;

“That Clause 7, as amended, stand

part of the Bill*’
The motion was adopted.

SHRI N. DANDKER : What kind of
tamasha are we having 7 People who have
given amendments are not being given even
5 minutes to talk about them.

MR. DEPUTY-SPEAKER : To say
‘tamasha’ on this occasion is most unpar-
liamentary,

SHRI MADHU LIMAYA :
point of order...

Sir, on a

SHRI N. DANEKER ; [ am talking of
those who have got amendments.

MR. DEPUTY SPEAKER : 1 know,
you are taking things seriously and do not
want to make any comment where there is
very little chance of new ground being cove-
red, That is your good sense, Thercflore,
the procedure that I am following is this.
Where there is real point 1 will certainly
give opportunity, But where there is no
point, for the sake of making a speech, 1
do not want to waste the time of the House.

ot 7y forg . ITCa wERA, AT
e} § a7 fas qrg 3 gy §—3
d &Y g0 gmE aFa 3, afFT aoft aga
| F@AT § | A oF gwF A19% aHd
@A ARAT g9 A A F AT
FWIAT Agd WA@Y ¢, "u AL 89 fax
A & TIFT FEAAT F qra w3 faar am
AT S FSTAA HgAYr §, ITHy A fermn
g | Y T 15—FF 9T W@AT R
oY 1T g | 1 A g T gl awan
3, = 23 9w Afwn o Al enn
Fqid g warg 25 fomd 36 (T 1)
¥IA wATHT AT Awve wIaw,
forg o ¥ Sty FroaT 91z £

SHRI KANWAR LAL GUPTA 1
Clause 14 is important,
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st g fema: 14 N W Qe

gfat

MR. DEPUTY-SPEAKER 1 1 entirely
agrec, Let us concentrate on these clauses,

SHRI D.N. PATODIA 1 Clause 16 Is

important.
MR DEPUTY-SPEAKER : I agree,

SHRI TENNETI VISWANATHAM
Clause 24 is also important.

MR DEPUTY-SPEAKER | I Will take
it up.

We will concentrate on 15, 16, 231 and
24, 1 will allow Shri K.L. Gupta some
opportunity before clause 14 is put to vote.
Then we come to the Schedule. As for the
other clauses, we will dispose of them gquic-
kly. This is a good idca.

o e i wT . frEdt e
|IgA, AM0A qTAZ( GAMAT 91 fF s 7
w gk qFT F faq qam I Afed
Ty ¥ gk owma Al frar o
g fzar, & adf vk qrar 1 7y fomir
fedt awrg #1 a8 g% a6 §, §AR
Aré g FATT FY AE] AHE qF5Y § |
S A7 A qARFAIR FH—amifE
AMT EAFT a77 A5 F—& A=q1 Mg
2 fF sTox araar w36 gH AFT w491 A7
fear ..., (s7awm) ... 99 = 6
ot Q1ar v, F 3w F AR W gy
wgAT ATEAT A1 g vy Fagar o
2 &Y 7Y, gwifs ag agr 91, A w2
=% fE 7 0 WMaAT 1 Ww 7 9T AT
qEm @ FET 8 9T AN, W
8 g AFAT AW A FT AW 7H T
wfre AEa, & et whon &7 @ g
f§ &= amm a93 = § — g wTH
ot graan fwan g, A% 3w fifag )
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MR DEPUTY SPEAKER 1 At the final
stage, 1 will give him an opportunity.
Clause 8—(Tribunal to have powers of
a civil courts)
Amendment made :
Page 5, line 17,
for *The Tribunal™
“Every Tribunal'* 413)
(Shri Govinda Menon)
MR. DEPUTY SPEAKER 1 This 32
verbal amendment, The question is 1
**“That clause 8, as amended, stand
part of the Bill."
The motion was adopted.
Clawse 8—as amended, was added to
the Bill.

substitute
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18 hrs.

Clause 9—(Procedure of the Tribunal)

MR. DEPUTY-SPEAKER : We take
up clause 9.

Amendments made
Page 5, lines 26 and 27

for “The Tribunal”,
“Every Tribunal”. (414)

substitute

Page 5, linc 29, for *‘The Tribunal,
substitute
“a Tribunal" (415)

Page 5,—line 11,

Sfor *the Tribunal™, substitute *'such
Tribunal™ (416)

(Shri Govinda Menon)

MR.
question 1s :

DEPUTY-SPEAKER 1 The

“That clause 9, as amended, stand
part of the Bill."

The motion was adopted.

Clause 9, as amended, was added to the
Bill .

oft fagfa faw : Iyreay 5w, 7T
Wt oF iz a1 ?

MR. DEPUTY-SPEAKER : Unfortu-
nately, you were not here. There was a
consensus that all amendments except those
to certain clauses shall be dropped.

The question is 2

“That clause 10 stand part of the
Bill."

The motion was adopted
Clause 10 was added to the Bill.
Clause 11 was added to the Bill.

Bill
Clause 14—(Closures of accounts and
disposal of profits)

MR. DEPUTY—SPEAKER : We shall
take up clause 14 noV,

s ¥aTeTe g - AT 14 ¥ ¥d QY
wiTHZE § | azeTAY gg AW 11 & &1z
gg e fear @y

Page 6, line 15, - add at the end

“subject, however, to the condition
that there shall be no intervention in
the day to day administration and
affairs of the bank™,

ad Qo Y ge@ g § qrwa g

EAH WA ARl 'R FT fRE g R
vefafaedaa & qgs A4 gmr =:fgw o

By gAT sz ag
Page 7, linc 39,

after “account” inseri—

“stating reasons for decrcase in de-
posits, profits and other business of
the bank, if any' (149)

g a7 TNEE § | Agh AT Az KaA £
f§ sifszr aifse @3 s1@ oFrge AT
¥z dare sumr o o foRen,
¥ 3a¥ qg @@ g1 ¢ 5 st feofoe
¥ wrs 0 1Y & g1 wifiez & S 2y
& &Y 3awT oo Far @ ag N fear amd
aife =t & gy 9T 3@ 929 F amA
B aeqIT o AT | FAH FIC A H7I)-
gy 1 A& faqe s Mgy | a7 5
JQASTLATA FY W19 FIHATT AT A2
§ a AT wiTHT W oA EArE Srfaga

SHRI 5. S. KOTHARI : My amendment
is No. 216 1

Page 7, after line 10, inscrt—

“Provided that no person or [irm
shall be appointed auditor of more
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than onz new bank or more than any
ten branches or offices of new banks.™
(216)

We do not want that the audit of banks
should bz concentrated in the hands of a few
persons.  There is already a feeling that a
fzw Cirms moaoapo’isz a'l work whaile  the
others do not get enosugh work.

Another point T want to be noted is that
at the end of every your the aanudl report
should b prepared by the banks and that
report should include, besides all normal
relevant material to o indicate how  their
activities have assisted  the  industrial and
ceono nic growth dn the country,  That re-
port should b pracad before Pardament.  In
oth:r words, the repost should indiciie how
the purpos:ss for which basks are being
nationalised by the Government have blen
fulfilled or 1o wiat exient aims had
bzen achizvad, nancly, giving assistance to
farmers, cte.

those

st €37 S A RO OF qHIHZ
Fo 150 WY 21 3 A7z 7 AT gAIdIA
AR USIEEACE-C O o
Page 8, —
after line 2, insert—

(2 A copy of the annual Audit Report
shall be laid on the Table of the
House.” (150)

ot fag =77 W10 g% OF & R A
FAE I AT OATAT A0 116 % ag d fs
ZH4l 139 F q0z a2 A1z faar Fmw .

“*Provided that the remuneration pay-

able 1o an awlitor shall not exceed Rs,
1,500 per month,™

fagsh gor F&ifzgq A aq=a1g 77 q39
w ot gl gar & A A ¥ s
areag A gt | afe7 § awwAar § Aaq-
T W §I0 FY ®YHA A E—310 Afgar
1500 w7w FY fafaz & G—ad g-
g7 & fgma & o 1500 & sgrar A
amr Tifgn, Aig ag anfez @y ar s%=2-
feqa 21 | fafaaq 150 9tz sqrar & sgrar
1500 1
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&t IS A K AU FAEHe 0r
fasg arareor & 1 oF ar az fs ot 9gd
& arfere § 73 78 21y Fifed | ge 77
fr oY fesgas 3 7z w37 97 gaghex
F7 1| IAF Fro fg 73 T gady qrad
g R egmamwr  fasgr woar
arfen 5 Faras fexer 21

B B b2y ,

g L:-{J:’U;‘J ,,.::u";'d((’.‘(,.;
bF ST

St Tl 0 sl WL

- F
LA D st o L A

¢ g e T
/’JJJJ'J;" q...l"-la |_JL,"I . I"": .‘-‘_:.Z_ s

St pHelomlon vl

S

SHRI GOVINDA MENON : To this
clause, clause 14, the muarginal note is,
“Closure of Accounts and disposal of pro-
fits.” It deals only with auditing and I see
no reason why rules other than what are
prescribad by the audit on banking concerns
should be there, Mr, Kothari said that there
should bz no concentration ol business und
all that,  They are all irrelevant, 1 do not
accepi any of these amenJm s,

SIIRT KANWAR LAL GUPTA 1 What
about my am:ndm:nt abwt stating reasons
for decreasing the deposits, profits, and
other business,

SHRI GOVIND A MENON : There nced
not be anything in the audit report other
than what is contained in the usual audit
report of a bank.

MR. DEPUTY-SPEAKER 1 I will put
clause 14 to the vote, 1 never asked anye
body to move amendments.  So, there is no
question of amendmeznts. There is no
Government Amendment.  The question is :

“That clausc 14 stand part of the
Bill.*

The motion was adopted.
Clause 14 was added to the Bill.
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MR, DEPUTY-SPEAKER : We now

come to clause 15. The amendments may
be moved. §
SHKV PoovINTA RMENON | bay
te woue 1 o
Page 8,—

for lines 8 1o 14, subhstitute —
“Removal from office of directors ete,

15. (1) Every person holding office
as Chairman, managing or
whole-time  dircctor of an
existing bank shall, on the
commencement of this Act,
be deemzd to have vacaled
office and every other director
ol such bank  (hercinafter
referred to as the ‘continuing
directors’) shall, until director

are «uly clected by such
cxisting bank, be deemed
to continue to hold such
office.

(TA) Until the Brard of Directors
of an existing bank is duly
constituted by it, the continu-
ing directors shall be deemed
to  constitute  its Board of
Dircctors (hereinafter referred
1o as the ‘continuing Boand®)
and the Board of Directors or
the continuing  Board, as the
case may be, may transact all
or any of the following busi-
ness, namely ;="". (436)

Page §, —
omit lines 27 to 33, (417)
Page 8,

Sfor lines 34 to 41 subsritule —

*3) The Board of Directors of an exist-
ing bank, or its continuing Board,
as the case may be, may - authorise
all such cxpenditure as it may
think fit for discharging any of the
functions referred to in  sub-section
{(1A)and the Central Government
may authorise the corresponding
new bank to make an advance of
the amount required by the
cxisting bank in connection there-
with and any amount so advanced
shall be recouped from out of the
compensation payable to the cxisting
bank under this Act.”” (438)

st waeETs 7 : Aeger wERT, AN
2 A¥THEH §—o 151 a1 1521 F@P
a% 151 %1 gy &, J47 AR FIw
15(3)%:

“(3) Save as otherwise provided fn sub-
section (1), all officers and other
employees of an existing bank shall
become, on the commencement of
this Act, officers and employees of
the corresponding new bank and
shall hold their offices or scrvices
fn that bank on the same terms and
conditions and with the same rights
to pension, gratuity and other
matters as would have been ad-
missible to them if the undertaking
of the existing bank had not been
transferred to and vested in the
corresponding new  bank and con-
tinue to do so wunless and until
their cmployment in the corres-
panding new bank is terminated or
until their remuneration, terms or
conditions arc duly altercd by the
corresponding new bank '

wir sgar az & f& & gaar 9zav fzemr
g, f& ot oeadra § sast afaa s feag
q@r T, IAF H AT F@r g 1 Sfwa
FrEtT F oy w2 @ fw e
“*Unless and untill their employment
in the corresponding new bank s
terminated or un:il their remuneration,

terms or conditions arc duly altered
by the corresponding new bank."

3a%F FE379 H AU KA1 73 ¢ FF ag qgr
FATATE (T & | 98 HIC A0 qrad
a1 argdt 8 e faawr g feafug w<
%, faas gfre wfead § T2 sor-sqreay
wT 21 & gaa) gaErfesa s@r angar g
3 ®9 9 adedz 7 Fgr1 & fe “=fq-
FTY' & arz AT AT wTA oAy

“in terms of the rules and regulatlons
of the existing bank.”

& 1 N [A N wfrwT § g9% gofas
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zifaaT war fed | 7g A8 fe g w0
g weeqie g fegeeifae w1 fF faas
argr aY s|st g2r fRar . ag A fagw &
FIT Foelt A1 A&d &1 e A A
fgo

Wiag sz s A aga®
arg gz e faar o fF .

“Piovided that their remuneration,
terms and conditions shall not be
altered to their  detriment without
their consent.'”

3:EiA ag afusFrz aimr & fF s +>0
I 2T AFAT 2, FW FT qHAT T, A
FTOFA &1 AW A Far g fw
wrearEls & farg & e At IEF T
CRETIA FY ZATAT F agFAT AZT TR |
HU FA1 48 @ fF N geeardla § 344y
afaq & w3 zawr 20 wifgd o s
19 TEF M A 2 fF faF esd
¢z afewg av ag &9 & 13 § IE
97 9% &9 I, a7 Tg 3F A & | &L
HIT IAFY gHAT WY ARA & ar AR
wAT & 923 T IA fou Tt A1 6
e q T A Ak faaFgaa

I move 3
Puge 9, line 4, —
after “terminated” fnsert—

“in terms of the rules and regulations
of the existing bank™. (151)

Page 9, line 6,—
add at the end—

“Provided that their remuneration,
terms and conditions shall not be
altered to their deteriment without
thelr consent'” (152)

SHRI S, M. BANERJEE : Sir, my
amendment secks to delcte lines 11 to 33,

Transfer of 374
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Clause 15 (1) reads :

“Every person holding officc as
Chairman, managing or other direc-
tor of an existing bank shall, on the
commencement of this Act, be deemad
to have vacated office.”

Afller that it says :
*“Provided that nothing in this sub-
section shall be construed as prevent-
ing any existing bank from constitut-
ing a Board of Directors...”
From this to line 33 1 want to be
deleted. 1 support my hon. friend Shri
Gupta when he says that the terms and
conditions of those employees should be the
same. OF course, it is said that the oflicers
and cmployces of an existing bank shall
become at the commencement of this Act
officers and employces of the new bank on
the same terms and conditions, gratuity and
other things.
Sir, after the nationalisation of the Bank,
the bank employces, in spite of the vicious
propaganda by certain political parties and

other people, stood firmly by nationa-
lisation and ultimotely that particular
slogan has been accepted  partially.
S0  nothing should be done to harm
their cause,  Their emoluments  should
be protected. The other day when Shri
Dandeker was speaking he asked whether

Government would pay the salarics as paid
by the Bank of India, The slogan has been
framed by those who always crash the rights
of the workers or employees. 1o not say
that they should be pald as high wages as
the Bank of India, but what I say is that
there should be a proper wage structure and
they should be given pay scales and other
terms and conditions which are favourable
to them, because an impression was created
in the minds of the employees, to make
natiolisation a success, that after the taking
over of the banks by Government their
terms and conditions of service will be im-
proved.

Sir, 1 takc this opportunity to congraiu-
late the All India Bank Employees’ Associa-
tion who stood firmly right from the incep-
tion of this particular organisation, in splie
ol' vicious ptop.tsanda by varlous pariies, and

ded natic i Today nationalj-
’nllon has become a reality. But we should
not stop here. Other banks, including foreign
banks, insurance etc. should be tuken over,
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[Shri S, M. Banerjoe]

With these words I commend my amend-

ment.

I move *
Page 8,—

Omit lines 11 to 13, (159).

SHRI D. N. PATODIA; 1 beg to

move 3

Page B, linc 8,—
for “Every person™ substitute—

“Save as Fereinafter in this section
provided, every person'. (295)

Page 8,

Sfor lines 11 10 33 substitute—

“(2) The Direclors of an existing
bank, other than the Chairman and
the managing or other executive direcs
tor, shall continue in office as direc-
tors of that bank and shall be deemed
to constitute the Board of Directors
(hercinafter  called the *‘continuing
Board of Directors™) of that bank for
the purposes of und with a view to
transacting all or any of the fellowing
business, namely : —

(1) registration of the transfer or
transmiscion of shares;

(bl challenging, if thought fit, the

alidity of any, some or all pro-
visions of this Act in a Civil
Court in accordance with  due
process of law ;

(¢} arriving at an agreement  about
the amount  of compensation
payable under this Act or appea-
ring before  the  Tribunal for
obtaining a determination as o
the amount of compensation ;

{d) distribution to each sharcholder
of the amount of compensation
received by it under this Act for
the acquisition of its undertak-
ing;

(e) carrying on the business of bank-
ing in any country cutside India
il under the law in force in that
country any bank, owned or
controlled by Government, is
prohibited from carrying on the
business of banking there ;

(f) carrying on any busincss, inclu-
ding the business of banking in
India with deposits not exceeding
rupecs  fortynine  and  a hall
crores ;

(g) engaging the services of accouns-
tanis, lawyers, consultants,
experts, valuers, agemts, oflicers
and such other emplovees as the
continuing  Board of Directors
may consider desitable, expedient
or necessary for  anv  of the
aforesaid purposes and  transace
tious

(h) appointing a Chairman, a4 mana«
ging or other exceutive direcior
or General Manager in o accor-
dance with law and the  Articles
of Association of the existing
bank.”™ (290).

Page 8,
Sfor lines 34 10 41, substitute—

“*(2A} The continuing Board of Direc-
tors of an existing bank shall be
competent 10 sanction all such expen-
diture by the bank as the suid Board
may think fit for discharging any  of
the functions referred 1o in sub-section
(2 and the Central Government shall
authorise the corresponding new  bank
to advance the requircd amout in
conneetion therewith to the existing
bank and any amount so  advanced
shall be recouped from out of the
compensation pavable to the existing
bank under this Act.” (297).

Page 8,
(i) in line 45, omir *the same®

(il) in line 46, omir *‘the same"™
1 298).
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Page 9, line 1,—
Sor *matiers as*

substitute *matiers and bencflits not
less favourable than'' (299).

Page 9,
after line 6, inserf—

“Provi.'ed that if within on year from
the commencement of this Act any
officer or employee of an existing
bank wishes to resign from the service
of the corresponding new bank, he
shall be at lib.rty to do so and upon
such resignation he shall be paid In
full all such retirement benefits by
the corresponding new bank as would
have been payable 1o him by the
existing bank on the basis of conti-
nuity of service and without any
denuction whatsoever in respect of
any short-fall in the total period  of
continuous service required for guali-
fying for sush benefits'™ (300)

Page Y,
for lin:s 12 to 18, substitute—

“The compensation, il any, payable
to an officer or other employee under
the Industrial Disputes Act, 1947, or
under any other law for the time
being tn force in respect of the trans-
fer of his services from an existing
bank to the corresponding new  bank
shall be paid 1o him by the co:res-
ponding new bank and such  payment
shall not be deducted from the com-
pensation payable under this Act 1o
the existing bank.*" (301)
I would like to confine mysell  to
amendment Nos. 300 and 301,

With regard to amendment No. 300, |
have suggested :

“Page 9, after linc 6, insert—

“Provided that if within one ycar
from the commencement of this Act
any officer or employee of an existing
bank wishes to resign from the ser--
vice of the corresponding new bank,
he shall be at liberty to do so and
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upon such resignation he shall be
pald in full all such retirement
beneflts by the corresponding new
bank as would have been payable to
him by the existing bank on the
basis of continuity of service and
without any deduction whatsoever in
respect of any short-fall in the total
period of continuous service required
for gqualifying for such benefits"’

The hon. Minister has stated repeatedly
in course of this debate that so far as the
employees are conceraed, they would be
treated as il they are in continuous service.
If that he the case and if for some reason
any employee or officer decided to resign or
leave service within one year or is  transfer-
red is only fair and legitimate that that
employee or officer should not be deprived
of the banelit of continuity of service, My
amendmeat is to seek that this continuity of
servive benefit will be availuble to all  such
persons who  propase to resign, 1 hope
this is a wverv sensible  and  reasonable
am:ndmznt which the Governm -t will
accepl.

The other amendment is No. 301 which
is as follows :

“Page 9, for lnes 12 to 18 substi-

fute—

“The compensation, il any, payable
1o an officer or other employee under
the Industrial Dispuies Act, 1947, or
under any  other  law  for  the
time being in force in respect of the
transfer of his services from an exist-
ing bank 1o the corresponding new
bank shall be paid 1o him by the
corresponding new bank and  such
payment shall not be deducted from
the compensation payable under this
Act to the cexisting bank.™

To explain my point, T would draw
your atlentian to clause 4 which says :

“On the commencement of thls Act,

the underiaking of every existing
bank shall be transferred to, and
shall vest in, the corresponding new
bank™".

By this legislation, we are secking to
transfer the entire undertakiog from ‘A’ to
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[Shel D. N. Patodia)

‘B'. The Industrial Disputes Act s very
clear. In respect of any such transfer, the
Industrial Disputes Act demands that ter=
minal benefits are to be paid 10 every em-
ployee on the basis of 15 days salary for
every year's Service. The idea of this
amendment is that the Government should
muake such a provision in Act as otherwise
the existing banks may b: required to pay
terminal benefits to the respective em-
ploye:s if the new banks do not pay. This
iv & very wvalil point. Oth:rwise, the
existing banks will b: in th: difficulty.
It is necessary that this provisioa is made in
the Act so that in case any such occasion
arises, all th: terminal beaefits arc paid by
the new banks to the resp:stive employees.
I hope th: Governm:nt wi'l accept the
am:ndment because this is something which
is a necessity, The exlsting banks will no
more b: in a position to piy  terminal
b:nefits after having obtained compensatlon
and pald everything.

SHRI NAMBIAR : My am:ndments are
Mos, 326, 386 and 387, I think, the Govern-
ment will agree to the principle of my

amendment, Perhaps, Mr. Govinda Menon
may find it difficult tw accept the amend.
ment No. 386 as such. But the principle

involved is this,
move, is thls :

My amendment, which 1

Page 8, linc 44,—

after “'new bank' jnsert

“without any break in their service
in the existing Bank™. (386)

The idea is that when the new bank under
the new name comes into being, all the
employees will get transferred to the new
bank, What I say is that when they get
transferred to the new bank, their previous
service should be counted and that there
should not be any break in service. |1
think, the Gowvernment’s intention also the
same, But it is not specifically mentioned
in the Act itsell. | want that 10 be made
specific.  If the amendment cannot be  ac-
cepted, the hon. Minlster can assure us  that
that is the spirlt and there will be no break,
This disposes of my first amendment,

1 move my next amendment, 387, which
reads as foHows :

-

Bill
Page 9, line 5,—

after ‘Altered” insert—

“without prejudice to their condi-
tions of service amenities existing and
benefits.”" (387)

This requires a little explanation. Here
what it says is that unless n2w employer
changes, alters, the present remuneration and
terms and conditions of service, ete., the old
things will continue,  This is what the
Clause says. There is an indication that

thay can chang: those terms, ctc. Will
that chang: be for the b:tter or will it ad-
versely affect the employzes 7 1f the hon,

Minister c¢in assure us that if changes are
neessary, they will b: made without pre-
judice to the preseat coaditions of  service,
etc., they will b: made for the benefit of
the employess, in a progressive manner and
not in a retrograde manner, then even with-
out my am:ndment I can accept it,

I move my next amendment, No. 326,
1 move 3

Page 9, line 14, —
ontit “‘or other employee® (326)
Sub.clause

This is about sub-chiuse (5).
(5) reads as follows ;—

"Nn',\i\'i.thsl;\n.ling any thing contained
in the Industrial  Disputes Act, 1947,
or In any other law for the time being
in force, the transfer of the servives of
any officer or other employee from
un existing bank 1o o corresponding
new bank shall not entitle such offi-
cer or any other employee to  any
compensation under this Act..."”’

As Mr. Patodia sald, uader the Indus-
trial Disputes  Act, the employces including
officers have certain rights when they are
transferred.  Here, the sub-clause says that
they will not have any right to any com-
pensation. 1 want to make a distinction
here. The top ranking officials may not
be given compensiation because of their
condltions of service and because they are
getting 4 higher pay and all that. But that
should mnot apply to the employees, the
under-dogs. Therefore, 1 want the deletion
of the phrase ‘or other employee’, so that
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this compensation §is not denied to the under-
dogs, the ordinary employees. This is the
purpose of my amendment.

I hop:, the hon., Minister will appre-
ciate the points which T have made. By
nationalisation, the existing benecfits and
amenities, etc., should not bz denicd to the
employces. On the other hand, it should
be progressive,

SHRI GOVINDA MENON : To Clause
15, I have mwed my amendment,  Regard-
ing the objections raised, I can forthwith
allay the anxlety exhibited by Mr. Nambiar
and carlier by Mr. Banerjee and also by
Mr. Gupta. Mr. Gupta is a lawyer and 1 am
sure, if he reads Clause (1), he will under-
stand that there is absolutcly no difficulty...

MR. DEPUTY-SPEAKER : Am I to
take it that you are speaking on amend-
ment 436 that was circulated ?

SHRI GOVINDA MENON: T have
already mowed that amendmeat. T am not
maving any other amendment, I am
replying to the amendments,

Sub-clause (3) says :

*_.on the same terms and conditions

and with the same rights to pension
gratuity and other matters as would
have been admissible 1o them if the
undertaking of the existing bank had
not been transferred to and wvested
in the corresponding new bank and
continue to do so..."”

Then comes the point:

*_.unless and until their employment
in and corresponding new bonk s
terminated. "’

It means. terminated according (o the terms
and conditions ; if their service could bs
terminated in the existing bank, then alone
that service can be terminated under the
new bank because the rules follow, Their
remuneration cannot bs reduced. It s
clear that alteration of the remuneration
can be only for the better. If any assu-
rance is required, I can tell Mr. Anandan
Nambiar and the House that the object of
Government s to see that the employess
of the existing banks should continue to
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enjoy the same bencfits in the new banks.
Revisions of salary now-a-days arc never to
lower the salaries,

Mr. Patodia raised the qusstion of
transfer. That has been introduced here
just to meet a technical point. If an
employee of an existing bank—I will take
the first bank in the list, the Central
Bank of India—becomes an employee of
the Central Bank, j.e, the new bank under
the law, then notionally and theoretically
there is a transfer because previously he
was under a joint stock bank, but now
he is under a statutory Bank. Theoretlcally
there is a transfer.  Hecause notionallt
there s a transfer the emloyee should noy
claim  transfer benefits. That is the only
thing.

SHRI D. N. PATODIA : [ seck some
clasilication. The point is not notional,
The point is regarding the legal interpre-
tation of the whole matter. Under the
Industrial Disputes Act if any employce
wants, he can claim these terminal benefits
from the existing bank unless you give
an assurance that it will be payable by
the new bank.

SHRI GOVINDA MENON : [ agree
whatever benefits that have accruxd to an
employce under the existing bank, he will
carry them over to the new bank.

SHRI D. N. PATODIA : When he {s
being transferred from ‘A' undertaking, to
‘B’ undertaking, he is entitled to certaln
terminal benefits,

SHRI GOVINDA MENON : Let us
be very ¢lear. The object of this clause
is to sec that because he is transferred
from a joint stock bank to an existing
bank which is a statutory bank, he should

not claim terminal B:nefits. That is the
object of the clause,

SHRI D, N. PATODIA : 1 would
seek an assurance from him. If in case

the court decides that under the Indusirial
Disputes Act that such terminal bencfits
arec payable, then in that case will the
new bank pay ?

SHRI GOVINDA MENON: Courts
cannot hold that because the Act Is here,
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SHRI N. DANDEKER : Sir, this is
important both from the point of view
of the employees as well as the existing
banks. The law under the Industrial Dis-
putes Act—I am not able to quote the
precise section just now—is that when an
undertaking is transferred from owner ‘A’
to owner ‘B’—in the present case the
banking undertaking of the existing banks
is transferred to the new corresponding
bank, —terminal compensation is payable.
This clause that has been put inis to
pegative that provision of the Industrial
Disputes Act.

18.29 hrs.

ISHR1 K. N. TIWARY in the Chair).

SHRI GOVINDA MENON 1 That is
the object.
SHRI N.DANDCKER : The point

is ; if that object succeeds, 1 have little to
say, though I think it is an unfair deal
to the employecs. If the employees go
to the courts, as they are cntiled to, and
the court were to hold that this negativing
of the terminal compensation rights under
the Industrial Disputes Act is not proper,
that it is confiscatory and, therefore, that
terminal compensation s payable, I main-

tain that it should be paid by the
corresponding new  bank.  That is  the
position.
18.30 hrs .

[SHRT VASUDEVAN NAIR in the Chair ]

SHRI NAMBIAR 1 At lcast employecs

would not be clhowed out from this
provisian. What is the objection ?
SHRI GOVINDA MENON. 1 will

say about that. There is a going concern.
Instead of calling is a joint stock bank
we are now calling it a statutory bank.
That does not constitute any change in
the condition of the employee, and as
suggested by Shri Dandeker, there may
be a claim for compansation and all that,
We want to sec that such a claim does
not arise.

SHRI N. DANDEKER : With great
respect, I would say that you are not
right. [ was a Chairman of a small

electrical undertaking in the Mysore State,
That undertaking was taken owver by the
Mysore  Stawe  Electricity  Board, as a
going-concern. It was transferred [rom
the ownership of a joint stock company
to the ownership of the State Electricity
Board. Terminal compensation was paya-
ble ; and indezd this was the only point
of dispute beiween me and the Mysore
State  Electricity Board ; and 1 said lo
them ¢ You give the terminal compen-
sation or you incrcase the compensation
payable 10 the undertaking so  that the
company could  pay compensation.  The
simple issue was to make payment of
terminal compensation and terminal com-
sation has in fact been paid bocause it
had to be paid. I may thercfore, brielly

recapitulate the point at issue. If  an
employee chooses to go 1o the court, as
he is bound to do, and say that his
statutory right under  Industrial Dispules
Act 1o reccive terminal compensation was
withheld, I suggest that the amendment
should be there that  the compensation

shall be payable by the
banks and not by the
whose undertakings
taken ovcer,

new  coriesponding
old  existing banks

are  being  statutorily

SHRI GOVINDA MENON : 1 wish to
give a warning to those who are speaking on
behalf employees that il they take terminal
they benefits in the existing bank  then they
become new employees, in the new  bank.
The continuity of service and  otherthings
references wer: made,  which |
want to protect, will not be there  because
taking terminal benefits means he goes out,
And, if he comes in the new bank, he comes
as a fresh entrant.  Let that be remembered.

to which

SHR1 KANWAR LAL GUPTA : Other
conditions of service will remain the same.

SHRI GOVINDA MENON : No change.

MR. CHAIRMAN 1 shall put all
amendments except the Government amend-
ments to the vote of the House,

Amendments Nos. 151, 152, 159,
295 10 301, 326, 386 & 387 were
put and negatived.
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MR. CHAIRMAN ¢ What are the
Goverpment amendments ? (Interruption)

SHRI KANWAR LAL GUPTA : The
Minister doss not know which are his
amendments. It is very strange.

MR. CHAIRMAN : I am asking him to
clarify,

SHRI GOVINDA MENON : My diffi-
culty was this. cparate numbszrs were
given. Now, I have moved only one amend-
ment and the Nos. being given are Nos.
436, 437 and 438. 1 have not given sepuarate
numbers.

SHRI KANWAR LAL GUPTA : But
they were not moved by the Minister.

MR. CHAIRMAN : His explation is
that he moved the whole amendment.

SHRI KANWAR LAL GUPTA : Sece
the record. He moved only one amendment,

SHRI P, C, SETHI In onc sheet,
which is circulated, all these are there,

SHRI GOVINDA MENON : I did not
koow that two other numbers were given by

the office.
MR. CHAIRMAN : The question is 1
Page 8, for lines 8 to 14, substitute—

Removal ““15. (1) Every person holding
from office as Chairman, managing
office of or whole-time director of an
Directors, existing bank shall, on the
etc. commencement of this Act, be

deemed to have vacated office
and cvery other director of
such bank (hercinafter referred
10 as the ‘continuing directors’)
shall, until directors are duly
elected by such existing bank,
be deemed to continue to hold
such ofTice.

(1A) Until the Board of Dircctors
of an cxisting bank is duly
constituted by it, the continuing
directors shall be deemed to
constitute its Board of Direc-
tors (hereinafter referred to as
the ‘continuing Board') and
the Board of Directors or the
continuing Board, as the case
may be, may transact all or
any of the following business
namely ;** (436)
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Page 8, omit lines 27 to 33 (437)
Page 8, for lines 34 to 41, substitute —

*(3) The Board of Directors of an exist-
ing bank, or its continuing Board,
as the case may be, may authorise
all such expenditure as it may
think fit for discharging any of the
functions referred to in sub-section
(1A) and the Central Government
may authorise the corresponding
new  bank to miake an
advance of the amount required by
the cxisting bank in  connection
therewith and any  amount  so
advanced shall be  recouped from
out of the compensation payahle 10
the existing bank under this Act,”
418)

The maotion was adopted.
MR. CHAIRMAN : The question is :

“That clause 15, as amended, stand
part of the Bill,

The motion was adopted.

Clause 15, as amended, was  adled
to the Bill.

Clause 16 —(Obligariony as to fidelity
and secrecy)

SHRI N. DANDEKER 1 1 move :
Page 9, —afrer line 25, insert —

“Provided 1that cvery corresponding
new bank shall at all times during
working hours disclose to the existing
bank in rclation to which it is the
corresponding new  bank all such in-
formation, particulars, documents,
account books and the like as the
existing bank may rcasonably requirc
relating to its affairs and underraking
up to and including 19th day of July
1969 for the purposes of determination
of the amount of compensation
reccivable by it under section 6 of this
Act, whether by agreement or upon
reference of the matter by the Central
Government to the Tribunal". (262)

This is a simple amendment. The clause
prohibits the Custodian and other officers of
the new corresponding banks from disclosing
any information whatsoever to anybody.
And, of course, there are also oaths to that
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(Shri N. Dandcker]
effect which they  will have to sign in terms
of Schedule Threz. Unless there is this right
of the existing banks to get all the informa-
tion necessary for the purposes of preparing,
processing and pressing their claims whether
for purposes of arriving at an agreement
with Government or for the purpose of
contesting the matter before  the Tribunal,
they just  cannot  proceed with making
their claims properly, 1 am sure the Law
Minister will agrez that this disclosure which
I suggest in relation to these matters for that
purpose is quite plainly necessary,

SHRI GOVINDA MENON : 1 do not
think 1 will accept the amendment because
we  have provided for an agreement to be
reached  with  respect o compensation
between the existing bank and tke new bank.

SHRE! N. DANDEKER : How without
information on our side 7

SHR1 GOVINDA MENON : Agice-
ment can only be reached by discussion and
disclosure ol necessary material, If it
cannot be  reached, it goes to the tribunal
and  the  wibenal  would  require  all he
evidenee to be produced. 1 think this s

an exhibition of unnecessary suspicion with
regard to the new banks.,

SHRKRL N. DANDEKER : 1 really do
not understand.  Am 1 supposed  to make
claims without any papers or information
available to me amd with a completely blank
mind 7 1 am talking about the continuing
board of directors, 15 the continuing board
of directors 1o argue  i1s case before the
tribunal not knowing what docaments are

relevant, what should be asked ?  They
will hane no papers, no place, no equip-
ment, no pen, no paper, nothing, Why

should they be placed
disability 7

SHRT GOVINDA MENON :
ment is by discussion,

SHRI D. N. PATODIA : The informa-
tion asked for is in regard to the past per-
formance, prior to 19th July., Nobody is
asking for post July 19 information. What
is the difficulty in its disclosure 7

SHRI GOVINDA MENON: 1 do not
want 1o say anything. We have provided
for the agreement and that  presupposes
discussion,  Discussion means disclosure,

MR. CHAIRMAN 1 Shri Dandeker had

under this awful

Agrece

Bill
moved an amendment., No. 262,

put the amendment
Houte.

1 shall
to the vote of the

Amendment No. 262 was put and
negatived,

MR. CHAIRMAN 1 The guestion is :

“That clause 16 stand part of the
Bill.™

The motion was adopted.
Clause 16 was added to the Bill.

Clause 17 and 18 were added 1o the
Bill.

Clause 19—(/ndemnity)

MR. CHAIRMAN . Wc go to
use 19,

cla-

Amendment made
Page 10, linc 6,
after “Reserve Bank™, jnsert “*and
every officer or other employee of a
conesponding new bank,™ (133)

Shri P. C. Sethi)

SHRI N. DANDUKLR : 1 move my
amendment No. 267 @
Page 10, after line 18, jnseitr —
3 A director on the  continuing
Board of Dircctors or member of a
Committee of an cxisting bank shall
not be responsible for any loss of
expense caused to such bank by the
jusufficiency or deficiency  of  the
compensation given  to such bank by
the Central Government under section
6 of this Act, whether by agreement
or after reference of the matter by the
Central Government 1o the Tri-
bunal.” (267)

This is to give indemnity to the continuing
board of directors ; the new expression used
is continuing board. One has to seck this
protection because some obstreperous share-
holders may allege that the directors had
not done their best, they should have
done this and that and so on though the
directors will undoubtedly do thelr best
to arrive at an agreement.  They may say
that they had not acied competently ; and
they ought therefore to be indemnified
against claims of insufficiency or deficiency
in compensation which wuas paid afler
agreement was reached or afier reference
was made to the tribunal.
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SHRI GOVINDA MENON: T do
not think that the indemnity which Mr,

Dandeker wants is really necessary. It is
not accepted by the Government.
MR. CHAIRMAN: 1 shall put

amendment No, 267 to the vote of the
House.

Amendment No. 267 was put and

negatived.

MR, CHAIRMAN : The question is:
“Thart clause 19, as amecnded, stand
part of the Bill.”

The motion was adopted.

Clause 19, as amended, was added

to the Bill.

Clause 20—(References to existing
Banks on and from the commence-
nient of this Act.

MR, CHAIRMAN : We take up clause

20, Theie is an amendment No. 420,

Amendment made
Page 10, afrer line 21, insert—
“Provided that nothing in this section
shall apply to an existing bank in
relation 1o any business  which it
may, notwithstanding the provisions
of section 4, carry on (420)."

(Shri Govinda Menon)

MR. CHAIRMAN : The question is :
“That clause 20, as amended, stand
part of the Bill 2.

The maotion was adopied.
Clause 20, as amended, was
added 1o the Bill.
Clause 21— Dissolution).
SHRI GOVINDA MENON :
move i
Page 10, omit lines 22 to 25 (358).

Sir, 1

The ohject of this amendment is to
omit sub-clause (1).

ot s WA W : A T (1) B
@t ifqe Foar Tga & TaY  genfa-
@ wom W g1 s (1) & D
aqdt Az M @t wieag @ 9§
qwrg 19 gor€ & 31 Fga< & @y fear
g | ag Afen fE & wmaar a1 f& ag
faes fa & agi & | o fas a1 aE
qg @ a1 W 9g UF AT fw I
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MR. CHAIRMAN :  The Minister has
not moved that amendment,  You cannot
move an amendment to it

Mysga At I grEgH E fw
@ (1) &1 afaz fomr stir aite ady
JaF qHeAe M A Faar § froaz
mifsz 7 faar s

S s W "4:,-;-: Jffu’llv’afﬁj
T i) ol o LT
CLbuh e fos LUy

MR. CHAIRMAN :
the Government amendment,

SHRI ABDUL GHANIDAR : T lave
given so many amendments, 1 have every
right to say why I am opposing, Otherwise,
I am not a man who opp wes  for the sake
of opposing,

s mft weF amT arf Ag)
al 3@ 9T wAzAz § F9 [T £7A7
w3 FFF (1) s @ gE A
AqETHZ qF FTIA §1 F 41 | 4T 7 Fgd
¢ 5 wmw (1) @ aifqe foar g &7
17 (2) &1 (1) F frar a7 )
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Vi jimin WV Ti et s e
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( Lels

You are opposing
That is all.
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MR, CHAIRMAN ; I can understand

that. But you have no other amendments,
it apge mAt o & A 6 AW &
g1 & ¥ feader swar § fr fom 3t &
qg o1 1@ & AN ¥ I aF ghar oA
qg frea § 1 &7 @ a1 f 9cdy 7 530
6mitd FranfzAa g 1...... (zoauTA)...

Uln Egidet gt 5 E2)

G G VR T ELT S E L
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/,,,b/c, I L
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MR. CHAIRMAN 1 The question is 3
Page 10, omif lines 22 to 25 (358).

The motion was adopted.
MR. CHAIRMAN :
“That clause 21,
part of the Bill."
The motion was adopted.
Clause 21, as amended, was added
to the Bill.

Clause 22 —(Power to make rules)
SHRI P, C. SETHI: Amendment 135
relates to the rule-muking powers of the
Central Gowvernment, and amendment 136

is conscquential,

The question is 1

as amended, stand

Amendments made

Page 10, —

afiter line 44, inserf—
“d) the terms and  conditions of ser-

vive of the Chairman, members

and stafl of the Tribunal,

the procedure for payment of
compensation,  including  the
requircments subject to which
the payment shall be made,

the determination of the persons
to whom compensation shall be
payable in all cases including
cases where shares have been
held by more  than  one person,
or where they have been trans-
ferrcd before the commencement
of this Act but the transfer

e)

("

has not been registered, or where
the sharcholder is dead,

the clrcumstances under which
claims for payment of compen-
sation from these claiming
through or under a shareholder
may be entertained,

the requirements to be complied
with before reccipt of compen-
sation by a sharcholder whose
share certificate has been lost,
destroyed, mutilated or stolen,

1) the requirements subject to which
information regarding payment
of compensation may be granted
or refused and conditions subject
to which such information may
be given.' (135)

Page 10, line 45, —

Sor ‘4 d)”, substitute (). (136)*
(Shri P. C. Sethi)
MR. CHAIRMAN : The question is 1

“That clause 22,
part of the Bill.”

as amended, stand

The motion was adopted.

Claute 22, as amended, was added

ta the Bill.

Clause 23— (Rules and schemes to
be laid before Parliament.)

MR. CHAIRMAN ; Then we come to
clause 23,

SHR1 N. DANDEKER : Sir, [ beg to
move :

Page 11, line 2,—
after *this Act” insert—

“and cvery order made by the Cens
tral Government under section 26 of
this Act™. (270)

SHRI MADHU LIMAYE : Sir, lbes

1o mo\e i

*Amendments Nos. 135 and 136 were

later rcscmded by the House, vide col 458,
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Page 11,—
(i) line 2,—
after *1aid" insert —
“in draft form™,

(i) for lines 5 to 12, substitute—

“sessions, and shall come into force
after it has been agreed to by both
Houses before the  expiry of the
session in which it is so lald or the
session immediately following and il
it has not been so agreed to, it shall
lapse.”" (418)

SHRI N.
move |

DANDECKER : [ beg to

Page 11, line 1,—

after **Central Government™  jn-

seri—

“or, as the case may be, by the Re-
serve Bank'. (269)
DAR : 1

SHRI ABDUL GHANI

move ;
Puge 11, —
(i) line 2,—
after *1aid" insert

“in legal form well drafted™.
(M) for lines 3 1o 12, substitute

*gessions, and shall come into force
after it has been agreed 1o by both
Houses before the expiry of the next
Budget Scssion and if it has not been
so agreed to, it shall lapse.” (435)

SHRI N. DANDEKER : Sir, my
amendments are very simple, Clause 21 is the
usual clause in most Bills to the effect that
rules and schemes framed under the Act
should bhe placed before Parliament for a
certaln period of time, My suggestion is

that in the case of this particular Bill
Government should also include in this
particular . clause the orders which the

under clause 26,

Government may [ssue

Undertakings) Bill
Clause 26 reads like this :

“Uf any difficulty arises in giving
effect to the provisions of this Act,
the Central Governmment may make
such order, not inconsistent with the
provisions of this Act, as may appear
to it to be necessary for the purpose
of removing the difTiculty.”

This is almost a substantive legislative
power. When we come to that clause I am
going to oppose it.  Bul 1 am proceeding
on the assumption that this clause will be
steam rollered just like all other clauses.
Just as Government is under obligation as
per clause 23 to place before the Houses of
Parliament for a certain period, for approval
or disapproval, every rule and cvery scheme
made under this Act, so too 1 submit must
they put for the consideration of the House,
for approval or disapproval, every order
made by them under ¢lause 26, because
that is yust an important statutorily in terms
of delegated Jegislation as the rules and
schemes referred 1o in clause 23,

sit Ay fawg : garafa #73ayg, gara
qg agd wgeayT #wiva —zq feq f&
zq fadas § A1 gex wiad §—ow-aw
4, faa¥k gaada g aveEfag 8 aud
gra & ¥ 72 § atw fee 13 (1)—fored
A9 w71 ¢ 5 gH DAAT FAT FT M
AT WA | gF@ T3 F1E gy qg) R
AT 23 (1) F agr nar & fw ) e
g argmy, ¢ fare gy wmgw, A%
W WA & He2T A2 9T @A, AN
& o7 ®gT & w2 TAAT A § 1 Afww
Afs QrFar AY }1f ' iar  zArd g
) & st &€ q1T 97 7O gw AT W
A A T IF F—3Hrr Sfawdwm
Far a—gafaq ww N qF Fhradr
AT ISTAT F1gAT § T91 H2 AArA H)
Y & graea 7 § 1§ g § fe mifae-
RTA @R eqETAT A ava W g
# 7@ qfiada 3 |19 qzar f—amx wg
Y mA F A) §97F #  %q7 wq AT
Qft—ag agm T g1
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gwiafa wglaa, 23 & srqx N AAT
T—3u% Aaqa Qar g 5 7 S @
gy, fram g W1 gea F@ifEg
2 stramr AR IFF 7 F TAS 9 @M
s o gw @ A afy € "araa
faar at g o 9zw g wix afg ofwada
% fou el fadt @ qfeada @
e feet 7 Wgag agl &Y, =i A
g A Mg e fagm gATo §,
qQiaar g7k &, &z wraifrad g g
waE) qiiearizdr Sfaeg & Afrm Nd-
s wgrg & agar ¢ @mF Ao arwe-
#feq Mt foar o | & g graew H
a7 qif@Eqie) dffeq & oF arag 9wt
FAMFT ARAT §, 8% IgiA wgr fr m
geg & IWrET afacdoa & ar #
aifsaidiz & &Y wfgsre 97 & 370
gt aulTw fFar g—ox @ Adfea
Mt &, S B9 gAAT ABT BB K@ 2,
gaTr ngadfea reEET g—

"“In these cases  regulations or
orders made by a Minister become
operative only after a resolution has
been passed by both Houses approve
ing them in draft.””

ra=a gz f& fraw &tz gtaar wafaar
¥ Wad W A § oY A qgi @ A I
g ot gad afae w9 fzgr @ @
o ag Fgifeag gy arar g

zau @ qifza MEaT g, 3mE 0
DgFc g zafer & & ageg &
faadt semr 5 ¥ A9 @ T A A=A
&, famsr waew ag grm fs...

“Every rule and every scheme miule
by the Central Government  under
this Act shall be lald in draft form,
as soon as may be, afier it is made
before each House of  Parliament
while it is in session for a total period
of thiny days which may be comp-
rised in one session or in two succes-

sive sessions.,."
# gz wek grear Tigar , Ik T I3
IH SFIT WIT—

“and shall come into force after it
has been agreed to by both Houses
before the expiry of the session in
which it is so laid or the session
immediately following, and il it has
not been so agreed to, it shall
lapse."

aF=q gz fF @72 @@ @yaar ax gDzl
ad) fasY aY ag avsar < fagw @en
SET | gHET wasg fas zaar g gar d
s za¥ 30< g aifaa &, fasdarg @y
f& wig ot fqam T gisAr  aTiET 99
qgt 737 % ArAA WA ) 7457 § agq N
1T 759 w7 AFfa Ty Ay 9| 9%
waa fwar s | @1 AT afaeaas
Fart W FW W FW TZ A%@1 JAT 2 |
qraAtT w= wAEg A nggigad 17 A%
AE wE TgiFed ¥ A AU g4
¥ F34 frur @, 94 arz wgran a1
Fogar A s ad 1§ JEEE
A @ ALY 2, AIET AZAT R, A OF
FTAT AEA, T Z1 am,  afsq zaw
TET FUA AW Ay AT 2T FTAYH
fae s |

SHRI N. DANDEKLER : T want to sup=
port it in a couple of sentences, 1 would
not have  ordinarily  taken objection to this

as Mr. Limaye has done, but for the fact
that this is not merely a matter relating 1o
rule buat also relating to the schemeas con-

cerning all Kinds of things, relating 1o these
enormous undertakings that are going to bhe
taken over by the Government, 1 agree
with Mr. Limayve that in the circumstances
of this paricular matter, namely, the clause
being concerned not merely with rules but
with also the scheme connected with the
set-up and the organisation, the manage-
ment, the purposes and objects, or so to
speak, the articles of associations of the
correspanding new banks, 1 am entirely with
him that this ought not to be a subject of
negative approval of Parliament but should
require the positive approval of Parliament.
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SHRI NAMBIAR : My point is that
the whole legislation suffers from want of
this scheme. When it goes to the court,
there is a danger. I this amendment is
accepted and, cven If it gocs to the Supreme
Court or any court, it will partly prevent
that danger; Further, the House does not
know the whole scheme. He could not
give it in clause 13.  Therefore, in all fair-
ne s, with all our good wishes for the suc-
cesesful completion and operation of this
law, we request vou to conrider this ques-
tion so that wc may not have another dan-
ger, another hurdle, (f the Supreme Court
docs sometning againt the law,

st wsgs A Wiw A e faa
AT AT IATAT 2 Al K o9F 7€ | 7Y
UF Tz S 4Y aF g | A3F 7T FT F@;»
nar &, #3 T3 ¢ % 937 39F1 TS &
& | SWE 3gd g=E L A, SAA)
q9zF 7 FQ,  TE TG FTHFA AT 3T
yu gaza agy & fF wigaa A1 0 2e
foar qram, ga% ma & ag 3g7 asqr
TME £ AAMC ) FH AW FAIAT @),
IaF TEY ¥ T AY |

Zad ara—3eEgia o J7A, QA aAA
Fgr g —Ha Fgr &, a9z [WA AT FT
faar sra |+ g% @z 1 o6t g 2
et 74 21 & sz g e ga o wak
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SHRI GOVINDA MENON : My diffi-
culty is that Mr, Limaye's amendment applies
to the scheme also.  He wanis to provide
that the scheme will come into force afier
It is approved by the House. That kind of
a transaction in banking business may create
difficulties. 'We have given power to the
House to modify the scheme or even 1o can-
cel it, but whatever has been done previous-
ly should stand. That is how the Clause
has been drafied, That being so, I am sorry
I cannot accept this,

SHRI N, DANDEKER ; What about
my suggestion that the orders that Govern-
ment may pass under Clause 26 for the
removal of difficulties should also be inclu-
ded under Clause 23 and ought to be placed
on the Table of the House 7

SHRI GOVINDA MENON : Under
Clause 23 these will be placed, but about

Clause 26, that is a well known type of
legislation...
SHRI N. DANDEKER : | want that

those orders also should come to the notice
of the House. Why should you hide them ?

SHRI GOVINDA MINON ;| do not
accept them,
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MR. CHAIRMAN : Now I put the
amendments to the vote of the House.

Amendments Nos. 269, 270, 418, &
435 were put and negatived
MR. CHAIRMAN : The question is :

“That Clause 23 stand part of the
Bill."”

The motion was adopted
Clause 23 was added to the Bill

Clause 24 —( Power to make regula-
tion

SHRI P. C. SETHI : I beg to move
Page 11,—

(1) linc 17, for *“for giving effcct,™
substitute —

*for which provision is expedient
for the purposc of giving effect".

(ii) line 47, for “of effect™, substi-
tute—
“and effect’.
Page 12,—
after linc 19, insert—
“and until any such corresponding
authority is constituted under  this

Act, shall be deemed to refer to the
Custodian®  (143)

SHR1 TENNETI VISWANATHAM
(Visakhapatnam) : 1 beg 1o move ;

Page 12,—

(137).

after line 12, insert—

“(n) The establishment of Joint
Consultative counclls at all
levels consisting of represen-
tatives of management and
recognised trade unions of
employees incluing  super-
visory staff.,* (172)

More than Clause 23, Clause 24 is the
real cssence of this Bill. Under Clause 24,
with the previous sanction of the Central
Government, the Board of Directors may
make so many rules.  In this, I want only
ope thing to be added, namely, that the
rules muy also provide for the establishment
of Joint Consultative Councils at all levels
consisting of represcntatives of management
and recognised trade unions of employees’

including supervisory staff,
important thing.
modern thinking.

This is a wery
It is quite in line with
In several industries, in

scveral department also, and in  several
banks Joint Consultative Councils are
accepted In principle. In the case of

nationalised banks it is necessary that there
must be a statutory provision for this so
that the nationalised banks might make
their own rules for the implementation of
this principle, namely, the establishment of
Joint Consultative Councils,

SHRI GOVINDA MENON : That is a
matter which has something to do with
labour and employer management ; that will
not have a proper place here ; that has to
be taken elsewhere,

MR. CHAIRMAN : 1 now put Mr.
Tenneti Vishwanatham's amendment, No.
172, to the vote of the House,

The Amendment No. 172 was put
and negatived

MR. CHAIRMAN : 1 shall now put
the Government amendments, Nos. 137 and
143, 1o the vote of the House.

The question is

Page 11,—

i) line 17, for *for giving effect™,
substitute —
“for which provision is expe-
dient for the purpose of giving
effect™.

(ii) linc 47, for *‘of cffcct™, substi-

fure —
“and effect™.” (137)
Page 12,—
after line 19, insert—
“and until any such corresponding

authority is constituted under this
Act, shall be deemed to refer to the
Custodian.”  (143).
The motion was adopted.
MR. CHAIRMAN : The question is :
*“That Clause 24, as amended, stand
part of the Bill."”

The motion was adopted
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Clause 24 as amended, was added
to the Bill.

Clause 25—( Amendment of certain
endactments

SHRI P, C. SETHI : I beg to move
Page 12,—

after line 46, insert—

(4) “In the Deposit Insurance Cor-
poration Act, 1961 47 of 1961,—

(a) in section 2,—

(i) after clause (e), the follow-

ing clausc shall be inserted,
namely 1—
“(ee) corresponding new  bank™

means a corresponding new
bank constituted under sec-
tlon 3 of the Banking Com-
panics  (Acquisition and
Transfer of Undertakings)
Act, 1969 ;' ;

(1) in clause (i), after the words
“banking company", the words
sgr a corresponding new  bank™
shall be inserted ;

(b) section 13 shall be renumbered as
sub-section (1) thereof and after
sub-section (1) as so renumbered
the following sub-section shall be
inserted, namely 1—

The provisions of clauses (a),
(b), (c), (d), and (h) of sub-
section (1) shall apply toa
corresponding new bank as

‘1(2)

they apply to a banking
company.”
(5) In the State Agricultural Credit

Corporations Act, 1968 (60 of 1968)—

(a) In section 2, after clause (i), the
following clausc shall be inserted,
namely i—

“(li) *‘corresponding new bank"
means a corresponding new
bank constituted under section
3 of the Banking Companies
(Acquisition and transfer of
Undertakings) Act, 1969 ; "

Transfer of 402
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(b) after the words “*subsidiary
banks" or “subsidiary bank", as
the case may be, occurring in
clause (d) of sub-section (3) of
section 5, in clause (b) of sec-
tion 9 and in the proviso to secc-
tion 18, the words *‘correspond-
ing new banks" or corresponding
new bank’ as the case may be,
shall be Inserted.” (138).

The purpose is to amend the Deposit
Insurance Corporation Act and the State
Agricultural Credit Corporations Acl, so as
to make these applicable to the new banks.

SHRI GOVINDA MENON | I move 3
Page 12,

after line 36, insert—

*id) in the Fifth Schedule, in Part I
of paragraph 1, after clause (s), the
following Explanations shall be inser-
ted, namely :—

E,\‘pfanarf(m 1.- For the purposes of
this Clause, “*value’ shall be decmed
to be the market value of the land or
building, but where such market
valuc exceeds the ascertained value,
determined in the manner specificd in
Explanation 2, shall be deemed to
mean such ascertained value.

Explanation 2. Ascertained value
shall be equal to 1—

(1) in the case of any buildiog
(including the land on which it
is erected or which is appurte-
nant thereto) which is wholly
occupied on the appointed day,
twelve times the amount of the
annual rent or the rent for which
the building may rcasonably be
expected to be let out from year
to year, after deducting from

such rent ,—

(i) one-sixth of the amount
thereof on account of main-
tenance and repalrs,

(ii) the amount of any annual
premium pald to insure the
building agalnst any risk
of damage or destruction,
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(&)

(iii) where the building 1s sub-
ject to any annual charge,
not belng a capital charge,
the amount of such charge,
(iv) where the building fis sub-
ject to a ground rent, the
amount of such ground
rent,

(v) where the building is sub-
ject to a mortgage or other
capital charge, the amount
of intcrest on such morigage
or charge,

(vi) where the building has becn
acquired, constructed, TC-
paired, renewed or re-con-
structed  with  borrowed
capital, the amount of any
intcrest  payable on such
capital, and ,

(vli'  any sums paid on account
of land revenue or other
taxes in respect of such
building ;

in the case of any building
(including the land on  which it
is crected or which is appurten-
nant thereto) which is partially
occupied on the appointed  day,
the value of the portion which is
occupied, ascertained in accor-
dance with the provisions of sub-
clause (1) (the deductions under
sub=clauses (ii) to (vii) being
made on a proportionate basis)
and multipled thereafter 1o the
ratio which the cntire  plinth
area of the building bears to the
plinth arca of the portion of the
building which has been occu-
pied or let out ;

in the case of any land which
has no building crected thereon
or which is not appurtenant to
building, the value, determined
with reference to the prices at
which sales or purchases of simi-
lar or comparable propertics
have been made durlng the
perlod of three years immedia-

tely preceeding the appointed
day, by Instruments reglstered
under the Indian Registration
Act, 1908, (16 of 19C8) in the
city, town or village where such
land is situated’. (421).

SHRI NAMBIAR : 1 move

Page 12 1-

omit lines 26 to 30. (327)

SHRI

TENNETI VISWANATHAM

(Visakhapatnam) 1 1 move 1

Page 12 :-

after line 47, inseri—

25 A (New)

O]

(2)

3)

4

Add new sub-clause (g) to Sec-
tion 19 (1) of the State Bank of
India Act :-(25 A New)

“‘(g) Two dlrectors representing
recognized organisations of
employees including super-
visory staff.”

Add new Sub-clause to Section
21 of State Bank of India Act

“Two members representing
recognised organisations of emp-
loyees including  supervisory
staff.

Add at the end of section 22 (1)
clause D of State Bank of India
Act. “for any employee represen=
ting recognised organisation of
employees including supervisory
stafl."".".

In Section 50 (2) of the State
Bank of India Act the following
Sub-clause be added 1—

*(v) The conditlons subject to
which the Bank may
appoint officers advisors
and other employees and
fix their remuneration and
terms and condittons of
service,"
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**(w) The establishment of joint
consultative councils at all
levels consisting of represen-
tatives of management and
recognized trade unions of
employees including super-
visory staff.,”” (173),

SHRI KANWAR LAL GUPTA 11 beg
10 move 1

Page 12,—

omit lines 26 to 30. (153)

SHRI S. M. BANERJEE : I beg to
move :

Page 12,—

Sor lines 26 to 30, substitute :—

“(b) section 36AD shall be omitted.”
(160).
st w2 &1 Ioa 37 o AdedE do
153 ¥ wzr & fF 26 ¥ 30 a5+ o158
#1 gz s AT fgm 1 @H & .

“in section 36 AD, in sub'section (3)
for the words ‘*and any subsidiary
bank"’, the words, figures and brace
kets  ‘*a corresponding new bank
constituted under sectlon 3 of the
Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1969,
and any subsidiary bank’ shall be
substituted.”

Mgy ot fe @ 7@y
qEX I AT,  FE 10 AT TH 9T A
@I ®LAT g § | T gomaag g fw
ag TF 9T 1 AEY g =rfEgg 1 Far f
afY Tl q1gg A wgr fr foad o SaY
% eRad § g ow sraw & @y
Gedigwor &1 gudq fear @ afee &
ot g 6w e & @ s @y
LHFT GHGT FX W@ § IAH § UN ARG
tran ¢ o) feet oF ot ¥ e aeg A
¥ ®19, WTY UEITH Ha@ AW

Underrakings) Bill
& 3, a3 oY IaFr AT g oAraar, 3
g gt ga¥ waar Wear ¥ wfc @,
@Ay & wftg & afes gEFT 1 |rQ
At @ |Ye 9T S gE 8, 4g qam
% fou fp ot Tsgas & gz aQat &
faw 2, framl & fer 2« waarfa)
& fou & 1 9% qar & f& qowre wR e
g9 §) adf aAqt  F4ifF e o wigg
G FT F GUIAIT T g0 § a8 AT
g S 1 AT AR wErAeES 2T gfa-
a7 UL F1 A oFEE 4 F ¢ faw
ugz & frg aragd & Afagt 51 O
o3 7 Al IF a1g IAS wq fFar,
qg g3HIL aMgd w1, fa@ A H
#YT 9z T O FT IAT FIEEHF UL
Y FIAAT VgAY § 1 N Vel AT FATA-
T &Y AT § AT XA 92 48 I 62
fF ag fFgr) & fou #4h, Tdha) & fan
i, g anfagi & fag s, @z
¥ aF Afafede 2z & gomar it gy
g 7gY @%ar & | AT WAz aTAT aTET
gAY TATIE T 7L 3FHA @ A 7S 0T
¥agga FTt ) g aAam ¥ ¥ A 2
YT 7 gardt qrdf 2 A8t & ¥fEA 7ai 97
Fg S AR § o, 9fF a7 asdiEwr @
wiog @war  gndga &30 ar 9fs g7
usdrgEor & gafen gawr fadg wTi—
Fwo@m AT # E, T asgs |l
¥ fgg % & aY e Y gEFT Awda I
Sfergm M mwm Ay sx @ § oW
Freorag ¢ fegasy mgag f+ oIw
ashawTr ¥ @i &1 fgg Ad g &
aqA el o Rifear Aaga # qar 2w
wrzar 2 fe 7@ drae £t T AT R
we At & qftada Al @1 v §, 59
Srtaw Wit pvafegafoeea s g w3
W19 @1 B ARGT 7T AZE ®T WA
g @ w7 angq & aET Y we
Ty &1 § A1 ada aafagl 1 qadq
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a1 gem 1 zafeg & wgar qzar 2
ATHIT FAT A1) W EwrAgC g av 36-v
2 #1 qF wrew @ w1 gfgga @
grar Aifge | ey g arfeg & F
# aqro% wifeq & Ja AT wgar g
TEeETdYs F1 A A agF dw ftz @ &
fs faadt eng o §% & s=f
F1 fasdt §, YT w1 78} =, gT @
o avAg faemr &, ag<eigH faean 3,
Ay faear &, 4@t faady §, s
qTS 9% UL IEET AT WT qE R
quoat ST A¥-A47 gAg draar sode,
areqiz &9 giat e, A faa w49
I & FIT IEA USRI FT A5
T3 @Al ¢ AT 7 ¢ §F ag aga w=dl
|t g, 7% WA qg A GF ATAM |
S fata giar &, ama @ @ & 3fea
wuar ¢ fF ot &, cman dtzar @ ARy
aI% a7 §9 Al fAear, 6T g § 9=
S HA & AL FAR eeHANT ATdN
gt 2| fe 99% srax gramlaE F fag
1 97 Agf ¥ | IAH I ¥ 9N | A«
g TEATE F AIT WA G IARYT qEATE
agl fasef 1 aq aY aFT &1 gE-A-
fosn & az S & |UHA A

¥ qrzat § GURTT AIES OETaT A
q3g ¥ sy AT §EFY 199 F F

sit ®o wYo @ANT : Fwrafy warEm,
& gin gear g fe c@d arzw 26 3 30
&Y sz 9T 77 fow frar w3 fs 36 (0)
(¥Y) v @wear 3 fzar aar . & e
g fFma 36 () (@) & AN my
T AL T | T gW S A gae fad
far a1 a7 g% g™ ¢ fe gw aw @m
UF ATE Y| I WY AT FA A9 &
wiggl A fatiy fear 911 %3 @@
qiEf & U T@E 0w § A W W@, wR

art it § wwrrar ¢ fE o qrodw A
Ffaecdr 2ult YT o oY 7 TAd qu
# Hlz )

¥ Fgar wnganr 2 fF A daww ad
foar mar | s aDasw & Fora gar
f& M fram g7 gwl TY
safedl 7 oF wifzn g ok 9o fear-
fazd &Y g 27 fFm w5 gegrd Fer-
faza #Y Fox 1 e Ay 3G aY 36(x)
(Moo & sgrmm g f& s w1
fafomg &) g7 =03 Y Ffery w0,
fas femredga & 8, fad araErh &
g, w=ar @ 7E, 0T A 7, Afew 9
Ul g7Fa s faad 97 fafwaw =
T FAT B, A IuF faans dama P
STATT | AT 9T OF G & | ATed dE
grr fF gan ¢ f5—

“It §s mentioned there ;

“*Save your Bank Accounts.'s

“Bank Account In Danger™ etc,

It is a protest meeting.
F17 ag #ifzn #T @ & 1 srard Fo e
FI@AY, THo ATTo AHIAN, THo o,
TIUF WUIH, ITFIATE 9F&, THo UWo
gieY, €Yo Ao gz, W@ gfeqr d%
feqifaed Qe faoa |

It Is a public meeting,

T ZW AWM A T e 2 aix
ferifaza & 77 33 & qu S ), &t
w19 qavT miftd, 36 (v) () & gmfas
¥ &1 T FT a9 g vt 1 A 7@t Q-
fear 43 @7, 7 et &3 7, sk gwar
$E FEA T A€W 7 i | g a%ar & fr
9 @ IAF AT 1 Fifaw #@q 1 AfFT

a1 O o fAwed §, 0% gam R

ar 36 (u) (1) &1 sF38E 7@ gar

5w w0 91 oF NS fedt 21
8y wraarg frgrar faa g0 & feg-
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w1 AT H 4% FAIET ¥ TEET v
fear g1 XN qea & sgaragar ¢ fs
g1 2 §T a1F WA A qgh AG) & |
T IAF &L W1 § A FsE A
¥ q1g 5@ qFd § a1 qg 9| gW SN
¥ AR Ag WY & 1 AAC TLGFOT A
FAqrfeal A q6Es a3 af g7 FE
gt s sE R ara Al § fFew
Ay wEX F gaTy § 1 K O WL
f& 36 (@) (&) #¥ awaw foar s arfe
a% saarfeai & gar Y sgc oy AT
EX ULTTEC A FEY qAR F qwAY
HATAT 9EAT &% |

SHRI NAMBIAR : My amendment is
to omit lines 26 to 30. This legislation is
for the purpose of nationalising 14 banks.
But it goes to the extent of amending the
Banking Regulation Act to indirectly bring
forward and include in it 36AD. Thisisa
mischievous move, [If this is passed, the
nationalised banks will have the operation
of 36AD of the Banking Regulation Act.
If these lines are deleted, they do not come
within that mischief.

What is 36AD 7  An employee working
in a scheduled bank has no right even to
protest agalnst certaln hardships caused to
him within the bank permises, This method
of protest is a very clementary method of
showing his resistance to certain conditions.
When Morarjibhai first introduced thls pro-
tvislon, we pleaded with him not to include
it, but he did not agree. So it came into
being. But what is the necessity of bring-
ing it into this Bill. If the Bill is without
this provision, what is the harm 7 How
does ft  obstruct  nationalisation 7
Nationalisation is for the benefit of the
pation, to see that the assets and
credits available are used for the people.
Why should employees stand against that
purpose 7  As a matter of fact, the em-
ployees are enthusiastically for nationalisa-
tion, S0 why should this provision be
brought in here ?

Perhaps the bureaucraey played 2 mis-
chief. They did not want' a différentiatdon
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between the nationalised banks and the none
natlonlised ones. Because 36 AD  operates
on the non-nationalised banks. They
thought that the employers of both should
be put on par in terms of this disability, This
is stretching things too fur. This doss not
g0 with the spirit and fundamentals of nation-
alisation. Nationalisation has created tremen-
dous enthuslasm among the bank employees
who are going 10 run the nationalised
banks. They are the people who are going
to make the banks successful, not the officers
who are sitilng at the helm. So he must
agree to this deletion and show to the coun-
try that that the Government are not against
employees and are going to work with them
for the success of these banks.

SHRI TENNETI VISHWANATHAM 1
By my amendment, I seck to amend the
State Bank of India Act. Section 25 amends
certaln other Acts. So I have taken this
opportunity to amend certain sections of the
SBI Act. It becomes necessary in  view of
what has happened here. The Minister is not
moving any amendment about giving rights
to the bank employees eic. to be represen-
ted in the board of directors and advisory
boards. My first amendment is 10 sec. 19(1)
SBI Act. It relates to constliution of the
central board. What applies to the nationa-
lised bank should equally apply to the State
Banks which is already natlonalised. That
is I am moving this amendment. The
amendment sought is :

*Two directors representing recognised
organisations of employees including
Supervisory stafi*’,

to be included. This is my language. In
the language used by the Minister himself in
moving his amendment, he can adopt it like
this : “Two directors representing employees,
workers, workers, artisans etc, to be elocted
or nominated'* as he has said, If this ap-
plies to the operaiion of the 14 bank+ 4+
only stands to reasen that it must app.. T
the State Bank also in respect of its central
board and local boards. My first amend-
ment will be an amendment to section 19.(1)
of the State Bank of India Act which deals
with the central boards. My amendment
relates to section 21 of the State Bank of
India Act which relates to the local boards.
Once the principle has been accepted with
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regard to nationalised banks, It should be
extended to the State Bank of India. My
third amendment wants to remove a disquali-
fication. It is said that the directors cannot

hold any office of profit,  Once we accept
that the bank employees also can be direc-

tors, the clause relating to  disqualification
has got to be amended ; it is consquential
upon what is happening now. That will be
an amenement to clause (d) of section 22 (1)

of the State Bank of India Act. The last is
to section 52 of that Act. They have got
power to make regulations. One of the

points that came out during the recent strike
of the supervisory stafl of the State Bank
was that they had statutory regulations re-
garding their conditions of service but they

were holding office under contract.
So, power must be given to the Board
to make regulations under  sub-

clause (2) of sections 50 of the State Bank of
India Ac: giving them power to appoint
officers, employees, etc, fix thelr remunera-
tion and terms of service. These four
amendments have become absolutely neces-
sary In view of the previous amendments
moved by Mr. Menon.

SHRI P.C. SETHI ; 1 move an amend-
ment to amendment No. 421

In amendment No, 421, in Explana-
tion (2)

Jor clause **(1), (2) and (3)"
substitute **(A), (B) and (C)"

SHRI GOVINDA MENON ;
that amendment.

1 accept

With great respect to Mr. Viswanatham
my respected colleague I should say that the
amendment to the State Bank of India Act
is absolulely out of order.

BHRI TENNETI VISWANATHAM :
" “m soery to say that It Is quite in order

lse the State Bank s already a nationa-
lised bank. These are also nationalised
banks. What applies to these banks must
also apply there. You may not agrec but
do not say that It Is irrelevant,

SHRI GOVINDA MENON : | say It ls
out of order, An amendment to the State
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Bank of India Act here Is not in order.
Regarding 36 As I still remember the very
strong controversy which went on this House
when that particular Bill was moved. Please
consider for a moment what the possition
is. Even if these amendments were accep-
ted, 36 AD will be applicable to the State
Bank of India; it will be applicable to its
subsidiaries and to non-nationalised banks.
It was applicable to all those banks till to=
day. Assuming that 36 AD is bad why
should this alone be changed ? For that a
general amendment to remove 36 AD from
all these banking institutions would be
necessary ;

SHRI NAMBIAR : Why do you bring
in an amendment to the Banking Companles
Bill ?

SHRI GOVINDA MENON : I will tell
you, It is because of this, Wherever in
the Banking Regulation Act the banks are
referred to, it becomes necessary to refer to
these newly constituted banks also. The
purpose of clause 25 is in  that connection.
‘We are introducing it in  several Act: in the
Banking Regulation Act, the Legal Practi-
tioners’ Banking Accounts Act, and all such.
Wherever banks are referred to in the exis-
ting Acts, these 14 nationalised  banks also
should come in there. 1t is only for that
purpose that this has been  done and, there-
fore, with great respect to friznds who
wanted clause 36 AD to go, 1 should think
that if clause 36 AD gocs, il goss only these
14 banks. (Interruption

SHRI NAMBIAR 1
child remain ?

Why should the

MR. CHAIRMAN : 1 shall put the
amendments to the vote now.
SHRI KANWAR LAL GUPTA : My

ameadment No. 153 may be put separately.

MR. CHAIRMAN : Yes. The question
is1

Page 12, omit lines 26 to 30. (153)

The Lok Sabha divided ;
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Division No. 15] [ 19.28 brs. Dwivedi, Shri Nageshwar
Ering, Shri D.
AYES Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
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Rarua, Shri R. Mecna, Shri Mectha Lal
Basumatary, Shri Mchta, Shri P. M.
Bhagat, Shri B. R. Melkote, Dr.
Biagawati, Shri Menon, Shri Govinda
Bhandare, Shri R. D. Minimata Agam Dass Guru, Shrimati
Bhanu Prakash Singh, Shri Mishra, Shrl Bibhuti
Chanda, Shri Anil K. Mishra, Shri G. S.
Chanda, Shrimati Jyotsna Mody, Shri Piloo
Chaturvedi, Shri R, L. Mohamed Imam, Shri J.
Chaudhari, Shri Nitiraj Singh Mohammad Yusuf, Shri
Choudhari, Shri Valmiki Mohsin, Shri
Dalbir Singh, Shri Mukne, Shri Yeshwantrao
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Deshmukh, Shri B. D. Pahadia, Shri Jaagnnath
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Parthasarathi, Shri

Patil, Shri Deorao

Patil, Shri S. B.

Patil, Shri T. A.

Patodia, Shri D. N.
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Raj Dco Singh, Shri
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Sheo Narain, Shri

Sher Singh, Shri
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Shukla, Shrl 8. N.
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Sinha, Shri R. K,
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Sonavane, Shri

Surendra Pal Singh, Shrl
Sursingh, Shri

Swaran Singh, Shri
Tapuriah, Shri 8. K,

Eill
Tiwarl, Shri D, N.
Tiwary, Shri K. N.
Tula Ram, Shri
Uikey, Shri M. G.
Verma, Shri Balgovind
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet

MR. CHAIRMAN : The result of the
Division is 1

Ayes—20
Noes—153

The motion was negatived.

MR. CHAIRMAN 1 The question s 3
Page 12,—

Sfor lines 26 to 30, substitute—

*(b) section 36 AD shall be omitted
(160).

The motion was negatived
MR. CHAIRMAN : The question is 1
Page 12,—

omif lines 26 to 30 (327).

The motion was negatived.
MR. CHARMAN : The question is :
Page 12,—

after line 46, insert—

(4) “In the Deposlt Insurance Cor-
poration Act, 1961,—47 of 1961

(a) In section 2,—

(i) after clause (e), the following
clause shall be inserted,
pamely—

(ee) "corressponding new
bank' mecans a corres-
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ponding new bank consti-
tuted under section 3 of
the Banking Companles
(Acquisition and Transfer
of undertakings) Act
1969 ;"

() in clause (i), after the words
“banking company'®, the words
or a corresponding new bank™
shall be inserted ;

(b) section 13 shall be renumbered as
sub-section (1) thereof and after
sub-section (1) as so renumbered,
the following sub-sectlon shall be
inserted, namely : —

“(2) The provislons of cluases (a), (b)

(¢), (d) and (h} of sub-section

(1) shall apply to a correspon-

ding new bank as they apply

to a banking company.”™

(%) In the State Agriculral  Credit
Corporations Act, 1968,(60 of 1968)—

(a) in section 2, after clause (i), the
following clause shall be inscrted,

namely :—

“(il) “corresponding new bank means
a corresponding new bank con«
stituted under secction 3 of the
Banking Companies (Acquisi-
tion and Transfer of Under-
takings) Act, 1969 ;" ;

(b) after the words *‘subsidiary banks"
or “subsidiary bank', as the case
may be, occurring in clause (d)
of sub-section (1) of section 5, in
clause (b) of section 9 and in
the proviso to scction 18, the
words *‘corresponding new banks'
or ‘corresponding new bank” as
the case may be, shall be inserted
(138).

The motion was adopted.

I shall

MR. CHAIRMAN ) now put

the amendment to amendment 421, The
question is 1
In amendment Mo, 421, in Explanae

tion (2)

Transfer of 418
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For Clauses (1), (2) and (3) substiture
*"(A), (B) and (c)**

The motion was adopted.

MR. CHAIRMAN : 1 shall now put
amendment, No. 421 as amended, to the
vote of the House. The question is 1

Page 12, after line 36, insert :

“(d) in the Fifth Schedule, in part
1 of paragraph 1, after clause
(§), the following Explanations
shall be inserted, namcly :—

‘Explanation 1.—For the purposes of
this clause, *wvalue" shall be deemed to
be the market wvalue of the land or
building, but where such market wvalue
exceeds the ascertained walue, determined
in the manner specified in Explanation 2,
shall be deemed to mean such ascertained
value,

Explanation  2,— Ascertained  value

shall be equal to,—

(A) in the casc of any building (inclu-
ding the land on which it is ecrected or
which is appurtenant thereto) which is
wholly occupied on the appointed day,
twelve times the amount of the annual
rent or the rent for which the building
may reasonably be expected to be let out
from year to ycar, after deducting from
such rent, —

(i) one-sixth of the amount there-
of on account of maintenance
and repairs,

(i) the amount of any annual
premium paid 1o insure the
building against any risk of

damage or destructlon,
(ili) wherc the building is subject
to any annual charge, not being
a capital charge, the amount of

such charge,

where the building is subject
to a ground rent, the amount
of such ground rent,

(iv)

(v) where the building is subject
to a morigage or other capital
charge, the amount of interest
on such morigage or charge,
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(vl) where the building has been
acquired, constructed, repaired,
rencwed or re-constructed with
borrowed capital, the amount
of any interest payable on such
capital, and

(vil) any sums paid on account of
land revenue or other taxes in

respect of such building ;

(B) in the case of any building (includ-
ing the land on which it is erected or
which is appurtenant thereto) which is
partially occupicd on the appointed day,
the value of the portion which is occupied,
ascertained in accordance with the provi-
sions of sub-clause (1) (the deductions
under sub-clauses (ii) to (vii) being made
on a proportionate basis) and multiplied
thereafter by the ratio which the entire
plinth arca of the building bears to the
plinth area of the portion of the building
which has been occupied or let out

(C) in the case of any land which
has no building crected thereon or which
is not appurtenant to any  building, the
value, determined with  reference to the
prices at which sales or purchases of
similar  or  comparable propertics  have
been made during  the period of three
years immediatcly preceding the appointed
day, by instruments repistered under the
Indian Registration Act, 1908, (16 of 1908)
In the city, town or village where such land
is situated.” (421 as amended)

The motion was adopted.

MR. CHAIRMAN : The question Is :
““That clause 25, as amended, stand
part of the Bill.™

The motion was adopted.

Clause 25, as amended, was
added 10 the Bill.

MR. CHAIRMAN : The question is
after linc 41, insert—

25 a (New)

25 A, (1) Add ncw sub-clause (g) to Section
19 (1) of the State Bank of India
Act 1 —

“(g) Two directors representing recog-
nize organisations of employees

including supervisory staff."”

(2) Add new Sub-clause to Scction
21 of State Bank of India Act
“Two members representing recog=
nized organizations of emloyees
including supervisory staff.””

(3) Add at the end of Sectlon 22 (1)
clause D of State Bank of India
Act “‘or uny employee representing
recognised organisation of employees
including supervisory staff."

(4) In Section 50 (2) of the State
Bank of India Act, the following
Sub-clause be added : —

“{v) The conditions subject to which
the bank may appoint officers,
advisors and other employecs
and fix their remuneration and
terms and conditions of service,”

“(w) The establishment of joint con-
sultative councils at all levels
consisting of representatives of
management  and  recognized
trade  unions of employees
fncluding supervisory  staff.”
(173)

The motion was negartived.

Clause 26 (Removal of difficulties)
MR. CHAIRMAN ;
to clause 26.

Then we coms

SHRI ABDUL GHANI DAR :
I beg to move

Sir,

Page 13, linc 4,—
add at the end—
¢*with the advice of the Tribunal® (83)

MR. CHAIRMAN :
amendment te vote.

I shall put the

Amendment No. 83 was put
and negatived.

SHRI N. DANDEKER :

Sir, clause
26 reads as follows :

“If any difficulty arises in giving
effect to the provislons of this Act,

the Central Government may make
such order, not inconsistent with the
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provisions of this Act, as may
appear to it to be necessary for the
purpose of removiog the difficulty.”

This |§s the escape clause for comp-
lete bad drafting, bad thinking and bad
planning.  This virtually confers substan-
tive legislative power to add to the pro-
visions of this Act so long as such mew
provisions do not conflict with any of
the existing provisions. Apart from being
an escape clause for slip-shod drafting,
thinking and bad planning, this is altogether
bad in law and should not bz accepted.

SHRI GOYINDA MENON: Sir,
this ‘removal of difficul tles clause’ is now
found Io all legisladons which we are
passing and there is nothing particular
about this legislation. This power will
be exercised only for a period of two
years, This is a well unown procedure
and I do not accept the hon. Member's
proposal.

SHRI RANGA 1 My friend says it
is well-known. He has not quoted any
precedent. There is no precedent for this
kind of a thing in any lepislation because
it helps the Government not to come to
this Parllament in order to make the
necessary amendment, If by any chance
in a court of law, in the Supreme court
or anywhere else, some difficulties would
arise as have arisen In the casc of the
Gold Control Order, the Ordinance and
all the rest of it, just as they have to
come, as they have done now, belore
this House with necessary proposals for
amending their own law, they want now
to take power by this provision so that
they need not have to come to this
House—for what period ?—for two years,
Ordinarily, it is for six months., Here, it
is for two years, If they pass an Ordinance
of this kind. This is worse than an
Ordinance. Therefore, I rise In my seat
to protest against this.

SHRI GOVINDA MENON : Sir, a
precedent has been asked for. There isa
precedent in the Constitution itself wherein
article 392 says :

“The President may, for the purpose
of removing any difficulties, parti-
cularly in relation
from the provisions of the Govern-
ment of India Act, 1935, to the
provisions of this Constitution,

to the transition

Transfer of 422
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by order direct that this Constitution

shall, during such period as may be

specified In the order, have cflect,
subject to such adaptations......"”

SHRI RANGA: Not
any law,

SHRI GOVINDA MENON: There
are such provisions in the States Rcorga-
nisation Act, 1 can remember that now,
There are provisions like that. This is
not anything knew.

MR. CHAIRMAN :
tion is :

“That clause 26 stand part of the
Bill"
The motion was adopted.

Clause 26 was added 1o the Bill.
Clause 27—(Repeal and saving)

SHRI GOVINDA MENON: 1 beg
to move :

relating to

Now, the ques-

Page 13,—
after linc 13 jnsert—
“(3) No action taken or thing done
and under the said Ordinunce shall,
if it Is inconsistent with the provi-
sions of this Act, be of any force
or effect.’” (359)

Page 13, after line 13, insert—
*(4) Notwithstanding anything con-
tained in the Banking Companics
(Acquisition and Transfer of Under-
takings) Ordinance, 1969, no right,
privilege, obligation or liability shall
be deemed 10 have been acquired,
occurred or incurred thercunder.”’ (422)

MR. CHAIRMAN ;

The question js
Page 13,—

after linc 13 insert —

“(3)No action taken or thing done
under the said Ordinance shall, il it
Is inconslscant with the provions of
this Act, be of any force or effect,*
(359)

Page 13, —
after line 13, inser—
‘*(4) Notwithstanding anything con-
tained In- the Banking Companies
(Acquisttion and Transfer of Under-
takings). Ordinance, 1969, no right,
privilege, obligation or liability shall
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[Mr, Chaltman]
be decmed to have been acquired,
accrued or incurred thercunder, (422)
The motion was adopted.

MR. CHAIRMAN : The question is 3
““That clause 27, as amended, stand
part of the Bill"

The motion was adopted.

Clause 27, as amended, was
added to the Bill

First Schedule

SHRI NAMBIAR : I begto move i
Page 14,—

after line 18 insert—

American Express International
Banking Corporation Inc.

American Express
International
Baking Corporation

Bank of Tokyo Lud.

Chartered Bank Ltd.

Eastern Bunk Ltd.

Mercantile Bank Laid,

Mitsui Bank Ltd.

National and Grindlays
Bank Lid.

Bank of Tokyoe

Chartered Bank

Eastern Bank

Mercantile Bank

Mitsui Bank

National and Grindlays
Bank. (328)

SHRI P. C. SETHI : 1 beg to move @

Page 14, in the entries in column 1,

ingert * The™  before the following

entries, numely ' —

“Central Dank of India Limited

Buank of Indla Limited

Punjab National Bank Limiied

Banl of Baroda Limited

United Commercial Bank Limited
Union Bank of India Limited

Indlan Bank Limited

Bank of Maharashtra Limited

Indian Overseas Bank Limited' (144)

SHRI SHIVA CHANDRA JHA: 1
beg to move :

Page 14,—
after linc 18, insert—

“All private Banks the correspond-

ing new Banks."”

(118)

SHRI NAMBIAR : My amendment s
to add to the First Schedule these seven
foreign banks. At the original stage, I
wanted the foreign baoks to be natiooalised
which they did not agrec. Now, by extend-
ing the First Schedule, to be frank, 1 want
to bring in the natiopalisation of these

foreign banks. There is no other argument,
What [ say is that the nationalisation of
certain Indian banks alone will not satifys
and mect the purpose because the concen-
tration of power will go in the foreign banks
and the forcign banks will get opportuni=
ties to do harm to the economy of this
country and to do more mischlef. There-
fore, il the purpose of nationallsation Is to
improve conditions and to see that the
Government has more money for the bene-
fit of the common man, thut purpose s
defeated unless the forelgn banks are
nationalised. 1 would request and appeal
to the Government to accept my amendment
and I press for it.

it forg 7 W1 AU FOINA qgel
aggA § 118 Fraz 7 § | 5@d & wgar
g fe ure qredz A At A d ot § ag
T N fadsft 45 & a2 99% 99 9% "ma-
ga ey g At 57 o F1 arasr
w3 foar ok 4 14 35 O g AT
TH FA a1 @ § M Rz dF H fawy
®T 85 qedz Trew Awf ¥ feqrfags g%
FCHTT 1 Fo97 ) A0 & A< fadat i,
W & ITH 10 qede ¥ w0 saAr 2
Y AN ATeAT A E 2}M A ogEE @R
§0 & 39% fearfaze dew & 5 qedz &
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sO7 ¥ 1 @ 9w 15 qeFT U d
T FAETE WA W @A =T
T agad TE § 1 g @ A 48 2
g fRNdsta mareE &
HRT AFT AT A T FUBW FA AT
wife 581 1 FA N @ifqw ¥ g &|
1 H DT F AT 9w T qg @M
AT GUET FIA | gAT AN W TH P
gu & AR At wAr 9w § afE
FFT I TIHTC F( F597 g1 | [ABT qE
w1 A7 IR A% faw Qg o

SHRI GOVINDA MENON : Both Mr.
Mambiar's and Mr. Shiv Chandra Jha's
amendments are barred because Clause
2(a) has been adopted where banking com-
panies have been notifled as not locluding
foreign companies. Clause 2(b) has also
been adopted where the 'existing bank' has
been defined as a bank whose deposits on
a certain date were more thun Rs. 50 crores.
These Clause having been adopted, the
amendmenis are barred.

SHRI NAMBIAR : It is technically
barred, but what about the spirlt behind
it?

MR. CHAIRMAN ;I shall now put
ameondments 118 and 328 (o the vote of the

SHRI SHIVA CHANDRA JHA:

Please put my amendment separately.

MR. CHAIRMAN ;I now put Mr.
Shiva Chandra Jha's amendment to the
vote of the House,

The question is 1

“Page 14,—

after line 18, insert—

“*All private banks the corresponding
new Banks," (118)"

The Lok Sabha divided 1

Transfer of 426
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Division No. 16] [19.45 hra.

AYES

Banerjee, Shrl 5. M.
Jha, Shri Bhogendra
Jha, Shri Shiva Chandra

NOES

Achal Singh, Shri
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Ahmed, Shri F. A,
Ankineedu, Shri

Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Barua, Shri Bedabrata
Barua, Shri R.
Basumatari, Shri

Bhagat, Shri B, R,
Bhagavati, Shri

Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bramhanandji, Shri Swami
Buta Singh, Shri
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chaturvedi, Shri R. L,
Chaudhary, Shri Nltiraj Singh
Choudhary, Shri Valmiki
Dalbir Singh, Shri
Damani, Shri 8. K.
Dandeker, Shri N,

Das, Shri N T.

Desail, Shri C. C.
Deshmukh, Shri B, D,
Deshmukh, Shri K. G.
Dhillon, Shrl G. S.
Dhuleshwar Mecena, Shri
Dinesh Singh, Shri

Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Erlng, Shri D.

Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ghosh, Shri P. K.

Ghosh, Shri Parimal
QGowd, Shrl Gadlliogana
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hazarika, Shri J, N.

Hem Raj, Shri

Igbal Singh, Shri

Jadhav, Shri Tulsidas
Jadhav, Shrl ¥. N.
Jaggalah, Shrl K.
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" Jagjiwan Ram, Shri
Kamble, Shri
Karan Singh, Dr,
Kasture, Shri A, S.
Kesrl, Shri Sitaram
Khan, Shri M. A.
Kinder Lal, Shri
Kotoki, Shri Liladhar
Koushik, Shrl K. M.
Krishna, Shri M. R.
Kureel, Shri B. N.
Lalit Sen, Shri
Mahadeva Prasad, Dr,
Mahajan, Shri Vikram Chand
Maharaj Singh, Shri
Mahida, Shri Narendra Singh
Mandal, Shri Yamuna Prasad
Marandi, Shri
Masani, Shri M, R.
Master, Shri Bhola Nath
Masuriya Din, Shri
Meena, Shri Meetha Lal
Mehta, Shri P, M.
Melkote, Dr.
Menon, Shri Govinda
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mody, Shri Piloo
Mohammed Imam, Shri J.
Mohammad Yusuf, Shri
Mohsin, Shri
Mrityunjay Prasad, Shri
Mukne, Shri Yeshwantrao
Murthi, Shri B, 5.
Nahata, Shri Amrit
Naik, Shri R. V.
Pahadia, Shri
Pandey, Shri Vishwa Nath
Panigrahl, Shri Chintamani
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Patil, Shri Deorao
Patll, Shri 8. B,
Patil, Shri 5. D.
Patil, Shri T. A,
Patodia, Shri D. N,
Qureshi, Shrd Mohd. Shaffi
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Ram, Shri T.
Ram Dhani Das, Shri
Ram Sewak, Shri Choudhary
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.

Bill
Randhir Singh, Shri
Ranga, Shri
Rao, Shri K. Narayana
Rao, Shri Muthyal
Rao, Shri J. Ramapathi
Rao, Dr, V. K. R, V.,
Raut, Shri Bhola
Reddi, Shri G. 8.
Reddy, Shri Ganga
Reddy, Shri P. Antony
Reddy, Shrl R. D.
Sadhu Ram, Shri
Saha, Dr. 8. K.
Saigal, Shri A. S.
Saleem, Shri M. Yunus
Sankata Prasad, Dr,
Sapre, Shrimati Tara
Sayeed, Shri P. M.
Sen, Shri Dwaipayan
Sen, Shri p. G.
Sethi, Shri P, C.
Sethuraman, Shri N.
Shah, Shrimati Jayaben
Shambhu Nath, Shri
Shakaranand, Shri B,
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Shastrl, Shri Biswanarayann
Sheo Marain, Shri
Sher Singh, Shri
Shiv Chandika Prasad, Shri
Shukla, Shri S. N,
Siddheshwar Prasad, Shri
Sinha, Shri R, K,
Snatak, Shri Nur Deo
Sonar, Dr. A, G.
Sonavane, Shri
Surendra Pal Singh, Shri
Sursingh, Shri
Sawaran Singh, Shri
Tapuriah, Shri § K,
Tiwary, Shri D, N.
Tiwary, Shri K. N,
Tula Ram, Shri
Uikey, Shrl M. G.
Ulaka, Shri Ramchandra
Verma, Shri Balgovind
Verma, Shri Prem Chand
Yirbhadra Singh, Shri
Vyas, Shrl Ramesh Chandra
Yadav, Bhrl Chandra Jeet

MR. CHAIRMAN : The result of the
Division 1s :

Ayes ;: 3, Noes 1 156,

The motion was negatived.
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MR. CHAIRMAN : I shall now put Mr.,
Nambiar's amendment No. 328.

The Amendment No. 328 was put

and negatived.

MR. CHAIRMAN: I shall now put
Government amendment No. 144,

The question is 1—

“Page 14, in the entries in column 1,

insert *The" before the
entries, namely :—

following

*Central Bank of India Limited

Bank of India Limited

Punjab Natiopal Bank Limited

Bank of Baroda Limited

United Commercial Bank Limited
Union Bank of India Limited

Indian Bank Limited

Bank of Maharashtra Limited

Indian Overseas Bank Limited™ (144)

The motion was adopted.

MR. CHAIRMAN : The question {s 1

“That the First Schedule, asa mended,
stand part of the Bill.”"

The motion was adopted.

The first schedule, as amended,
was added 1o the Bill.

Second Schedule

SHRI C. C. DESAI (Sabarkantha) 11
move |

Page 16,—
after line 46, add—

*The amount of compensation as
may be determined according to  the
principles indicated above will be
subject to audit by the Comptroller
and Auditor General.”" (407)

SHRI M. DANDEKER : I move :
Page 16,—
after line 34, insert—

(i) goodwill of the undertaking as a
golng concern regardiess of whether
any such asset appears in the book
of the bank, valued at an amount
equal to the aggregate of the profits

Transfer of
Undertakings) Bill

of the bank (after tax) in respect
of five completed accounting ycars
1964, 1965, 1967 and 1968, plus the
aggregate of the sums, If any,
transferred to reserve fund in respect:
of those five accounting years."
(274)

430°

SHRI S. M. BANERIJEE : I move :

Pages 15 and 16,—

Jor *'The Second Schedule”, sub-
stitute—

‘““Compensation to be paid by the
Central Government to each of the
exlisting bank in respect of the
acquisition of the undertaking thereof
shall be 1

(1) An amount equal to the stock
cxchange average market rate of
the shares for each of existing
banks for preceding 3 years from
the date of acqulsition ; or

(li) The actual value of the paid up
shares in each of the acquired
units, whichever is higher," (280)

SHRI GOVINDA MENON : I move :

Page 16, Part I, in clause (e) of the
Explanation,

omit ‘‘markct"’ (145)

Page 16, after clause (¢), inseri—

‘Explanation 1. For the purpose of
this clause, ‘“value” shall be deemed 1o
be the market value of the land or build-
ings, but where such market value
exceeds the ascertained value, determined
in the manner specified in Explanation 2,
shall be deemed to mean such ascer-
tained value,

Explanation 2.
shall be equal to,—

Ascertained  wvalue

(1) in the case of any building (Including
the land on which It is erected or which is
appurtenant thereto) which is wholly occu.
pied on the date of the commencement of
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this Act, twelve times the amount of the
aanual reat or the rent for which the building
may reasonably be expected to be let out
from year to year, after deducting from such
reat,—

(1) One-sixth of the amount thercof on
account of maintenance and repairs,

(li) the amount of any annual premium
pald to Insure the building against
any risk of damage or destruction,

(ill) where the building is subject to any
annual charge, not being a capital
charge, the amount of such charge,

(Iv) where the building Is subject to a
ground rent, the amount of such
ground rent,

(v) where the building is subject to a
mortgage or other capital charge,
the amount of interest on such
mortgage or charge,

(vl) where the building has been acqulred,
constructed, repafred, renewed or
re-constructed  with borrowed
capital the amount of any interest
payable on such capital, and

(vli) any sums pald on account of land
revenue or other taxes in respect
of such building ;

(2) in the casc of any building (includ-
ing the land on which it is erected or which
is appurtenant thereto) which is partially
occupied on the date of the commencement
of thls Act, the value of the portion which
{s occupled, ascertained in accordance with
the provisions of sub-clause (1), (the deduc-
tlons under sub-clauses (ii) to (vii) being
made on a proportionate basls) and multi-
plled thereafter by the ratio which the
entire plinth area of the building bears to
the plinth area of the portion of the building
which has been occupied or let out ;

(3) in the case of any land which has no
bullding erected thereon or which Is not
appurtenant to any building the value, deter-
mined with referrence to the prices at which
sales or purchases of similar or comparable
Iands have been made during the period of
three years immedlately preceding the date

of the commencement of this Act, by instru-
ments registered under the Indian Registra-
tion Act, 1908, in the city, town or village
where such land is situated.” (423)

Page 16 Part II, paragraph 2, line 1,
omit “dividend f0™.  (141)

SHRI N. DANDEKER : 1 have
ready spoken on the subject earlier,

al=

SHRI C. C. DESAI : The amount of
compensation that will have to be paid will
be enormous, The point is that money is
paid out of the consolidated revenues.
Even in small contracts, it is subjected to
pre-audit. Here money that is golng out
is of the order of 100 crores.

19.50 hrs.

[MR.DEPUTY-SPEAKER in the Chair)

MR.
order,

DEPUTY-SPEAKER : Order,

SHRI C. C. DESAI ; When money isto be
given as compensation it should be subj.cted
to pre-audit by the Comptroller and Auditor
General.  This will bz compensation pay-
able of the order of Rs. 75 crores or Rs, 100
crores and this is too large an amount (o
be paid without audit control,

Therefore, 1 submit, there should be
pre-audit before compensation is paid, 1
wish to utter a warning to them that they
should nol delay the procedure for calcula-
ting the payment of compensation. There
should be pre-audit for comp:nsation that
is paid. There should b: such pre-audit
before the money is actually pald out, out
of the Consolidated Fund of India.

I hope Government will accept this
amendment by way of abundant precaution
and [ may say, this is in accordance with

the usual practice of Government and
administrative procedures.

SHRI ABDUL GHANI DAR 1 I move :
Page 15, line 15,—
after “‘notes’ insert—

tgr securities ete.” (36)
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Page 15, line 17,—
after “‘balances” insert—
““and unsettled dues” {37)
Page 15, line 21,—
add at the end—

*‘and shall be debited to the account
of Directors and officers who are
responsible for such dealings  (38)

Page 16, line 5,—
after “‘bond" insert —

in surance
fin surance

life
life

“surrendcr value of
policies, deposited
policies”™ (39}

Page 16, —
after line 45, insert —
“Provided further that if due to
some reasonable ground the dividend
referred 10 in first proviso could not
be declared carller the dividend
shall be payable to the sharcholders
by making another announcement,”
(40)
fedt eftwT amea, A0 N7 faoges @
sRvEHed Fo 36-37-38 1 wgeY a ag
2 1585 gz {159 15 & w2t ®GzA)
Mzm foar &, 39 F a7 fFaarfE dreg
w faar sy
galt wzdz 4z } T =g 999
fom &, a7 smazce-wgw &< faar wa
et 9z @ f6 s Omr g 9w
fr fsdft TTaia< ®1 1z ¥ a1 TALATY
¥t axg ¥ w1% o9 A 1 @, N e
w8 woat & 2y, fAasl o=@ a3M ar
ax qar fear s, 4fs a9 797 0T 59
Ty g §, T ATHIC FT §9AT AL@T
& oY A AU T AHW F94T TR A
ferar wrw g1 w5vE aifwa< ¥ foar a,
foma fs @ WA femr @ oryaEer
1 £ a1 f Tard £ g
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SHRI S.M. BANERIJEE : I have got
Amendment No. 280 which has already
been moved. 1 have stated that in pages 15
and 16, for *‘The Second Schedule' suhsii-
fute —

“Compensation to be pald by the
Central Government to cach of the
existing bank in respect of the acqui-
sition of the undertaking thercof
shall be

(i) an amount equal to the stock cx-
change average market rate
of the shares for each of the
existing banks for precceding 3
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[Shri S.M. Banerjec]

years from the date of acquisi-
tion ; or

(ii) The actual value of the paid up
shares in cach of the acquired
units, whichever is higher.”

We believe that there should bz no
comp:nsation. But since the Government
is not in a mood to go to that degree of
sociilism, I hope my amsndment would bz
accepted.,

SHRI P.C. SETHI : Nos, 141 and 145
are Government amendments.

SHRI GOVINDA MENON : With
respect of Schedule II, there has been a dis-
cussion here for about half an hour. 1 do
not want to say anything more on it, Except
Government amemdments, [ oppose all the
other amendments.

MR. DEPUTY-SPEAKER : 1 shall now
now put all tne amendmeonts, except govern-
ment amendments, o vole,

Amendments Nos, 36 to 40, 274, 280,
407 were put and necatived.

MR. DEPUTY-SPCAKER 3 The ques-
thon is :

Pag: 16, Part 11, paragraph 2, line

1, omit *dividend in*. (141}

Page 16, Part I, in clause (t) of the
Explanation, omif “market’". (145)

Page 16, after clause (c¢), insert

‘Explanation 1. - For the purposc of
this clause, “value™ shall be deemed
to be the market value of the land
or bulldings, but where such market
value exceeds the ascertained value,
determined in the manner specified
in Explanation 2, shall be decmed to
mean such ascertained value,

Explanation 2, Ascertained value
shall be equal 10,

(l} in the case of any building (in-
cluding the land on which it is
crected or which is appurtenant
thereto) which is wholly occu-

@

pled on the date of the com-
mencement of this Act, twelve
times the amount of the annual
rent or the rent for which the
bullding may reasonably be
expected to  let  out from
year to year, after deducting
from such rent,

(i) one-sixth of the amount
thereof on  account of
maintenance and repairs,

(li) the amount of any annual
premium paid to insure the
building against any risk
of damage or destruction,

(i)  wherc the building is sub-
ject to any annual charge,
not being a capital charge,
the amount of such charge,

(iv)  where the building is sub-
jeet to a ground rent, the
amount of such ground
rent,

(v)  where the building is sub-
ject to a mortage or other
capital charge, the amount
of Interest on such mort-
gage or charge,

(vi})  where the building has been
acquired, constructed, re-
paired, remewed or re-
constructed with  borrowed
capital, the amount of any
interest payable on such
capital, and

(vii) any sums paid on account
of land revenue or other
taxes in respect of such
building ;

In the case of any buildiog (in-
cluding the land on which it is
erected or which is appurtenant
thereto) which is partially occu-
pied on the date of the com-
mencement of this Act, the
value of the portion which
occopied, ascertained in accord-
ance with the provisions Sub-
clause (1), the deductions under
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sub-clauses (ii) to (vil) being
made on a proporticnate  basis)
and muitiplied thereafter by the
ratlo which the entire plinth area
of the building bears to the
plinth area of the portion of the
building which has been occu-
pied or let out,

(3) in the case of any land which
has no building erected thereon
or which is not appurtenant to
any building the wvalue, deter-
mined with reference to the
prices at which sales or pur-
chases of similar or comparable
lands have been made during the
period of three years immedia-
tely preceding the date of the
commencement of this Act, by
instruments registered under the
Indian Registration Act, 1903,
in the city, town or village where
such land is situated.”, ' (423)

16 of 1908

The motion was adopted.

MR. DEPUTY-SPEAKER 1 The ques-
tion is ;

“‘That the Second Schedule, as amen-
ded, stand part of the Bill'*.

The motion was adopted.

The Second Schedule, as amended,
was added to the Bill.

Third Schedule
Amendment made :
Page 17, line 5,

Sor “wuely”,  substiture *‘truly’’.
(142) Shri P. C. Sethi)

MR. DEEUTY-SPEAKER : The ques-
tion Is :

““That the Third Schedule, as amend-
ed, stand part of the Bill™.

The motion was adopied,

The Third Schedule, as amended,
was added to the Bill.

MR. DEPUTY-SPEAKER 1 As | have

Transfer of  #38°
Undertakings) Bill

already said, I will permit some observa-
tlons at the third reading stage,

The qusstion is !

““That clause 1 stand part of the
Bill.

The motion was adopted.
Clause 1 was added to the Bill.

The Enacting Formula was added
to the Bill.

The Tiile

MR. DEPUTY-SPCAKER : There are
a number of amendments. As 1 have al-
ready said, I will give some time at the
final stage.

The question is ¢

“That the Title stand part of the

Bill™.
The motion was adopted.
The Title was added to the Bill.

SHRI GOVYINDA MENON 1 1 move :
oThat the Bill, as  amended, be

passed .
MR, DEPUTY-SPIAKER Maortion
moved 1
“That the Bill, as amonded, be
passed™.

SHRI D. N. PATODIA : Under rule
93(2), when a Bill has undergonc amend-
ments, the motion that it shall be passed
shall not be moved on the same diy unless
the Speaker allows it. The discretion i
with you. But there should be some reson
for taking it up the same day. As there is
no apparent rcason, there is nothing wrong
if it is taken up tomorrow. 1 therefore
propose the House do now adjourn.

SHRI N. DANDEKER ¢ The phrased
used is ‘shall not’. Consequeatly, in exer-
cising your discretlon, Sir, there should be
cortipeliing reasons. 1 would like you to
give them to the House,
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20 hrs.

ol AT oe 9| ;- Jaegy "ENET,
AN STAT IOBFT G2 ¥ w7 P, TEA TR
“ga” &, famer qaag g—ra: @9 TET
aZf 74 afFT swraer feefoa &, fo
Hgwr gETaS gEme AT ArfEe
¥3 graas $7 1 7 3T fas & @
A-TT ATTAT HRozRzg §, @1 TF F1§
Qi JEl ¢, o wg 963 § fw e &
33 | 9z w7 *41 q097 747 91 ? gA fou
FAMAT 747 91 fF AT AqT WA g A
fas 7t gq 7947 qidf & §3FT FqAT FC
aF ®ix 3@ g% fF o€ sFiwe
fogaT Fa1 ¥ 1 avEHT & TIT ITF) WES
N@F | AU FEArag 2 fr zad
faadt sdeiza g€ & mag AN "g=a
oY 7Y qar aF 7 a1 % anq ¥ AW AT
w7ar g f e & qar Afay e a2 fa=r
yHTHZE F AT FqT a9 w0 | A FaAT
g fs w4t & 37T A7 ax N N @z
9z A3 am arm fr adzEeE AR E
a1z 50 faw Y maw FAT &1 M gAIL
srfeqT ot § it g w=a F wfas
WY 3 gATd TR AIE FEA G0 g
g Fragiz fwar | wey w71 fF g
gEEY FAT B Al gAd A ssizA
aifqa &1 fog, fedraa &) qim 78 a1
afae aq &= g2 gy gt § §g fanzd
ST A1 W REY WF &) AT
gfegasdt  saar  feeNga @@ &
arfe an Y fasiy =& f5 ¥ & iz
Yz gu & 31T 9a% yarfes s gm as
% | F79T AT ATy feedlgT @
F FFT W g gRAWE w0 AEN @ Aqg
T 35 Aft @t 1 wfeg an F9 g
w1 WIS a1 aga wear g |

MR. DEPUTY-SPEAKER 1 Mr. Pato-
dia raissd a polat of order and I permitted

him. I have already said that the Bill
shall be passed today. I have gone
through rule 93(2) very carefully. The
intention of the clause fs that we should not
pass any legislation without proper scrutiny.
In this case, If I might disclose what hap-
pened in the Business Advisory Committee,
Mr, Masani applied his mind very well to
every piece of legislatlon and had suggested
15 hours. Ultimately, after that some new
amendments came and not only did we not
try to rush through using our other powers
of guillotine but we went on adding hours
and days for the consideration of the Bill.

SHRI M. R. MASANI (Rajkot) :
Would you kindly give one good reason
why the third rcading of the Bill cannot be
taken up tomorrow 7

MR. DEPUTY-SPEAKER ; I know
the force of *shall’ In the first part of the
rule. It Is not a question of saying : what
would happen 7 Heavens would not fall if
we did It tomorrow., That is a different
matter, I must also refer to the other part.
...(Interruptions). 1 had given ample op-
portunity to scrutinise every amendment,
I have given more than justified opportu-
nity and allowed even speeches where it was
not necessary,  Let us now have the final
in a good atmosphere. Therefore, 1 am
not entertaining his plea. 1 am asking Mr.
Masani to speak on the third reading.

SHRI C. C. DESAI: How long arc
you going to sit ?

MR. DEPUTY-SPEAKER : Till the
Bill is passed.
SHRI RANGA 1 Mr. Deputy-Speaker,

you were trving to argue how reasonable
you were because you gave us so much time,
etc. Can you put vour hand on your heart
and say to yoursell : I am sa:isl‘icd...(fnrer-
ruptions.) If this Bill had gone to the Joint
Committee, do you say that it would not
have received better attention and greater
scrutiny and it would not be in a better
shupe than it Is now 7 Say it to yourself
and if you say that are satisfied, 1 am
satisfled. But your ruling is most unsatls-
factory for us and therefore we are walking
out In protest.

(Shri Ranga and some other hon.
Members then left the House.)
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st wew fagrd arodat (TeTmge) ¢
e qAET, gz A Az v AT g fw
AT qAT TN AH & FUAT AEA &
WgWA FI9F A9 ¢, qAT ATAT q0F A
o1 <@r 8, afeq ey sfFamad £ gaan
FE ATT T4 A2 H AN a9 gF¥A E
o (sgmwra)- - aw s § fF F WA
T w73 F 91 § aff @ § Sfea =@
#1§ oF F1207 71 /63 5 qda o=
afz &= @A g ar F17 @) FAT
arot & 170 (sqar) g8 g A 63 I9
AEY faar ST 1 AT T HEL Y g
w1 TET E @ w9 [y g fo@n
At & @ T 1 A TAH gAa &1
g4 Ag} § A f6T qag § wd &1 $1E 9
CARAU ISR L )R

MR. DEPUTY-SPEAKER : This is
not fair ; they will get opportunity, but
let him have his say now, You must
have patience,

stz fagrdt wmwday @ Sqsgy
ag1za, aq Fray ¥ fF gz fadas wgen-
qoi & | 7 fafe w4 wdag qar aed
fs datet & arg gw fadas w1 wfan
®q #q71 ¢ | et wigAfaas yq¥ew #
gigde fro 10 &Y gFr EI IreA
Y arg frqr @i @1 @ ) gz @FA & A9
g A F1 aNF AL & 1 93T F1 Ta%
ATGH 17 8 40 9 9z oF  wegnEw
arY w fzar man A gNw 0NE F 11
ardl &1 AW ATA § 9gF E AT
T U |AT XY W KA1 WO
£ 17 (vmaAwT) ST AN g WU |
LG £AR o pite

MR. DEPUTY-SPEAKER : Order,
order, Again I would request hon. Mem-
bers that they must have enough patlence
to listen to the hon Member who has
every right 1o make his point.

Transfer of 442
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ot wzw fagrdt avdedt @ & o
frara %7 a1 @ fx qaz A do7 v A
¥ 40 w¥ qg¥ semrdw wdt e mw
o 11 ardra #1 g £1E $1§ haar A
2R, 3a% 3T %7 fadgs qF fear o
g & 1| afew fadas fedt o &1 % q@,
IFF AR D a1 gFAr & 1 g Ag R
fs 7 ofemd= gitn 712 5 o oF
FE-GFFAAY T FTAT A & 797 AT
ISY FT AR KT T KA ST Q)
adsr | a9 59 fadas 1 fady fear
2 wafag adf mgw g9 w¢ & &
gra & anfaw wfFa 1 Ffzg s & o
i §, ofFq zafoo s faq ggf o ow-
Afas affa ozg7 ¥ H ¥fza 3 sq g
7 aifes afeg #fzx =@ & ofwom
el g sy € 1 glaaidy gaes qg }
f& ga w9 I 7 FF1 AATT TATA0 WEY
g ? qar gw var @Ay A1zd A AW
aT #fza 21 7 aar gw vog ¥FEd s
TAMAT A & | (T FHHT F §4EF VY-
IO &Y A5 TG FT W {1 AN TG
TEAGHTN TAAT Y =y av @ fH 22
urs a% uEigwIw #47 Ag feur 7o
UFETT 393 7 oF T A § ¢ UG-
w70 AMraF §oar men &7 oAet R
Afas § 7 egwIn ¥ 1w gw A4l
I QU F@AIAEAE ! FTAE
dfudma & guE w1 O ULrawr &
art F eqez Agf f | FENR (% @r fE
ar aY 4-5 q€ 441 F1 YSTIAT KT
grr ar graifas fagya &1 o o =77-
T FAT 20mr | BfFA 4-5 dwT w7 AT
9T 14 3% £ mu | fag gmfas faTw
Tt swar ¥ 0f 6 I A Aaw@ / OwW
@ F1 6Yer AF fgmrmar, enfas
wr7vl & uigwer afl fear marn
Ttaer w1 ifgs qred gy FA@r w
@l §, aaNfas A safmma IT@ qu
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[T w2z fagdy qrardt]

3 & fou usflavo w1 oF glgar
TFAMAT AT ET & | GEHIL Y g8 qaT AL
3 e &6l &1 v &7 wB, FHI A
wagr few aTg A SAAT AL | (€T A6
ATETT q91 T 3@ T g AV WAT qai
o 3t § %1 awmd oo & few qar
gQ & 97 g e ffar o @) Sitaq
R FT UKIAGOT AT FIAX G | UG-
Qe FA § - (saweT) - AT AIAANT
HEEG qaTqT F NG IoT W@ § 7

sft gerem (srfan) : gareqer wa-
T 1Y WIAANG WEEG F A YT AL A
&1 WYST 2 @ § Far IAF0 IO A AT
AYeT g9 F1 A fasar ?

ot sre fagrdt @t sTC W
A 8 A& JEr guit @ &7 are
AT |

& oad fa¥za &1 werg &
USNGHT & gAIF § T TsFH
®) greq A3 AAY 0 g4 WA F IR
F foar § f6 93® 3 7 dF 9T
ST T L AfFT IF q@ET T
fear &t aararz o man, dmr w2E 8
wg axar | faq 9 § A T8 &
agi 4% gTFIT & 714l 7 §, wi¥ 7 AA0-
qaz A8 §, G A 45 a1 for ke
srezfoar & &5 aw A far 4, Afew
s FATfal & ar Qe & Ferasy
o § AF AL AETe aA A 4F7 F7T
USTIAFIOT TATT FAT 987 | UFITFI0
wf gt AT Fr wmarr Aefe aff @
T WNTH FEAFW 7 g T
=1 wifga

ot geTlA™  wraw (FroAdr) o oag
q¥ qfen § a1 gz wF = 9T AT

wE?

it wze fagrdt amdd) : 37 Aradg
9367 F1 3z 9a1 § 5 cargz s e
T grar & (SwwarA) cc ITISTE HEN-
X9, TH 6T § w9 FT AT ¥ A ST
3 g g g mMrqaradigfes &
a3 Afgr qeata qr § a1 ca1gz A&
HET QL M Aq 4% 37% g9 7 24
ard g gz Sm AR § usHAFW F
GEST FH T1F § |

faa qezarelt & qeered da .
A7 grg § faar &, wa8 wfgs aGa ¥
Ffeizar dar gy a&dt § 1 ATAR A
# afaf qrag antt § 1 F4r 7 s
q0 41 a1 gFW 7 qT gz wwd @
Agl &1 wf & IA% afory wawT v
agwifear 97 & gua Sl # 78 g
anrg & AfET qar st avé g3a ¢ gy
T T Fg 9571 & FF gud qgwifaar 3
& H S qrarg wmd §, AT 97 Ia6
QU FT AT WO F T AHIATET 7T U
gl &, TUT ¥5G A AFA £ AF 2 A
g, dfsa faa watad & gro, foo a7 &
U Az IUT HAS A FTE, g Eg
AMAT WeT &, AN I TA AT &, HAT
saar & wfy I7%F gag 7 7argy’q A 8,
ar fex uefragm ft qgaTiear 1Y avg
{ OF FIAF WA Y AN

AL AZT § FL@IA 99T G A |
IH a3 T RE FAR I QE,
ofea Feam I & fog, gumd
#emq q@T & fAn I oAy g wifed
&q T AW FWA T AT IqeT AN

fear 31 @t mEafrs gl ®)
A% FAT ¢ dr 3% X anfm
arfgc N grEAAfas I@at & wfa

fresr vady &Y, X axfsa wfgm fam
wedtgar £ WA oz s
gATUr & safoq g9 weY awe w3 9
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gg wrar wifzn fF gl #a9 @i
Faf 2, gguse N wfw g faa
TEGITAT FY ATFAT HAC VLIFT TS
Agt & aFar | T ULHGAT F AEAT F1
dar 34 71 gaer Ag) frar mar . gA
g 7T A feafq # g & afgwre
az1d F1 faty §73 § O IaF 0 €1
dzifas adf & 1 wrasawar gy @ &%
fodr st g+ &, FTAFAT 9T 9T FIEFT
marfas s & feg & ate ot fagaw
w1 Agar @, wfFT 997 ag & fF 97 /%
FT qrang | &1 0w § Ad T
awdl dl 38% g & % a1 715 3fg-
B &7 ara A8 & | gA fady s
gifew &l & &, gara fade s aw
& sgwal 9 surfa g gwdl mue
eiifes ad) @, dadfes &1 aifee @z
w1 A MY @t &% A fad o F@i A3
fea ? faze 3% a8 fadr, a4y adf =7,
Faifs o= 7 ot agi fa¥F FT01 ara-
wF TNAT | %% 47 (0 91d, g9 @
fegw s, 2aY 9% fou @7, faza) @i
fao g, ®fwa...... (sgaum=)...... £
HITH @F GUA H HIAT, WY A
L E L

Ay fr3zr & fr az7 w1 agRa A
fadgs 3 q@ # &1 7z fadas srp
AT, W K gra ¥ osplfar afirwr
ar @ & = fawr) & geraww AdY
grar aifgn 1 w37 § fe gafasfts gai-
qfadt #1 TkqgT 2A F AW 9T gWAq
eard &t fafg adl € ar @fge 1 wa-
fNg ANFAT T I7 TR & afqsre s331
Fm@ @ aad & qwe fT AN Y =7
37 w7 gq afusrd w1 I9aT Fwe oF
mdfaradl e d A er gz &
fow &1 & &1aT 91 AFAT & | I qAL
% ufa g7 @raurT Har avar
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R A gra A FFT W A A
srg mé § ST amar W g W 6
foreirmrdt FFT 9T @ @Y @ 1 ¥Ew A
¥ awear ga@ TEY gROT ) AR feaa Rt
#rg® g, feaa & wedw &Y, ag Afaay
FT €Q17 A T qFA, A wAAEY @ §
T 7 oifa® &7 ¥ | ¥ae w7 @A
FR AN Ll TH FIH B AFF A
femrar 211 | O3 WAFTT TW wAT A
qFS T GHA, F AR F gH wIaErg
g ot gt far gw fadw &x @ &
#fe fag awg & w7 falas qrg o< @
& sa¥ g7 mfes 7 g v 1 wEfag
At faiy g%z & & fou gw 1O
wwfa & age sirar 9mEy § )

SHRI ATAL BIHARI VAJPAYEE
AND SOME OTHER HON, MEMBERS
THEN LEFT THE HOUSE.

it AgRE wTM (FTAHST) ¢ A3 AY
g% ¥ zark fand) &w Ay Mfrw s QR
frazfamamag mfedr gt =
# 3efiz at ot A7 fr ag fas qre aff
g 3fFw 9 T fed s 4
Fifag aFC 31T & A e N wrfae
fgfFagaaag

@ fas w1 Qe sQ gu g g
@ amd wgr § Wl aga A cdwdze
T Ft &1 az g mar @ e <f whiw
qiEf H gRTEI% UF 91 79 Ay 4 faw
ey arar § 1 ag W wzr A § e ow
wFEISE &Y a9z & ag fa® amy anar B
et 3 521 & s age o=t ¥ @@ =
mar § 1 ara fasgs & & WY AEw
gra ge fFar 2 ImF1 37 wd sA ¥
gy Mafefeze 924 16 @ragd €
a1 & w3 fear . doiegawT ww
fmadrerafir g o =Y wr @
t fe §v7 & wraz w399 fafadq g3-



447 Banking Cos. (Acquisition & AUGUST 4, 1969 Transfer of Undertakings) 443

[ sz amm)

fow ¥ €Y 35mm & & Y ArdY TR |
AT X T aw 1964 § za¥ M-
i TR §A2) goargE w7 ) 1960 ¥
¥ guA wEeaArT $A qorgT #Y ) 1966
# corfrn wfiers 3 o wfrwa gaic
fear | ¥ g7 fedle o and @Y SO 2w
s oA § agdia 930 g€ 1 9 971 997 fF
75 fafaa grafam 1 &) o7 #fsz zer-
ZquE & wrEw frem § ot 9Aw gray
¥ ¥ F§3z QY o1 @Y & 1 qg gaAr WY
wor s frg a<g & 351 § ™3 &7 eq
N EE N e awy anw
aEir & fou camr RIS S § =
aw Al ®) WA gAY A7) W) AqASES
w3 & HES FAT g2 a1fE g W A
grfe® %7 g% | g7 9184 § I eiFea w
aEFY EY, W gAat &1 agrar fagr 9w
YT AW ST F AFE § T 95 &9 &1,
W A QD a2 1 s gfe a5 w0 dua-
aTea &t T &, & etz wxan E 6 -
weqT A1 ) N @Y, G gAai 1
agrar A fadw o wdEt w1 g1 FE A
g w3z ot fadadt

WaewT ¥ ag ¥ @ fas
arfe wxAT § AT AET N TR AN
dnaerew w0 & fon awrd 2T g

-':'-Jz"f}':‘ orup - [ w:(_f/:"
S = c-:-;‘/d"-‘f? Lkl
2 Sei Fndon - gl iy
CIL I L Sy o
JQ-L(J :u" (n..’u)-..-(f;:/ig*’/J

Bill

e L0Vl S 1316 for

S F, e
Gz e gl bl
. "'| b, A -

e LT L KT S VAR
L;“(Lfi' .é;_‘:bd:ﬁk,'win_u

. < P

L gE TN (O S g v
F.-'j"/sf'-»::.;-‘,‘lfa;f.ﬂ;{ao"’-q-g P
St T ow Pl
bt s ‘:/..r.,«,_;‘,#uf
oA /lL--"”f —l—rJ-’.{L f‘fi,—f ..:f
oy s st et
A=
-feu WIS SPS e B

l\-v'-JJJI}' P P LT

r .
o ‘“L.‘V’{ -‘”"'z‘__’/é)/-\ I:U."

1
d"(‘ﬁm'“ ey a.‘.’{.f."i*"';’.f g

Jt-""’ ."yu;lf)i A-t"J:.-k'

P
-"’JW/'J"JU!J Jm;..aguj,.../

Hu."lq-n

(":':'H!t""-ﬁ e - "B,
ONELil 20 ¥ :‘:./’_,..t-—) ,_5,-{'-,‘.@“
..—-J o

g- .‘".:.".’_' ;(ju*‘_,,u Lg:

R ‘,_w@ “tp gtz .z
EIIE LT s i

W g1 4 :m:«w’w:‘.l)w

i/«'ﬁ*"’f—.) d],h-‘.lu,u;. 4"1‘[-,,1 '

')’Fo"‘fnf }i'; ""V“. "ﬁ'J Wi, "|, .7:‘ (el



449 Banking Cos. (Acquisition and SRAVANA 13 1891 (SAKA)

S B
)bl L ofane
b uv L Frer 2
'J-féf‘ci@?{’fu/u;}bfy:qé_
1:»‘?,“'_ b Bole b f}.-g?
-Jf-"-u’:‘.‘-v,{{q‘_"z._f
AT ARy e
G J ot L Uik s
'U}:

o el wgrEe et (g 9R) ¢
JUTeqE WEIEF, 4B F A TEGFO
fear w1 <@r &, & awwar g fe ada) &
fea & & 1 sfer ot 3 o wgw SzraT §
uz 2 &) wWAR §@ AT A a1 AT
e 1 famw g fe dm w ad@ &
FuA & fou sitaa) gfer miat 3 24T
1 st fear § | AwgE T Aw F
[fou anfz of & & w1 F7a AT
FwrgT w1 a9 far 1 gE) avg anfe wfw
# A & w7 § Iy qAw § faww
w3 & fou sfea 7idt ¥ s fom
R %3 ofvaw 9T 9w AtRdT & A fre
wT guae & e my g & few ag
¥ @ guTART ®g9 & a0 T aFar
g & awwar g e efra st & go 2w
¥ I5FT wtig 7 o fear 1 wiaw
J wwroraTg ST &1 A avar fwar ar A=
I® feam #1 1T FIm ST AT R 1 BW
% fore 7= g &, <o & fo X ot A
b #r zo o fag s & gmEr A
& wwwn § fe ag 3w & fem 70 &
b @i dems Al g KA
agt a% e g e gfg w1 ff wehaw

T ranifcr of 450
Undertakings) Bill

g afge 1 3fz & @ S Ft gzEar
war g 1 gafor & wgan £ f& S AN
3fz &1 W vdww 2 ) fow s 3
aw Ifg &t ag 1 3w & fog &tk an
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W a@l & 9rg § g ucdlgweor 71
g3 ¥ qNGT F@ 2 AT W FAW W
3517 & faq ghaa &t §1 awid 2ar 2
JAH WGATT T FGT F @ A0

aard T 2

SHRI S§. KANDAPPAN (Mettur) ¢ I
am very happy to associale myself with this
Bill at the third reading stage. 1 would
only like to make a few observations. We
see to-day a sort of enthusiasm on all sldes
barring a few partics who have some  suspi-
clon over the nationalisation.  Unfortu-
nately 1 was not able to follow what the
Swamiji who spoke before me said, but
still I was able to understand the spirit
with which he spoke in support of nationa-
lisation.

1 do not want to enter into the circums-
tances In which nationalisation came into
being. Some people argue that the way
nationalisation was brought about does
not augur well to the Congress and they
suspect the hong ﬁde’s of the Congress. |
do not want (o enter into that argument at
all whether it is due to good intention or
duc to political expediency. Whatever may
be the motive we welcome this as a prog-
ressive measure, What I would llke to
plead with the Congress is : before Indepen-
dence, before 1947, 1 do not think there
was anybody in this country who opposed
the fight for freedom. Everybody wanted to
free the country from the Britlsh yoke.
That was a good thing. It does not turn
out to be a good thing after all, after we
achieved freedom. Sometimes we do come
across people who say that It would have
been better if we remained under British
yoke instead of the Congress rule. I only
warn the Government that those who sup-
port nationalisation to.day including the
Opposition Partics will he brought inlo
ridicule if we are unable to properly carry
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forward the benefllts of nationalisation to
thosc for whom they are intended
because the cxperience of the LIC, the
cxperfence of the State Bank does not en-
courage us 1o believe that the Government
will be able to deliver the goods. Here is
a suspicion and a fear lurking among many
of the Opposition members and 1 do feel,
rather wonder why the Law Minister was
not able 1o agree to the amendment moved
by Mr. Madhu Limaye and supported by
some others that the Rules be framed in
consultation with the House so that the
whole House may discuss it and they may
have some constructive suggestions to make
and they may process every aspect of it
thoroughly. IT the Government has got an
open mind and il they are interested to see
that it should be beyond partisan or  politi-
cal angle, the bank should be run on very
constructive, banking and business line. The
Government  should not  hesitate to see that
they take Into consideration all shades of
opinion from all scctions of the House so
that it can be run on proper lines. Not
only run on proper lings, it should benefit
those lor whom it is really intended. This
fs the plea I would like to make to the
Government even at this late stage that
they should make a healthy departure from
the past practice. At lcast in this Banking
Bill T think the Government would do well
to make & healthy departure and see to it
that the Rules framed thereunder are  dis-
cussed by the whole House without being
rush through so that we may all take
cognizance of the Rules and best attention
1o the Rules that are framed.

With these words 1 fully support
Bill and 1 do appreciate the anxiety of
Government 1o pass this Bill today. 1
not one of those who would clamour
having the third reading postponed till
tomorrow. 1 do appreciate the anxlety of
the Government and I fully support it with
this warning not only to the Government
and cven to the Opposition Parties who
supported the Government thinking that it
is a progressive measure, It 1s upto the
Governmant to see to It that they uphold
the soclalism which we all cherish and
should not give a handle by their executive
fallure to  the reactionaries 1o blame the
principle of Soclalism itsclf,

the
the
am
for

Bill

ot aviez mwl (Fq@wm) @ Saregw
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gama7 % zfaze # o faweroin faaw
@, #ifF gl Fax A 49 F -
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HEAQ F79 Ia14aT & | FrEt FOE Iy
FY qraa fog> g avf ¥ 93 @ 4t s
51 F1 wedhaFo frm 9, fadah sar-
X &1 wsEmEI feqr Smr &g s
AT Ft UeEraF fHar a1 1 77w G

%! faom § 3z o aga agr FIA IITAT
AT 2

afz =q failgs ¥ garady &) ¥9 €3,
fazsit a7 aYr g@t T JE @0 of
USIIFTN T AT G 36 To o F1
BEM F graey # A MIAl f1 @&fFn
T fagr mar 2ar, 41 g% T A sfus
gt 21T 1 afwa g fazarm @ fF fow
afs ¥ 351 F weAFr F1 oWT 0F
ass gfwmfs as agamr 2, afd afaa
AR FMaAT § T4 F N qu FUN
—3ra 7Y A FF qu FHA

A% 919 g 919 29 qIF F G49-
QT FTAT A §1 FF w1 wea-
FIO FT & FIFTT ¥ FAGTEN Y ¢F g
& MYF 9z o< gaer fear @ o A
Zs ¥ o & faafar @ & 1 3 gd-amw
wg 1@ & s qma 99 §1 gaww W
qFTAT F T FTAT TIW | TN AT FWA
§ f¥ gewiT A aafeai ®1 aeiar &
Mt T afz ag %97 dF7 FF WA FAT
Frgdt &, @Y 984 @ gAfEal w1 goen
w3 % fon JarT AT 977 |

TegtaEr & fog ot gy o aedEe
qAU , A & WAT-TA T @IAU 1 A
g3 7aF 709 F74 §, 3@ A 7w
sx a53 &, afea 9 fiax @ v fadw
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F@ § 9% Izar sfs7 gar g afz
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9T FIAT A2 § AT A0 TIF I AF
& A gfasrdr § 0 Wag-ard $3A1 9729
& 35 ars gffswr F faee) fama e
fraae d99C 39 45 7 faesy &Y qmw
maEt § FAFfeal # dfa-aig &
aTTT F) qT@r # 32 @A fau g Ak
A amEEi ¥ FmETd @ &1 W
g AT g W@, Jafs gn
fas qxaga sx @ &1 afg aww @&
fa= & 325q F @F7 FLAT FgaAr &, A
3 a5 71 37 wfasifeat § g37 &0
qET |

War-aa R @ T ¥a= 95 F
qud wfawifeat st satazd 41 N Y,
fa=gf3 st aF gt A Jar v @
If F Afa, aFF oy AT N ATy
WY, A T6 F U IgHOr K1 OAAE I
@ § ag 7 T 5 ag @ @t & ush-
TETOT AT R | A AT Y q@AT ATEAT
2 5 qa0 3z 0F Sl w1 AFT dF0 F
USEIGHIW T IF 4 JU FT qw6d0 |
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qret & A1 9T g w9 I § fFgw
;T IR qEl B oz A WA §
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T g, SafF FEg & WEASWE FY
I E—ar Al F I{ VA T NT NI
1 39 Y X AF | afz wEE 7w H
fagara asiaseo & fade qat 1 A8
FUAT TAT A ALAHIT FT ITW A Al
T gW s & fF Usdiawe § 3T A
a%@ gam & feu 3 fadfaat &1 qraar
AT 920, AT Fr2T § fqdw F @ &,
qIX At AR g FT NaTIT 7T QR E
SAF! FUAT 93471 AT FIF 9T
USIAFIT T ILIG T%HS 1T |

SHRI P. RAMAMURTI (Madurai) :
I am not going to go into the inncr party
factional quarrels of the Congress Party,
I am not concerned with them. [ am
mainly concerned with dealing with 1two
or three points raised by Shri Vajpayec.

He said  that this measure has come not
out of a fecling of its economic necessity
as fur as the Congress Party is concerned
it has come as a result of their inner
party factlonal guarrels. He does not say.
whether per s¢ of merits this particular
measure is needed for the country’s economy
or not. Granted there are factional
quarrels in the Congress Party, is that
the reason for opposing such a measure ?

Secondly, he said this measure would
raise a lot of hopes and  aspirations among
the people which we would not be able to
fulfil. T am very sorry he has com: out with
this argument because  his Partly the Jan
Sangh, wants to Keep the social life of
this country a life of stagnation. There-
fore, for fear that people’s hopes and
aspirations would be  roused, are we 1o
condemn them to  everlasting stagnalion, to
loss of hope and frustration in social,
economic and political life 7 Oa the other
hand, the wvery fact that this measure
wil' rouse people’s hopes ltsell a welcome
thing because it Is only out of people's
hopes and aspirations that a new move-
ment will come and il those aspirations
are not fulfilled, this Governm:nt will go,
whoever is at the helm of affalrs will go,
because ultimately it Is the people who
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will come into their own. Individual leaders
will go. Therefore, these arguments do
not wash,

Of course, it is true this measure
has got 10 be implemented. The present
bureaucratic methods will have to go.
I am not going to speak on that because
there is no time. But I am absolutely
certain that having set in motion certain
economic forces in this country, this
Government or anybody for that matter,
will find it extremely difficult to stand
in the way of the forward march of those
torces. It is precisely bzcause of that fact
that these force will get further Impetus,

On these main  grounds, [ welcome
this measure, not because it is going to
usher in socialism. As far as my party
is concerned, we have not asked for
socialism here and now. Our position is
clear. We want that monopoly should be
broken, the foreign grip should be broken,
landlords should be broken. To the extent
this becom:s an instrument in the hands
of the people for breaking up the grip of
monopolists in this country, it is a good
measure and I welcome it

ot snge mAt W (gEwia) o fegd
TIST A1ET, HiA A §@ @A B, T
9% a1 &FAr A, AzI-3a g fe gfrar
Fa1 & Fa1 g AMAA
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I T2y Ioiar § | IEM I 6 fw
TW T§ &1 AT MAITS AL qqAT TNH]A
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nar faw wdr gew W ALY s, 7 fet
AR F amar 7 fedl wegfaes w91 &
Frar 7 fet Maface £21 & qear | fag
atg ARz 9T aifedz, A¥zHz qT AN -
HZ §IFC AT ¥ A1f TN J@d guaw
fedt g WY qugwr & A A8 B
aFd1qzan g f5 sz fasaa s @
1 dsitam g afEa 18 & arolt
AT G F AT 77 g gA W A4 X
g &1 aarg gy

Afm A1 §g @A § FT 7 ag wrar ag
aga ¢ ¢ 5 gfaar e & sar gy
Sraet

yrr gz amz g af B F a7 v fex
qz fa= #19 I=oar ? 17 zogy el
Hz wtm ? .. (ewEemA).., @k wE |
aTE NN I A g I £ F 8
17 7 wifafesm & smar | ga 5@ =g @)
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qTIT FW@E )
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(Shri Abdul Ghani Dar then lefi the

Hause.

MR. DEPUTY-SPEAKER : The bon.
Minisier...(/nterruprions). This b a
solemn occasion when the House Is putting
its steel of approval on this Bill. Hoo,

mbers must remaio calm,
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SHRI GOVINDA MENON : On this
solemn and memorable occasion 1 do not
feel like answering any of the criticism
made here from any side...(Interruptions).
I am rather overwhelmed by the support
which I received while piloting this Bill
from varlous sections. Yourself and those
who sat on the Chalr in your absence have
been indulgent towards me (linterruptions).

o frw Wiz wr: SuTRAm wWAEW,
g &Y =7 firre o g® Agf ! ana
w1 g% AT IZETR Fradwr 2 &
s g § fe & @ fadgs & @ig
gafer o & (s adF d Qe A aw
HTIT FLT ¢ |

SHRI GOVINDA MENON i
the third reading of the amended Bill,
from the way in which the previous
readiog Is over, 1 want to go on record
that/as the original time which was
fixed by you and the Business Advisory
Committee for the discussion of the Bill
has been overstepped several times, and
since last Monday we have been conti-
nuously sitting owver this Bill, there can
be absolutely no grievance on this matter.
1 received support from all sections of
the House and intrlguing feature is that 1
have received support even from these
sections of the House which walked out be-
fore the third reading was golng to be voted.

So, on

Finally, I want to say, by way of
dlsgresslon, how  gratified 1 feel that 1
would move Parliament for the adoption
of this Bill. Sir, in 1955 or 1956, when |
was 1 member of the National Develop-
ment Councll, in my capacity as the
Chief Minister of my State, 1 had occasion
to raise the questlon of mnationalisation of
Insurance in the Development Council.
And although, Mr, Dsshmukh, the then
Finance Minister, and the Prime Minlster,
Pandhiji, did not say anything about
that matter, 1 was surprised to hear a few
days later on the radio that life insurance
in this country was being nationalised.
After having had to so much to do with
the nationalisation of life insurance, 1
have today a feeling that even with respect
to the nationalisation of these major banks
In the country, 1 could play my own
humble part and for that 1 am thankful

Bill
to the House, to yourself and to everyone.

May I in this connection ask for one
more indulgence ? When you were not
in the Chair, there was a big uproar in
the House and with respect to claause 7,
regarding the tribunal, we wanted to
change the word ‘‘the’* Into **a™ in three
or four places ;and 1 read out the
numbers of four amendments, but only
one went on record, The other three
amendments are intended only to change
the word “‘the” Into “‘a” In clause 7 of the
Bill. 1 pray therefore that amendment
Nos, 410, 411 and 412 may be passed.

Slmilarly, In the great rush at that
time, twe amendments which we did not
want to move—amendment Nos. 135 and
136 —were moved and passed. Therefore,
I rcquest you to give me one more
indulgence by allowing these verbal amend-
mens to be moved. ([Interruption).

SHRI P, RAMAMURTI : For verbal
changes, the Speaker himsell can do it.

SHRI GOVINDA MENON: It is
only a wverbal change. The other two
amendmenis should be withdrawn,

MR. DEPUTY-SPEAKER :
taken certain decisions,
that those d:cisions
Please repaat it.

We have
You must say
must be  rescinded.

SHRI1 GOVINDA MENON : 1 regnest
that amendment Nos. 135 and 136 may be
rescinded and am:ndment Nos, 410, 411 and
412 be allowed 10 be moved and passed.

I move :

“That the decision of the House
adopting Amendments Nos. 135 and
136 to clause 22 of the Banpking
Companies (Acquisition and Transfer
of  Undertakings) Bill, 1969, be
rescinded.™

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the declision of the House
adopting Amendments Nos, 135 and
136 to clause 22 of the Banking
Companies (Acquisition and Transfer
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of Undertakings) Bill 1969, be

rescinded.”

The motion was adopted.

MR. DEPUTY-SPEAKER 1
amendments are the followlng 1

The other

Amendments made :

Page 5,— in line 1, line 3 and line 8,
for ‘‘the Tribunal”, substitute “'a
Tribunal.” (410)

Page 5, in line 11, for *‘the Tribupal™
substitute—

“*such Tribunal.’ (411)

Undertakings) Bill
Page 5, line 13, for “The Tribunal
substitute'’—
‘“A Tribunal.” (412)

(Shrl Govinda Meno)

MR. DEPUTY-SPEAKER 1 The ques-
tlon is :
“That the Bill, as amended, be
passed.”

The motion was adopted.
20.50 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, August
5.1969/Sravana 14, 1891 (Saka).



